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RAJYA SABHA
Monday, the 5th February, 2018/16th Magha, 1939 (Saka)

The House met at eleven of the clock,

MR. CHAIRMAN in the Chair.
FELICITATIONS BY THE CHAIR

MR. CHAIRMAN: Hon. Members, on behalf of the entire House and on my own
behalf, I congratulate the Indian Under-19 Cricket team for winning the ICC Under-19
World Cup, held in Mount Maunganui in New Zealand, on 3rd of February, 2018, and
scripting history by becoming the only team to lift the coveted title for the record fourth
time.

This outstanding accomplishment of our young sportspersons is a matter of great
pride for the entire nation. I hope that they would serve as a source of inspiration for our
youth and budding sportspersons and encourage them to emulate and achieve greater
heights in the world of sports.

We wish all the players of the Indian U-19 team the very best for their future
endeavours and hope that they will continue to make the country proud by their
achievements.

REGARDING FESTIVAL OF TRIBALS, MEDARAM JATARA

MR. CHAIRMAN: Hon. Members, I would like to take the House into confidence.
The other Friday I could not be there in the House for the reason that there was a festival
of tribals called Medaram Jatara which was attended, according to Government statistics
of their State, by 1.5 crore people. From around eight States, tribals came on their own.
Of course, the Government had also made arrangements. It was like a big mini Kumbh
Mela. So, as Vice-President, who knows that region, I thought I should make a visit to
that function. The Chief Ministers of Telangana and Chhattisgarh were also there. It was
a very, very thrilling experience to see such a big congregation of adivasi tribals of our
country. They conducted themselves in the most disciplined manner. It is called Samakka
and Sarakka Jatara, and they treat them as one of their avatars.

PAPERS LAID ON THE TABLE
MR. CHAIRMAN: Now, Papers to be laid on the Table.
Report and Accounts (2015-16) of the Animal Welfare Board of India and related
papers

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE; AND THE
MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (DR. MAHESH SHARMA): Sir, I lay on the Table, a copy each
(in English and Hindi) of the following papers:—
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(a) Annual Report and Accounts of the Animal Welfare Board of India, Chennai,
for the year 2015-16, together with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)
above.

(d) Chronological Statement showing the sequence of events of laying of the
papers mentioned at (a) above. [Placed in Library. See No. L.T. 8754/16/18]
REGARDING NOTICE UNDER RULE 267
MR. CHAIRMAN: Now, we take up Zero Hour. Shri Derek O'Brien.

At g Rig IR @R wRwn): 9ufa S, S 267 & d8d AW AR B
..(TALT)....

3t AN YA (IR USTN): FHMR Sff, IR UL H b YABISCR gall B
...(TAIT)....

SHRI DEREK O'BRIEN (West Bengal): Sir, my Zero Hour today.
...(Interruptions)...

st PR g AR: Ul Sff, STR U9 H B GIdBISeR B 91 o TS Bl
..(TAYM)... SR Q¥ & 7T § gferd iy i ol SroRiedt 7R ... (aem)...
ITD! BT PR ! B ....(TAH).... STPT A1 [SAT STET 2 ... (L. ..

MR. CHAIRMAN: Dr. Ramachandra Rao, please go to your seat.
...(Interruptions)... Please go to your seat. ...(Interruptions)... Mr. Naresh Agrawal, I
have received your notice. ...(Interruptions)... 1 didn't allow it. ...(Interruptions)...
Nothing shall go on record, ...(Interruptions)... Please sit down. ...(Interruptions)... This
will not go on record. ...(Interruptions)... You give notice in another form, I will allow
you. ...(Interruptions)... No, no. ..(Interruptions)... dg Rare § & <o
...(Interruptions)... 1 don't want to run the House like this. ...(Interruptions)... 1 will
adjourn the House. ...(Interruptions)... I will adjourn the House. ...(Interruptions)...

SHRI DEREK O'BRIEN: No, Sir. We want Zero Hour. ...(Interruptions)... We want
Zero Hour. ...(Interruptions)...

MR. CHAIRMAN: Please sit down. ...(Interruptions)... This is not the way.
...(Interruptions)...

SHRI DEREK O'BRIEN: No, Sir. We want Zero Hour. ...(Interruptions)...

MR. CHAIRMAN: What do I do? ...(Interruptions)... What I can do, tell me.
...(Interruptions)...

SHRI DEREK O'BRIEN: No, Sir. We want Zero Hour. ...(Interruptions)...

MR. CHAIRMAN: I called you. ...(Interruptions)... What can I do?

SHRI DEREK O'BRIEN: We have various issues in Zero Hour. ...(Interruptions)...
MR. CHAIRMAN: You discuss among yourselves. ...(Interruptions)...
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SHRIDEREK O'BRIEN: No, Sir. Please don't adjourn the House. ...(Interruptions)...
We want Zero Hour. ...(Interruptions)...

MR. CHAIRMAN: Let us not have an encounter of Zero Hour. ...(Interruptions)...
Let us not have an encounter of Zero Hour. Let the Zero Hour go on. ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, ...(Interruptions)...

MR. CHAIRMAN: This is not the way. ...(Interruptions)... TRETSH TIRE RBTS
YR STEl S ...(@GT)... Slogan shouting will not go on record. ...(Interruptions)...
Don't you want the House to run? ...(Interruptions)... You don't want Question Hour
also. ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, we want Zero Hour.

MR. CHAIRMAN: Let the House say. ...(Interruptions)... JTqd! FIgT 3ffaR
MY AT ST AMSY? ... (FALT).... T ST, 39 AN 9 SIS ... (FFET)....

SHRI DEREK O'BRIEN: Sir, we want Zero Hour. ...(Interruptions)...

MR. CHAIRMAN: Nareshji, ask them to go back. ...(Interruptions)... Nobody can
dictate to me. ...(Interruptions)... This is the wastage of your energy; nothing is going to
happen. ...(Interruptions)... Hon. Members, I had warned you only one week back not to
come Into the Well of the House and you are still coming in the Well. ...(Interruptions)...
This is not good to the glory of the House. ...(Interruptions)... Please go back to your
seats. ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, Zero Hour. ...(Interruptions)...

MR. CHAIRMAN: You cannot dictate the Chair. ...(Interruptions)... Mr. Sanjay
Singh, please go back to your seat. ...(Interruptions)... If this goes on, I will be forced to
adjourn the House till afternoon. ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, Zero Hour. ...(Interruptions)...

MR. CHAIRMAN: 1 am allowing you. Please go ahead. ...(Interruptions)...
Nothing will go on record, except what Shri Derek O'Brien says. ...(Interruptions)...
Dr. Ramachandra Rao, please go to your seat. ...(Interruptions)...

MATTER RAISED WITH PERMISSION
Stoppage of train service on eight routes in West Bengal

SHRI DEREK O'BRIEN (West Bengal): Sir, in Bengal, the Indian Railways has
stopped the train services on eight routes. This is causing a lot of hardship to the people
of Bengal. ...(Interruptions)... These routes are: Burdwan-Katwa, Sonarpur-Canning,
Santipur-Nabadwipghat, Barasat-Hasnabad, Baruipur-Namkhana, Ballygunj-Budge,
Kalyani Simanta-Sealdah, and Bhimgarh-Palastali. ...(Interruptions)... These eight
routes have been stopped by the Indian Railways. ...(Interruptions)... This is causing a
lot of hardships to the people there. ...(Interruptions)... This is making a mockery of
...(Interruptions)... The passengers are facing a lot of hardships because of the rise in
the prices of petrol and diesel and the railway is the only option for the poor people.
...(Interruptions)... And, by doing this, without consulting the State Government, those
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commuters, those common people who use the railways not only in Bengal, but all over
the country, are facing a lot of hardships. ...(Interruptions)... Because of the ever-rising
prices of fuel, ever-rising prices of petrol and diesel, also the people are facing a lot of
hardships. ...(Interruptions)... The details have not been given in the Railway Budget
about all these issues. ...(Interruptions)... We request the Railway Minister to make a
statement on this issue and assure this House and assure the people of Bengal that these
railway routes will not be stopped. ...(Interruptions)... He must assure that these railway
routes will not be stopped in Bengal and the rest of the country because this is making a
mockery of federalism. ...(Interruptions)... Thank you. ...(Interruptions)...

MR. CHAIRMAN: Next, Mr. K.K. Ragesh. ...(Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I associate myself with what the
hon. Member, Shri Derek O'Brien, has said. ...(Interruptions)...

REGARDING NOTICE UNDER RULE 267 - (Contd.)

MR. CHAIRMAN: Okay, Mr. Tapan Kumar Sen. ...(Interruptions)... Now,
Mr. K K. Ragesh. ...(Interruptions)... Nothing will go on record except what has been
spoken by the person who has been allowed by the Chair. ...(Interruptions)... Except
this, no speech, no slogan, nothing will go on record. ...(Interruptions)... 39 Cﬂﬂ'ﬂfﬁ g,
31T 319 AT BT arad el T, Tefist, AR Sh ...(sg9YT)... Please ask them to go
back. ...(Interruptions)... 1 have already told you that you cannot force the Chair like
this. ...(Interruptions)... You cannot force the Chair like this. ...(Interruptions)... 1 have
already told you that I will allow it in different form, not under Rule 267.
...(Interruptions)... Yes, I have told you this. ...(Interruptions)... 1 MY e e
21091 R o Eas) BT T8I ...(QE)... And, I also request the Congress leader, if
any, to ask Dr. Ramachandra Rao to go back to his seat. ...(Interruptions)... This is not
the way. I am not going to allow this. ...(Interruptions)... I am not going to allow this.
...(Interruptions)... Dr.RamachandraRao,pleasegotoyourseat.... (Interruptions)... 34
3ot A W A199 S18Q) ... (FadM)... T91d &1 F $B 81N Ta1| 3T ART HUAT 371
AT TR S8y ... (a4 ). .

sft TR 3RTATA : Q1 e Seq T, BRI ... (FaH)...

MR. CHAIRMAN: No; no, I will not allow this. ...(Interruptions)... There is a
system; there is a procedure by which the House has to be conducted.
..(Interruptions)... 39 YT-3TA! T R ST, WISl ...(TGHH)... Please you ask
them to go to their seats. ...(Interruptions)... It seems that they have come to the House
fully determined not to allow the House to function. ...(Interruptions)... You are not
interested in the welfare of the people. ...(Inferruptions)... You are not worried about the
problems of the people. ...(Interruptions)... You just want to create troubles in the House
and get some publicity. ...(Interruptions)... 1 will not accept this. ...(Interruptions)...
That's why I have decided to adjourn the House till 2 p.m. ...(Inferruptions)...



Written Answers to [5 February, 2018] Starred Questions 5

WRITTEN ANSWERS TO STARRED QUESTIONS
Funds allocated under PMAY in Himachal Pradesh

*16. SHRIMATI VIPLOVE THAKUR: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a)  the funds allocated to Government of Himachal Pradesh under the Pradhan
Mantri Awaas Yojana (PMAY) in the financial years 2015-16, 2016-17 and 2017-18;

(b)  the names of districts in the State covered under the scheme; and

(¢)  the number of houses constructed/likely to be constructed in Kangra

district under the scheme?

THE MINISTER OF RURAL DEVELOPMENT (SHRI NARENDRA SINGH
TOMAR): (a) In pursuance of Government's vision of facilitating "Housing for All by
2022", Government of India has launched Pradhan Mantri Awaas Yojana. For rural areas,
Ministry of Rural Development is implementing Pradhan Mantri Awaas Yojana-Gramin
(PMAY-G) which came into effect from 01.04.2016. For urban areas, the Ministry of
Housing and Urban Affairs is implementing Pradhan Mantri Awaas Yojna-Urban (PMAY-
U). Details of funds released to the State Government of Himachal Pradesh under
PMAY-G and PMAY-U for the year 2015-16, 2016-17 and 2017-18 are as under:—

(R in crore)

Year Funds Released Funds Released
under PMAY-G under PMAY-U
2015-16 * 0.12
2016-17 32.54 11.50
2017-18 35.60 16.57

* PMAY-G came into effect from 01.04.2016 only.

(b)  All districts of Himachal Pradesh are covered under PMAY-G. 54 cities/
towns of Himachal Pradesh have so far been included under PMAY-U.

(c) The number of houses constructed and likely to be constructed in Kangra
district of Himachal Pradesh under PMAY-G as on 01.02.2018 are 720 and 508 respectively.
Under PMAY-U, 1329 houses have been sanctioned out of which 1 (one) house has

been constructed and 1328 houses are remaining to be constructed.
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Revision of diversion of forest land for Mission Bhagiradha Project

*17. SHRI DHARMAPURI SRINIVAS: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a)  whether Government is in receipt of any proposal from Telangana

Government seeking revision of diversion of forest land for Mission Bhagiradha Project;
(b)  if so, the details thercof; and

(¢)  whether Government has taken any decision on the matter and if so, the
details thereof?

THE MINISTER OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
(DR. HARSH VARDHAN): (a) No, Sir.

(b) and (c) Does not arise.
PMPRPY beneficiaries for textile sector

*18.  PROF. M.V. RAJEEV GOWDA: Will the Minister of TEXTILES be pleased

to state:

(a)  the number of textile sector employees registered under Pradhan Mantri

Paridhan Rojgar Protsahan Yojana (PMPRPY), since its inception, month-wise;

(b)  the quantum of funds disbursed under the scheme since its inception,

month-wise;

(¢)  whether it is a fact that beneficiaries have not been able to receive their

claims due to errors in Aadhaar linkage to their PAN numbers; and
(d)  if so, the details thercof?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) and (b)
Sir, the number of textile sector employees registered under Pradhan Mantri Paridhan
Rojgar Protsahan Yojana (PMPRPY) since its inception on 9 August 2016 are two lakh
fifty three thousand four hundred ninety seven only (2,53,497). The quantum of funds
disbursed under the scheme since its inception is Rupees thirteen crores eleven lakh
five thousand three hundred and seventy seven only (X 13,11,05,377). Month-wise

details of employees registered and funds released are given the Statement (See below).
(c) No, Sir.

(d)  Does not arise.
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Statement

Month-wise details of employees registered and funds released

State Total Employees Funds disbursed
registered under under PMPRPY
PMPRPY
Aug-16 0 0
Sep-16 0 0
Oct-16 50 0
Nov-16 429 2,01,737
Dec-16 130 29,193
Jan-17 1870 1,99,994
Feb-17 4949 239417
Mar-17 10101 11,17,653
Apr-17 7999 13,75,298
May-17 13862 19,60,011
Jun-17 21829 47,17277
Jul-17 24806 72,98,595
Aug-17 37429 1,03,69,126
Sep-17 26523 1,56,26,678
Oct-17 21180 1,59,35,360
Nov-17 22547 1,96,72,343
Dec-17 38387 2,49,02,391
Jan-18 21346 2,74,60,304
Feb-18 60 0
TotaL 2,53,497 13,11,05,377

Harassment and manhandling for open defecation

7*19. SHRI VISHAMBHAR PRASAD NISHAD: Will the Minister of DRINKING
WATER AND SANITATION be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a)  the amount spent for promotion of social awareness under cleanliness

drive during the last three years;

(b)  whether incidents of manhandling of people defecating in open and their

social harassment have come to the notice of Government; and

(¢)  the steps being taken by Government for creating social awareness in

order to curb these incidents and the extent to which such efforts have been fruitful?

THE MINISTER OF DRINKING WATER AND SANITATION (SUSHRI UMA
BHARATI): (a) A total of ¥ 257.76 crores, ¥ 307.57 crores, and I 375.98 crores have been
spent on Information, Education and Communication (IEC) during years 2014-15,
2015-16, and 2016-17 respectively under Swachh Bharat Mission (Gramin) [SBM-G] by

Centre and State Governments.

(b)  SBM-G guidelines and the programme stresses upon positive behaviour
change and community mobilisation to promote toilet usage and to make villages open
defecation free. Grass root volunteers called Swachhagrahies and local government
machinery with support from the local people organise activities to create positive
behaviour change. However, few isolated incidents of arguments during persuasion of

behaviour change have come to the notice of the Government.

(¢)  Taking such isolated incidents seriously; the Ministry has issued two
advisories restraining officers from such unwarranted incidents. Centre and State
Governments have been emphasizing upon positive behaviour change communication
and refraining from coercive methods in all SBM-G workshops, conferences, meetings
and video conferences at all levels. The Ministry is also using social media to extensively

promote positive behaviour change for toilet usage.
Pollution level in Indian cities

*20. SHRI P. BHATTACHARYA: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(a)  whether it is a fact that a recently concluded study has revealed that most
of the cities of the country have become polluted and pollution has become a life

threatening menace;
(b)  if so, the details thercof; and

(¢)  the details of corrective measures Government proposes to undertake to

minimise the pollution levels in the country?
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THE MINISTER FOR ENVIRONMENT, FOREST AND CLIMATE CHANGE (DR.
HARSH VARDHAN): (a) and (b) Central Pollution Control Board (CPCB) is monitoring
ambient air quality in 691 locations covering 303 cities/towns in 29 States and 6 Union
Territories across the country under National Air Quality Monitoring Programme (NAMP).
As per the data, the number of cities where monitored values are exceeding National
Ambient Air Quality Standards (NAAQS) during 2016 is 21 for NO,, 195 for PM,  and
31 for PM, .. The ambient air quality data for 2016 is given in the Statement (See below).
The Central Pollution Control Board (CPCB) monitors water quality of 1833 water
bodies through a network of 3000 monitoring stations. The data obtained is analysed
statistically and the stretches of rivers not meeting with the criteria are identified as
polluted stretches. There are 302 polluted river stretches based on the evaluation of
water quality data over the years with respect to indicator of organic pollution i.e.
Biochemical Oxygen Demand (BOD) in 29 States/UTs. There are 650 towns along the
302 polluted river stretches identified on 275 rives. In recent past, various studies have
been conducted on health aspect of pollution also correlating premature death with
pollution in some of the studies. However, most of these numbers are not validated for
Indian conditions and there are no conclusive data available to establish direct correlation
of death exclusively with pollution. Air pollution is one of the triggering factors for
respiratory associated ailments and diseases and it is acknowledged that higher the
level of air pollution higher is the risk to lungs in a given area. Similarly water pollution
is associated with Typhoid, Cholera, Dysentery, Jaundice, Amoebiasis and Malaria.
Chemicals and Pesticides in water can damage the nervous system and cause cancer

because of the carbonates and organophosphates that they contain.

(c) The Government has taken several steps to address air pollution which
inter alia, include notification of National Ambient Air Quality Standards; setting up
of monitoring network for assessment of ambient air quality; introduction of cleaner/
alternate fuels like gaseous fuel (CNG, LPG etc.), ethanol blending, launching of National
Air Quality index; universalization of BS-IV by 2017; leapfrogging from BS-1V to BS-
VI fuel standards by 1st April, 2020; notification of Construction and Demolition Waste
Management Rules; banning of burning of biomass; promotion of public transport
network; streamlining the issuance of Pollution Under Control Certificate; issuance of
directions under Section 18(1)(b) of Air (Prevention and Control of Pollution) Act, 1981
and under Section 5 of Environment (Protection) Act, 1986; installation of on-line
continuous (24x7) monitoring devices by major industries; collection of Environmental
Protection Charge on more than 2000 CC diesel vehicles; etc. In addition, the government

has formulated National Clean Air Programme (NCAP) as a long term time bound
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national level strategy to tackle the increasing air pollution problem across the country
in comprehensive manner. The overall objective is to augment and evolve effective
ambient air quality monitoring network across the country besides ensuring
comprehensive management plan for prevention, control and abatement of air pollution.
The NCAP focuses on collaborative and participeitory approach comprising all sources
of pollution and coordination between relevant Central Ministries, State Governments,
local bodies and other stakeholders. Government has taken steps to control river
pollution which include control of industrial pollution under the provisions of Water
(Prevention and Control of Pollution), Act, 1974; river action plans for interception,
diversion and treatment of sewage; establishment of continuous water quality monitoring
systems; directions to the SPCBs under Section 18(1)(b) of the Water (Prevention &
Control of Pollution) Act, 1974 to direct concerned agencies in the State/UT to develop
infrastructure for sewage treatment; consent management for compliance of standards
by SPCBs/PCCs to improve water quality of the rivers with respect to industrial
effluents; directions under Section 5 of the Environment (Protection) Act, 1986 regarding

treatment and utilization of sewage for restoration of water quality of rivers, etc.
Statement

Ambient air quality in cities of the country during 2016

State City Annual average concentration in +g/m3
SO, NO, PM,, PM,
1 2 3 4 5 6
Andhra Pradesh Anantapur 5 13 85 -
Chitoor 6 27 62 -
Eluru 5 30 70 -
Guntur 5 29 88 -
Kadapa 7 15 68 -
Kakinada 8 18 o4 -
Kurnool 5 11 69 -
Nellore 5 2 66 -

Prakasam 5 29 65 -
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1 2 3 4 5 6
Rajahmundry 8 18 () -
Srikakulam 9 20 71 -
Tirupati 6 12 59 -
Vijaywada 6 4 102 -
Visakhapatnam 8 18 71 -
Vizianagaram 9 21 85 -
Assam Bongaigaon 6 13 55 -
Daranga 7 14 71 -
Dibrugarh 8 17 81 -
Golaghat 7 14 83 -
Guwahati 8 17 105 -
Lakhimpur 8 16 & -
Margherita 8 17 76 -
Nagaon 7 15 111 -
Nalbari 7 17 108 -
Sibsagar 8 13 75 -
Silchar 6 13 58 -
Tezpur 8 17 68 -
Tinsukia 8 16 80 -
Bihar Patna 4 32 212 -
Chandigarh Chandigarh 2 21 105 123
Chhattisgarh Bhillai 9 23 108 -
Bilaspur 5 21 97
Korba 12 19 58 -
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1 2 3 4 5 6
Raipur 12 31 148 -

Dadra and Nagar Haveli ~ Silvassa 21 32 37 73
Daman and Diu Daman 19 29 34 68
Delhi Delhi 7 66 278 118
Goa Amona (Bicholim) 5 11 72 25
Assanora (Bardez) 5 11 62 21

Bicholim (Bicholim) 5 12 70 25

Codli (Sanguem) 5 11 4 24

Cuncolim (Salcete) 10 15 67 35

Curchorem (Quepem) 6 11 49 21

Honda (Satari) 5 10 65 2

Kundaim (Ponda) 5 10 62 21

Mapusa (Bardez) 3 11 117 33

Margao (Salcete) 5 11 69 24

Mormugao (Mormugao)5 8 115 4

Panaji (Tiswadi) 4 11 68 70

Ponda(Ponda) 5 11 68 2

Sanguem (Sanguem) 6 11 4 20

Tilamol (Quepem) 6 11 46 21

Tuem (Pernem) 4 9 61 19

Usgao(Ponda) 5 11 4 21

Vasco (Mormugao) 5 11 0 67

Guyjarat Ahmedabad 14 28 108 34

Anklesvar 12 21 104 32
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1 2 3 4 5 6
Jamnagar 13 24 R 29
Rajkot 13 21 2 32
Surat 13 2 2 31
Vadodara 14 24 3 30
Vapi 13 24 104 3
Himachal Pradesh Baddi 2 21 -
Damtal 2 11 -
Dharamshala 2 8 41 -
Kala Amb 3 14 128 -
Manali 2 8 52 -
Nalagarh 2 2 108 -
Paonta Sahib 2 12 101 -
Parwanoo 2 10 69 -
Shimla 4 17 7 -
Sunder Nagar 2 11 €2 -
Una 2 5 -
Jammu and Kashmir Jammu 4 17 131
Jharkhand Dhanbad 15 37 226 -
Jamshedpur 36 45 136 -
Jharia 16 38 280 -
Ranchi 20 37 196 -
SaraikelaKharsawan 37 47 143
Sindri 13 k7] 143 -
WestSinghbhum 16 2 93
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1 2 3 4 5 6
Karnataka Bagalkote 2 11 59 24
Bangalore 3 31 103 51
Belgaum 2 16 112 38
Bijapur 2 12 93 40
Chitradurga 3 20 41 -
Devanagere 4 8 A% -
Gulburga - - - 59
Hassan 6 19 26
Hubli-Dharwad 5 20 & 35
Karwar - - - -
Kolar 2 26 62 33
Mandya 3 20 20 -
Mangalore 7 9 40 -
Mysore 3 20 47 -
Raichur 5 14 83 -
Shimaga 3 6 L2 -
Timukuru 2 35 136 -
Kerala Alappuzha 2 5 L2 -
Kochi 2 20 48 -
Kollam 4 8 46 -
Kottayam 4 17 4 -
Kozhikode 2 18 51 -
Malapuram 2 17 37 -

Palakkad 2 9 41 -
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1 2 3 4 5 6
Pathanamthitta 2 15 26 -
Thiruvananthapuram 10 25 53
Thissur 2 5 4 -
Wayanad 2 5 39 -
Lakshadweep Kavaratti - - 30 -
Madhya Pradesh Amlai 17 2 73 27
Bhopal 3 15 &9 27
Chhindwara 9 31 &0 2
Dewas 16 2 &9
Gwalior 10 14 9% 2
Indore 11 20 95 53
Jabalpur 10 23 71 32
Katni - - 68 44
Nagda 19 2 64 RY)
Prithampur 9 19 3 9
Sagar 2 12 9 30
Satna 3 6 71 31
Singrauli 18 24 kY 9]
Ujjain 13 16 0 43
Maharashtra Akola 8 9 126 -
Amravati 12 13 100 -
Aurangabad 14 39 2 -
Badlapur 25 72 125 -
Bhiwandi 33 45 67 -
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1 2 3 4 5 6
Chandrapur 5 26 111 -
Dombivali/Ambernath 26 76 128
Jalgaon 13 35 103 -
Jalna 12 31 109 -
Kolhapur 21 39 9% -
Latur 5 18 81 -
Mumbai 6 30 119 -
Nagpur 16 26 118 -
Nanded 49 48 161 -
Nashik 13 27 8 -
Navi Mumbai 19 46 118 -
Pimpri-Chinchwad 32 71 105
Pune 2 78 107 -
Roha - - - -
Sangli 10 39 83 -
Solapur 13 35 7A -
Tarapur - - - -
Thane 18 60 122 -
Ulhasnagar 26 71 118 D -
Manipur Imphal - - 29 -
Meghalaya Byrnihat 9 17 175 -
Dawki 2 11 35 -
Khliehriat 2 10 47 -
Nongstoin 2 11 33 -
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1 2 3 4 5 6
Shillong 2 14 55 -
Tura 2 9 31 -
Umiam 2 14 108 -
Mizoram Aizawl 2 7 60 -
Champhai 2 4 29 -
Kolasib 2 5 30 -
Lunglei 2 4 33 -
Nagaland Dimapur 2 11 121 -
Kohima 2 5 90 -
Odisha Angul 8 23 97 -
Balasore 4 12 8 47
Berhampur 2 19 58 36
Bhubneshwar 2 20 105 36
Cuttack 3 30 81 P
Jharsuguda 13 20 87 48
Kalinga Nagar 2 9 113 46
Konark 2 13 95 41
Paradeep 2 13 111 41
Puri 2 14 A 30
Rayagada 4 21 59 33
Rourkela - - - -
Sambalpur 4 17 7 S1
Talcher 10 24 105 51
Puducherry Karaikal 12 10 38 -
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1 2 3 4 5 6
Puducherry 6 14 40 -
Punjab Amritsar 12 29 194 -
Batala - - - -
Bhatinda 5 14 121 -
DeraBassi 5 12 % -
Faridkot 5 12 104 -
Gobindgarh 7 k% 124 -
Hoshiarpur - - - -
Jalandhar 13 23 186 -
Khanna 9 19 114 -
Ludhiana 11 25 139
Naya Nangal 5 12 91 -
Pathankot/Dera Baba 8 14 89
Patiala 5 13 106 -
Sangrur 5 13 0 -
Rajasthan Alwar 8 2 144 -
Bharatpur 9 30 159 -
Bhiwadi 8 2 264 -
Jaipur 8 33 199 -
Jodhpur 6 23 168 -
Kota 7 109 -
Udaipur 6 2 138 -
Sikkim Chungthang 9 8 26 -
Gangtok 12 28 28 -
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1 2 3 4 5 6
Mangan 8 6 20 -
Namchi 12 5 23 -
Pelling 13 9 20 -
Rangpo 17 9 4 -
Ravangla 10 8 2 -
Singtam 14 9 4 -
Tamil Nadu Chennai 10 18 65 25
Coimbatore 6 24 59 35
Cuddalore 12 17 48 35
Madurai 15 24 76 38
Mettur 7 21 53 33
Salem 7 25 51 20
Trichy 12 95 27
Tuticorin 14 2 175 -
Telangana Adilabad 5 19 63 32
Hyderabad 5 27 101 58
Karimnagar 7 24 60 -
Khammam 7 21 55 -
Kothur 9 32 78 -
Nalgonda 6 26 61 35
Nizamabad 5 19 63 31
Patencheru 6 25 78 38
Ramagundarn 8 8 69 -
Sangareddy 5 24 70 31
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1 2 3 4 5 6
Warangal 7 23 70 -
Uttar Pradesh Agra 5 198 -
Allahabad 4 37 196 -
Anpara 19 29 132 -
Bareilly 12 2 253 -
Firozabad 9 3 223 -
Gajraula 20 33 193 -
Ghaziabad 15 2 235 -
Gorakhpur 18 35 154 -
Jhansi 7 21 116 -
Kanpur 7 39 217 -
Khurja 2 21 216 -
Lucknow 8 27 214 -
Mathura 11 29 171 -
Meerut 7 55 157 -
Moradabad 18 31 196 -
Noida 8 33 176 -
Raebareli 11 17 141 -
Saharanpur 15 25 218 -
Unnao 10 2 119 -
Varanasi 11 32 256 -
Uttarakhand Dehradun 26 29 241 -
Haldwani - - 128 -
Haridwar 25 2 129 -
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1 2 3 4 5 6
Kashipur - - 126 -
Rishikesh 23 27 119 -
Rudrapur - - 142 -
West Bengal Asansol 13 %) 211 88
Barrackpore 8 55 106 59
Durgapur 13 41 196 74
Haldia 18 2 103 2
Howrah 10 59 119 67
Kolkata 4 49 113 70
Raniganj 13 9 217 -
Sankrail 7 40 & -
South Suburban 4 38 113 -
29 States 7 UTs 273 cities

NB: Alwar in Rajasthan (Aravali Hills), Agra, Firozabad, Mathura in Uttar Pradesh (Taj-Trapezium),
Dehradun in Uttarakhand (Doon valley) are cities in Ecologically sensitive area. The rest fall under
residential / industrial / rural / other areas.

NAAQS (annual): SO2=50 +g/m3, NO2=40 yg/m3r, PM10=60 +g/m3, PM2.5=40 +g/m3 (residential
/ industrial / rural / other areas) and SO2=20 £g/m3, NO2=30 +g/m3, PM10=60 +g/m3, PM2.5=40

+g/m3 (Ecologically sensitive area).
NAAQS (24-hourly): SO2=80 +g/m3, NO2=80 +g/m3r, PM10=60 +g/m3, PM2.5=60 +g/m3 (residential

/ industrial / rural / other areas and Ecologically sensitive area).

Clearance of margin money by HHEC

*21.  SARDAR BALWINDER SINGH BHUNDER: Will the Minister of TEXTILES
be pleased to refer to the answer to Unstarred Question 1573 given in Rajya Sabha on

Ist January, 2018 and state:

(a)  the details of balance amount as per Books of Accounts of Handicrafts and
Handlooms Exports Corporation of India Limited (HHEC), as payable to a private

company;
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(b)  whether HHEC is in a very difficult financial position and have sought the
help of the Ministry for financial support in order to clear the margin money of the

company; and

(¢)  if so, the details thereof and by when the blocked margin money would be

paid to the company?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) As on
31.03.2017, as per Book of Accounts of Handicrafts and Handlooms Exports Corporation
of India Limited (HHEC), an amount of ¥ 2,47,80,709.69 is payable to M/s SMC Comtrade
Ltd. (SMC). An amount of ¥ 12.45 crores payable to bullion parties including SMC has
been withheld by HHEC as CBI is investigating a similar case of M/s Edelweiss
Commodities Ltd. (ECL). The amount payable to these bullion parties including SMC

is contingent upon the outcome of the case.
(b)  No Sir. No payment of margin money is pending to any private party.
(¢) In view of 'b' above, the question does not arise.
Status of BPL card holders in the country

*22. SHRI DEREK O'BRIEN: Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(a)  the number of people in the country having BPL cards as in 2017, Urban

and Rural-wise;

(b)  the number of people who have been added or have applied for inclusion

in the BPL category during the last three years;

(¢)  whether the Ministry is verifying the previous card holders to ensure that

they still come under the criterion of BPL and if so, the details thereof; and

(d)  whether there are instances of people availing BPL services illegally and

if so, the details thereof, along with the steps taken to curb them?

THE MINISTER OF RURAL DEVELOPMENT (SHRI NARENDRA SINGH
TOMAR): (a) to (c¢) The number of people having BPL card is not maintained centrally
in the Ministry of Rural Development. The Ministry is using Socio Economic and Caste
Census(SECC-2011) data for identifying beneficiaries under its various Programmes/
Schemes. SECC-2011 captures the socio -economic aspects of households as well as

multi-dimensionality poverty of households. Programme specific priority list of
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beneficiaries is generated, through the granular details available in the SECC 2011, for
meeting programmes /schemes objectives. SECC-2011 data is being used for selecting
beneficiaries in Pradhan Mantri Awaas Yojana-Gramin (PMAY-G), Deen Dayal Antyodaya
Yojana-National Rural Livelihood Mission (DAY-NRLM), Pradhan Mantri Ujjwala
Yojana(PMUY) of the Ministry of Petroleum and Natural Gas, Deen Dayal Upadhyaya
Gram Jyoti of the Ministry of Power, etc.

(d)  The States, Committee set up by the Central Government and Commissioner
appointed by the Supreme Court recognized errors of inclusion and exclusion in the
BPL list prepared prior to the SECC-2011.

The selection of beneficiaries through SECC for targeting beneficiaries of each
Gram Panchayat is got validated through Gram Sabha. Identity is established through
Aadhaar wherever legally allowed. Use of SECC data in the implementation of rural

development programmes allows for evidence based developmental intervention.
Restoration of ponds for drinking water

7%23. SHRI MEGHRAJ JAIN: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a)  whether Government has any special scheme for restoration of ponds,

keeping in view the problem of drinking water in the country, if so, the details thereof;

(b)  whether Government has received suggestions in this regard from various
States, if so, the details thereof, State-wise;

(¢)  the details of ponds restored during the last three years under this scheme,
State-wise; and

(d)  the details of amount spent on restoration of ponds during the last three
years and in current year under this scheme, year-wise?

THE MINISTER OF DRINKING WATER AND SANITATION (SUSHRI UMA
BHARATI): (a) Under Mahatma Gandhi National Rural Employment Guarantee Scheme
(MGNREGS), implemented by the Ministry of Rural Development, renovation and
restoration of community ponds is permissible. Farm ponds are being constructed
under MGNREGS for facilitating irrigation to crops as well as recharge of groundwater

table so that groundwater based drinking water schemes become sustainable.

Under Repair, Renovation and Restoration (RRR) of Water Bodies Scheme under
Pradhan Mantri Krishi Sinchayee Yojana (PMKSY) (Har Khet Ko Pani) of Ministry of

Water Resources, River Development and Ganga Rejuvenation, funds for restoration of

tOriginal notice of the question was received in Hindi.
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ponds are provided to State Governments for Repair, Renovation and Restoration (RRR)

of water bodies.

The mandate of this Ministry is to supplement the efforts of State Governments
to provide safe drinking water to rural population in the country by focussing more on
creation and operation of rural water supply schemes. However, under National Rural
Drinking Water Programme (NRDWP) through flexi fund component, recharge structures
can also be taken up. Similarly, through convergence with other programmes of
Government like MGNREGS, PMKSY, RRR programme, source sustainability is

strengthened.
(b)  No specific suggestions in this regard have been received from the States.

(c) and (d) The year-wise and State-wise details of Ooranies / Village Ponds/
Traditional Water Bodies (recharge structures) taken up by States during last three
years under NRDWP is given in the Statement-I (See below). Similarly, under MGNREGS,
the details of farm ponds constructed during the last three years and current year is
given in the Statement-1I (See below). The expenditure on the construction of farm
ponds during these years is as below:—

EY. Amount utilized
2014-15 3 1,734.63 crore
2015-16 3 1,745.91 crore
2016-17 34,409.21 crore
2017-18 (As on 01.02.2018) 33,156.53 crore

As reported by the Ministry of Water Resources, River Development and Ganga
Rejuvenation, State-wise details of works carried out under Repair, Renovation and
Restoration (RRR) of Water Bodies (WBs) under Pradhan Mantri Krishi Sinchayee
Yojana (PMKSY) (HKKP) are given in the Statement-III (See below). The expenditure

on the same is as below:—

EY. Amount utilized
2014-15 $103.49 crore
2015-16 $161.179 crore
2016-17 _

2017-18 (As on 01.02.2018) %46.2026 crore




Statement-1

State-wise total number of Recharge Structures

(X in lakhs)

2014-15 2015-16 2016-17 2017-18

Ooranies/  Expend Ooranies/ Expend Ooranies/ Expend  Ooranies/ Expend
S1. No. State Village Village Village Village

Ponds/ Ponds/ Ponds/ Ponds/

Traditional Traditional Traditional Traditional

Water Water Water Water

Bodies Bodies Bodies Bodies
1 2 3 4 5 6 7 8 9 10
1. Andaman and Nicobar 0 0 0 0 0 0 0 0
2. Andhra Pradesh 0 0 0 0 0 0 0 0
3. Arunachal Pradesh 0 0 0 0 0 0 0 0
4. Assam 2 0 13 404 0 0 0 0
5. Bihar 0 0 0 0 0 0 0 0
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2 3 4 5 6 9 10
6.  Chhattisgarh 5 046 1 0 0 0
7. Daman and Diu 0 0 0 0 0 0
8 Gujarat 0 0 0 0 0 0
9. Haryana 0 0 0 0 0 0
10. Himachal Pradesh 1 7.86 1 6.93 0 0
11.  Jammu and Kashmir 38 100.38 0 0 0 0
12. Jharkhand 0 0 0 0 0 0
13.  Karnataka 17 502.3 9 8.66 7 0
14. Kerala 0 0 0 0 0 0
15. Madhya Pradesh 0 0 0 0 0 0
16. Maharashtra 41 304.02 12 93.62 10 0
17. Manipur 14 106.1 19 31.84 0 0
18. Meghalaya 0 0 0 0 0 0
19.  Mizoram 0 0 0 0 0 0

9¢
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20.

21.

22.

23.

24.

25.

26.

27.

28.

29.

30.

31

Nagaland
Odisha
Puducherry
Punjab
Rajasthan
Sikkim
Tamil Nadu
Telangana
Tripura
Uttar Pradesh
Uttarakhand

West Bengal

48.71

34849

47.69

TotaL

1555.51
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Status of the completed farm ponds in current financial year and last three years

S1. No. State Farm Ponds
2017-18 2016-17 2015-16 2014-15
(So far)
1 2 3 4 5 6

L. Andhra Pradesh 140458 307996 15265 5882
2. Arunachal Pradesh 60 568 7 3
3. Assam 935 497 490 269
4. Bihar 1761 1961 2079 1776
5. Chhattisgarh 18070 11713 2399 2227
6. Goa 0 5 7 0
7. Gujarat 3452 3398 1569 304
8. Haryana 344 375 185 234
9. Himachal Pradesh 6809 8516 7785 11216
10. Jammu and Kashmir 523 846 842 403
11. Jharkhand 104233 94577 7456 7266
12. Karnataka 14982 25091 10728 8082
13. Kerala 1419 5801 2457 2817
14. Madhya Pradesh 5242 14896 15364 48078
15. Maharashtra 3895 5699 6071 4898
16. Manipur 19 373 134 88
17. Meghalaya 88 271 169 %
18. Mizoram 1004 1239 100 32
19. Nagaland 126 272 18 1
20. Odisha 3691 13548 10008 5875
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1 2 3 4 5 6
21. Punjab 12 10 11 16
22. Rajasthan 14477 26782 15770 23099
23. Sikkim 0 0 9 2
24. Tamil Nadu 2653 2619 7325 14842
25. Telangana 20654 20921 381 146
26. Tripura 2560 3815 4984 8468
27. Uttar Pradesh 3748 14124 11818 5413
28. Uttarakhand 2687 1448 487 371
29. West Bengal 28077 36377 34471 32097
30. Andaman and Nicobar 4 2 23 21
31..  Lakshadweep 0 0 0 0
32. Puducherry 5 3 7 3

ToTaL 381988 603763 158419 184067

Statement-111
State-wise details of works under RRR of water bodies
S1. No. State No. of WBs No. of WBs
including during revived
XII plan till 03/2017

1 2 3 4
1. Madhya Pradesh 125 &
2. Manipur 4 -
3. Meghalaya 9 4
4. Odisha 760 370
5. Rajasthan 2 25
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1 2 3 4
6. Tamil Nadu 154 7
7. Telangana 182 -
8. Uttar Pradesh 7A
9. Uttarakhand 5 -

ToraL 1345 488

Scrapping of spike anti-tank guided missiles deal
*24.  SHRI AMAR SINGH: Will the Minister of DEFENCE be pleased to state:

(a)  whether it is a fact that Government has recently scrapped a USD 500

million deal to develop Spike anti-tank guided missiles and if so, the details thereof;

(b)  whether it is also a fact that Spike was selected ecarlier after a long and

rigorous process and complying with all the defence procurement regulations; and
(¢)  if so, the specific reasons for cancellation of the said deal?

THE MINISTER OF DEFENCE (SHRIMATI NIRMALA SITHARAMAN): (a) to (c)
The Defence Acquisition Council (DAC) had accorded Acceptance of Necessity (AoN)
on 19th June, 2009 for procurement of 321 Launchers, 8356 Missiles and 15 Simulators
of 3rd Generation Anti-Tank Guided Missile (ATGM) system under 'BUY & MAKE'
category with Transfer of Technology (ToT) to M/s Bharat Dynamics Limited (BDL).
The Request for Proposal (RFP) was issued on 1st April, 2010 and the case progressed
as per provisions of the Defence Procurement Procedure. However, on account of
indigenous development of 3rd Generation Man-Portable Anti-Tank Guided Missile
(MPATGM) system by Defence Research and Development Organization (DRDO), it
was, inter alia, decided that there is no need to acquire ToT with the ATGM system.
Accordingly, the RFP was retracted on 20th December, 2017.

Land acquired under Bharatmala Project

*25.  SHRI T. RATHINAVEL: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a)  whether it is a fact that National Highways Authority of India needs to
acquire more land for undertaking works under Bharatmala Project which covers 24,800

km of fresh highway network, including 800 km of Expressways;
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(b)  if so, the details thereof; and
(¢)  the steps taken by NHAI to acquire the land for the said project?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI NITIN JAIRAM
GADKARI): (a) Yes, Sir.

(b) It is not possible to quantify the same at this stage as the work relating

to the preparation of Detailed Project Report for different projects is under process.

(c) The process of Land Acquisition has been further streamlined with
development of a Land Acquisition Portal for online processing of Notifications, Regional
Officers have been delegated full powers for release of compensation, High Level
Committees comprising of NHAI and State Government officials formed for monitoring
land acquisition, and Project Implementation Units (PIUs) and Competent Authority for
Land Acquisition (CALA) offices have been strengthened with additional manpower
and infrastructure. Further, detailed comprehensive guidelines for Land Acquisition
under NH Act, 1956 has been issued by the Ministry to all its implementation agencies,
State Governments and Union Territories on 28th December, 2017 for smooth

implementation of NH projects.
Project for manufacture of small arms under Make in India programme
*26. DR. V. MAITREYAN: Will the Minister of DEFENCE be pleased to state:

(a)  whether Government had conducted company validation procedure through

our Defence Attache in Slovakia;

(b)  if so, the details thereof and current status of the said project for manufacture

of small arms under the Make in India programme;

(¢)  whether the Ordnance Factory Board (OFB) has responded to expedite the

process;

(d)  whether there is delay in according approval to any such company, which
was approved by OFB particularly for the manufacture of small arms under the

programme; and
(e) if so, the details thereof and the steps taken to approve such project?

THE MINISTER OF DEFENCE (SHRIMATI NIRMALA SITHARAMAN): (a) In
the last three years, no verification of firms was conducted for manufacture of Small

Arms through our Defence Attache in Slovakia.
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(b) and (c) Does not arise.

(d) and (e) Ordnance Factory Board (OFB) had floated a Request for Information
to identify OEMs for selection of a technological partner for manufacture of small arms,
under 'Make in India' programme. Based on the above, OFB forwarded a proposal for
approval of Memorandum of Understanding (MoU) to be signed with an OEM for
co-operation. At present, OFB does not have any Standard Operating Procedure (SOP)
for selection of a technological partner. Therefore, Ministry of Defence has returned the

proposal to OFB to finalise a SOP for selection of a technological partner.
FAC's recommendations on diversion of forest

*27.  SHRI MAJEED MEMON: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(a)  whether it is a fact that Forest Advisory Committee (FAC) has recommended
91,798 hectare area (918 sq km) for diversion during the last eight months and if so, the

reasons thereof;

(b)  whether Government's Environmental Impact Survey suggested for any
alternative sites before approval of Ken-Betwa main project which had diversion of
6,017 hectare of forest land in favour of National Water Development Agency (NWDA);

and

(¢)  if so, what steps are taken by Government to mitigate the loss of forest

and wildlife at Panna Tiger Reserve?

THE MINISTER OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
(DR. HARSH VARDHAN): (a) No Sir, in the last eight months Forest Advisory Committee
has recommended 51 cases comprising 22059.43 hectares of forest land for diversion.

The details for the same are given in the Statement (See below).

(b) and (¢) The site selection for the Ken-Betwa link project was made by the State
Government of Madhya Pradesh and Ministry of Water resources and accordingly the
proposal for linking the rivers Ken and Betwa in the Madhya Pradesh portion of area
was originally submitted in October 2016. The proposal was prepared by the Water
Resources Department of Madhya Pradesh for the purpose of irrigation in the command
area. Since, the proposed project involved area of Panna Tiger Reserve and its buffer
zone, the matter was referred to State Board of Wildlife and subsequently to National
Board of Wildlife by the State Government of MP. The National Board of Wildlife
(NWBL) referred it to National Tiger Conservation Authority (NTCA). NTCA submitted
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its Impact Assessment Report on wildlife. Based on the recommendations of NTCA,
subsequent approval of NWBL and the Site-Inspection Report of the Committee
constituted by Forest Advisory Committee, who visited the proposed site, the FAC
examined the proposal and recommended the proposal of the State Government with
adequate mitigative measures. The recommendations of FAC was approved by the
Ministry and In-principle approval has been issued to the State Government on
25th May, 2017 under section 2(ii) of Forest (Conservation) Act, 1980. The
Stage-1 approval is available on official website- www.forestclearance.nic.in of
MOoEF & CC.

Statement

Proposals recommended by Forest Advisory Committee (FAC) during the period
from 01.05.2017 to 31.12.2017 (Eight Months)

S1. No. State Name Cases  Area Recommended
(in ha.)
1. Andhra Pradesh 4 3166.58
2. Chhattisgarh 7 2867.15
3. Gujarat 1 111858
4. Himachal Pradesh 1 0.76
5. Jharkhand 1 210.53
6. Karnataka 5 2295
7. Madhya Pradesh 11 7657.85
8. Maharashtra 1 8797
9. Odisha 13 2817.87
10. Rajasthan 1 91.20
11 Telangana 3 3820.82
12. Uttarakhand 1 197.17

GRrAND ToTAL 51 2205943
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Contribution under Swachh Bharat Kosh (SBK)

*28.  SHRI SAMBHAIJI CHHATRAPATTI: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a)  whether the objective of Government to set up Swachh Bharat Kosh was
to mobilize resources for improving sanitation facilities through Swachh Bharat Mission

in rural and urban areas;

(b)  if so, the amount of contribution received in 2015, 2016 and 2017 (upto
November) under SBK; and

(¢)  the details of projects and funds released from SBK, year-wise?

THE MINISTER OF DRINKING WATER AND SANITATION (SUSHRI UMA
BHARTI): (a) The objective of Government for setting up Swachh Bharat Kosh is to
facilitate channelization of philanthropic contributions and Corporate Social Responsibility
(CSR) funds towards achieving the objective of Clean India (Swachh Bharat) by the
year 2019.

(b)  The amount of contribution received in 2015, 2016 and 2017(upto November)

is as follows:—

Year Contribution Received (% in crores)
2015 313.54
2016 9747
2017 203.62

(¢)  Funds from Swachh Bharat Kosh have been released for projects on
Repair/Reconstruction of dysfunctional toilet in Govt. schools (Boys & Girls) and of
dysfunctional toilet in households. The year-wise details of funds released from SBK

is as under:—

Year Funds released (X in crores)
2014-15 86.09
2015-16 272.80
2016-17 136.42

2017-18 (Upto 30.11.2017) 138.67
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Closure of textile hub in Tirupur

*29.  SHRI R. VAITHILINGAM: Will the Minister of TEXTILES be pleased to

state:

(a)  whether Government is aware of fears of complete wipeout of the ¥ 42,000

crore textile hub in Tirupur;

(b)  whether it is a fact that many of the units in Tirupur have been closed in

the recent past; and
(c) if so, whether Government is considering to revive Tirupur textile hub?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) and (b)
No, Sir. As per reports received from the Office of Textile Commissioner, State Government
of Tamil Nadu and Tirupur Exporter's Association, no textile units have been closed in

the recent past in Tirupur.

(¢)  Ministry of Textiles is implementing various schemes for the development
of textile sector in the country. Textile units in Tirupur have been availing the benefits

under these schemes including the following:—

(1) Under Technology Upgradation Fund Scheme, 390.52 crores and ¥25.87
crores have been released to units in Tirupur during 2016-17 and 2017-18

respectively;

(i) Under the powerloom sector schemes and PowerTex India an amount of
T 11.35 crores have been released for In-situ Upgradation of Plain Powerlooms;
¥ 1.64 crores have been released for one Common Facility Centre; and % 0.29
crores have been released for two Group Worksheds, to units in Tirupur so

far; and

(i)  Under the Special Package for Garmenting Sector the exporters have been
availing benefits such as Rebate on State Levies,; payment of additional
3.67% of employers' contribution under Pradhan Mantri Paridhan Rojgar
Protsahan Yojana; Additional Incentives under ATUFS subject to achieving

targets of production, turnover and employment.

In addition, Government has sanctioned ¥200 crores for the completion of 18

Common Effluent Treatment Plants serving the textile sector in Tirupur.
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Assurance on Ganga river cleaning

*30. SHRI KAPIL SIBAL: Will the Minister of WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a)  whether it is a fact that he had confirmed that Ganga will be pollution free

by October, 2016, if so, State/city-wise details on status of pollution in Ganga river;
(b)  whether he has once again assured that Ganga would be cleaned by 2018;

(¢)  whether it has now been stated that it will take ten years to clean Ganga;

and

(d)  whether Government has any concrete timeline, as to when Ganga will

finally be cleaned?

THE MINISTER OF WATER RESOURCES, RIVER DEVELOPMENT AND GANGA
REJUVENATION (SHRI NITIN JAIRAM GADKARTI): (a) to (d) Namami Gange Programme
has been launched as an umbrella programme for cleaning and rejuvenation of river
Ganga."Namami Gange" approaches Ganga Rejuvenation by consolidating the existing
ongoing efforts and planning for a comprehensive action plan for future. It also
recognizes the multi-sectoral, multi-disciplinary challenges of Ganga rejuvenation and
need for having a collaboration of various departments, state governments, local
bodies and other stakeholders including common people. Namami Gange Programme
covers short term, medium term and long term activities. Cleaning of river Ganga is
being carried out through various activities including treatment of municipal sewage,
treatment of industrial effluent, river surface cleaning, rural sanitation, ghats & crematoria
works, afforestation, biodiversity, awareness creation and public outreach etc. The
municipal sewage being generated in cities on the banks of Ganga is being managed
by a mix of Interception and Diversion projects, sewerage network and sewage treatment
plant (STP) projects. Total 187 projects for various activities have been sanctioned, out
of which, 47 numbers of projects have been completed so far. Cleaning of river is a
continuous process. However, all efforts are being made to complete these projects by

2020.

State-wise information on pollution load in the River Ganga by various sources

is given below:—
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S1. No. State Total no. of GPIs Effluent
Generation (MLD)
1. Uttarakhand 68 119
2. Uttar Pradesh 955 282
3. Bihar 40 65
4. Jharkhand 0 0
5. West Bengal 46 202
TotaL 1109 608

(i)  Priority drains discharged into main stem of River Ganga monitored during

(Oct. to Dec.) Post monsoon, 2016

Sl. No.  State/ Phase/ No. of No. of  Flow Organic
Segment Priority priority in Load in
towns drains MLD TPD
1. Uttarakhand 05 12 132.77 711
2. Uttar Pradesh 11 59 1927.32 13332
3. Bihar 05 2 636.18 27.36
4. Jharkhand 01 2 30.68 3.00
5. West Bengal 35 59 6419.14 19041
ToTtAL 57 154 9146.09 3612

WRITTEN ANSWERS TO UNSTARRED QUESTIONS

Make in India in Defence Sector

161. SHRI C.P. NARAYANAN: Will the Minister of DEFENCE be pleased to

state:

(a)  which are the areas in Defence in which Make in India has been newly

introduced;
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(b)  the number of products developed by DRDO and other Indian institutions

which are being or are proposed to be mass produced during the last three years;

(¢)  how many contracts the present Government has signed to import defence

equipments and machinery;

(d)  whether the existing defence production factories are closed now or are on

their way to closure; and
(e)  if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(DR. SUBHASH RAMRAO BHAMRE): (a) 'Make in India' in defence sector, which is
primarily driven by capital acquisition of defence equipment and other policy measures,
has been introduced in all major areas of defence such as combat vehicles, combat
aircrafts, warships, weapons, ammunitions, missiles, radars, electronic warfare systems

etc.

(b)  Defence Research and Development Organisation (DRDO), the Research
wing of Ministry of Defence has been set up with a mandate of developing cutting edge
technologies and systems for Indian Armed Forces as per their specific Qualitative
Requirements. The list of major projects developed by DRDO during the last three

years is given in the Statement (See below).

() In the last three financial years (2014-15 to 2016-17), 58 contracts were
signed with foreign vendors for procurement of defence capital equipment for Defence

Forces.

(d) At present, there is no proposal to close Ordnance Factories or Defence
Public Sector Units functioning under the administrative control of Department of
Defence Production.

Statement

Details of products developed by DRDO 4 Weapon Locating Radar (WLR) Swati

during last three years ) ) )
5: High speed Heavy Weight Ship

1. Light Combat Aircraft (LCA) Tejas Launched Torpedo (Varunastra)

=

2. Airborne Early Warning and Control Anti-Torpedo  Decoy System

(AE W&C) System (Maareech)

3. 155mm/52 Calibre Advanced Towed 7. Arudhra-Medium Power Radar
Artillery Gun System (ATAGS)
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Akash Weapon System

Abhay Sonar

Hull Mounted Sonar (HUMSA)
HUMSA UG -

Advanced Indigenous Distress Sonar
System (AIDSS)

Near field acoustic characterization
system (NACS)

NBC Technologies
NBC Recce Vehicle Mk-1

120 mm FSAPDS(Fin stabilised
Armour Piercing Discarding Sabot)
Ammunition for MBT Arjun Mk-II

120 mm FSAPDS Practice Ammunition
for MBT Arjun

250 Kg Pre-fragmented Bomb
46m Inflatable Radome

Air Bursting Grenades for Individual
Weapons

Anti Torpedo Decoys
Bar Mine Layer
CBRNe Remotely Operated Platforms

Commander's Non-Panoramic TI
(Thermal Imaging) Sight for Armoured
Fighting Vehicles (T-90, T-72 & BMP-
1n)

Computerized Pilot Selection

System

Dual Colour Missile Approach
Warning System for Fighter Aircraft
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27.

29.

30.

31

32.

33.

34.

35.

36.

37.

38

39.

41.
42.

43.

Unstarred Questions 39

Electro-Optical Fire Control System
for Naval Ships

Electro-Optical Sensors for Airborne

Platforms

Enhanced Range Rocket (Pinaka
Mk-II)
EW Suite for Fighter Aircraft

Exotic and Indigenous Varieties of

Vegetables under  Protected

Environment

G-band CC-TWT for Weapon
Locating Radar

Heavy Drop System - 16T

Integrated Automotive Vetronics
Systems for AFVs

Ku-Band MPM based Transmitter for
Airbone Radar

Laser Target Designator with Thermal

Imager for Air Force

Medium Size Integrated Aerostat

Surveillance System

Mine field Marking Equipment Mk-
11

Mountain Foot Bridge

Multi Calibre Individual Weapon
System

Multi-Influence Ground Mine
Penetration-cum-Blast

for

Sub-Munition Warheads

Pinaka




40  Written Answers to [RAJYA SABHA] Unstarred Questions

44. Synthetic Aperture Radar for UAV Communication System for Indian Air

Force
45. Terrain Assessment System for
48. Vehicle Mounted High Power Laser

Directed Energy System Against
RPVs/UAVs/DRONES

Trans-border Deserts in Western

Sector

46. Thenno-Baric Ammunition for 120 mm

Arjun Tank 49.  Water Mist System Validation for Fire

Protection in Naval Ships.
47. Upgraded Troposcatter

Budgetary allocation and spending on defence modernisation

162.  SHRI BHUBANESWAR KALITA: Will the Minister of DEFENCE be pleased

to state:

(a)  the details of budgetary allocation of the Ministry during the current

financial year together with the actual spending so far;

(b)  whether it is a fact that the Ministry has sought additional funds for

defence modernisation during the current financial year;
(¢)  if so, the details of modernisation programmes; and

(d)  whether the demand for additional funds have been met by the Ministry

of Finance?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(DR. SUBHASH RAMRAO BHAMRE): (a) An amount of ¥ 2,59,261.90 crores was
allocated for Defence Forces under Defence Services Estimates (DSE), 2017-18. An
amount of 32,16,685.59 Crores has been spent upto 31.12.2017.

(b) and (d) At Revised Estimate stage, an additional amount of ¥ 39690.18 crores
was sought, however, no additional funds were allocated under Revised Estimate

2017-18.

(¢)  These funds under modernisation are utilized for induction of new equipment
and technological upgradation of capabilities identified through a comprehensive
planning process, to keep the Armed Forces in a state of readiness to meet various

security challenges. An amount of ¥ 69,405.75 crores was allocated for Modernisation
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(Capital Acquisition) under DSE in Budget Estimate 2017-18. Till 31.12.2017 the expenditure

under modernisation is ¥ 61,002.97 crores.
Project of building nuclear powered submarines

163. SHRI BHUBANESWAR KALITA: Will the Minister of DEFENCE be pleased

to state:

(a)  whether it is a fact that the Indian Navy has launched an ambitious project

to build six Nuclear-Powered attack submarines;
(b)  if so, the details thereof; and

(c)  what are the other weapons that have been procured / proposed to be

procured to strengthen the country's Naval Power?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(DR. SUBHASH RAMRAO BHAMRE): (a) and (b) The information cannot be divulged

on the floor of the House in the interest of National Security.

(c) The modernization of Indian Navy is an ongoing process. The Government
regularly reviews the security scenario and accordingly decides to induct appropriate
weapons and equipment on the basis of operational requirements, which include different

types of Missiles and Torpedoes, Anti-Submarine rockets, chaff rockets and mines etc.
New weapons procurement policy

164. SHRI P. BHATTACHARYA: Will the Minister of DEFENCE be pleased to

state:

(a)  whether Government is willing to implement the new weapons procurement
policy;
(b)  if so, the details thereof;

(¢)  the details of the policies framed by Government to have latest technologies

for development of weapons in the country; and
(d)  if so, the achievement made so far?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(DR. SUBHASH RAMRAO BHAMRE): (a) to (d) Sir, the new Defence Procurement
Procedure (DPP) - 2016 has been implemented by the Government with effect from
01.04.2016. DPP-2016, inter alia, focuses on institutionalizing, streamlining, and
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simplifying procedure to give a boost to the 'Make in India' initiative of the Government
of India, through Indigenous design, development and manufacturing of defence
equipment, platforms & systems. The 'Make' procedure has been simplified to ensure

increased participation of the Indian industry.

In order to promote indigenous design and development of defence equipment,
DPP-2016 has introduced a new category for capital procurement viz. 'Buy (Indian-
IDDM)' (Indigenously Designed Developed and Manufactured). While categorising a
case, this category is accorded highest priority by the Buyer. Since promulgation of
DPP-2016 (i.e. 01.04.2016), a total of 79 capital contracts for T 1,28,077.41 crore have
been signed (upto 30.11.2017), out of which, 46 contracts amounting to I 44,219.55
crore are with Indian vendors and 33 contracts for ¥ 83,857.86 crore are with Foreign
vendors. Further, the policy on Strategic Partnerships in the Defence Sector was also
finalised by the Government in 2017 and promulgated on 31.05.2017 as Chapter-VII of
DPP-2016 titled as "Revitalising Defence Industrial Ecosystem through Strategic
Partnerships". The Chapter has also been uploaded on Ministry of Defence website:
https://www.mod.nic.in. The Policy on Strategic Partnerships is intended to
institutionalise a transparent, objective and functional mechanism to encourage broader
participation of the private sector, in addition to DPSUs / OFB, in the manufacture of
defence platforms and equipment such as aircraft, submarines, helicopters and armoured

vehicles.
Achievements in Defence Sector

165. SHRI P. BHATTACHARYA: Will the Minister of DEFENCE be pleased to

state:

(a)  the details of achievements made by Government during the last three

years in Defence sector; and

(b)  the details of the action plan formulated for the next two years in this

regard?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(DR. SUBHASH RAMRAO BHAMRE): (a) The details of achievements / initiatives of
the Government in Defence Sector during the last three years are given in the Statement
(See below).

(b)  Some of the new initiatives taken during the last three years, as mentioned
in reply to part (a), are long gestating by their nature and will bear fruit in the medium

/ long term.
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@

(i)

(iii)

@v)

V)

(vi)

Statement

Details of New Achievements / Initiatives of the Government during the
last three years in the Defence Sector

Reform Measures: Based on the recommendations of the Shekatkar Committee,
the Government has decided to restructure posts of different corps of Army. This
will free up approximately 57,000 positions of Officers/JCO's/OR's and civilians
which will be redeployed to improve the "teeth to tail" ratio of the Indian Army
in future. Further, seven Military Farms have been closed and the cattle of these
Farms have been transferred to other Military Farms. Closure of six more Military

Farms is in progress.

Decentralisation in decision making: To empower the Armed Forces as also to
reduce the time taken in decision making, a number of powers exercised hitherto
by the Ministry of Defence have been delegated to the Armed Forces. These
include powers relating to procurement of critical Ammunition/Spares; post-contract
management of capital acquisition contracts as well as revenue expenditure; full
powers in respect of revenue and capital account with respect to perimeter security

etc.

Strategic Partnership: Government's policy on Strategic Partnership in the Defence
Sector has been finalised. It is intended to institutionalise a transparent, objective
and functional mechanism to encourage broader participation of the private sector

in manufacture of major defence platforms and equipment.

Capital Acquisition for the Armed Forces: During the last three years and current
year, 119 contracts involving ¥ 1,16,522.89 crore have been signed with Indian
vendors and 68 contracts involving ¥ 1,24,291.33 crore have been signed with

foreign vendors for capital procurements of defence equipment.

Policy initiatives in respect of Defence Production: Make in India' in defence
sector is primarily driven by providing preference to procurement from Indian
vendors under the Defence Procurement Procedure (DPP), promoting indigenous
design, development and manufacture of defence equipment, and other policy
measures such as liberalization of the licensing regime and FDI policy by raising
the cap on FDI in the defence sector, simplification of export procedure, streamlining

of defence offset guidelines etc.

Major Achievements by Defence Public Sector Undertakings (DPSUs):
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* Goa Shipyard Limited delivered Naval Offshore Patrol Vessels, Damage
Control Simulator, Fuel Barge, Fast Patrol Vessel for the Indian Navy and
Coast Guard.

* The Bharat Dynamics Limited developed Akash Weapon System for Army.
Long Range Surface to Air Missile for the Indian Navy and test fired the
Anti-Tank Guided Missile.

* The Mazagon Dock Shipbuilders Limited launched the Visakhapatnam Class

Destroyers and commissioned the INS Kalvari, the Scorpene class Submarine.

* During the period the Light Combat Helicopter attained initial operational
clearance, first technical flight of Light Utility Helicopter was undertaken
and Brahmos Integration with SU-30MKI Aircraft was undertaken by
Hindustan Aeronautics Limited (HAL).

* Bharat Electronics Limited (BEL) commissioned the secure CDMA Cellular

Network at Srinagar.

* Garden Reach Shipbuilders & Engineers Limited delivered the Anti Submarines
Warfare Corvette, Offshore Patrol Vessel, Water Jet Fast Attack Aircraft and
Landing Craft Utility during the period.

(vii) Research & Development in Defence Sector: A number of major products has
been developed for defence and civilian use by the DRDO. These include the
Light Combat Aircraft (LCA) Tejas; Airborne Early Warning and Control (AEW&C)
System; 155 mm / 52 Calibre Advanced Towed Artillery Gun System (ATAGS);
Weapon Locating Radar (WLR) Swati; High Speed Heavy Weight Ship Launched
Torpedo (Varunastra); Arudhra-Medium Power Radar; Akash Weapon System;
Abhay Sonar; Hull Mounted Sonar (HUMSA); Advanced Indigenous Distress
Sonar System (AIDSS); various types of Ammunition for MBT Arjun; Anti Torpedo
Decoys; Electro-Optical Fire Control System for Naval Ships; Electro-Optical
Sensors for Airborne Platforms; Mountain Foot Bridge; Sub-munition warheads

for Pinaka; Terrain Assessment System for Trans-border Deserts etc.

(viii) One Rank One Pension (OROP): The Government has implemented the One
Rank One Pension (OROP) for Defence Forces Personnel.

(ix) Facilitating servicemen to register and vote from their place of posting:
Government has already introduced e-Postal Ballot System in October, 2016 to

facilitate participation of service voters. The Election Commission of India (ECI)
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directed to undertake the process of de-novo registration of Service Voters. As per
ECI data, 13.37 lakh service voter requests from Armed Forces (Indian Army,
Indian Air Force, Indian Navy and Indian Coast Guard) have been registered with
ECL

(x) Army Battle Casualties Welfare Fund: A Fund namely, 'Army Battle Casualties
Welfare Fund' has been set up w.e.f. 1.1.2016. Under this fund, assistance of ¥ 2.00
lakh is provided to the army battle casualties which are fatal, 60% and above
disability and battle casualties invalided out due to disability and ¥ 1.00 lakh to
disability less than 60%. This will be in addition to other admissible dues.

Abolition of community based regiments
1166. SHRI P.L. PUNIA: Will the Minister of DEFENCE be pleased to state:

(@)  whether it is a fact that there have been community-based regiments in the
country since pre-independence days, if so, the details therecof along with their

establishment and names;

(b)  whether it is also a fact that many such regiments have been abolished
after independence, if so, the details thereof along with the names thereof; and

(¢)  whether Government intends to revive these abolished regiments and if

not, the details thereof along with the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(DR. SUBHASH RAMRAO BHAMBRE): (a) All community based Regiments of Indian
Army were raised during Colonial India and no community based regiments have been
raised post independence. The Brigade of GUARDS was raised in 1949 based on

"Mixed Class" composition.

Details of regiments raised are as under:—

S1. No. Regiment S1. No. Regiment

) Punjab (vi)  Rajput

(i) Madras (vi))  Jat

(i)  Grenadiers (viii)  Sikh

(iv)  Maratha Light Infantry (ix) Sikh Light Infantry
v) Raj Rifles ) Dogra

tOriginal notice of the question was received in Hindi.
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S1. No. Regiment S1. No. Regiment
(xi)  Garhwal (xix) 1 Gorkha Rifles
(xi)  Kumaon & Naga (%) 3 Gorkha Rifles

(xii)  Assam (xxi) 4 Gorkha Rifles

(xiv)  Bihar |
(xxii) 5 Gorkha Rifles

(xv)  Mabhar

(xvi) JAK Rifl (xxiii) 8 Gorkha Rifles

Xvi ifles

(xvii) JAK Light Infantry Goxiv) 9 Gorkha Rifles

(xviil) Ladakh Scouts (o) 12 Gorkha Rifles.

(b) It is intimated that there has been no disbandment of any regiment post
independence.

(¢)  Does not arise.
Development of long range submarine based missile system

167. SHRIMATI RENUKA CHOWDHURY: Will the Minister of DEFENCE be
pleased to state:

(a)  whether Government has any plan to strongly develop long range submarine
based missile system;

(b)  if so, the details thereof and if not, the reasons therefor; and

(¢)  the steps taken by Government to counter the emerging maritime threats
in Indian Ocean region and maintain strong deterrence against any such threats?

THE MINISTER OF DEFENCE (SHRIMATI NIRMALA SITHARAMAN): (a) to (c)
Details of long range submarine based missle system are sensitive.

Disclosure of Rafale deal agreement in public

1168. SHRI NARESH AGRAWAL: Will the Minister of DEFENCE be pleased to
state:

(a)  whether it is a fact that Government does not want to disclose in public

domain the agreement made with France about the Rafale deal;

TOriginal notice of the question was received in Hindi.
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(b)  if so, the reasons therefor; and

(c) if not, the salient features of the Rafale deal and whether private sector,

which does not have any experience in this field has also been included in this deal?

THE MINISTER OF DEFENCE (SHRIMATI NIRMALA SITHARAMAN): (a) and
(b) As per 'Article-10' of the Inter-Governmental Agreement (IGA) between Governments
of India and France on the purchase of Rafale aircraft, the protection of the classified
information and material exchanged under IGA is governed by the provisions of the
Security Agreement signed between Government of France and Government of India
in 2008.

(c) The Inter-Governmental Agreement was signed on 23 September. 2016 for
supply of direct flyaway of 36 Rafale aircraft. Neither any Public Sector Undertaking
(PSU) nor Private Sector industry is included in the ibid IGA.

Shortage of ammunition for armed forces
169. SHRI VIVEK GUPTA: Will the Minister of DEFENCE be pleased to state:

(a)  the quantity of additions made to various types of ammunitions of the

armed forces and the storages in ammunition since 2014;

(b)  whether these additions to ammunition, meet the officially sanctioned

requirement of the War Wastage Reserve (WWR) of 40 days of intense war;

(c) if not, the measures taken by Government to meet the minimum sanctioned

requirement of ammunitions; and

(d)  the measures taken by Government to ease the capacity constrains of

ordnance factory boards and augment their production capacity, since 2014?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(DR. SUBHA SHRAMRAO BHAMRE): (a) to (c¢) The authorisation and holding of
ammunition is as per operational requirement of the Indian Armed Forces. Adequate
reserves have been authorised in terms of War Wastage Reserves (WWR) to cater for
contingencies during war. There is adequate stock of ammunition with the Indian Armed
Forces and it is well equipped for meeting any operational requirements. Further,
making up of stock of ammunition to desired level is a continuous process, the
requirements for which are identified every year and procurements are undertaken

accordingly.

Some of the measures taken to ensure adequate availability of ammunition include

placing of a Five Year Roll On Indent on Ordnance Factory Board (OFB), finalization
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of Ammunition Road Map in respect of certain identified ammunition and procurements
thereof. In addition, financial powers to ensure the availability and maintenance of
minimum levels of critical ammunition has been delegated to the Armed Forces to meet

any emergent requirement and to enable maintain preparedness at all times.

(d)  The Government has taken a series of measures to enhance capacity of
ordnance factory boards to meet the long term requirement of the armed forces. These
include modernization of ordnance factories by replacement/ reconditioning of outlived
Plant and Machinery to sustain the original capacity, acquisition of modern technology/
manufacturing processes for capacity augmentation of existing product mix or creation
of capacity for new product, Civil Infrastructure and services viz. Production & Services

of buildings. Power supply, Water supply, Compressed Air supply etc.
Signing of agreements with other countries

170. SHRI K. SOMAPRASAD: Will the Minister of DEFENCE be pleased to

state:

(a)  the countries with which India has signed various agreements during the

last three years;

(b)  the details of any military or defence agreements signed with the nations

during the last three years; and

(¢c)  the details of any private company in India, producing military or defence

tools or equipment?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(DR. SUBHASH RAMRAO BHAMRE): (a) and (b) A list of military or defence related
agreements signed with other nations for the last three years (i.e. from 4th February

2015) is given in the Statement (See below).

(¢)  Since the opening up of Defence industry sector in May, 2001 for 100%
manufacturing by Indian private sector including FDI upto admissible cap both subject
to licensing, Department of Industrial Policy and Promotion (DIPP) has issued 343
licenses to 206 Indian Companies till November, 2017. Till December, 2017, 69 license

companies covering 112 licenses have reported commencement of production.
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Statement

List of military or defence agreement singed with other nations for last three
years (from 04.02.2015)

Sl. No. Country Memorandum of Understanding / Date of Signing
Agreement

1 2 3 4

1. Australia Technical Agreement on Exchange of 02.10.2015

White Shipping Information

2. Bangladesh Memorandum of Understanding (MoU) 06.06.2015
between the Coast Guards for Establishment
of Collaborative Relationship to Combat
Transnational illegal activities at sea and

Develop Regional Cooperation
MoU on Defence Cooperation Framework . 08.04.2017

MoU between DSSC, Wellington and 08.04.2017
DSCSC, Mirpur for Enhancing Cooperation
concerning Military Education in the

field of Strategic and Operational Studies

MoU Between NDC, New Delhi and NDC, 08.04.2017
Dhaka for enhancing cooperation in the field
on National Security, development and

strategic studies

3. Brunei MoU between the Government of India 02.02.2016
and the Government of His Majesty the
Sultan and Yang Di-Pertuan of Brunei

Darussalam on Defence Cooperation

4. Chile MoU between the navies of Chile and India 02.01.2016
Establishing a Frame work for Cooperation and

Confidentiality in Navy Issues

5. Fij MoU on bilateral Defence Cooperation 29.05.2017
between the Ministry of Defence of the
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Republic of India and the Ministry of
Defence and National Security of the

Republic of Fiji

6. France MoU between Govt. of India and the Govt. 23.9.2016
of the French Republic on the purchase of Rafael

7.  Japan Agreement concerning Security Measures for the — 12.12.2015

Protection of Classified Military Information

Agreement concerning Transfer of Defence 12.12.2015

Equipment and Technology

8. Kazakhstan Agreement between the Government of the 08.07.2015
Republic of India and the Government of
the Republic of Kazakhstan on Defence and

Military Technical Cooperation

9. Kenya MoU on Cooperation in the field of Defence 11.07.2016
Cooperation
10. Kyrgyz Agreement between the Government of the 12.07.2015
Republic Republic of India and the Government of the

Kyrgyz Republic on Defence Cooperation
11. Maldives Action plan for Defence Cooperation. 11.04.2016

12 Mauritius MoU for the improvement in Sea and Air 11.03.2015
Transportation Facilities at Agalega Island

of Mauritius

13. Myanmar MoU for sharing white shipping information 06.09.2017
MoU on Maritime Security Cooperation 06.09.2017
14. Mongolia MoU for Cooperation between the Nation 17.05.2015

Security Council of the Republic of India and

the National Security Council of Mongolia
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1 2 3 4

15. Oman MoU between the Ministry of Defence of the 06.12.2005 and
Republic of India and the Ministry of Defence 22.05.2016
of the Sultanate of Oman on Military
Cooperation
Protocol between the Air Forces 22.05.2016
on Flight Safety Information Exchange
MoU between the Coast Guards in the 22.05.2016
field of Marine Crime Prevention at Sea
MOU to cooperate on Maritime Issues 22.05.2016

16. Pakistan MoU for Establishment of a Communication 17.03.2016
Link between Indian Coast Guard and
Pakistan Maritime Security Agency extended

17.  Philippines MoU on Defence Industry and Logistics 13.11.2017
Cooperation

18.  Portugal MoU between Minister of Defence of the 07.01.2017
Republic of India and the Minister of
National Defence of the Portuguese
Republic on Defence Cooperation

19. RoK MoU for Cooperation between the National 10.04.2015
Security Council Secretariat of the Republic
of India and the Office of National Security
of the Republic of Korea

20. Russia Agreement on Cooperation in Aircraft 21.01.2015
flight safety
Agreement in Helicopter Engineering 24.12.2015
Agreement on supply of S-400 Triumph 15.10.2016

Air Defence Missile Systems to India
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Agreement for construction of follow-on-ships 15.10.2016

of project 11356 in Russia and in India
21. Seychelles MoU for Cooperation in the field of Hydrography  11.03.2015

Protocol on Sale of Navigational Charts / 11.03.2015

Electronic Navigational Charts

Agreement on development of facilities on 11.03.2015

Assumption Island

22. Singapore Agreement between the Government of Republic 23.11.2015
of India and the Government of Republic of

Singapore concerning Defence Cooperation

Bilateral Agreement for Navy Cooperation 29.11.2017
23. Spain Agreement between the Govt. of India and the 04.03.2015
Kingdom of Spain on Protection of Classified
Information
24, Sudan Memorandum on Defence Cooperation and 13.03.2015
Exchanges
25. Tanzania MoU on Cooperation in the field of Hydrography  19.06.2015
26. Turkmenistan Agreement between the Government of the 11.07.2015

Republic of India and the Government of the
Turkmenistan on Cooperation in the field

of Defence

27. UAE MoU concerning Mutual Protection of 23.05.2016

Classified Information

MoU on Cooperation in the field of 25.01.2017.

Defence Industry

28. USA New Framework for the India - US Defence 03.06.2015
Relationship
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Logistics Exchange Memorandum of Agreement 29.08.2016
[LEMOA] (US-IN-01) between the Ministry of

Defence of the Republic of India and the

Department of Defence of the United States

of America

29.  Vietnam Memorandum of Understanding between Indian 25.05.2015
Coast Guard in the Republic of India and
Vietnam Coast Guard in the Socialist Republic
of Vietnam for Establishment of Collaborative
Relationship to Combat Transnational Crime and

Develop Mutual Cooperation

Programme of Cooperation between 05.12.2016
the Vietnam's People's Air Force & Air

Defence and Indian Air Force

Replacement of HAL by Reliance Defence in Rafale deal
171.  SHRI D. RAJA: Will the Minister of DEFENCE be pleased to state:

(a)  whether it is a fact that the country's premier defence manufacturing
company Hindustan Aeronautics Ltd. (HAL) was very much involved in the discussions,
underway with the French company along with the Defence Ministry on the Rafale deal,
but HAL was jettisoned at the last minute, replacing the public sector company by

Reliance Defence; and
(b)  if so, the details thereof and the reasons therefor?

THE MINISTER OF DEFENCE (SHRIMATI NIRMALA SITHARAMAN):
(a) and (b) No Public Sector Undertaking (PSU) or Private Sector industry is involved
in the Inter-Governmental Agreement with France. In order to meet the 'Critical Operational
Necessity' of the Fighter aircraft in the IAF, the Government decided to procure 36
Rafale aircraft through Government to Government route. The Inter-Governmental
Agreement (IGA) was signed for supply of direct flyaway 36 Rafale aircraft on

23rd September, 2016. It does not envisage any manufacturing of platforms in India.
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Chinese road in Arunachal Pradesh
172.  SHRI RIPUN BORA: Will the Minister of DEFENCE be pleased to state:

(a)  whether Government has any report that China has made 1.3 km. of road

inside Arunachal Pradesh;

(b)  if so, what steps Government has taken to stop China from building the

road; and

(¢)  if so, how road construction was possible inspite of deployment of Indian

Army on the Indo-China border?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(DR. SUBHASH RAMRAO BHAMRE): (a) to (¢) On 28th December, 2017, an Indian
Army patrol observed three civilians believed to be Chinese nationals carrying out
track construction in the Shiyung La area (District: Upper Siang, Arunachal Pradesh)
approximately one kilometre on the Indian side of the LAC. The three civilians returned
to the Chinese side of the LAC on seecing the Indian Army patrol. As per the agreed
modalities, a Flag Meeting was arranged to discuss the intrusion. The Chinese side
admitted that the three civilians had crossed over the LAC and agreed to withdraw their

equipment immediately.

Government regularly takes up such matters along the LAC with the Chinese side
through established mechanisms including Border Personnel Meetings, Flag Meetings,
meetings of Working Mechanism for Consultation & Coordination on India-China

Border Affairs, as well as through diplomatic channels.
Increase of Chinese transgression into Indian side of LAC
173.  SHRI RIPUN BORA: Will the Minister of DEFENCE be pleased to state:

(a)  whether Government is aware that there was marked increase in the number
of Chinese transgressions into the Indian side of the Line of Actual Control (LAC) in
2017,

(b)  whether it is a fact that the Indian and Chinese Armies were involved in

a 73 day face off at Doklam on Sikkim-Bhutan border;

(¢)  whether it is a fact that there were 415 transgressions by Chinese soldiers

into the Indian side of the LAC in 2017, as against 271 in 2016; and
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(d)  if so, how it was possible in spite of heavy deployment of Indian Army

and close surveillance in the areas?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(DR. SUBHASH RAMRAO BHAMRE): (a) There is no commonly delineated Line of
Actual Control (LAC) in the border areas between India and China, there are areas
along the LAC where both sides have differing perception of LAC. On account of this,
situations have arisen on the ground that could have been avoided if we had a common

perception of the LAC.
(b)  Yes, Sir.

(c) and (d) As India-China border has not been formally demarcated, there are
areas where both sides have different perception of Line of Actual Control (LAC) and
both sides patrol up to their respective perceptions. Due to this, temporary transgressions

have occurred.

In the year 2017 the number of transgressions were 426 as against 273 in the year
2016.

Designated cantonment areas in cities and towns

174.  DR. VINAY P. SAHASRABUDDHE: Will the Minister of DEFENCE be

pleased to state:

(a)  the details of cities or towns in the country having, designated cantonment

areas;

(b)  the number of cases of illegal encroachment or land grabbing by individuals

and organizations registered against those responsible for these cases so far; and

(c)  what is the overall State of litigations filed against alleged culprits so far
and the total number of cases filed by the Ministry and lost during the last three years

and the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(DR. SUBHASH RAMRAO BHAMRE): (a) There are 62 cities or towns in the country
having, designated cantonment areas. A list of those cities / towns is given in the

Statement (See below).

(b) and (c) The information is being collected and will be laid on the Table of the

House.
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Statement

List of Cantonments Command-wise

S1. No. Cantonment S1. No. Cantonment
Southern Command: Eastern Command:

l.  Ahmedabad 20. Barrackpore

2. Ahmednagar 21. Jalapahar

3. Ajmer 22. Lebong

4. Aurangabad 23.  Shillong

Western Command:

5. Belgaum

24. Ambala
6. Cannore

25.  Amritsar
7.  Dehu Road

26. Bakloh
8. Deolali

27. Dagshai
9 K t

ampree 28. Dalhousie
10. irki 29. Delhi
11. Nasirabad 30. Ferozepur
12. Pune 31. Jalandhar
13.  Secunderabad 32, Jammu
14. Pallavaram 33. Jutogh
15. Wellington 34. Kasauli
. 35. Khas Yol

16. Babina

36. Subathu
17. Jhansi

Central Command:
18. Morar

37. Agra
19.  Saugor

38. Allahabad




Written Answers to [5 February, 2018] Unstarred Questions 57

SI. No. Cantonment SI. No. Cantonment
39. Almora 52. Mathura

40. Bareilly 53. Meerut

41. Chakrata 54 Mhow

42.  Clement Town .
55.  Nainital

43. Danapur
56.  Pachmarhi

44.  Dehradun

) 57.  Ramgarh
45. Faizabad
46. Fatehgarh 58.  Ranikhet
47.  Jabalpur 59.  Roorkee
48.  Kanpur 60. Shahjahanpur
49. Landour 61. Varanasi

50.  Lansdowne Northern Command:

51.  Lucknow 62. Badamibagh

Setting up of National Open Air Range Evaluation Centre

175.  SHRI T.G. VENKATESH: Will the Minister of DEFENCE be pleased to

state:

(a)  whether Government has promised to establish National Open Air Range

Evaluation Centre at Vorvakallu Village, Kurnool district of Andhra Pradesh;
(b)  if so, the details thereof;
(c)  the status of the centre as on date and reasons for the delay; and

(d)  whether Government is taking any step to expedite the construction work

of the unit within its scheduled period for completion and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(DR. SUBHASH RAMRAO BHAMRE): (a) No, Sir.

(b) to (d) Do not arise.
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Penalisation of Dassault for non-fulfilment of contractual obligations

176.  PROF. M.V. RAJEEV GOWDA: Will the Minister of DEFENCE be pleased

to state:

(a)  whether Dassault was penalized for refusing to fulfd its contractual

obligations under the Medium Multi Role Combat Aircraft Request for Proposal;
(b)  if so, the details thereof and if not, the reasons therefor;

(¢)  the cost per aircraft under the Inter-Governmental Agreement for 36 Rafale

aircrafts;
(d)  whether offsets contract would apply to additional orders;
(e)  if so, the details thereof;

® whether the cost difference caused by including a private entity under the

offsets clause instead of Hindustan Aeronautics Limited has been estimated; and
(g)  if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRIMATI NIRMALA SITHARAMAN):
(a) and (b) There was no contract with Dassault for the Medium Multi Role Combat
Aircraft.

(¢)  As per 'Article-10" of the Inter-Governmental Agreement (IGA) between
Government of India and Government of France on the purchase of Rafale aircraft, the
protection of the classified information and material exchanged under IGA is governed
by the provisions of the Security Agreement signed between the two nations signed
in 2008.

(d) and (e) No additional orders have been catered for in the existing IGA.

(f) and (g) The quantum of offsets in 36 Rafale IGA is 50% which includes
investments in terms of Transfer of Technology (ToT) for manufacture and/or
maintenance of eligible products and services. Details of Indian Offset Partners have
not yet been provided by the French Industrial suppliers and as per the provisions of
Defence Procurement Procedure (DPP) - 2013 they need to do so at the time of seeking
offset credits or one year prior to discharge of offset obligations through their Indian
offset partners. As per the provisions of DPP-2013 the Indian offset partner need not
be a Public Sector Undertaking.
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Amount earmarked for defence
177. SHRI HARIVANSH: Will the Minister of DEFENCE be pleased to state:
(a)  the total amount earmarked for Defence for the year 2017-18;
(b)  the amount which has been spent on modernisation of Defence forces; and
(¢)  the details of the break-up of amount spent on Army, Air Force and Navy?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(DR. SUBHASH RAMRAO BHAMRE): (a) Total amount earmarked for Defence under
Defence Services Estimates (DSE) in Budget Estimate 2017-18 is ¥2,59,261.90 crores.

(b)  An amount of ¥61,002.97 crores has been spent till 31st December, 2017
for Modernisation (Capital Acquisition) under DSE, 2017-18.

(c) The details of break-up of Budget Estimate Allocation & Expenditure till
31.12.2017 for Army, Air Force and Navy (including Joint Staff) for Modernisation

(Capital Acquisition) under DSE are as under:

(X in crores)

BE Allocation Actual Expenditure
till 31.12.2017

Army 2017821 16,038.06
Air Force 30899.90 30,994.47
Navy 18327.64 13,970.44
TotaL 69405.75 61002.97

Manufacture of ammunition by private sectors
178. SHRI HARIVANSH: Will the Minister of DEFENCE be pleased to state:

(a)  whether it is a fact that the Ministry has allowed private sector to

manufacture some of the selected ammunition for the Indian Army;
(b)  if so, the details thereof;

(c)  what other measures are being explored or has been taken to develop

indigenous capacity to reduce import dependence; and
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(d)  the total defence production which has taken place under the Make in

India programme?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(DR. SUBHASH RAMRAO BHAMRE): (a) and (b) Yes, Sir. The Government has
approved a proposal for manufacturing of selected ammunition for Indian Army by

Indian Industry. Request For Proposal (RFP) for the same have already been issued.

(c) and (d) The Defence Production Policy promulgated by the Government, aims
at achieving substantive self-reliance in the design, development and production of
equipment, weapon systems & platforms required for defence. It also aims at creating
conditions conducive for private industry to play an active role in the sector, enhancing
the potential of Small & Medium Enterprises (SMEs) in indigenisation and broadening
the defence Research & Development base in the country. In pursuance of this policy
and 'Make in India' initiative, the Government has undertaken several measures which,

inter-alia, include:

(i) Introduction of a new category of capital acquisition viz. 'Buy (Indian-
IDDM)' in Defence Procurement Procedure (DPP-2016). Under this category,
indigenously designed equipment with minimum of 40% Indigenous Content
(IC), or equipment with 60% IC will be considered for acquisition. This
category will be the most preferred acquisition category and above the 'Buy
(Indian)' category. Under "Buy (Indian)' category minimum IC of 40% is
required and under 'Buy & Make (Indian)' category a minimum IC of 50%
will be required in 'Make' portion of the scheme. The "Make" Procedure has

been refined to ensure increased participation of Indian industry.

(i) Industrial licensing with respect to Defence sector has been revised and
most of the components, parts, sub-systems, testing equipment and
production equipment have been removed from the Defence Products List
for the purpose of Industrial Licenses so as to remove entry barriers for

industry, particularly with respect to small & medium segments.

(iii)  Under the new FDI policy, foreign investment up to 49% through automatic
route and beyond 49% through Government route has been allowed in the

Defence sector.

(iv) Creation of level playing field between public sector and Indian private
sector with regard to Exchange Rate Variation protection and levy of Excise

and Customs duty.
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(v) Incorporation- of a Policy on Strategic Partnerships in the Defence Sector
in DPP-2016 intending to institutionalise a transparent, objective and
functional mechanism to encourage broader participation of the private
sector, in addition to Defence PSUs and Ordnance Factory Board (OFB).

The indigenous production in terms of Value of Production (VoP) in respect of

OFB and Defence PSUs during the last three financial years are as under:

Year Value of Production
(X in crore)

2014-15 46390.01
2015-16 52968.13
2016-17 55893.65

IT roadmap of the defence sector

179.  SHRI D. KUPENDRA REDDY: Will the Minister of DEFENCE be pleased

to state:

(@)  whether it is a fact that the overall Information Technology roadmap of the

country's Defence is more than 10 years behind;
(b)  if so, the details thereof and the reasons therefor; and

(¢)  the steps taken/being taken by Government to wear out outdated
technologies and to make the Information Technology in Defence at par with other

developed countries?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(DR. SUBHASH RAMRAO BHAMRE): (a) to (c) The Information Technology (IT)
Roadmap of Defence is in sync with contemporary technologies being used by advanced
nations and aligned to the Digital India roadmap. Continuous steps are being taken by
the Defence Services to remain updated on Information Technology and incorporate the
latest technology in the ongoing projects. The Defence Services have promulgated ICT
Roadmap incorporating 21 Information Technology projects during the period
2016-2020 in October, 2016. The Roadmap includes ongoing and future tri-services ICT
projects leading to effective use of ICT in areas such as Network Centric Operations,
Information Security, Planning, Stores Management, General Administration and Hospital
Management. Out of 21 projects envisaged to be completed by 2020, four have already
been completed. As part of the roadmap, the Defence Communication Network (DCN)
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has been operationalized in July 2016. Further, under Network for Spectrum project,
optical fiber is being laid to provide a dedicated backbone communication and IT

network connecting stations of Army, Navy and Air Force.

Bi-annual meetings of the Defence Information Technology Consultative Committee
(DITCC) are held under the Chairmanship of Raksha Rajya Mantri with the objective
of monitoring the progress of IT implementation and e-governance in the three Services
and Inter-Services organisations in a coordinated manner and resolving inter-organization
issues that may arise during implementation. Regular interactions are also carried out

with academia and industry to obtain contemporary solutions.
Intrusion by chinese army

180. SHRI DARSHAN SINGH YADAV:
SHRI P. BHATTACHARYA:
SHRIMATI RAJANI PATIL:
Will the Minister of DEFENCE be pleased to state:

(a)  whether it is a fact that Chinese army intruded into our territory during last

few months;

(b)  if so, the details thereof and the action taken by our forces guarding the

border;
(¢)  whether the matter has been taken up with Chinese authorities; and
(d)  if so, what was their response?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(DR. SUBHASH RAMRAO BHAMRE): (a) and (b) There is no commonly delineated
Line of Actual Control (LAC) in the border areas between India and China, there are
arcas along the LAC where both sides have differing perception of LAC. Due to both
sides undertaking patrolling upto their respective perception of the LAC, transgressions
do occur. Government is taking measures to ensure that defence forces are in a state

of readiness to meet operational and security challenges.

(c) and (d) Government regularly takes up such transgressions along the LAC
with the Chinese side through established mechanisms including Border Personnel
Meetings, Flag Meetings, meetings of Working Mechanism for Consultation &

Coordination on India-China Border Affairs, as well as through diplomatic channels.

The Government consistently maintains that peace and tranquillity in the India-



Written Answers to [5 February, 2018] Unstarred Questions 63

China border areas is an important pre-requisite for the smooth development of bilateral

relations.
Development and production of APCs

181.  SHRI K. RAHMAN KHAN: Will the Minister of DEFENCE be pleased to

state:

(a)  whether it is a fact that the US has offered India the development and
production of Armoured Personnel Carriers (APCs) in a trilateral venture with Israel

under the Defence Technology and Trade initiative;
(b)  whether the discussion to finalize the deal has been completed; and

(c)  if so, what would be the estimated cost of the project and how many
vehicles would be produced under the project and by when a final delivery would be

made?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(DR. SUBHASH RAMRAO BHAMRE): (a) Yes, Sir.

(b)  No. Sir.
(¢)  Does not arise.
Construction of houses for soldiers

182.  DR. VIKAS MAHATME: Will the Minister of DEFENCE be pleased to

state:

(a)  whether any scheme for construction of houses for soldiers is being

implemented in the country;
(b)  if so, the total amount estimated to be spent thereon;

(¢)  whether such houses are also likely to be built under any such scheme at
Vidarbha in Maharashtra;

(d)  if so, the number of houses to be built under this scheme and the total

amount to be spent thereon;

(e)  whether there is any proposal to allot such houses to ex-servicemen also;

and

® if so, the number of houses likely to be allotted to ex-servicemen, out of

those at Vidarbha or elsewhere in Maharashtra?
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THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(DR. SUBHASH RAMRAO BHAMRE): (a) Yes, Sir. The Married Accommodation Project

(MAP) is being implemented to provide serving defence personnel housing facilities.

(b)  The sanctioned cost of Phase-1 and Phase-II of MAP is ¥6032.70 crores
and ¥13681.90 crores respectively.

(c) and (d) Yes, Sir. 272 houses at a cost of 319.98 crores have been built in
Phase-I in Vidarbha region. Phase-II which is in progress provides for 641 houses in
the Vidarbha region, at a cost of I128.97 crore.

(e) and (f) No, Sir.
Establishment of sainik schools

183. DR. VIKAS MAHATME: Will the Minister of DEFENCE be pleased to

state:
(a)  what are the criteria for establishment of Sainik Schools in the country;
(b)  the number of Sainik Schools established, State-wise;

(¢)  whether request for establishment of such schools have been received

from State Governments and other authorities; and

(d)  if so, the details thereof and Centre's response to each such request, with
particular reference to Maharashtra Government to establish a Sainik School at Vidarbha

Region?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(DR. SUBHASH RAMRAO BHAMRE): (a) Sainik Schools are established on receipt of
a specific request from the State Government, which is required to provide infrastructure

in the form of land, educational and residential buildings, sports field etc.

(b) 26 Sainik Schools have been established across the country. State wise list

of the Sainik Schools is given in the Statement-I (See below).
(¢)  Yes, Sir.

(d)  Status of proposals for opening of Sainik Schools is given in the
Statement-I1I (See below). In addition, requests received from Chief Ministers for
establishment of new Sainik Schools in their respective States are given in the
Statement-III (See below). Regarding Vidarbha Region, an Memorandum of Agreement
has been signed between Ministry of Defence and State Government for establishing

a Sainik School at Chandrapur and construction work is in progress.
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Statement-1

State wise list of sainik schools in the country

S1. No. Name of School State

1. Sainik School Korukonda Andhra Pradesh
2. Sainik School Kalikiri Andhra Pradesh
3. Sainik School Goalpara Assam

4. Sainik School Nalanda Bihar

5. Sainik School Gopalganj Bihar

6. Sainik School Ambikapur Chhattisgarh

7. Sainik School Balachadi Gujarat

8. Sainik School Kunjpura Haryana

O. Sainik School Rewari Haryana

10. Sainik School Sujanpur Tira Himachal Pradesh
11. Sainik School Nagrota Jammu & Kashmir
12. Sainik School Tilaiya Jharkhand

13. Sainik School Bijapur Karnataka

14. Sainik School Kodagu Karnataka

15. Sainik School Kazhakootam Kerala

16. Sainik School Rewa Madhya Pradesh
17. Sainik School Satara Maharashtra

18. Sainik School Imphal Manipur

19. Sainik School Chhingchhip Mizoram

20. Sainik School Punglwa Nagaland

21. Sainik School Bhubaneswar Odisha

22. Sainik School Kapurthala Punjab

23. Sainik School Chittorgarh Rajasthan
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S1. No. Name of School State

24, Sainik School Amaravathi Nagar Tamil Nadu

25. Sainik School Ghorakhal Uttarakhand

26. Sainik School Purulia West Bengal
Statement-11

Status of pending proposals for opening of new sainik schools

S1. No. State District Remarks

1. Maharashtra Chandrapur Memorandums of Agreement
signed on 16.01.2016. State Govt.
has been requested to complete
the construction of requisite
infrastructure as mentioned in the
Memorandum of Agreement.

2. Rajasthan Alwar Memorandum of Agreement
signed.

3. Rajasthan Jhunjhunu Memorandum of Agreement
signed.

4. Uttar Pradesh Jhansi Memorandum of Agreement
signed.

5. Uttar Pradesh Mainpuri Memorandum of Agreement
signed.

6.  Uttar Pradesh Amethi Memorandum of Agreement
signed.

7. Uttarakhand Rudraprayag Memorandum of Agreement
signed.

8 Odisha Sambalpur Memorandum of Agreement

signed.




Written Answers to

[5 February, 2018]

Unstarred Questions 67

S1. No. State District Remarks

9.  Telangana Warangal Memorandum of Agreement
signed.

10.  West Bengal Darjeeling "In-principle" approval accorded.

11.  Assam Golaghat "In-principle" approval accorded.

12.  Arunachal Pradesh Niglok Village District "In-principle" approval accorded.

East Siang

13.  Punjab Gurdaspur Site Survey completed.

14. Madhya Pradesh  Sagar Site survey completed.

15.  Andaman and Diglipur, North Site survey completed. UT

Nicobar Islands Andaman Administration  has  been

requested to obtain Environment/
Forest clearance as most of Jhe
site earmarked for Sainik School
has been classified as deemed
forest.

16. Haryana Jhajjar State Govt. to indicate date for site
inspection.

17.  Sikkim West Sikkim State Govt. to indicate date for site
inspection.

18.  Jharkhand Godda State Govt. to indicate site and
date for site inspection.

19.  Tripura West Tripura State Govt. to indicate date for site
inspection.

20. M.P. Muraina Proposal Stage

21.  Uttar Pradesh Bagpat Formal proposal is awaited from

State Government.
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Statement-111

Proposals for opening of new sainik schools from Chief Ministers

SI. No. State District Remarks
1. Maharashtra Sainik School for Girls At present there is one Sainik
in Maharashtra School at Satara and MoA for

opening of second Sainik School
at Chandrapur District of
Maharashtra has been signed.

2. Karnataka Sainik School in At present two Sainik Schools at
Sangolli Village of Kodagu and Bijapur are already
Bailahongala Taluk functioning.

in Belgaum District
of Karnataka

3. Uttar Pradesh Two Sainik Schools at  In-principle approval accorded and
Awadh and Eastern UP  MoA has been signed for opening
of three Sainik Schools at

Mainpuri, Amethi and Jhansi

4. Arunachal Pradesh Two Sainik Schools In-principle approval accorded for
at Eastern and Western opening of Sainik School at Niglok
Arunachal Pradesh Village District East Siang.

Assault rifles for soldiers

184. SHRI RAJKUMAR DHOOT: Will the Minister of DEFENCE be pleased to

state:

(a)  whether Government proposes to provide assault rifles to the soldiers

guarding the borders and those fighting terrorists on top most priority basis; and
(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(DR. SUBHASH RAMRAO BHAMRE): (a) and (b) Acceptance of Necessity (AoN) has
been accorded by Defence Acquisition Council (DAC) on 16.1.2018 for procurement of

72,400 assault rifles under 'Fast Track' procedure.



Written Answers to [5 February, 2018] Unstarred Questions 69

Budgetary concerns of the Indian Navy

185.  SHRI RAJKUMAR DHOOT: Will the Minister of DEFENCE be pleased to

state:

(a)  whether it is a fact that the Chief of Naval Staff of the country has recently

flagged budgetary concerns of the Indian Navy to Government;
(b)  if so, the details thereof; and
(¢)  what action Government has taken or proposes to take in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(DR. SUBHASH RAMRAO BHAMRE): (a) and (b) Indian Navy have projected their

requirement for modernisation and operational expenses.

(c) The Ministry ensures that operational preparedness of Indian Navy is not

compromised due to want of funds.
Prevention of suicides by soldiers
1186. SHRI MOTILAL VORA: Will the Minister of DEFENCE be pleased to state:

(@)  whether it is a fact that about 100 soldiers are committing suicide every
year as per the study conducted by the Defence Institute of Psychological Research
(DIPR);

(b)  whether one of the reasons for committing suicide by soldiers is posting

in difficult areas or not getting leave;

(¢)  whether the DIPR has given any suggestion to prevent the soldiers from

committing suicide;
(d)  if so, the details thereof; and

(e)  the steps being taken by Government to prevent the soldiers from the
tendency of committing suicide?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(DR. SUBHASH RAMRAO BHAMRE): (a) and (b) Defence Institute of Psychological
Research (DIPR) has completed research projects that focused on identifying factors
causing suicides among troops deployed in Field and Peace areas. DIPR has found in
its studies that not getting timely leave was one of the stress factors triggering suicidal
behaviour. However, posting in difficult areas has not been highlighted as a factor

triggering suicide in the study.

tOriginal notice of the question was received in Hindi.
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(c) and (d) Through these studies, DIPR has given certain recommendation to

deal with stress and suicidal behaviour. These recommendations include: rationalizing

grant of Leave, counselling at the time of leave, decrease workload, reduction in tenure

of deployment, increase in pay and allowances, improvement in living conditions,

building better interpersonal relations between the officers and men, training programmes

in stress management and psychological counselling, enhancing basic and recreation

activities and redress of grievances.

Various steps have been taken by the Armed Forces to create healthy /

appropriate environment for their Officers and Other Ranks. Some of these steps are

as under:

Provision of better quality of facilities such as clothing, food, married
accommodation, travel facilities, schooling, recreation etc. and periodic welfare

meeting.
Conduct of yoga and meditation as a tool for stress management.
Training and deployment of psychological counsellors.

Institutionalization of projects 'MILAP' and 'SAHYOG' by Army in Northern

& Eastern Command to reduce stress among troops.

A 'Mansik Sahayata Helpline' have been established by Army & Air Force

to take professional counselling.
Mental Health Awareness is provided during pre-induction training.

Formation of Military Psychiatry Treatment Centre at INHS Asvini and
establishment of Mental Health Centres in Mumbai, Visakhapatnam, Kochi,

Port Blair, Goa and Karwar.

Recruitment of foreigners in the army

+187.  SHRI MOTILAL VORA: Will the Minister of DEFENCE be pleased to state:

whether Government is aware that some foreigners were recruited in the

Army through recruitment held in January, 2016 at 39 Gorkha Training Centre, Varanasi

by producing wrong name and address;

these;

whether Anti-Terrorism Squad (ATS) has identified three persons out of

TOriginal notice of the question was received in Hindi.
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(¢)  whether involvement of any agent has come to notice during the

investigation;

(d)  if so, the steps taken by Government to check the involvement of the

agents in Army recruitment in future; and

(e)  the steps being taken by Government to check the recruitment of the

unwanted elements in the Army?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(DR. SUBHASH RAMRAO BHAMRE): (a) to (c¢) No, Sir. No recruitment rally was
conducted by 39 Gorkha Training Centre, Varanasi in January, 2016.

However, Anti-Terrorism Squad (ATS) Eastern Zone, Varanasi had approached the
Army Recruiting Office, Varanasi in September 2017 seeking information about three
Indian Domicile Gorkha candidates enrolled in June 2016 and dispatched to 39, Gorkha

Training Centre who have been reported to be enrolled by furnishing false documents.

(d) and (e) Recruitment in the Indian Army is carried out as per the laid down
policy and procedures. Incidents of irregularities in recruitment are dealt as per extant

rules and appropriate action is taken against those found culpable.
Engagement of private players in design and development for HAL

188.  SHRI SAMBHAIJI CHHATRAPATI: Will the Minister of DEFENCE be

pleased to state:

(a)  whether Government has any plan to engage private players in design and
development of products and technologies relating to Hindustan Aeronautics Limited
(HAL);

(b) if so, the details of the products and technologies opened up;

(¢)  whether the private players have expressed interest to come forward to join
hands with HAL; and

(d)  if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(DR. SUBHASH RAMRAO BHAMRE): (a) and (b) Yes, Sir. In order to create a
sustainable defence Aerospace ecosystem, HAL has engaged private partners for

Design & Development (D&D) of products and technologies.
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To encourage private participations, HAL has created Research & Development
(R&D) corpus of 10% of its Operational Profit After Tax (PAT).

A Portal for '"Make-in-India' has been launched on Company's website www.hal-
india.com which gives details of various foreign Line Replaceable Units (LRUs), Systems,
Spare parts, electrical, electronic items for HAL's projects such as Advance Light
Helicopter (ALH), Light Combat Aircraft (LCA), Dornier (DO 228), Hawk, Jaguar etc. for
indigenization by Indian private industries. The details are given in the Statement-I
(See below).

(c) and (d) Yes, Sir. The details of major partnership with private players are given

in the Statement-II.
Statement-I
Details regarding participation of private players

The following have been hosted on HAL's website to encourage participation of

private industries:

(1) More than 300 numbers of systems and sub systems of mechanical, electrical,
avionics, instrumentation for various HAL's project- such as ALH, LCA, DO

228, Hawk and Jaguar etc.

(i) More than 100 Tools, Testers and Ground Equipment (TTGE) items of
SU-30 MKI, which can be taken up by private companies for maintenance,

repair and indigenization.
(iii) Details of testing facilities available at HAL for utilization by private industries.

2. Some of the major design initiatives taken by HAL for the following systems with

the private partners are as under:

Platform System
Light Utility Helicopter (LUH) Smart Cockpit Display System Hardware
Light Combat Helicopter (LCH) Control and Display Unit

Data Interface Unit
Multi-Function Display Hardware
Jaguar Darin I1I Data Transfer System

SU30-MKI Solid State Flight Data Recorder
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Statement-11

Details of major partnership with private players

S1. No. Private player

Products / technologies developed

L.

10.

M/s Accord Software

M/s ACD Technologies

M/s Aerospace Engineers

M/s Alpha Design Technologies

M/s Ananth Technologies

M/s Ananya Technologies

M/s Amphenol Interconnect

M/s Comavia System Technologies
M/s Data Pattern

M/s Datasol Inovative Labs

Control and Display Unit (CDU) for
IADS of LCH.

Control Saturation & Warning System
of ALH.

Antenna & Diplexer for UHF
SATCOM.

Lube pump for ALH, LCH & LUH.

Fuel system bellows for ALH, LCH &
LUH.

Hydraulic system hoses and hose
fittings for ALH, LCH & LUH.

BSP (Board Support Package) and
firmware.

V/U HF Power Amplifier

Air Data Attitude and Heading
Reference System (ADAHRS) for

Jaguar Darin III aircraft.

Different types of soldering (76 types)
and crimping types (181 types) of
connectors used in SU-30MKI and MIG

series aircraft.
Static test JIG for AFCC.
Smart Cockpit Display System for LUH.

Control and display unit of IFF for IJT,
Indian Naval Ships.

Integrated standby instrument system
of SU-30MKI aircraft and ALH.
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S1. No. Private player Products / technologies developed

11. M/s Electro Circuit Systems PCB design for various projects
Receiver sub module of IFF MK XII
transponder for Boing P81.

12. M/s Excell RF Technologies Manufacture of Transmitter antenna
and receiver antenna for Akash
missiles.

13. M/s Indo Electrostat Solenoid Valve.

14. M/s Karnataka Hybrid Micro Devices Manufacture of ECCM Modules.

15. M/s L&T Limited, Strategic Electronic Passenger Oxygen System (Oxygen

Centre Cylinder, Regulator, Hose, Mask)

16. M/s Merlinhawk Aerospace Tester for Engine, Fly by Wire and Air
Intake Control Panel of SU-30 MKI
Aircraft.

17. M/s Mahendra Aerospace Design of LCH Front & Centre

(Formerly Plexion Technologies) Fuselage.

18. M/s Raga Associates Mixer, Module Development for
V/UHE.

19. M/s S Wave Systems Data Interface Unit (DIU) for IADS of

M/s Samtel Hal Display LCH.
Data Transfer Systems (DTS) for Jaguar
Darin III Aircraft.
Smart Multi Functional Display (SMFD)
for SU-30 MKI.

20. Systems (SHDS) Multi-Functional Display (MFD) for
IADS of LCH.

21. M/s Shakti Enterprises Crew Helmet for ALH.
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S1. No. Private player Products / technologies developed

22. M/s SLN Technologies Solid State Flight Data Recorder
(SSFDR) for SU-30MKI.

23.  M/s Sonic Multitech Signal Conditioning Unit used in
MIG-29 Aircraft Engine Health
Monitoring System.

24. M/s Systems Aids Multi Input Audio Warning Unit
(MIAWU) for Jaguar Darin III Aircraft.

25. M/s Southern Electronics Stand by Warning Panel (SWP) for
ALH & LCH.

Engine Fire Detection Unit for ALH,

LCH & LUH.

26. M/s Turbo Tech Oil Cooling System for ALH.

27. M/s Wavelet Group TPC (Turbo Product Code) Algorith,
Development for SDR (Software
Defined Radio).

Comparative military spending of China and India

189. SHRI SAMBHAIJI CHHATRAPATI: Will the Minister of DEFENCE be

pleased to state:

(a)  whether the budgetary spending on military preparedness of China is three

times more than that of India;
(b)  if so, the strategy to protect the borders adjoining China;

(c)  whether the Indian Defence Forces should be immediately equipped with
information and cyber warfare, Artificial Intelligence, autonomous systems, robotics,
etc. and also the basic infrastructure like air strips and roads on the borders in a big

way; and
(d)  the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMBRE): (a) to (d) As per open source information, China's defence
budget is larger than the defence budget of India. Budgetary allocations for defence
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depend on the size of the economy.

Indian Army is fully seized of the military security needs of the country. Our
defence strategy and doctrines are constantly refined keeping in view the changing
security paradigms in our immediate and extended neighbourhood and the world at

large.

Over a period of time Indian Army has evolved a dynamic mechanism encompassing
people, processes and networks for holistic cyber defence of its networks which is

exclusive and robust.

A dynamic incident response policy for a synchronous and collaborative response

has been put in place.

The Government has been keeping pace with the new generation technologies by

upgrading and incorporating modern technologies.

As far as the infrastructure development towards the Northern Borders is
concerned, due impetus has been given to meet any contingency. The development of
requisite infrastructure to support operational and logistic requirements along border

areas has been planned by the Government.
Purchase of anti-tank guided missiles from Israel

190. SHRI RITABRATA BANERJEE: Will the Minister of DEFENCE be pleased

to state:

(a)  whether it is a fact that Government has decided to buy 8,000 anti-tank

guided missiles from Israel's state owned defence contractor;
(b)  if so, the details thereof and the reasons therefor;

(c)  whether it is a fact that the DRDO is manufacturing similar type of missiles

as a part of the Make in India initiative; and
(d)  if so, the details thercof?

THE MINISTER OF DEFENCE (SHRIMATI NIRMALA SITHARAMAN): (a) There
is no Government decision to buy 8,000 anti-tank guided missiles from Israel's state

owned defence contractor.
(b)  In the light of the above, question does not arise.

(c) and (d) The Defence Research & Development Organisation (DRDO) is in the
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process of indigenous development of 3rd Generation Man-Portable Anti-Tank Guided
Missile (MPATGM) system.

Defence purchase from Israel

191.  SHRI RITABRATA BANERJEE: Will the Minister of DEFENCE be pleased

to state:

(a)  whether it is a fact that India's defence purchase from Israel has increased

during the last three years;
(b)  if so, the amount of purchase made from Israel; and
(¢)  the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) to (c) Capital Procurement of defence equipment is undertaken
from various domestic as well as foreign vendors as per the extant Defence Procurement
Procedure (DPP), based on threat perception, operational challenges and technological
changes and to keep the Armed Forces in a state of readiness to meet the entire

spectrum of security challenges.

During the last three financial years, 96 contracts have been signed with Indian
vendors for capital procurement of defence equipment for defence forces. During the
same period, out of 58 contracts signed with foreign vendors, 9 contracts involving
%6498.69 crore have been signed with Israeli vendors for capital procurement of defence
equipment such as missiles, radars, Weapons for Garuds, pods for aircraft and Laser

Designation Pods.
India as number one defence importer

192.  SHRI RITABRATA BANERJEE: Will the Minister of DEFENCE be pleased

to state:
(a)  whether it is a fact that India is the world's number one Defence importer;
(b)  if so, the import details of countries, country-wise;

(¢)  whether Government has any plan to change the status and have the

Defence hardware manufactured in India; and

(d) if so, the details thercof?
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THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) to (d) Capital procurement of defence equipment is undertaken
from various domestic as well as foreign vendors, based on threat perception, operational
challenges and technological changes and to keep the Armed Forces in a state of

readiness to meet the entire spectrum of security challenges.

Government is taking steps to promote indigenization and self-reliance in the
defence sector. These measures include according priority and preference to procurement

from Indian vendors and liberalization of the licensing regime.

During the last three years, 96 contracts have been signed with Indian vendors
and 58 contracts have been signed with Foreign vendors for capital procurement of

defence equipment for Armed Forces.

The major Defence equipment imported during last three years include rockets,
simulator and component level repair facility for Tanks from Russia; Laser Designation
Pods, Radars, Pods for aircraft, Weapons for garuds and missiles from Israel; aircraft,
helicopters, missiles, artillery guns and simulators from USA and aircraft, High Zone
Modules of Bimodular Charge System (BMCS) for 155 mm Guns from France.

Fluoride affected rural habitations in Visakhapatnam

193. SHRI V. VIJAYASAI REDDY: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a)  whether it is a fact that as per the Integrated Management Information
System 47 rural habitations have been identified as fluoride affected in Visakhapatnam
district of Andhra Pradesh in 2012-13;

(b)  if so, the details of those habitations;
(¢)  what efforts the Ministry has made to make them fluoride-free; and

(d)  the details of technical and financial assistance provided to the State

Government to deal with the above problem?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI S.S. AHLUWALIA): (a) and (b) As per the information reported
by the Government of Andhra Pradesh into the Integrated Management Information
System (IMIS) of the Ministry as on 1st April, 2013, there are 47 habitations affected
by fluoride in Visakhapatnam district. Details of those habitations are given in the
Statement (See below).

(c) and (d) Rural drinking water supply is a state subject. For improving the
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coverage of safe drinking water to rural population, this Ministry supplements the
efforts of the states by providing them with technical and financial assistance through
the centrally sponsored National Rural Drinking Water Programme (NRDWP). It is the
State Government who plan, design, approve, execute and operate and maintain the
schemes for providing safe drinking water to rural population. The funds provided to
the States under NRDWP can be utilized for coverage and tackling water quality

problems with priority to arsenic and fluoride affected habitations.

The Ministry has informed all the States to commission surface water based piped
water supply schemes in all water quality affected habitations as a long term sustainable
solution. Since commissioning of Piped Water Supply projects may take 3-5 years and
the rural people cannot be put to risk of consuming contaminated water during this
period, all States have been advised to install community water purification plants. This
is being done as a short term immediate measure for providing 8-10 Ipcd (litre per capita
per day) of safe water for drinking and cooking purpose only. On recommendation of
NITI Aayog, the Government of India had released ¥ 21.26 crore in March, 2016 to
install community water purification plants in fluoride affected habitations. As per the
information reported by the State, I40.04 lakh has been spent on installation of 15
community water purification plants utilizing NITI Aayog funds in Visakhapatnam

district.

Further, the Ministry of Drinking Water and Sanitation had launched the National
Water Quality Sub-Mission (NWQSM) on 22nd March 2017 under NRDWP to provide
safe drinking water to about 28,000 arsenic / fluoride affected habitations over a span

of 4 years.
Statement

Block-wise details of fluoride affected habitations in Visakhapatnam district as
reported by the States into the Integrated Management Information
System (IMIS) of the Ministry as on 1st April, 2013

SI1. No. Name of the Block No. of habitations Name of the habitation

1. Anakapalli 8 Tarakarama Colony, Raidu Peta,
C.H.N. Agraharam, Gollapeta,
Kundram Colony, Gannivani Palam,
Rebaka Colony And S.C.Colony.

2. Atchutapuram 2 Thanthadi and vadapalem
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SI. No.Name of the Block No. of habitations Name of the habitation

3. Bheemunipatnam 2 Nidigattu And Pathapalem

4. Chodavaram 1 J.K. othuru

5. Kasimkota 15 Addam, Gobburupalem,
Bayyavaram, Charakam,

Anadapuram, G.Bhimavaram,
Gobburu, Narasingaplli, Jamadula
Palem, Kasimkota, Somavaram,
Anandapuram, Lalamkothuru,

Naidupalem And Vissanapeta

6. Kotavuratla 4 R.Kothuru, P. Thangedu,
Balireddipalem And Sunkapuru

7. Munagapaka 4 Appikondavanipalem, Ramaraidu
Peta, Rajula Kompalu and Venkata
Puram

8. Padmanabham 1 Vijayaramapuram

9. Paravada 4 Salapuvaripalam, Jallilapalem,
Kothavennelapalem and
Rekavanipalem

10.  Pendurthi 2 Gurrampalem and Rajayyapeta

11.  Rambilli 1 Kondavaripalem

12. Ravikamatham 1 Pillavanipalam

13. Rolugunta 2 Baligipalem And Bhogapuram

TotaL 47

Arsenic contamination in ground water in Bihar

1194, SHRI RAM NATH THAKUR: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a)  whether Government has conducted a study of the fact that people of

TOriginal notice of the question was received in Hindi.
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Buxar and its nearby districts in Bihar are suffering from cancer and other deadly

diseases due to excess of arsenic in ground water; and

(b)  if so, the measures being taken by Government to make ground water free

of Arsenic and to make it potable?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI S.S. AHLUWALIA): (a) and (b) The Ministry of Drinking Water
and Sanitation has not conducted any study on people of Buxar and its nearby districts
in Bihar suffering from cancer and other deadly disecases due to excess of arsenic in
ground water. However, as per the information reported by the Government of Bihar,
State Health Society, Bihar has conducted a survey on Arsenicosis and Cancer Suffering
in the State. The survey has found 48 Arsenicosis patients from Patna, Samstipur and
Darbhanga districts and 44 cases of Cancer in Bhagalpur, Munger, Vaishali, Begusarai,

Katihar, Patna, Samstipur and Darbhanga districts.

Rural drinking water supply is a state subject. For improving the coverage of safe
drinking water to rural population, this Ministry supplements the efforts of the states
by providing them with technical and financial assistance through the centrally

sponsored National Rural Drinking Water Programme (NRDWP).

It is the State Government who are empowered to plan, design, approve, execute
and operate and maintain the schemes for providing safe drinking water to rural
population. The funds provided to the States under NRDWP can be utilized for
coverage and tackling water quality problems with priority to arsenic and fluoride
affected habitations. As reported by the Government of Bihar into the Integrated
Management Information System (IMIS) of the Ministry as on 1st February, 2018, there

are 35 habitations affected by arsenic in Buxar district.

To deal with arsenic and fluoride contamination, with the recommendation of NITI
Aayog, Government of India had released ¥ 1,000 crore in March' 2016 for community
water purification plants and for the last mile connectivity of surface water based piped
water supply schemes in West Bengal and Rajasthan. Out of which, ¥ 22.83 crore has
been released to Government of Bihar for installation of Community Water Purification
Plants.

Further, the Ministry of Drinking Water and Sanitation had launched the National
Water Quality Sub-Mission (NWQSM) on 22nd March 2017 under NRDWP to provide
safe drinking water to about 28,000 arsenic / fluoride affected habitations over a span

of 4 years.
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Under NWQSM, during 2016-17, ¥ 20.97 crore has been released to complete 48
ongoing schemes and during 2017-18 (as on 01st February, 2018), ¥ 80.37 crore has been
released to complete 753 new schemes. Out of 753 new schemes, 09 schemes fall in

Buxar district.

As per the information reported by the Government of Bihar, they are also taking
up schemes under Mukhyamantri Nischay Yojana for providing safe drinking water to

rural habitations of the State.
Parameters for providing minimum drinking water

+195. SHRI P. L. PUNIA: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a)  parameter of providing minimum drinking water per person per day in rural

areas of country, the details thereof;

(b)  percentage of settlements out of total rural settlements and the number of
persons in those settlements to whom minimum drinking water has been provided and
the number of persons who are not covered under the stipulated parameter, the details

thereof;

(¢)  number of settlements where pure drinking water is unavailable due to

affected quality of ground water or other water resources; and

(d) by when the target of providing pure drinking water to all will be

achieved,details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI S.S. AHLUWALIA): (a) Basic minimum service level considered
for rural water supply is 40 litre per capita per day (LPCD) as per National Rural
Drinking Water Programme (NRDWP) guidelines.

(b) and (c) This Ministry maintains data regarding coverage of rural water supply
in terms of habitations. In rural area, as reported by the states into Integrated Management
Information System (IMIS) of the Ministry, as on 02.02.2018, total number of rural
habitations are 17,26,031. Out of these 13,37,615 (77.50%) habitations are fully covered
[having at least 40 liters per capita per day (LPCD) of safe water], 3,16,086 (18.31%)
habitations are partially covered (safe water is available but below 40 LPCD) and 72,330
(4.19%) are water quality affected habitations. The quality affected drinking water is
contaminated with at least one chemical water contaminant like Fluoride, Iron, Nitrate,

Arsenic, Salinity and Heavy Metals.

TOriginal notice of the question was received in Hindi.
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(d)  The Ministry has chalked out a strategic goal 2017-2030, wherein the
Ministry aims to achieve 'Har Ghar Jal' by 2030 i.e. providing safe and adequate drinking
water to each rural household through coordinated efforts of the State Governments.
The goal is to provide coverage of rural population with pipe water supply and
household connection by 2030 to honour the commitment made by the country in the
international forum while agreeing for UN Sustainable Development Goal (SDG)-2030.
Further, the Ministry has restructured National Rural Drinking Water Program (NRDWP)
to make it competitive, outcome based and result oriented which will help in attaining

the ultimate goal.
Scarcity of drinking water

7196. SHRI MEGHRAJ JAIN: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(@)  whether it is a fact that people are facing scarcity of drinking water despite
implementation of drinking water schemes in some areas of country and whether people
are forced to bring water from faraway places and drink contaminated water, if so, State-

wise details thereof;

(b)  whether any corrective measures are being proposed to be taken by
Government to meet shortage of drinking water in those areas and whether Government

has fixed any fund for this work; and

(c) if so, details of steps taken and the said fund alongwith funds provided

State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI S.S. AHLUWALIA): (a) to (c) Rural drinking water supply is a
state subject. Under National Rural Drinking Water Programme (NRDWP), this Ministry
provides technical and financial assistance to states to improve the coverage of safe
drinking water in rural areas. The responsibility of implementation and execution of
various water supply schemes under the programme lies with the State. Currently as
per the information furnished by the States on Integrated Management Information
System (IMIS) of the Ministry, 18.31% of total rural population is being provided less
than the norm of 40 litres per capita per day and 4.19 % of rural population do not have
access to safe drinking water. Thus about 22.50 % of rural population is facing scarcity

of drinking water.

As a long term solution, this Ministry has directed the States to cover the rural

tOriginal notice of the question was received in Hindi.
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households with Piped Water Supply with sustainable safe source. To achieve this, the
States have been advised to pool more funds from State plan in view of the enhanced
devolution of funds under the 14th Finance Commission and to arrange external
assistance or loan from lending institutions over and above the funding from this
Ministry under NRDWP. There is also direct funding of substantial amount to rural
local bodies for various basic services including water supply. In arsenic and fluoride
affected habitations as a short term measure the Ministry has advised the States to
provide 8 to 10 litres per capita per day by installing community water purification
plants. In 2017-18, there is an allocation of ¥ 7050 crores under NRDWP and till
01.02.2018, an amount of ¥ 4620.02 crores has already been released to State Governments.
In addition to this, in 2017-18, ¥ 2000 crore has been earmarked for National Water
Quality Sub-Mission (NWQSM) for various schemes covering Arsenic / Fluoride affected
habitations out of which ¥ 1000 crore has been released. State-wise details of funds

allocated and released is given in the Statement.
Statement
Statewise details of funds allocated and released

(R in crores)

2017-18 as on 01.02.2018

S1. No. State Allocation Release
1 2 3 4

1. Andaman and Nicobar 03 0

2. Andhra Pradesh 165.68 165.68

3. Arunachal Pradesh 88.78 584

4. Assam 400.02 158.8

5. Bihar 430.32 300.03

6. Chattisgarh 72.74 49.84

7. Goa 1.67 0

8. Gujarat 22551 22551

9. Haryana 104.48 83.55
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1 2 3 4
10. Himachal Pradesh 76.74 54.59
11 Jammu and Kashmir 241.98 240.23
12. Jharkhand 149.72 12343
13. Karnataka 279.69 203.75
14. Kerala 70 70
15. Madhya Pradesh 201.68 135.51
16. Maharashtra 39747 161.08
17. Manipur 3724 3724
18. Meghalaya 48.15 3427
19. Mizoram 2592 2592
20. Nagaland 27.1 12.81
21. Odisha 120.17 4498
22. Puducherry 0.62 0
23. Punjab 6847 6847
24. Rajasthan 558.08 413.96
25. Sikkim 9.14 6.06
26. Tamil Nadu 144.5 101.77
27. Telangana 55537 555.37
28. Tripura 43.65 43.65
29. Uttar Pradesh 49748 42212
30. Uttarakhand 8293 8293
31. West Bengal 73729 740.07

ToTaL 5862.89 4620.02

Note: (Allocation excludes Ministry level expenditure, 2% of allocation for JE/AES affected
districts and ¥ 1000 cr. of NWoSM yet to be allocated / released amongst states)
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Clean drinking water supply in rural areas

197.  SHRIMATI SASIKALA PUSHPA: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a)  whether Government has resolved to increase the drinking water supply

service levels in rural areas from 40 LPCD (liters per capita per day) to 55 LPCD;
(b)  if so, the details thereof;

(¢)  whether Govermnent will be able to achieve this target, given the fact that

almost all the water resources are contaminated; and
(d)  if so, the course of action conceived by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI S.S. AHLUWALIA): (a) and (b) As per restructured National Rural
Drinking Water Programme (NRDWP), the basic minimum service level of potable
drinking water supply in rural areas should be maintained at minimum level of 40 litre
per capita per day (LPCD). However, it is intended to enhance the service level to
55 LPCD first and then to 70 LPCD or above depending on the availability of drinking
water sources and financial resources. Although there is no fixed break up of various

purposes for this service delivery level across the country, the indicative break up is

as under:
Purpose Indicative Break up
40 LPCD 55 LPCD
Drinking 3 3
Cooking 5 5
Bathing 12 15
Washing utensils and house 8 10
Ablution/Toilets 5 10
Washing of clothes and other uses 7 12

As per information reported by States on Integrated Management Information
System (IMIS) of the Ministry, 1337615 habitations are Fully Covered (i.e. getting more
than 40 LPCD safe drinking water), 316086 habitations are Partially Covered (i.e. getting
less than 40 LPCD safe drinking water) and 72330 habitations are Quality Affected



Written Answers to [5 February, 2018] Unstarred Questions 87

(i.e. containing at least one contaminant). Similarly, as per service delivery level of 55
LPCD, 789594 habitations are Fully Covered and 864107 habitations are Partially Covered.

(c) and (d) Providing drinking water supply to the rural areas is a continuous and
dynamic process. Under restructured NRDWP, the Ministry focuses on providing

minimum service delivery of 40 LPCD to rural population through Piped Water Supply.

The Ministry has chalked out a strategic goal 2017-2030. Through this, the
Ministry aims to achieve 'Har Ghar Jal' by 2030 i.e. providing safe and adequate drinking
water to each rural household through coordinated efforts of the State Governments.
The goal is to provide coverage of rural population with pipe water supply and
household connection ultimately by 2030 to honour the commitment made by the
country in the international forum while agreeing for UN Sustainable Development Goal
(SDG)-2030. Further, the Ministry has restructured National Rural Drinking Water Program
(NRDWP) to make it competitive, outcome based and result oriented which will help

in attaining the ultimate goal.
Water purification plants

198. SHRI NEERAJ SHEKHAR: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(@)  whether it is a fact that more than 10 crore people in the country are

consuming water contaminated with excess fluoride;
(b) if so, the details thereof, State-wise;

(¢)  the details of the people consuming water with excess contamination of
arsenic in the country, as on date, State-wise along with the details of the source of
data;

(d)  the details of fund allocated, released and spent on community water

purification plants during current fiscal, State-wise; and

(e)  the details of community water purification plants set up during current

fiscal, State-wise and district-wise in case of Uttar Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI S.S. AHLUWALIA): (a) to (c) State-wise number of arsenic and
fluoride affected habitations with population as reported by the States into the Integrated
Management Information System (IMIS) of the Ministry as on 1st February, 2018 is
given in the Statement-I (See below).
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(d)  Rural drinking water supply is a state subject. For improving the coverage
of safe drinking water to rural population, this Ministry supplements the efforts of the
states by providing them with technical and financial assistance through the centrally
sponsored National Rural Drinking Water Programme (NRDWP). The funds provided
to the States under NRDWP can be utilized for coverage and tackling water quality
problems with priority to arsenic and fluoride affected habitations. No separate funds
are allocated to States for installing Community Water Purification Plants during this
financial year (as on Ist February, 2018). Under NRDWP, States are allowed to cover
arsenic and fluoride affected habitations through Community Water Purification Plants
(CWPPs) through National Water Quality Sub-Mission only.

(e) State-wise number of Community Water Purification Plants (CWPPs) installed
during current financial yearas reported by the States into the Integrated Management
Information System (IMIS) of the Ministry as on 1st February, 2018 is given in the
Statement-II (See below). District-wise number of Community Water Purification Plants
(CWPPs) installed in Uttar Pradesh during current financial year as reported by the
State into the Integrated Management Information System (IMIS) of the Ministry as on
st February, 2018 is given in the Statement-II1.

Statement-1

State-wise number of arsenic and fluoride affected habitations with population as
reported by the States into Integrated Management Information System (IMIS)
of the Ministry as on 1st February, 2018

S1. No. State Arsenic Fluoride
Habitations Population  Habitations Population

1 2 3 4 5 6

1. Andaman and Nicobar 0 0 0 0
2. Andhra Pradesh 0 0 349 228730
3. Arunachal Pradesh 0 0 0 0
4. Assam 4518 1701455 285 113837
5. Bihar 871 1322376 898 1100274

6. Chhattisgarh 19 7335 405 131263
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1 2 3 4 5

7.  Goa 0 0 0 0
8. Gujarat 0 0 0 0
9. Haryana 0 0 119 296751
10. Himachal Pradesh 0 0 0 0
11.  Jammu and Kashmir 0 0 4 9586
12.  Jharkhand 102 92270 552 263870
13.  Karnataka 4 3221 600 402674
14. Kerala 0 0 34 80427
15. Madhya Pradesh 0 0 171 73219
16. Maharashtra 0 0 7 154985
17. Manipur 0 0 0 0
18. Meghalaya 0 0 0 0
19.  Mizoram 0 0 0 0
20. Nagaland 0 0 0 0
21. Odisha 0 0 105 29993
22.  Puducherry 0 0 0 0
23.  Punjab 710 894936 302 362035
24. Rajasthan 0 0 6087 4194310
25.  Sikkim 0 0 0 0
26. Tamil Nadu 0 0 0 0
27. Telangana 0 0 877 1204472
28.  Tripura 0 0 0 0
29. Uttar Pradesh 748 573767 179 310011
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30. Uttarakhand

31. West Bengal

TotaL

5 6
0 0
1336 838552
12382 9794989

Statement-11

State-wise number of Community Water Purification Plants (CWPPs) installed

during current financial year as reported by the States into the Integrated

Management Information System (IMIS) of the Ministry as on
1st February, 2018

S1. No. Name of the State No. of Community

Water Purification
Plants installed

during 2017-18 C
ason 01.02.2018)

1 2 3

1. Andaman and Nicobar 0

A Andhra Pradesh 110

3. Arunachal Pradesh 0

4, Assam 8

5. Bihar 185

6. Chhattisgarh 0

7. Goa 0

8. Guyjarat 0

9. Haryana 0
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1 2 3
10. Himachal Pradesh 0
11. Jammu and Kashmir 0
12. Jharkhand 30
13. Karnataka 360
14. Kerala 0
15. Madhya Pradesh 4
16. Maharashtra 0
17. Manipur 0
18. Meghalaya 0
19. Mizoram 0
20. Nagaland 0
21. Odisha 0
22. Puducherry 0
23. Punjab 115
24. Rajasthan 737
25. Sikkim 0
26. Tamil Nadu 0
27. Telangana 0
28. Tripura 0
29. Uttar Pradesh 4
30. Uttarakhand 0
31. West Bengal 174
TotaL 1,837
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District-wise number of Community Water Purification Plants (CWPPs) installed

in Uttar Pradesh during current financial year as reported by the State into the
Integrated Management Information System (IMIS) of the

Ministry as on 01st February, 2018

S1. No. Name of the District No. of Community

Water Purification
Plants installed
during 2017-18

(as on 01.02.2018)

1 2 3

L. Agra 0

2. Aligarh 0

3. Allahabad 0

4. Ambedkar Nagar 0

5. Amethi 0

6. Auraiya 0

7. Azamgarh 0

8. Baghpat 0

9. Bahraich 0

10. Ballia 0

11 Balrampur 0

12. Banda 0

13. Barabanki 0

14. Bareilly 0

15. Basti 0

16. Bijnor 0

17. Budaun 0

18. Bulandshahr 0

19. Chandauli 0

20. Chitrakoot 0
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1 2 3

21. Deoria 0
22. Etah 2
23. Etawah 0
24. Faizabad 0
25. Farrukhabad 0
26. Fatehpur 0
27. Firozabad 0
28. Gautam Buddha Nagar 0
29. Ghaziabad 0
30. Ghazipur 0
31 Gonda 0
32. Gorakhpur 9
33. Hamirpur 0
34, Hapur 1
35. Hardoi 0
36. Jalaun 0
37. Jaunpur 0
38. Jhansi 0
39. Jyotiba Phoole Nagar 0
40. Kannauj 0
41. Kanpur Dehat 0
42. Kanpur Nagar 0
43. Kasganj 0
44. Kaushambi 0
45. Kheri 0
46. Kushi Nagar 0
47. Lalitpur 0
48. Lucknow 0
49. Mahamaya Nagar 0
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1 2 3
50. Mabharajganj 0
51 Mahoba 0
52. Mainpuri 0
53. Mathura 0
54. Mau 0
55. Meerut 0
56. Mirzapur 0
57. Moradabad 0
S8. Muzaffarnagar 0
59. Pilibhit 0
60. Pratapgarh 0
61. Rae Bareli 41
62. Rampur 0
63. Saharanpur 0
o4. Sambhal 0
65. Sant Kabeer Nagar 0
66. Sant RaviDas Nagar 0
67. Shahjahanpur 0
68. Shamli 0
69. Shravasti 0
70. Siddharth Nagar 0
71. Sitapur 0
72. Sonbhadra 11
73. Sultanpur 0
74. Unnao 0
75. Varanasi 0
ToraL 4
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Arsenic and fluoride contamination in drinking water

7199. SHRI RANJIB BISWAL: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a)  whether Government has any plan for arsenic and fluoride affected
settlements;

(b)  if so, the details thereof;
(¢)  the details of action taken in this regard so far;

(d)  whether Government has estimated the number of persons being affected
by arsenic and fluoride every year; and

(e) if so, the details thereof, State-wise with special reference to Odisha?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI S.S. AHLUWALIA): (a) to (c) Rural drinking water supply is a
State subject. For improving the coverage of safe drinking water to rural population,
this Ministry supplements the efforts of the states by providing them with technical
and financial assistance through the centrally sponsored National Rural Drinking Water
Programme [NRDWP]. It is the State Government who plan, design, approve, execute
and operate and maintain the schemes for providing safe drinking water to rural
population. The funds provided to the States under NRDWP can be utilized for
coverage and tackling water quality problems with priority to arsenic and fluoride
affected habitations.

To deal with arsenic and fluoride contamination, with the recommendation of NITI
Aayog, Government of India had released ¥ 1,000 crore in March, 2016 for community
water purification plants and for the last mile connectivity of surface water based piped
water supply schemes in West Bengal and Rajasthan.

Further, the Ministry of Drinking Water and Sanitation had launched the National
Water Quality Sub-Mission (NWQSM) on 22nd March 2017 under NRDWP to provide
safe drinking water to about 28,000 arsenic / fluoride affected habitations over a span
of 4 years. As on date, ¥ 1889.31 crore has been released to affected states under
NWQSM and 1,645 affected habitations have been covered as reported by the States.

(d) and (e) State-wise number of arsenic and fluoride affected habitations with
population including Odisha as reported by the States into Integrated Management
Information System (IMIS) of the Ministry of Drinking Water and Sanitation as on
Ist February, 2018 is given in the Statement. [Refer to the Statement-I appended to
answer to USQ No. 198 part (a)].

tOriginal notice of the question was received in Hindi.
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Budget for installation of water purification system

200. SHRI PARTAP SINGH BAJWA: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a)  whether Government is considering to relax the capital cost norms of
installation of standalone drinking water purification systems for States having drought

history in recent years;

(b)  whether there is any proposal to provide extra budget to achieve the

targets under the scheme of installation of such systems in rural areas; and

(¢)  the other steps undertaken by Government to increase the availability of

drinking water in rural areas?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI S.S. AHLUWALIA): (a) As on date, there is no proposal with
Ministry to relax the capital cost norms for installation of standalone drinking water
purification systems for states having drought history in recent years as the unit cost
of such system is based on type of technology and decided at the state level depending

on local conditions.

(b) and (c) Rural drinking water supply is a State subject. For improving the
coverage of safe drinking water to rural population, this Ministry supplements the
efforts of the States by providing them with technical and financial assistance through
the centrally sponsored National Rural Drinking Water Programme (NRDWP). Under
NRDWP, States are allowed to cover arsenic and fluoride affected habitations through
Community Water Purification Plants (CWPPs) through National Water Quality Sub-

Mission.
Innovative technologies for minimum use of water

201. SHRI B.K. HARIPRASAD: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a)  whether any achievement has been made to promote new innovative
technologies and if so, whether a high level Committee under the Chairmanship of
Dr. R.A. Mashelkar has been constituted for periodically reviewing newer technologies

for minimum use of water in public toilets; and

(b)  if so, the details thercof?
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THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI S.S. AHLUWALIA): (a) The Ministry of Drinking Water and
Sanitation has set up a High Level Expert Committee under chairmanship of Dr. R. A.
Mashelkar, Ex. DG-CSIR, Government of India in 2014 to identify, evaluate and empanel
the best technologies in drinking water and sanitation with a proven track record which
can be classified as affordable, sustainable and scalable on a nationwide basis. The
technologies evaluated implicitly includes technologies for minimum use of water in

public toilets.

(b)  So far, the Committee held 9 meetings and recommended 53 innovative
technologies (38 for drinking water and 15 for sanitation).Recommended technologies
are uploaded in the Ministry website. Out of which the following technologies are

related to minimum use of water in public toilets:
1. Waterless urinals (URIMAT)
2. SATO™ Water Saving Sealing System for Toilets
3. Naturesani - Waterless, Odourless and Hygienic Urinal Commode

The recommendation of technologies by the Committee is only suggestive in
nature for the States as the choice of the technologies to be used rests entirely with

the State Departments dealing with rural drinking water and sanitation.
Open defecation in metro cities

202. SHRI B. K. HARIPRASAD: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a)  whether the number of people defecating in open remains the same in
metro cities, near slums area even after the declaration of Swachh Bharat Abhiyan

programme, and if so, the details thereof;

(b)  the study undertaken by Government in this regard, State/Union Territory-

wise; and

(c)  the target fixed by Government to minimise open defecation in metro cities

near slum areas?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) and (b) Out of 48 cities
having population of more than one million, 28 cities have been certified as Open
Defecation Free (ODF). Details are given in the Statement (See below). Further in
remaining 20 cities, 71,563 Individual Household Toilets and 12,468 seats in Community
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Toilets/ Public toilets have been constructed under Swachh Bharat Mission- Urban
(SBM-U).

(¢)  The target of SBM-U is to make all 4041 statutory cities/towns including
Metro cities ODF by 2nd October 2019.

Statement

Details of cities certified as ODF

S1. No. State Name of City

1. Andhra Pradesh GVMC

2. Andhra Pradesh Vijayawada (M Corp.)
3, Chhattisgarh Raipur (M Corp.)

4. Delhi NDMC (M Corp.)

5. Guyjarat Ahmedabad (M Corp.)
6. Guyjarat Rajkot (M Corp.)

7. Guyjarat Vadodara (M Corp.)

8. Guyjarat Surat (M Corp.)

9. Haryana Faridabad (M Corp.)
10. Jharkhand Dhanbad (M Corp.)
11. Jharkhand Ranchi (M Corp.)

12. Madhya Pradesh Gwalior (M Corp.)

13. Madhya Pradesh Jabalpur (M Corp.)

14. Madhya Pradesh Bhopal (M Corp.)

15. Madhya Pradesh Indore (M Corp.)

16. Maharashtra Greater Mumbai (M Corp.)
17. Maharashtra Pune (M Corp.)

18. Maharashtra Nagpur (M Corp.)

19. Maharashtra Thane (M Corp.)

20. Maharashtra Pimpri Chinchwad (M Corp.)

21. Maharashtra Nashik (M Corp.)
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S1. No. State Name of City

22. Maharashtra Kalyan Dombivali (M Corp.)
23, Maharashtra Vasai-Virar City (M Corp.)
24, Maharashtra Aurangabad (M Corp.)

25. Maharashtra Navi Mumbai (M Corp.)

26. Rajasthan Jaipur (M Corp.)

27. Tamil Nadu Coimbatore (M Corp.)

28. Telengana GHMC (M Corp.)

Chemical contamination of rivers, lakes and fresh water bodies

203. SHRI K. K. RAGESH: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a)  whether there are any report regarding the status of chemical contamination

of the rivers, lakes and other fresh water bodies in the country; and

(b)  if so, the State-wise details of the major parameters of contamination of

such water bodies thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI S.S. AHLUWALIA): (a) and (b) As per the information received
from Central Water Commission (CWC), Ministry of Water Resources, River Development
and Ganga Rejuvenation (MoWR, RD & GR), is monitoring the water quality of rivers
at 429 key locations covering 11 major river basins in India. Regarding chemical
contamination of rivers, CWC has published report on "Status of Trace and Toxic
Metals in Indian Rivers" in May, 2014 and report on "Water Quality Hot-Spots in Rivers
of India other than Ganga, Indus and Brahmaputra Basin" in November, 2017. As per
analysis of Trace and Toxic Metal data for 2015 & 2016 and the analysis of major
parameter BOD for 2012-17, state-wise details of rivers contamination is given in the

Statement (See below).

However, it is pertinent to mention that the mandate of the Ministry is to provide

safe drinking water to rural habitations of the country.



Statement

State-wise analysis of Trace and Toxic Metal data for 2015 & 2016 and the analysis of major parameter BOD for
2012-17, as informed by the Central Water Commission, Ministry of Water Resources River
Development and Ganga Rejuvenation (MoWR, RD & GR).

SI.  Name of No. of rivers exceeded the permissible limit No. of stations exceeded the permissible limit

No. the State As Cr Cu Cd Pb Ni Fe BOD As Cr Cu Cd Pb Ni Fe BOD

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18

1. Andhra - - - 2 8 5 1 2 - - - 3 9 6 1 2
Pradesh

2. Assam - 3 - - 2 8 14 - - 3 - - 2 8 30 -

3. Bihar - - - 10 1 1 7 - - - - 16 1 2 9 -

4. Chbhatti- - 1 - - - - - 6 - 1 - - - - - 8
shgarh

5. Delhi - - - - - 1 - 1 - - - - - 1 - 2

6. Gujarat - 3 - 9 7 2 11 7 - 3 - 10 8 2 11 8

7. Haryana - - - - - - - 1 - - - - - - - 1

8. Himachal - - - - - 1 - 1 - - - - - 2 - 1
Pradesh

9. Jharkhand - - 1 4 - 1 - 2 - - 2 5 - 1 - 3
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10. Karnataka - - - 2 3 3 2 4 - - - 2 3 3 2 4
11. Kerala - - - - 3 - - 1 - - - - 3 - - 1
12. Madhya - 1 4 11 7 3 11 15 - 1 4 17 7 3 13 17
Pradesh
13. Maharashtra 1 1 - 4 4 3 9 7 1 1 - 4 4 3 10 10
14. Mizoram - - - - 1 - 5 - - - - - 1 - 6 -
15. Odisha - - 1 - 3 - 1 3 - - 1 - 3 - 1 4
16. Rajasthan - - - 1 1 1 2 7 - - - 1 1 1 2 9
17. Tamilnadu - - - 10 4 2 - 6 - - - 14 4 2 - 8
18. Telangana - - - - - - - 3 - - - - - - - 3
19. Uttar Pradesh - 6 3 14 6 9 15 16 - 9 3 31 9 21 25 3
20. Uttarakhand = - 1 - 1 - 1 - 2 - 1 - 1 - 1 - 4
21. West Bengal - - - 6 - 1 - - - - - 8 - 1 - -
ToTaL 1 16 9 74 50 2 78 & 1 19 10 112 55 57 110 118

Note: (Ar: Arsenic, Cr:

Chromium, Cu:

Copper, Cd: Cadmium, Pb: Lead, Ni: Nickel, Fe: Iron & BOD: Biochemical oxygen demand).

0] SI9MSUY USNILIM

[810T “Arenigay ¢]

suonsand) pateisun

101



102 Written Answers to [RAJYA SABHA] Unstarred Questions

Mission to eliminate open defecation

204. SHRI PARIMAL NATHWANI: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a)  the progress of the mission to eliminate open defecation in the country;

(b)  the details, with special reference to Gujarat and Jharkhand, State-wise;

and

(c)  the efforts made by the Central Government for creating healthy competition

among the State Governments with regard to sanitation?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) The Swachh Bharat
Mission (Gramin) (SBM(G)) has been launched on 2nd October, 2014, which aims at
attaining Swachh Bharat by 2nd October 2019. The focus of the scheme is on behavior
change and usage of toilets. Sanitation Coverage as on 2.10.2014 was 38.7%. This has
increased to 77.25% % as on 01.02.2018. 310 Districts, 2,772 Blocks, 1,38,799 GPs and
3,14,931 Villages have been declared Open Defecation Free (ODF) as on 01.02.2018. In
addition, 11 States/UT namely Sikkim, Himachal Pradesh, Kerala, Uttarakhand, Haryana,
Gujarat, Chandigarh, Daman and Diu, Arunachal Pradesh, Chhattisgarh and Meghalaya
have also been declared ODF.

(b)  State/UT-wise including Gujarat and Jharkhand, total villages and Open
Defecation Free (ODF) declared villages as on 01.02.2018 is given in the Statement (See

below).

(¢)  The following steps have been taken under SBM(G) for creating healthy

competition among the State Governments with regard to sanitation:

* Focus on behavior change: Community based collective behavior change
has been mentioned as the preferred approach, although the States are free
to choose the approach best suited to them. Focus is also on creation of
complete open defecation free (ODF) villages, rather than only on construction
of individual toilets. This entails triggering the entire village into changing

their behavior.

* The programme provides flexibility to the States in the implementation. This
is essential, given the vast socio-economic-cultural diversity of India, and

also from the point of view of promoting innovations.
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There is a greater emphasis on capacity building, especially in community
approaches and programme management. Lack of adequate capacities is a
major challenge in scaling up the programme. Therefore, various initiatives
are being taken to reach out to all the stakeholders. From the Government
of India side, the States and select organizations (called Key Resource

Centres) are being trained.

The programme is being run as a janandolan with cooperation of all sections
of the society including the NGOs, Corporates, youth etc. The Panchayats

are being actively involved.

Sanitation is being prioritized amongst the overall development agenda. The
Government has taken a decision to prioritise all Centrally Sponsored Schemes
in ODF villages. Various other development schemes are being converged

with the sanitation outcomes.

Under the District Swachhata Darpan, the districts across the country are

ranked on the basis of their performance on various swachhata parameters.
Statement

State-wise total villages and ODF declared villages

SI. No. State/UT Name Villages
Total Declared ODF %
2 3 4 5
1.  Andaman and Nicobar Islands 323 3 0.93
2. Andhra Pradesh 18942 7901 41.71
3. Arunachal Pradesh 5389 5389 100.00
4. Assam 22955 6846 29.82
5. Bihar 38715 3791 9.79
6. Chandigarh 13 13 100.00
7. Chhattisgarh 18769 18769 100.00
8 Dadra and Nagar Haveli 69 12 17.39
9. Daman and Diu 26 26 100.00




104 Written Answers to [RAJYA SABHA] Unstarred Questions
1 2 3 4 5
10. Goa 375 0 0.00
11. Gujarat 18261 18261 100.00
12. Haryana 6908 6908 100.00
13. Himachal Pradesh 15925 15925 100.00
14. Jammu and Kashmir 7575 515 6.80
15. Jharkhand 29647 10953 36.94
16. Karnataka 27262 18222 66.84
17. Kerala 2027 2027 100.00
18. Madhya Pradesh 51201 20557 40.15
19. Maharashtra 40501 35243 87.02
20. Manipur 2848 692 2430
21. Meghalaya 6028 6028 100.00
22. Mizoram 701 588 83.88
23. Nagaland 1368 628 4591
24. Odisha 47209 7713 16.34
25. Puducherry 265 21 792
26. Punjab 12385 10712 86.49
27. Rajasthan 42942 39148 91.16
28. Sikkim 441 441 100.00
29. Tamil Nadu 12524 7713 61.59
30. Telangana 11009 4067 36.94
31. Tripura 1033 17 1.65
32. Uttar Pradesh 98498 18152 1843
33. Uttarakhand 15473 15473 100.00
34. West Bengal 42040 32177 76.54
ToTAL 599647 314931 52.52
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Heavy metal contamination in drinking water

205. SHRI AMAR SINGH: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a)  whether Government is aware that contamination of drinking water with
heavy metals like lead, mercury, chromium, cadmium, copper and aluminium is harmful
and causes degenerative diseases like mental disorders, pain in muscle and joints,

gastro-intestinal disorders etc.;

(b)  whether it is a fact that industrial workers and population living near the
polluting industries are more susceptible to these diseases in the absence of supply

of clean water to them; and
(c) if so, what is Government's reaction in regard thereto?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI S.S. AHLUWALIA): (a) The mandate of the Ministry of Drinking
Water and Sanitation is to provide safe drinking water and improved sanitation facilities
in the rural areas of the country. Quality of drinking water does include control of
concentration of heavy metals with the prescribed limits. As reported by the States into
Integrated Management Information System IMIS) of the Ministry as on 2nd February,
2018, there are 11,605 habitations affected by manganese, copper, aluminum, mercury,

uranium, lead, cadmium, selenium, zinc.

(b) and (c) Many of the heavy metals have different effects on human metabolism
and some of them are carcinogenic. The strategy of the Ministry is to provide piped
water supply throughout the country. Contamination of the piped water supply schemes
would be due to geo-genic reasons, leaching of mining pollutants. However, as on date,
a large part of the country is still predominantly based on hand-pumps which could
be prone to contamination due to groundwater leaching. Under restructured National
Rural Drinking Water Programme (NRDWP), 10% weightage has been provided for the

population in habitations affected by chemical contamination including heavy metals.
Potable water to villages and inaccessible areas

206. SHRI DARSHAN SINGH YADAV:
SHRIMATI RAJANI PATIL:
Will the Minister of DRINKING WATER AND SANITATION be pleased to state:

(a)  the number of villages and inaccessible areas of the country, where sufficient

potable water is not available;
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(b) if so, by when Government proposes to provide potable water in these

villages and inaccessible areas;

(¢)  whether adequate financial provisions have been made for resolving the

problem of potable water in the country during current financial year; and
(d)  the details of the amount of financial assistance earmarked for Maharashtra?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI S.S. AHLUWALIA): (a) This Ministry maintains information in
terms of habitations and not in terms of villages. Under National Rural Drinking Water
Programme (NRDWP), coverage of rural water supply is maintained in terms of Fully
Covered habitations (i.e. getting more than 40 litres per capita per day safe drinking
water), Partially Covered habitations (i.e. getting less than 40 litre per capita per day
safe drinking water) and Quality Affected habitations (i.e. containing at least one
contaminant). As per information entered by States on Integrated Management
Information System (IMIS) of the Ministry, 316086 habitations are Partially Covered and
72330 habitations are Quality Affected.

(b)  This Ministry has restructured National Rural Drinking Water Programme
(NRDWP) guideline to make it more competitive, outcome based and result oriented.
This Ministry has directed States to focus more on Piped Water Supply schemes. States
have also been directed to focus on completing the schemes which are at advanced
stage of completion. While doing so, this Ministry has directed the States that priority
is to be accorded to the schemes meant for Arsenic / Fluoride affected habitation and
Piped Water Supply Schemes for Saansad Adarsh Gram Yojana (SAGY)) Gram Panchayats
(GPs) / Verified Open Defecation Free (ODF) villages/ Japanese Encephalitis (JE) and
Acute Encephalitis Syndrome (AES) areas.

(c) Under NRDWP, ¥ 7050 crore has been allocated to the Ministry which are
further allocated to all States based on pre-approved criteria. 22% of NRDWP funds
are earmarked for Scheduled Caste Sub-Plan and 10% for Tribal Sub-Plan which is to
be utilized for provision of drinking water supply in SC/ST concentrated habitations.
Also, the Ministry in collaboration with Ministry of New and Renewable Energy
(MNRE) had targeted to install 15,400 solar energy based dual pumps PWSS in remote
areas across all states wherein the electricity supply has not reached yet, or is irregular.
Moreover, as per the recommendation of 14th Finance Commission, there has been an
enhanced devolution of funds to the States from 32% to 42%, part of which can be

used in strengthening the rural drinking water supply systems. There is also direct
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funding of substantial amount to rural local bodies for various basic services including
water supply. Further, the states have also been advised to pool more funds from their
own resources / loan from external agencies. With this increased devolution of funds,

States/UTs can take up more schemes and provide potable water in rural areas.

(d)  During 2017-18, out of ¥ 397.47 crore allocated to Maharashtra, ¥ 161.08
crore has been released till 01.02.2018.

Availability of safe drinking water in mining areas

207. SHRI MAHESH PODDAR: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a)  whether Government has taken any step to make the availability of treated

safe drinking water in the mining areas of Jharkhand; and
(b) if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI S.S. AHLUWALIA): (a) and (b) Rural drinking water supply is a
state subject. For improving the coverage of safe drinking water to rural population,
this Ministry supplements the efforts of the states by providing them with technical
and financial assistance through the centrally sponsored National Rural Drinking Water
Programme (NRDWP). It is the State Government who plan, design, approve, execute
and operate and maintain the schemes for providing safe drinking water to rural

population.

As reported by the State Government of Jharkhand, there are mainly six mining
districts in the state, i.e, Ramgarh, Dhanbad, Bokaro,Chatra, West Singhbhum and
Godda. Government of Jharkhand also informed that they have taken a decision to
provide safe drinking water to mining areas of the State with fund received from District
Mineral Foundation Trust (DMFT).

Moreover, under NRDWP during 2017-18, ¥ 123.43 crore has been released to
Government of Jharkhand till date which can be used for providing safe drinking water

in rural area including mining area of the State.
Forecasting of earthquakes and cyclones

208. SHRI C.M. RAMESH: Will the Minister of EARTH SCIENCES be pleased

to state:

(a)  the details of advancements made by Indian National Centre for Ocean

Information Services in forecasting earthquakes, cyclones, etc.;
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(b)  whether International Academy of Astronautics has recognized the efforts
in the above areas; and

(¢)  if so, how the Ministry is planning to become the world leader in forecasting
natural disasters?

THE MINISTER OF STATE IN THE MINISTRY OF EARTH SCIENCES (SHRI Y.
S. CHOWDARY): (a) The Indian National Centre for Ocean Information Services (INCOIS)
has the mandate of detecting tsunamigenic earthquakes occurring in the Indian Ocean
as well as in the Global Oceans within 10 minutes of the occurrence of the earthquake
and disseminating the tsunami related advisories to the concerned authorities through
email, fax, SMS, GTS and website.

The India Tsunami Early Warning Centre (ITEWC) established at INCOIS, has the
latest scientific techniques to provide early warnings for an impending tsunami to all

countries in the Indian Ocean region.

Indian Tsunami Early Warning System comprises a real-time seismic monitoring
network of broadband seismic stations. INCOIS also has a real-time sea-level network
with 7 tsunami buoys in the open ocean and 35 tide gauges at different locations on
the coast to monitor the tsunami waves. In addition, INCOIS also takes the help of
numerical model to assess the tsunami potential at different locations on the coast.
ITEWC is also receiving data in real time from 350 seismic stations, 50 tsunami buoys
and 300 tide gauges established in the Indian as well as the other oceans by other
countries and international agencies.

The operational forecasting of tropical cyclones is the mandate of the India
Meteorological Department (IMD).

(b)  International Academy of Astronauts deals with Science and Technology
of outer space and does not recognize the Scientific work in Tsunamis. Therefore,
reorganization by them does not arise.

(¢)  Intergovernmental Oceanographic Commission (IOC) of UNESCO has
designated ITEWC as the Tsunami Service Provider (TSP) for the entire Indian Ocean
Region. Since 2012, ITEWC is providing tsunami advisories and related services to
about 25 countries.

Desalination plants in coastal areas

209. SHRI PARIMAL NATHWANI: Will the Minister of EARTH SCIENCES be

pleased to state:

(a)  whether Government has formulated any scheme to set up desalination

plants in the coastal areas for producing drinking water from sea water;
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(b)  if so, the details thercof and by when the said scheme is likely to be

implemented;
(¢)  the per litre cost of drinking water so produced from these plants; and

(d)  the steps taken to popularise the technology to convert sea water into

potable water?

THE MINISTER OF STATE IN THE MINISTRY OF EARTH SCIENCES (SHRI Y.
S. CHOWDARY): (a) Ministry of Earth Sciences has not formulated any scheme to
set up desalination plants in the coastal areas for producing drinking water from sea

water.
(b)  Does not arise.

(c)  The cost per liter of desalination would depend on the technology used
and cost of electricity which varies from place to place. According to the cost estimates
made by an independent agency for LTTD technology, the cost per litre of desalinated

potable water is about 61 paise for island based plants.

(d)  Information about the desalination program and technology has been
disseminated through newspapers, pamphlets, websites and annual reports of Ministry
of Earth Sciences and National Institute of Ocean Technology. The models of LTTD
plants setup by NIOT are displaced in all the major exhibitions and important science

forums.
Concerns and problems of field-level staff

210. SHRI BHUPENDER YADAV: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(a)  whether Government has undertaken any study to understand the concerns
and problems of field-level staff, including forest guards and forest rangers in the forest

department;

(b)  the details of the actual average forest area under the jurisdiction of forest

guards and rangers, State-wise;

(¢)  whether the average forest area under jurisdiction of forest guards and

rangers is more than the prescribed upper limit, if any; and
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(d)  the details of the steps taken by Government to improve the working

conditions of such field-level staff?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (DR. MAHESH SHARMA): (a) No, Sir. The Ministry of
Environment, Forest and Climate Change has not undertaken any study to understand
the concerns and problems of field-level staff, field functionaries including Forest
Guards and Forest Rangers in the Forest Department. Forest Guards and Forest Rangers
are recruited and managed by respective State Forest Departments (SFDs). As such,
the problems faced by the Forest Guards and Rangers are addressed by the concerned
States.

(b) and (c) The recorded forest area of all States/UT's as given in the ISFR, 2015
is given in the Statement (See below). The Forest is managed by the State Forest
Department under well-structured management units. The lowest unit called forest
beats is managed by Forest Guard whose jurisdiction encompasses various contiguous
villages/forest compartments with average arca between 10-15 square kilometers which
depends upon the forest type and ease to patrol the area under their jurisdiction. Forest
Ranges are managed by Forest Rangers. Average area of a Forest Range varies widely
from State to State and would be roughly about 50-150 square kilometres. The State
Government fix cadre for these functional units. However the number of these units
varies with states and is dynamic and modified by the forest department as per the

requirement from time to time.

(d)  The working condition of field level staff is primarily the responsibility of
the State/Union Territory Governments. The concerned State and Union Territory
Governments within the limited resources take various measures such as strengthening
of infrastructure, mobility, communication, arms and ammunitions, strengthening of
check posts etc. to provide safety for forest officers in the field. Further the Central
Government also supplements the efforts of the State and Union Territory Governments
through its schemes namely Intensification of Forest Management Scheme, Integrated
Development of Wildlife Habitats, Project Elephant and Project Tiger by providing
funds to the State and Union Territory Governments. The Directorate of Forest Education
provides financial assistance to organise short-term (1/2 weeks) refresher courses to
supplements the efforts of Various States for the training and capacity building of the
Frontline Staff (Deputy Rangers, Foresters and Forest Guards) through the respective

State Forest Training Institutes.
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[5 February, 2018]

Statement
Forest Cover in States/UTs in India

(area in sq km)

States/UTs Geogra- RFAas RFA (as revised Total  Percent
phical repor- by SFDs) RFA of
Area ted in RF PF Unclassed 2015 GA
(GA) ISFR Forests
2013
) @ ©) @ ® ©) ™ @®
Andhra 1,60204 63814 31,959 5,069 230 37,258 13.54
Pradesh
Arunachal 83,743 51,541 10.589 9,779 31,039 51,407 61.39
Pradesh
Assam 78438 26,832 17864 0 8,968 26,832 34.21
Bihar 94,163 6,473 693 5,799 1 6,493 6.90
Chbhattisgarh 1,35191 59,772 257782  24.036 9,954 59,772 4421
Delhi 1,483 & 78 24 0 102 6.88
Goa 3,702 1,225 253 0 972 1,225 33.09
Gujarat 1,96,022 21,647 14373 2,386 4388 21,647 11.04
Haryana 44212 1.559 249 1,158 152 1,559 353
Hiraachal 55673 37,033 1,898 33,130 2,005 37,033 66.52
Pradesh
Jammu and 222236 20230 17,643 2,551 36 20,230 9.10
Kashmir
Jharkhand 79,714 23,605 4387 19,185 33 23,605 29.61
Karnataka 191,791 38284 28,690 3,931 5,663 38,284 19.96
Kerala 38863 11,309 11,309 0 0 11,309 29.10
Madhya 3,08245 94689 61,886 31,098 1,705 94,689 30.72
Pradesh
Mabharashtra 307,713 61,357 49,546 6,733 5,300 61,579 20.01
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M @ ) @ ®) ©) 0 ®
Manipur 2327 17418 1467 4171 11,780 17418 7801
Meghalaya 2429 949% 1,113 12 8371 9496 4234
Mizoram 21081 16717 4483 0 1,158 5641 2676
Nagaland 16579 9222 86 508 8,628 9222 5562
Odisha 155707 58136 26329 15525 16282 58136 3734
Punjab 50362 3,084 4 1,137 1,903 3,084 6.12
Rajasthan 342239 32,737 12475 18217 2045 32737 957
Sikkim 709 5841 5452 389 0 5841 8231
Tamil Nadu 130058 22877 20293 1,782 802 22877 1759
Telangana 114,865 0 20353 5939 612 26904 2342
Tripura 10486 6294 4175 2 2,117 6294 60.02

Uttar Pradesh ~ 2,40,928 16,583 12,071 1,157 3354 16,582 6.88
Uttarakhand 53483 34,651 26,547 9,885 1,568 38,000 71.05
West Bengal 88,752 11,879 7,054 3,772 1,053 11,879 13.38

Andaman and 8,249 7171 5613 1,558 0 7,171 86.93

Nicobar Islands

Chandigarh 114 35 32 0 3 35 30.70
Dadra and 491 204 199 5 0 204 41.55
Nagar Haveli

Daman and Diu 112 8 0 0 8 8 7.14
Lakshadweep 2 0 0 0 0 0 0
Puducherry 480 13 0 2 11 13 271

Granp ToraL  32,87263 771,821 424,985 209440 130,141 764,566 2326
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Employment through environment projects

7211.  SHRI LAL SINH VADODIA: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(@)  whether it is a fact that Government is seriously considering employment

through environment projects;

(b)  if so, whether Government in considering to take any step in this direction;

and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (DR. MAHESH SHARMA): (a) to (¢) The Government has
taken a series of measures to ease out norms/ rules related to environment clearance
and forest clearance for project proposals submitted by proponents, in order to give
impetus to employment generation, transparency and economic growth without
compromising with environment standards. In addition to that, the Ministry implements
various schemes/ programmes for environment protection and conservation, which

contribute towards capacity building, improving employment potential.
Curbing monkey menace

7212.  SHRI LAL SINH VADODIA: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(@)  whether it is a fact that Government is considering to make an action plan

to curb the monkey menace;
(b)  if so, whether Government has taken any step so far in this regard; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (DR. MAHESH SHARMA): (a) and (b) There are provisions
under the Wild Life (Protection) Act, 1972 to deal with the issues relating to monkey
menace. Section 11 and 12 of the Act empowers Chief Wildlife Wardens to control

monkey menace.

The Ministry has issued guidelines/advisories in context of human-wildlife conflict
to the Chief Wildlife Wardens of all the State Governments/Union Territory

tOriginal notice of the question was received in Hindi.
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Administrations dated 24th December, 2014 and 1st June, 2015. Further, the Ministry
has approved a pilot project on the immuno-contraception for controlling the population
of wild animals responsible for damage and destruction of crops, namely; elephant, wild

boar, monkey, and nilgai.
(¢)  Does not arise.
Comprehensive plan to conserve Western Ghats

213.  SHRIMATI SASIKALA PUSHPA: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a)  whether Government has formulated any concrete and comprehensive plan

to conserve the Western Ghats, which is a vibrant ecosystem south of the Vindhyas;
(b)  if so, the details thercof; and
(¢)  if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (DR. MAHESH SHARMA): (a) to (c¢) This Ministry had set
up the Western Ghats Ecology Expert Panel (WGEEP) under the Chairmanship of Prof.
Madhav Gadgil for recommending measures for the conservation and environmental
integrity of the Western Ghats to promote sustainable development of the region.
Considering large scale objections to the report submitted by WGEEP, a High Level
Working Group (HLWG) under the Chairmanship of Dr. K. Kasturirangan was constituted
by this Ministry to examine the WGEEP Report in a holistic manner and recommend
measures for the protection of the Ecologically Sensitive Areas (ESA) of Western
Ghats. The Ministry of Environment, Forest and Climate Change had in principle
accepted the Report submitted by HLWG.

Based on the recommendation of HLWG, to provide immediate protection to the
ESA of the Western Ghats, the Government issued Directions under Section 5 of the
Environment (Protection) Act, 1986 on 13.11.2013. As per the Directions, the five
categories of new and/or expansion projects/activities having maximum interventionist
impact on ecosystems namely (i) Mining, quarrying and sand mining (ii) Thermal Power
Plants (iii) Building and construction projects of 20,000 square meters area and above
(iv) Township and area development projects with an area of 50 hectares and above
and /or with built up area of 1,50,000 square meters and above and (v) Red category
of industries are prohibited in the ESA of Western Ghats.

Further, this Ministry had issued a draft Notification on 10.03.2014 declaring an



Written Answers to [5 February, 2018] Unstarred Questions 115

area of 56,825 square kilometres spread over the six states of Kerala, Tamil Nadu, Goa,
Karnataka, Maharashtra and Gujarat in the Western Ghats region as Ecologically
Sensitive, which was followed by subsequent Draft Notifications dated 04.09.2015 and

27.02.2017 for seeking stakeholders comments, including those of State Governments.
Financial support from World Bank or FFIs on environment projects

214.  DR. V. MAITREYAN: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(a)  whether Government have received any financial support from World Bank
or FFIs for State Governments to maintain a pollution free environment and to develop

sewerage and solid waste management projects;

(b)  if so, the details of financial assistance provided to States including Tamil

Nadu during the last three years and current year, State-wise and project-wise;

(¢)  whether the project 'Capacity Building for Industrial Pollution Management
Project' was signed with World Bank for International Bank for Reconstruction and
Development and International Development Association Credit for several million

dollars; and

(d)  if so, the details thereof and whether any such project has been finalised

for Tamil Nadu?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (DR. MAHESH SHARMA): (a) Ministry of Environment,

Forest and Climate Change has received financial support for the following projects:

(1) Capacity Building for Industrial Pollution Management Project (CBIPMP) to
control pollution and for Integrated Coastal Zone Management (ICZM)
Programme funded byWorld Bank.

(i) Pollution abatement of Rivers Mula-Mutha in Pune, Maharashtra under
National River Conservation Plan (NRCP) funded by Japan International
Cooperation Agency (JICA).

(i)  Financial support from German International Cooperation (GIZ) for following

projects:
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» Sustainable and Environmental friendly Industrial Production (SEIP)for
planning/ designing measures to prevent and reduce pollution and to

improve resource efficiency in industrial zones;

*  Waste to Energy Nasik project to reduce green house gases and

generate energy;
* Resource efficiency and management of secondary raw materials.

(iv) Bay of Bengal large Marine Ecosystem (BOBLME) funded by Asian
Development Bank (ADB) & Global Environmental Facility (GEF).

(v) Coal fired generation and rehabilitation project funded by World Bank (WB)
and Global Environmental Facility (GEF).

(vi)  Sustainable Urban Transport (SUTP) in Indore, Mysore ITS, Naya Raipur,
Pimpri-Chinchwad, Hubli-Dharwad and Mysore PBS funded by World Bank
(WB) & Global Environmental Facility (GEF).

(vii)  Efficient and sustainable city bus in Bhopal, Chandigarh, Jaipur and Mira
Bhayandar in Mumbai funded by World Bank (WB) & Global Environmental
Facility (GEF).

(viii)  Grid connected rooftop solar PV projectin Assam, Odisha Madhya Pradesh
funded by World Bank (WB) & Global Environmental Facility (GEF).

(b)  The details of the financial assistance provided to State Governments
under key projects during the last three years and the current year, State wise and
Project wise are given in the Statement (See below). No financial assistance has been

provided to the State of Tamil Nadu.

(c) and (d) The revised total cost of the World Bank aided CBIPM project is USD
31.054 million (R201.85 crores approx. @ % 65 per USD). The International Bank for
Reconstruction and Development (IBRD) loan is US$ 0.364 million, International
Development Association (IDA) credit is US$ 26.08 million and Union and State
Government's contribution (i.e. Ministry of Environment, Forest and Climate Change,
Andhra Pradesh, Telangana and West Bengal) is US$ 4.61 million. Under the CBIPM
project, a total of ¥ 57.80 crores, ¥ 6.00 crores and ¥ 52.29 crores have been released
to Andhra Pradesh, Telangana and West Bengal respectively from the beginning
(2010-11) of the project upto 31.12.2017.
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Statement

Details of the financial assistance provided to State Governments under key
projects to maintain a pollution free environment during the last three
years and the current year, State wise and Project wise

(1) Capacity Building for Industrial Pollution Management Project (CBIPMP).

(R in crore)

State Years

2014-15 2015-16 2016-17  2017-18 Total
Andhra Pradesh 0.00 0.00 1620 21.00 37.20
Telangana 0.00 0.00 6.00 0.00 6.00
West Bengal 0.18 9.82 4.68 23.00 37.68
TotaL 0.18 9.82 26.88 44.00 80.88

(i) Integrated Coastal Zone Management (ICZM) Project. (R in crore)

State Years

2014-15 2015-16 2016-17  2017-18 Total
Gujarat 51.53 27.34 20.15 6.05 105.07
Odisha 7.90 492 3.06 327 19.15
West Bengal 29.88 14.10 16.74 9.14 69.86
ToTaL 89.31 46.36 39.95 1846 194.08

(i) Pollution abatement of Rivers Mula-Mutha in Pune, Mahrashtra under

National River Conservation Plan (NRCP).

Details of Central share of funds released to Government of Maharashtra for the

project are as follows:
(a  FY 2015-2016 —% 4.99 crore

(b) FY 2016-2017 —% 21.00 crore
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National Adaptation Fund for Climate Change

215.  SHRI K. SOMAPRASAD: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(a)  whether National Adaptation Fund for Climate Change (NAFCC) has been
established during 2015-16;

(b)  if so, details thereof including help rendered under NAFCC in scaling up
climate change adaptation interventions Viz., financial support sought, sanctioned,
period of support, implementation and executing agency, during the last two years.

State-wise/ project-wise and year-wise;

(¢)  if so, whether any national/international non-Governmental Organizations
(NGOs) and private organisations are associated with the project preparation and

implementation of above programme; and
(d)  if so, the details thereof and the reasons thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (DR. MAHESH SHARMA): (a) and (b) The National
Adaptation Fund for Climate Change (NAFCC) is a Central Sector Scheme which was
set up in the year 2015-16. The overall aim of NAFCC is to support concrete adaptation
activities which mitigate the adverse effects of climate change. The activities under this
scheme are implemented in a project mode. The projects related to adaptation in sectors
such as agriculture, animal husbandry, water, forestry, tourism etc. are eligible for
funding under NAFCC. National Bank for Agriculture and Rural Development (NABARD)
is the National Implementing Entity (NIE). The details on financial support sanctioned,
period of support, implementation and executing agencies, State-wise, project-wise and

year-wise since 2015-16 are given in the Statement (See below).

(c) and (d) The States/UTs are required to prepare the project proposal in
consultation with NIE i.e. NABARD. The project proposals are required to be approved
by the State Steering Committee on Climate Change to be eligible for consideration
under NAFCC. 1t is the discretion of the State Government to engage any organization

to assist in project preparation, as per their requirement.



Statement

Details of financial support sanctioned, period of support, implementation and executing agencies, State-wise

S.No. States

Title of the Project Total Cost Amount Project Executive Entity
of the Sanc- Duration
project tioned in Years

(X in crores) (X in
as per DPR crores)

2 3 4 5 6 7

2015-16

1. Punjab Towards Climate Resilient Livestock Production 1740 13.92 5  Punjab State Council for
System in Punjab prepared under State Action Plan Science & Technology
on Climate Change for financial assistance from (PSCST).
National Adaptation Fund on Climate Change

2. Odisha Water Conservation through runoff management to 20.00 16.00 4 Department of Water
improve ground water recharge for vulnerability reduction Resources, Govt. of
and resilience enhancement in water basin of Nuapada Odisha.
district for climate adaptation

3. Himachal Pradesh  Sustainable Livelihoods of agriculture — dependent 20.00 10.00 5 Department of

Rural communities in drought prone district of

Environment, Science &
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2 3 4 5 7
Himachal Pradesh through climate smart solutions. Technology, Govt. of
Himachal Pradesh.
Puducherry Integrated Surface Water Management for Climate Resilient  16.76 395 Department of Science
Agriculture through Rejuvenation of Traditional Tanks and Technology (DST),
Govt. of Puducherry.
Manipur Model Carbon Positive Eco-Village in Phayeng of Manipur  10.00 5.00 Directorate of
Environment, Govt. of
Manipur.
Kerala Promotion of integrated farming system of Kaipad in 25.00 12.50 Agency for Development
coastal wetlands of North Kerala of Aquaculture, Kerala
(ADAK).
Tamil Nadu Management and rehabilitation of coastal habitats 24.74 12.37 Department of
and biodiversity for climate Change Adaptation and Environment, Gover-
Sustainable Livelihood in Gulf of Mannar, nment of Tamil Nadu.
Tamil Nadu, India
Chhattisgarh Climate Adaptation Strategies in Wetlands along 2147 10.73 State Centre for Climate

Mahanadi River Catchment areas in Chhattisgarh

Change.

0] SJIamsuy Usnup - 021

[VHIVS VAIVY]

suonsand paJeisun



10.

11

12.

Jammu and Kashmir Climate Resilient Sustainable Agriculture in Rain -

Telangana

Meghalaya

Mizoram

Fed Farming (Kandi) Areas of Jammu & Kashmir

Resilient Agricultural Households through Adaptation

to Climate Change in Mahbubnagar district, Telangana.

Spring-shed development works for rejuvenation of

springs for climate resilient development in the water

stressed areas of Meghalaya

Sustainable Agriculture Development through
Expansion, Enhancement and Modelling in the

state of Mizoram

TotaL Cost

2251

24.00

2291

10.38

235.17

11.26

6.00

1145

5.19

11837

Agriculture Production
Department,
Government of Jammu

and Kashmir.

Environment Protection
Training &

Research Institute
(EPTRI).

Meghalaya Basin

Development Authority.

Department of

Agriculture.
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1 2 3 4 5 7
2016-17
1. Andhra Pradesh Climate Resilient interventions in Dairy Sector in 1271 6.36 Department of Animal
coastal and arid areas in Andhra Pradesh. Husbandry, Government
of Andhra Pradesh.
2. Madhya Pradesh Increasing Adaptive Capacity to Climate Change 24.87 1244 State Knowledge
through developing climate - Smart Villages in Select Management Centre on
Vulnerable Districts of Madhya Pradesh Climate Change
Environmental Planning
and Coordination
Organization (EPCO)
Urban Development and
Environment Department
Govt. of Madhya
Pradesh.
3. Karnataka Conservation and Management of Indigenous varieties 2422 12.11 Department of Animal
of livestock (Cattle and Sheep) in the Wake of Climate Husbandry and
Change in Karnataka. Veterinary Services,
Govt. of Karnataka.
4. Haryana Scaling-up Resilient Agriculture Practices towards Climate 22.09 8.77 Department of Agri-
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5.

6. West Bengal

7.  Maharashtra

&

Assam

Sikkim

Smart Villages in Haryana

Management of Ecosystem of Kaziranga National Park
by creating Climate Resilient Livelihood for Vulnerable
Communities through Organic farming and pond based
Pisciculture

Rain Water harvesting and sustainable water supply
to the hilly areas in Darjeeling adaptive measures
climate change impacts

Efficient water management and agriculture technology
adoption for climate adaptive and resilient farming
system in 51 villages of Nundurbar and Buldhana
districts of Maharashtra

Addressing Climate Change vulnerability of Water
Sector at Gram Panchayat Level in drought prone
areas of Sikkim.

24.56

23.12

2295

24.67

1243

11.56

1147

10.00

3

4

4

culture, Government of
Haryana.

Kaziranga National Park
(KNP) under Department
of Environment & Forest
(DoEF), Govt. of Assam.

Dept. of Environment,
Govt. of West Bengal.

Department of Rural
Development and Water
Conservation, Govern-
ment of Maharashtra and
Vasundhara Watershed
Development Agency
(VWDA), Pune.

Rural Management and
Development, Govern-
ment of Sikkim
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1 2 3 4 5 7
9. Gujarat Climate Change adaptation for Natural Resource 21.36 8.79 Gujarat Ecological
Dependent communities in Kachchh, Gujarat. Education and Research
(GEER) Foundation the
autonomous body of the
Forests & Environment
Department.
ToraL Cost 200.55 93.93
2017-18
1. Rajasthan Mukhya Mantri Jal Swavlamban Abhiyaan (MJSA) 2498 1249 Dept. of Watershed
Development & Soil
Conservation, Jaipur,
Govt. of Rajasthan.
2. Bihar Scaling up Climate Smart Agriculture through 23.06 1153 Department of Agricul-
Mainstreaming Climate Smart Villages in Bihar ture, Govt. of Bihar
ToraL Cost 48.04 2402
TotaL 48376 236.32

[VHEVS VAIVY] 0] SISMSUY USHIIM  +T1

suonsand paJeisun



Written Answers to [5 February, 2018] Unstarred Questions 125

Dangerous crossings in wildlife reserves

216.  DR. SANJAY SINH: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(a)  whether it is a fact that national wildlife reserves in the country are under

threat of dangerous crossings which cause fatality;

(b)  if so, the fatalities reported during the last three years in different reserves

due to unsafe railway and highway passing threreat;

(¢)  the study report of the Wildlife Institute of India and scientists for the

safeguard of wildlife therein, if any; and
(d)  the action taken by Government to ensure protection of wildlife therein?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (DR. MAHESH SHARMA): (a) Cases of occurrence of death
of wildlife on roads/railway lines passing through National Parks and Sanctuaries has

come to the notice of this Ministry.

(b)  Protection of wildlife in the wildlife reserves is the mandate of the concerned
State/UT Governments. Information available with the Ministry regarding tiger and
elephant fatalities due to road and railways during the last three years is given in the

Statement (See below).

(c) The Wildlife Institute of India conducted a long term (2008-2012) study of
the 'Ecological effects of road through sensitive habitats: Implications for wildlife
conservation'. The study recommended several measures for preventing road induced
impacts for harmonising conservation and development. The information generated
through this study has been published as a document 'Eco-friendly Measures to

Mitigate Impacts of Linear Infrastructure'.

(d)  The action taken by the Government for protection of wildlife in such

reserves are as below:

i. A general advisory has been issued jointly to all the railway zones and
relevant States Governments suggesting measures to prevent collision of
trains with wild elephants. Some of the important recommendations are

given below:

(a) Clearance of vegetation on the sides of railway tracks.
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1i.

1il.

iv.

(b) Underpasses/overpasses/girder bridges across vulnerable stretches of

railway tracks to allow safe passage elephants.
(c) Signage boards at selected points to alert,train drivers.
(d) Sensitization programmes for Train Drivers/Guards/Station Masters.

() Engagement of elephant trackers and communication with Station

Masters.
(f)  To keep Railway tracks free from food wastes, that attracts elephants.

A permanent coordination committee has been constituted jointly by the
Ministry of Railways and the Ministry of Environment and Forests to share

information and monitor the implementation of the advisoiy.

The National Tiger Conservation Authority (NTCA) is funding a project to
the Wildlife Institute of India to assess and mitigate impacts oflinear
infrastructure in 3 landscapes viz. North Eastern, Central Indian and Western

Ghats to refine strategies for mitigation.

Sensitization workshops are periodically arranged for linear infrastructure

developers.

The Standing Committee of NBWL recommends the proposals for
developmental project for construction/repair of roads passing through,
Wildlife sanctuaries, National Parks, buffer zones along with mitigation

measures on a case to case basis.

Statement

(A) Details of tiger fatalities reported due to road and rail traffic accidents

during last three years

Year Road Rail Total
2015 1 2 3
2016 2 2 4
2017 1 2 3
TotaL 4 6 10
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(B) Details of elephant casualties in train accidents during last three years

SI. No. State 2014-15 2015-16 2016-17
1 Assam 3 3 10
2 West Bengal 3 5 3
3 Tamil Nadu 0 0 2
4 Jharkhand 0 0 2
5 Kerala 0 0 2
6 Odisha 0 1 0
7 Tripura 0 0 NR
8 Uttarakhand 0 0 2
9 Uttar Pradesh 0 0 0

ToraL 6 9 21

Industrial units without Environmental clearance in Rajasthan

217. SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the Minister of
ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to state:

(a)  whether Government is aware that a large number of industrial units in

Rajasthan have been functioning without obtaining environmental clearance;
(b)  if so, the details thereof and the specific reasons therefor; and

(c)  what action Government proposes to take against the owners of the

industrial units?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (DR. MAHESH SHARMA): (a) and (b) As per the records
available with Ministry of Environment, Forest and Climate Change, 25 industrial units
/project activities were received which were functioning without obtaining requisite

Environmental Clearance. The details are given in the Statement (See below).

(c) The Ministry has issued a notification No. S.0.804 dated 14th March 2017
for appraisal of projects for grant of Terms of Reference and Environmental Clearance,
which have started the work on site, expanded the production beyond the limit of
environmental clearance or changed the product mix without obtaining prior

environmental clearance under the Environment Impact Assessment Notification, 2006.
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As per aforesaid Notification, the Expert Appraisal Committee shall stipulate the
implementation of Environmental Management Plan, comprising remediation plan and
natural and community resource augmentation plan corresponding to the ecological
damage assessed and economic benefit derived due to violation as a condition of
environmental clearance. The project proponent will be required to submit a bank
guarantee equivalent to the amount of remediation plan and Natural and Community
Resource Augmentation Plan with the State Pollution Control Board which shall be
quantified based on recommendation of Expert Appraisal Committee and finalized by
Regulatory Authority. The bank guarantee shall be deposited prior to the grant of
environmental clearance and will be released after successful implementation of the
remediation plan and Natural and Community Resource Augmentation Plan, besides
recommendation by regional office of the Ministry, Expert Appraisal Committee and

approval of the Regulatory Authority.
Statement

Details of Complete Applications accepted by Member Secretary Violation Case /
Number of cases which are to be taken to the EAC

S1. No.Proposal File No. Proposal Name State/Dist- Date of  Category
No. rict Submi-
ssion
for TOR
1.  TA/RJ/NC 23-10/ Group Housing Rajasthan/ 21 Apr. New
P/72383/ 2018- Project "Vivanta" Kota 2017 Construction
2017 1A.IIL at Plot No. C-1/A, Projects and
Balaji Market Industrial
Yojna, Shrinathpuram, Estates

Kota (Rajasthan)
of M/s Goldendunes
Buildhome Pvt. Ltd.

2. 1A/RJ/ 23-9/ Group Housing Rajasthan/ 21 Apr. New
NCP/ 2018- Project "PANACHE"  Alwar 2017 Construction
72374/ TAIII at District Center, Projectsand
2017 Scheme No. 8, Industrial
Ghandhi Magar, Estates

Alwar, (Rajasthan)
of M/s Goldendunes
Colonizers Pvt. Ltd.




Applications not accepted by Member Secretary:

Sl. No. Proposal No. File No. Proposal Name State/District Date of
Submission Category
for TOR
2 3 4 5 6 7
IA/RJ/NCP/71022/2017  To be assigned Lake Gardens of M/s Shree  Rajasthan / 27 Nov. 2017 New Construction
Stambh Colonizers Udaipur Projects and
Industrial Estates
IA/RJ/NCP/70914/2017  To be assigned M/s Veetrag Buildcon Pvt. Rajasthan / 13 Nov. 2017 New Construction
Ltd. Jodhpur Projects and
Industrial Estates
IA/RJ/NCP/69288/2017  To be assigned Expansion of Group Housing Rajasthan / 13th Sept. New Construction
Project of M/s Raheja Jaipur 2017 Projects and
Residential Complex Industrial Estates
IA/RJ/NCP/69125/2017  To be assigned Group Housing Project Rajasthan / 13th Sept .  New Construction
"Guru " Shikhar" of Udaipur 2017 Projects and
M/s Guru Pragya Industrial Estates
Real Mart Pvt. Ltd.
IA/RJI/NCP/69104/2017  To be assigned DMR Hospital, Medical Rajasthan /Pali ~ 13th Sept .  New Construction
College and Research 2017 Projects and
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2 3 4 5 6 7
Center of M/s Shri Shani Industrial Estates
Dham Trust

IA/RJ/NCP/68959/2017  To be assigned M/s ARG Divine(Earlier Rajasthan / 13th Sept. New Construction
known as ARG Exotica) Jaipur 2017 Projects and

Industrial Estates

IA/RJ/NCP/68815/2017  To be assigned M/s Lake City Mall Rajasthan / 13th Sepr. New Construction
Udaipur 2017 Projects and

Industrial Estates

IA/RJ/NCP/68191/2017  To be assigned M/s American International Rajasthan / 09 Sep. 2017 New Construction
Institute of Medical Sciences Udaipur Projects and

Industrial Estates

IA/RJ/NCP/68038/2017  To be assigned M/s Fruitful Buildcon Rajasthan/Jaipur 08 Sep. 2017 New Construction
Pvt. Ltd. Projects and

Industrial Estates
IA/RJ/NCP/67641/2017  To be assigned M/s Aastha Buildhome Rajasthan/Jaipur 23 Aug. 2017 New Construction
Projects and

Industrial Estates

IA/RJ/NCP/67355/2017  To be assigned Ananta Institute of Rajasthan / 10 Aug. 2017 New Construction
Medical Sciences and Udaipur Projects and
Research Centre of IndustrialE states
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12.

13.

14.

15.

16.

17.

IA/RI/MIN /67630/2017

IA/RJI/MIN /67621/2017

IA/RJI/MIN /67588/2017

IA/RJI/MIN /67278/2017

IA/RJI/MIN /67797/2017

IA/RJ/MIN /70079/2017

To be

To be

To be

To be

To be

To be

assigned

assigned

assigned

assigned

assigned

assigned

M/s Ananta Charitable
Educational Society

Sandstone and Khanda
Mine (09/2000)
M/s Sandstone Mine

Borunda Limestone Mine
of M/s Limestone Mine
Borunda

M/s Deejay Mining Exports

Pvt. Ltd.

Masonry Stone, Granite and

Patti Katla Mine
M/s Suryakant Gadia

M/s Deejay Mining and
Exports Pvt. Ltd.

Mandla Limestone Mine,
Production Capacity - 78,
51,450 TPA, M.L Area-

1000.0 ha, M.L No. 04/94

Rajasthan /
Bharatpur

Rajasthan /
Jodhpur

Rajasthan /
Jodhpur
Rajasthan/
Jhunjhunu

Rajasthan /Kota

Rajasthan /Pali

23 Aug. 2017 Non-Coal Mining

23 Aug. 2017 Non-Coal Mining

21 Aug. 2017 Non-Coal Mining

08 Aug. 2017 Non-Coal Mining

31 Aug. 2017 Non-Coal Mining

03 Oct. 2017 Non-Coal Mining
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18.

19.

20.

21.

IA/RJ/MIN /68995/2017

IA/RJI/MIN /68415/2017

IA/RJI/MIN /68411/2017

IA/RJ/IND 2/70093/2017

To be assigned

To be assigned

To be assigned

To be assigned

Near Village-Mandla,
Tehsil -Sojat City, District-
Pali (Rajasthan)of

M/s Sh. Rajendra Singh
Kachchhwaha

Kaswa Ki Dhani Limestone
Mine M/s MS Special
Limestone Pvt. Ltd.

Khojon Ki Dhani Limestone
Mine (M.L No-138/95)

M/s Patla Minerals
Corporation Pvt. Ltd.

M/s Shri Man Singh ATO

Ki Dhani Linestone Mine
near Village - Jato Ki Dhani,
Tehsil - Bilara, Distt. Jodhpur
(Raj.) M.L No. -1362/1995

Environmental Clearance for
constructed three tanks of
total 5,248 KL capacity

Rajasthan /
Nagaur

Rajasthan /
Jodhpur

Rajasthan /
Jodhpur

Rajasthan /
Bharatpur

13th Sept. Non-Coai Mining
2017

11 Sep. 2017 Non-Coal Mining

11 Sep. 2017 Non-Coal Mining

03 Oct. 2017 Industrial Projects-2
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22.

23.

IA/RI/MIS /67941/2017

IA/RJ/IND/ 67639/2017

To be assigned

To be assigned

MS and HSD Storage at IOCL
Bulk Depot, Mathura Road,
Dhormui,Bharatpur, Rajasthan
of M/s IOCL BHARATPUR.

Establishing a Common
Biomedical Waste Treatment
Facility at Bhandaria Ghata,
adjacent to Trenching
Ground, Dungarpur

M/s E-Tech Projects

M/s Amar Pratap Steel
Pvt. Ltd.

Rajasthan /
Dungarpur

Rajasthan /

Jaipur

08 Sep 2017

23 Aug 2017

Infrastructure and
Miscellaneous
Projects + CRZ

Industrial Projects-1
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Working of waste-to-energy processing plants

218.  SHRI ANIL DESAI: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(a)  whether the National Green Tribunal has ruled against the feeding of

untreated wet waste or recyclables to incinerators;

(b)  whether foreign firms that have few takers abroad for their 'burn technology'
are tempting Indians with offers of mass burning of mixed waste, which turn out to be
duds;

(c)  whether Pune Municipality had spent ¥ 20 crore in installing 25 low

capacity (two five tonnes) waste-to-energy processing plants;
(d)  whether five of these are defunct and the rest run below capacity; and

()  what action Government is taking to find solutions to dispose waste at

various waste mounds in metropolitan cities in the country?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (DR. MAHESH SHARMA): (a) The National Green Tribunal
vide its judgment dated 2nd January, 2017 in Original Application No. 199 of 2014 in
the matter of Almitra H. Patel Versus Union of India has directed that the Waste to

Energy plants should ensure proper segregation prior to incineration of waste.

(b)  The technologies are evaluated by the concerned municipalities based on
the characteristic of the waste. Further, the Solid Waste Management Rules, 2016
prescribes that non-recyclable waste having calorific value of 1500 K/cal/kg or more
should not be disposed-off on landfills and should only be utilised for generating
energy. The high calorific wastes may also be used for co-processing in cement or

thermal power plants.

(c) and (d) The Pune Municipal Corporation has established 25 bio-gas plants at
different locations with a capacity of 2 to 5 tones. Out of these, 3 plants are reported

to be under maintenance.

()  With regard to finding solutions to dispose waste in various metropolitan
cities the Rules provides criteria for closure and rehabilitation of old dumps. Further,
the solid waste dumps which have reached their full capacity should be closed and
rehabilitated by reducing the waste by bio mining and waste processing followed by

placement of residues in new landfills or capping.
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Dangerous level of air pollution in Delhi/NCR

7219. SHRI PRABHAT JHA: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(a)  whether air pollution in Delhi/NCR has become extremely dangerous;

(b)  whether efforts made so far to make Delhi/NCR air pollution free from the

current dangerous levels, have not been adequate and effective;

(¢)  whether darkness loomed over Delhi and NCR for several days due to air

pollution therein; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (DR. MAHESH SHARMA): (a) Air quality is assessed under
different Air Quality Index (AQI) categories namely, Good, Moderate, Satisfactory, Poor,
Very Poor, and Severe.As per data on AQI in Delhi in NCR, there has been an
improvement in the overall air quality in year 2017as compared to year 2016. The
number of severe, poor and very poor AQI days were less compared to last year (214
vs. 181). Similarly, the number of good, satisfactory and moderate days were greater
than last year (151 against 109). Also, The number of days for severe category were

less in 2017 as compared to that in 2016 (8 against 28).

(b)  The Government has taken several steps to address air pollution which
inter alia, include notification of National Ambient Air Quality Standards; setting up
of monitoring network for assessment of ambient air quality; introduction of cleaner /
alternate fuels like gaseous fuel (CNG, LPG etc.), ethanol blending; launching of National
Air Quality index; universalization of BS-IV from 2017; leapfrogging from BS-IV to
BS-VI fuel standards from 1st April, 2018; notification of Construction and Demolition
Waste Management Rules; banning of burning of biomass; promotion of public transport
network; streamlining the issuance of Pollution Under Control Certificate; issuance of
directions under Section 18(1)(b) of Air (Prevention and Control of Pollution) Act, 1981
and under Section 5 of Environment (Protection) Act, 1986; installation of on-line
continuous (24x7) monitoring devices by major industries; collection of Environmental
Protection Charge on more than 2000 CC diesel vehicles; notification of Graded Response

Action Plan for Delhi and NCR etc. CPCB has also deployed 40 field inspection teams

FOriginal notice of the question was received in Hindi.
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for pollution hot spots in Delhi NCR and is also co-ordinating with various agencies

for reducing air pollution.

(¢)  Episodic high pollution event (Severe+) in Delhi NCR commenced on Nov
07, 2017 and / ended on Nov 13,2017. The continuity of episode days in 2017 was
almost same as compared to 2016, however, the meteorological conditions were more

critical in 2017 in comparison to 2016.

(d)  Analysis of pollution episodes in Delhi by CPCB suggests that transitional
phase towards winter is always critical due to prevailing meteorological conditions of
lower mixing height, higher humidity, fall of ambient air temperature coupled with lower
temperature difference between maximum and minimum, calm to low wind speed,
etc.Ministry of Earth Sciences vide its report on "Scientific Assessment of Delhi Winter
Air Quality Crisis " has analysed reasons for episodic high air pollution that commenced
on November 07, 2017. As per the System of Air Quality Forecasting and Research
(SAFAR) forecasting model, the pollution contribution of Gulf dust storm on peak
pollution day of November 08, 2017 was 40% and from stubble burning was around

25%, thereby indicating key role of external factors in the episodic rise.
Black carbon emission by aeroplanes

220. SHRI A.K. SELVARAIJ: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(a)  whether it is a fact that acroplanes may be emitting significant amounts of
black carbon, upsetting the monsoon, quickening glacier melt and depleting ozone

layer;

(b)  whether it is also a fact that this is the first time that it has been shown
that black carbon from aircraft can go to the stratosphere and affect the ozone layer;

and
(¢)  if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (DR. MAHESH SHARMA): (a) As per information provided
by the Department of Science and Technology, the acroplanes emit black carbon into
the atmosphere. Sustained emission of black carbon from aeroplanes may create a layer
of black carbon at around 10 to 12 km altitude and could warm the atmosphere at that
level. However, the impact of black carbon on monsoon, glaciers and ozone layer is

quite uncertain.
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(b) and (c) There have been laboratory experiments which showed that black
carbon can act as a neutral surface for ozone depleting reactions. However, high
altitude balloon experiments simultaneous with modeling studies at Indian Institute of

Science have shown that black carbon emitted by acroplanes can reach the stratosphere.
Census for counting elephants

221. SHRIANUBHAV MOHANTY: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(a)  whether it is a fact that a census to count the strength of elephants is in

progress;

(b)  whether it is a fact that many farmers have lost their agricultural growth

due to elephant rampage;

(¢)  how Government proposes to compensate the farmers who have lost their

agricultural products due to elephants rampage; and

(d)  whether Government would consider involving citizens in the census of
animals to raise the awareness about the importance of conservation and other

ecologically sensitive issues so that the human-animal conflicts are minimized?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (DR. MAHESH SHARMA): (a) The All India Synchronized
Elephant Population estimation, 2017 was done in May, 2017 and as per the census the

total estimated population of elephants in country is 27,312.

(b) and (c) There are incidences of loss of agricultural crops due to elephants.
The State Governments have the responsibility to compensate the farmers for loss of
their agricultural crop and compensations are being paid by the States as per the norms
adopted by them. However the Ministry of Environment, Forest and Climate Change
has been providing assistance to states for paying compensation to the families and

farmers affected by elephant rampage in following rates.

S1. No. Nature of damage Compensation rate
caused by wild animals

1 2 3

1. Death or permanent incapacitation 3 2,00,000/-
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1 2 3
2. Grievous injury 30% of (1)
3. Minor Injury Cost of treatment
4. Loss of property Value of loss/damage as assessed by

authorized officer

(b)  Various Non-Government Organizations, volunteers, Eco-Development
Committees, students of college and universities, research & cholars and individual
interested persons are involved in census for execution of census work and also to

raise awareness on the importance of conservation of animals.
Human-animal conflict

222.  SHRI PARIMAL NATHWANI: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a)  the details of human-animal conflicts including loss of human lives and
damage to crops by wild animals reported in various parts of the country during the

last three years, State-wise;

(b)  whether any mechanism exists to reduce man-animal conflicts and if so, the

details thereof; and

(¢)  the steps taken by Government to protect the natural habitat so that man

and animal can live in harmony?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (DR. MAHESH SHARMA): (a) State-wise details of the loss
of human life and the damage to crops due wild animals are not collated in the Ministry.
However, the State-wise details of loss of human lives due to elephant and tiger, during
the last three years and current year, as available in the Ministry, is given in the

Statement-1 and II respectively (See below).

(b)  The management of human-animal conflict is handled by State Government
as per Rules, Guidelines in vogue. Some of the mechanisms in mitigation of

human-animal conflict include:

(i) Provisions under Section 11 & 12 of the Wild Life (Protection) Act, 1972,
inter-alia, empower the Chief Wildlife Warden and authorised officers to

take necessary steps to handle problematic wild animals and population
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(i)

(iii)

(v)

V)

management of wild animals responsible for damage and destruction of

Crops.

Standard Operating Procedures (SOP)/ guidelines for management of major
problematic animals like tiger, elephant, leopard, rhino etc. are being used by

the respective State Governments.

Construction/erecting of physical barriers, such as barbed wire fence, solar
powered electric fence, bio-fencing using cactus, boundary wall etc. to

prevent the entry of wild animals into crop field.

Improvement of wildlife habitats by augmenting the availability of food and
water in forest areas to reduce the entry of animals from forest to human

habitations.

The Ministry has approved a pilot project on the immuno-contraception for
controlling the population of wild animals responsible for damage and

destruction of crops, namely; elephant, wild boar, monkey, and nilgai.

The Ministry has issued guidelines in context of human-wildlife conflict to the

Chief Wildlife Wardens of all the State Governments/Union Territory Administrations
dated 24th December, 2014 and 1st June, 2015. The Ministry has specifically sought
proposal from States/UTs, after objective assessment of the situation, details of the

areas in which it is essential to reduce the over-population of wild animals for specified

period.

©

The important steps taken by the Central/State Governments for

improvement of natural habitat of wild animals includes:

@

(i)

(iii)

A network of Protect Areas namely viz., national park, Sanctuaries,
Conservation Reserves and Community Reserving covering important wildlife
habitat have been created all over the country under the provisions of the
Wild Life (Protection) Act, 1972 to conserve wild animals and their habitats.

Financial assistance is provided to the State/Union Territory Governments
under the Centrally Sponsored Schemes of 'Integrated Development of
Wildlife Habitats', 'Project Tiger' and 'Project Elephant' for providing better
protection to wildlife, and improvement of its habitats.

The Ministry, with financial assistance from Adhoc Compensatory
Afforestation Fund Management and Planning Authority (CAMPA), has
formulated a scheme to provide assistance to the States for 'Augmentation

of Fodder and Water in Protected Areas/Forest Areas', aimed at improving
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iv.

vi.

Vil

habitat in the areas by making provision for augmenting grass, fodder and

water to the wild herbivores.

The Wild Life (Protection) Act, 1972 provides regulatory functions for taking

up activities in National Parks and Sanctuaries to protect the wildlife habitats.

Payment of ex-gratia amount to victims of wild animal attack is provided

with a view to reduce retaliatory killings.

Periodic awareness campaigns to sensitize guide and advise the general
public on man-animal conflict, including dissemination of information through

various forms of media.

Financial assistance is provided under Centrally Sponsored Scheme (CSS)
of Integrated Development of Wildlife Habitats (IDWH) and Project Tiger for
voluntary relocation of villages from within Protected Areas. This helps in
moving people away from wildlife rich habitats and thus reducing conflict

situations.

Statement-1

Number of Human Deaths caused by elephant during the last three years

and the current year

SI. No. State 2014-15 2015-16 2016-17 2017-18  Remarks
(upto
November
2017)
1 2 3 4 5 6 7
1. Andhra Pradesh 2 0 2 3
2. Arunachal Pradesh 1 1 NR NR
3. Assam 4 31 91 31
4. Chhattisgarh 32 59 67 NR
5. Jharkhand 53 66 59 38
6. Karnataka 53 47 49 9 (2017-18
figure is
upto

16.8.2017)
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1 2 3 4 5 6 7
7.  Kerala 20 6 2 NR
8 Maharashtra 3 0 0 NR
9. Meghalaya 3 9 NR NR
10. Nagaland 1 1 1 NR
11.  Odisha A 63 65 2
12.  Tamil Nadu 31 47 43 36
13.  Tripura 1 0 2 NR
14.  Uttar Pradesh 1 0 3 1
15.  Uttarakhand 7 7 4 NR
16. West Bengal 89 112 &4 41

ToTaL 415 449 492 201
NR-Not Received
Statement-11

Details of incidents of tiger attacks on human beings during the last three years

and the current year in and around tiger reserves as report by States

SI. No. State 2015 2016 2017 2018 Total
1.  Andhra Pradesh 0 0 0 0 0
2. Arunachal Pradesh 0 0 0 0 0
3. Assam 0 0 1 0 1
4. Bihar 0 0 0 0 0
5. Chhattisgarh 0 0 0 0 0
6. Delhi 0 0 0 0 0
7. Jharkhand 0 0 0 0 0
8 Karnataka 1 0 0 0 1
9. Kerala 3 0 0 0 3
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SI. No. State 2015 2016 2017 2018 Total
10. Madhya Pradesh 5 5 0 0 10
11. Maharashtra I 2 5 1 9
12. Mizoram 0 0 1 0 1
13. Nagaland 0 0 0 0 0
14. Odisha 0 0 0 0 0
15. Rajasthan 0 0 0 0 0
16. Tamil Nadu 1 1 0 0 2
17. Telangana 0 0 0 0 0
18. Uttar Pradesh 0 5 12 0 17
19. Uttarakhand 1 2 2 0 5
20. West Bengal 0 0 0 0 0

ToTAL 12 15 21 1 49

Upgradation of Sri Venkateshwara Zoological Park

223.  SHRIT. G. VENKATESH: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(a)  whether it is a fact that the Central Zoo Authority (CZA) has taken a
decision to upgrade the Sri Venkateshwara (SV) Zoological Park situated in Tirupathi
of Andhra Pradesh to a large category park;

(b)  if so, the details thercof; and

(¢)  the details of incentives and concessions being given to the SV Zoo Park

under CZA authority?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (DR. MAHESH SHARMA): (a) and (b) Yes Sir. The Central
Zoo Authority (CZA) has re-categorised Sri Venkateswara Zoological Park, Tirupati

from 'Medium Category Zoo' to 'Large category zoo' on fulfilment of criteria specified
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under Rule 9 under Recognition of Zoo Rules, 2009. The re-categorisation of zoos is
based on the Annual Inventory Report submitted by the zoos in fulfilment of statutory
requirement under Rule 11(1) of the Recognition of Zoo Rules, 2009 and particulars
submitted by the zoos to the CZA.

(c)  Sir, there is no provision in the Recognition of Zoo Rules, 2009, for any
incentives or concessions by the CZA to the zoos. However, the CZA provides
financial assistance to zoos as per 'Guidelines for prioritizing grant of financial assistance

to zoos' subject to availability of grant-in-aid.
Area under compensatory afforestation plantations

224, PROF. M.V. RAJEEV GOWDA: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a)  the area under compensatory afforestation plantations, State-wise;

(b)  whether compensatory afforestation under the Compensatory Afforestation
Fund Management and Planning Authority (CAMPA) is taking place on forest land;

and
(c) if so, the details thereof including the area of forest land used. State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (DR. MAHESH SHARMA): (a) to (¢) The compensatory
afforestation has been done over non forest land provided by user agencies as well
over degraded forest land in the various States/UTs as per the State-wise details

provided in the Statement.

Statement
SLNo. States/UTs NFL* DFL** Total
1. Andaman and Nicobar 2010 199 2209
Islands
2. Andhra Pradesh 27051 6352 33403
3. Arunachal Pradesh 357 11361 11717
4. Assam 871 5500 6372
S. Bihar 66 1295 1361
6. Chandigarh 29 43 72
7. Chhattisgarh 4001 56302 60303
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S1. No. States/UTs NFL* DFL** Total
8. Delhi 0 & 88
O. Goa 78 1694 1772
10. Gujarat 43098 38483 81581
11 Haryana 0 6786 6786
12. Himachal Pradesh 139 27704 27843
13. Jammu and Kashmir 0 25612 25612
14. Jharkhand 2384 28235 30019
15. Karnataka 15621 14633 30253
16. Kerala 762 57816 58578
17. Madhya Pradesh 46356 96649 143005
18. Maharashtra 1136 101276 102412
19. Manipur 0 5566 5566
21. Mizoram 8615 1784 10399
22, Odisha 30649 27978 58628
23, Punjab 978 14486 15464
24. Rajasthan 13990 19325 33315
25. Sikkim 1338 3453 4791
26. Tamil Nadu 1637 2020 3657
27. Telangana 5467 5366 10833
28. Tirpura 147 5899 6046
29. Uttar Pradesh 5071 5183 10254
30. Uttarakhand 8225 35403 43628
31. West Bengal 2708 580 3289
ToTAL 222785 607070 829855
*NFL = Non Forest Land
**DFL = Degraded Forest Land

Ailments due to pollution

225.  SHRI AMAR SINGH: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:
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(a)  whether it is a fact that Indians are worst affected by pollution in the world
as per a recent study conducted by Lancet Medical Journal and if so, the details

thereof;

(b)  whether Government had conducted any survey about the number of
people who died/suffered from major ailments due to air and water pollution during the

last two years, State-wise and if so, the details thereof; and

(c)  what steps Government has taken to ensure major cities like Delhi, Mumbai,

Hyderabad, Bengaluru to become pollution free and the results thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (DR. MAHESH SHARMA): (a) and (b) An article titled
'Nations within a nation: variations in epidemiological transition across the States of
India, 1990-2016 in the Global Burden of Disease Study' was published in the Lancet
journal in December, 2017. The article reported that five leading risk factors for Disability-
Adjusted Life Years (DALYSs) in 2016 are child and maternal malnutrition, air pollution,
dietary risks, high systolic blood pressure, and high fasting plasma glucose. The article
also states that though the levels of exposure in India is among the highest in the

world, the DALY due to air pollution decreased by 23-6% in India from 1990 to 2016.

There are no conclusive data available in the country to establish direct correlation
of death/disease exclusively due to air pollution. However, air pollution could be one
of the triggering factors for respiratory ailments and associated diseases. Health effects
of air pollution are synergistic manifestation of factors which include food habits,
occupational habits, socio-economic status, medical history, immunity, heredity, etc., of

the individuals.

(c) The Government has taken several steps to address air pollution which
inter alia, include notification of National Ambient Air Quality Standards; setting up
of monitoring network for assessment of ambient air quality; introduction of cleaner /
alternate fuels like gaseous fuel (CNG, LPG etc.), ethanol blending, launching of National
Air Quality index; universalization of BS-IV by 2017; leapfrogging from BS-IV to
BS-VI fuel standards by 1st April, 2020; notification of Construction and Demolition
Waste Management Rules; banning oTDurning of biomass; promotion of public
transport network; streamlining the issuance of Pollution Under Control Certificate;
issuance of directions under Section 18(1)(b) of Air (Prevention and Control of Pollution)

Act, 1981 and under Section 5 of Environment (Protection) Act, 1986; installation of
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on-line continuous (24x7) monitoring devices by major industries; notification of Graded
Response Action Plan for Delhi and NCR etc.

In addition, the Government has formulated National Clean Air Programme (NCAP)
as a long term time bound national level strategy to tackle the increasing air pollution
problem across the country in comprehensive manner. The overall objective is to
augment and evolve effective ambient air quality monitoring network across the country
besides ensuring comprehensive management plan for prevention, control and abatement
of air pollution. The NCAP focuses on collaborative and participatory approach
comprising all sources of pollution and coordination between relevant Central Ministries,

State Governments, local bodies and other stakeholders.
Opening up of forest and diversion of projects

226. SHRI D. KUPENDRA REDDY: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(a)  whether it is a fact that Government has opened up about 92,000 hectare

of forest lands and diverted for a number of major projects in the country;

(b)  if so, the details of the forest areas opened up, the projects involved and

the reasons therefor;

(¢)  whether Government has assessed the impact of this move on the

environment of the surroundings of those forests and their subsequent damage; and
(d)  if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (DR. MAHESH SHARMA): (a) and (b) The Central
Government has accorded final approval under section 2(ii) of Forest Conservation Act
1980 submitted by the State Governments/Union Territories during the calendar year

2017 are given in the Statement (See below).

(c) and (d) The forest land is diverted by the user agencies/ project proponents
after obtaining environment clearances wherever applicable, to these projects from the
Ministry. The environment clearance is granted after due consideration and Environment
Impact Assessment. Environmental assessment (EA) is the assessment of the
environmental consequences (positive and negative) of a plan, policy, program, or
actual projects prior to the decision to move forward with the proposed action. The EIA
prescribe mitigation measure to minimize the environmental impact and the user agency

follow the conditions prescribed in the Environment Clearance (EC) which is monitored.
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Details regarding Total Area Diverted (State-wise) for Forest Land Under FC
ACT, 1980 from 01.01.2017 to 31.12.2017

S1.No. State/UT Approved
No. of Cases Total Land
Diverted (Ha.)
1 2 3 4
1. Andhra Pradesh 8 1202.78
2. Arunachal Pradesh 4 222.86
3. Bihar 35 414.04
4. Chhattisgarh 7 649.17
5. Goa 5 41.59
6. Gujarat 5 11.04
7. Haryana 258 259.99
8. Himachal Pradesh 40 22526
O. Jharkhand 4 25.17
10. Karnataka 16 320.10
11. Madhya Pradesh 13 1367.08
12. Maharashtra 10 1067.29
13. Manipur 1 58.56
14. Meghalaya 1 482
15. Odisha 11 809.43
16. Punjab 234 566.45
17. Rajasthan 23 2025.38
18. Sikkim 1 2.05
19. Tamil Nadu 1 0.76
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1 2 3 4
20. Telangana 7 4876.18
21. Tripura 1 333
22. Uttar Pradesh 1 420
23. Uttarakhand 53 51148
24. West Bengal 5 108.64

GranD ToTAaL 744 14777.62

Non-blossoming of cherry trees in Shillong

227.  SHRIMATI WANSUK SYIEM: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a)  whether the recently held International Cherry Blossom Festival in Shillong
on 8 November, 2017, did not come upto expectations with most of the cherry trees in

and around Polo grounds failing to blossom;

(b)  whether apart from 2,000 cherry trees in the wild area, the State forest
department had planted about 5,000 cherry trees in and around Shillong most of which

failed to blossom during the Festival; and

(c)  whether the centre would initiate more studies on the flowering cycles and

patterns of exotic trees like cherry blossom?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (DR. MAHESH SHARMA): (a) The Cherry trees in Upper
Shillong were already blooming sporadically from the commencement of International
Cherry Blossom Festival Shilong on 8 November, 2017 and thereafter remaining trees

bloomed copiously during and after the festival in an around Polo grounds also.

(b)  The State Forest Department through Social Forestry Wing had undertaken
plantation of Cherry trees since 1980s in and around Shillong and the number exceeds
5000. Recently planted Cherry saplings during 2015-16 numbering more than 2000,
during 2016-17 numbering 672 and in 2017-18 numbering 10 being 3 to 1 years old have

not blossomed.

(¢)  No such proposal is under consideration.
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Compensation to farmers for damage by stray animals

7228. CH. SUKHRAM SINGH YADAV:
SHRIMATI CHHAYA VERMA:
SHRI VISHAMBHAR PRASAD NISHAD:
Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be

pleased to state:

(@)  the mechanism to compensate the farmers for damage to their crops by
stray animals in the country and the amount provided to farmers under this head during

the last three years;
(b)  the steps being taken to prevent damages to the crops by stray animals;

(¢)  whether the Ministry would consider establishing stray animal shelters for
such animals so as to prevent damages to the crops of farmers by keeping them there;

and
(d)  the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (DR. MAHESH SHARMA): (a) Management of wildlife is the
responsibility of the concerned State/UT Governments. The Ministry provides financial
assistance to State/Union Territory Governments under the Centrally Sponsored Schemes
of 'Integrated Development of Wildlife Habitats', 'Project Tiger' and 'Project Elephant'
for management of wildlife and its habitats. This assistance also includes compensation
for depredation by wild animals including cattle lifting, crop damage, loss of life and
property. The details of financial assistance released to the State/UT under these

schemes during last three years are given in the Statement (See below).

(b)  The important steps being taken to prevent damages to the crops by wild

animals are:

(1) Construction/erecting of physical barriers, such as barbed wire fence, solar
powered electric fence, bio-fencing using cactus, boundary wall etc. to

prevent the entry of wild animals into crop field.

(i) The Ministry, with financial assistance from Adhoc Compensatory
Afforestation Fund Management and Planning Authority (CAMPA), has
formulated a scheme to provide assistance to the States for 'Augmentation

of Fodder and Water in Protected Areas/Forest Areas', aimed at improving

tOriginal notice of the question was received in Hindi.
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habitat in the areas by making provision for augmenting grass, fodder and

water to the wild herbivores.

(i) The Ministry has approved a project for undertaking 'Immuno-contraceptive

measures' for management of wild animals

(iv) A network of Protect Areas namely viz., National Park, Sanctuaries,
Conservation Reserves and Community Reserving covering important wildlife
habitat have been created all over the country under the provisions of the

Wild Life (Protection) Act, 1972 to conserve wild animals and their habitats.

(v) Periodic awareness campaigns to sensitize guide and advise the general
public on man-animal conflict, including dissemination of information through

various forms of media.
(c) and (d) There is no specific proposal to establish stray wild animal shelters.
Statement

(A) Details of funds released to State/UT Governments under CSS- ‘Integrated
Development of Wildlife Habitats' during last three years

® in lakhs)

SI. No. Name of States/UTs  2014-15 2015-16 2016-17 2017-18
(As on
19.12.2017)
1 2 3 4 5 6
1. Andaman and Nicobar 00 100.00 118.49 0
Islands
2. Andhra Pradesh 63.31 0 0 0
3. Arunachal Pradesh 00 304.02 256.8107 269.9348
4. Assam 149.11 87.10 0 275.827
5. Bihar 85.249 108.011 100.576 2454159
6. Chandigarh 0 0 26.06514 0
7. Chhattisgarh 482.087 213.409 278.9453 383.52373

8  Goa 00 00 0 30.72
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2 3 4 5 6

9. Gujarat 634.94 395.798 497.604 558.52
10. Haryana 1471 99.33 124.6572 181.4448
11. Himachal Pradesh 430.345 431.837 28031 2374107
12.  Jammu and Kashmir 506.761 35400  336.50626 5779151
13.  Jharkhand 101.12 18.62 0 95.607
14. Karnataka 483.7769 262.13 32552 427.89
15. Kerala 818.491 967.386 192842 553.881
16. Madhya Pradesh 371354 394.565 322265 568.118
17. Mabharashtra 402.723 277.94 49735 653515
18.  Manipur 129.192 248919 340.032 385.1044
19. Meghalaya 44.87 38.3902 5523 114.061
20. Mizoram 131.54134 94.55 1234.95 462.02544
21. Nagaland 85.155 23548 357.846 565.871
22.  Odisha 350.3229 246.8365 279.65 275.16705
23. Rajasthan 367.296 314788  453.87878 4229726
24.  Sikkim 169.15643 290.32635 145.52 161.72
25.  Tamil Nadu 280.626 113.261 0 294.279
26. Uttar Pradesh 224.899 235.05 250.956 386.968
27.  Uttarakhand 141.116 188318 54530576 2530.2918
28.  West Bengal 108.847 100.934 237.66 657.9924
29.  Puducherry 12.00 00 0 6.71
30. Telangana 0 0 0 157.0833
31. WII, Dehradun for MEE 0 0 0 200.00
32. IDWH-EAP 0 0 0 722.88

TotaL 6588.99857  6120.99905 8994.54814  12402.84902
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(B) Details of the funds allocated and disbursed during each of the last three
years and the current year, State-wise under CSS- "Project Tiger".

(X in Lakhs)

S1. No. States 2014-15 2015-16 2016-17
L. Andhra Pradesh 184.141 0.00 173.486
2. Arunachal Pradesh 658426 429.53900 597.289
3. Assam 1509.389 14254130 1510921
4. Bihar 317.096 223.55051 487.838
5. Chbhattisgarh 609.827 398.94500 626.567
6. Jharkhand 199.080 47.98470 323.762
7. Karnataka 1565.773 1378.19440 3203.6144
8 Kerala 517.5351 396.60100 780.231
O. Madhya Pradesh 4335.118 1421.00700 12885.5979
10. Mabharashtra 3425.524 3923.07890 8229.718
11. Mizoram 232.189 187.98450 301.548
12. Odisha 707.391 544.80052 917.167
13. Rajasthan 627.192 1257.80800 381.302
14. Tamil Nadu 864.316 1950.17128 949.869
15. Telangana 0.00 214.81920 239.259
16. Uttarakhand 391.1941 683.98538 1023.403
17. Uttar Pradesh 760.928 624.54630 1057.045
18. West Bengal 596.882 376.50781 536.1407
19. Goa 0.00 0.00 0.00

TotaL 17,502.00 15,484.9365 34224.758
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(C) State-wise fund released under Central Sponsored Scheme (CSS) of Project

Elephant
(X in Lakh)

S1. No. States/UTs 2014-15 2015-16 2016-17
1. Andhra Pradesh 13.523 - 13.62282
2. Arunachal Pradesh 97.714 61.206 100.062
3. Assam 236.664 - 275.6668
4. Chhattisgarh 43.7456 2191 61.1624
5. Jharkhand 88.4256 53453 95.7704
6. Karnataka 225319 181.054 254.80
7. Kerala 236.72 204.54 429.8712
8. Maharashtra 38202 8.062 14.335
9. Meghalaya 118.838 81.387 130.266
10. Nagaland 448132 1544 20.3143
11. Odisha 15335 105.63 284.0342
12. Tamil Nadu 251.208 160.533 25.80
13. Tripura 6.03 26.10932 22464
14. Uttar Pradesh 5.16 1533 14.174
15. Uttarakhand 103.908 82.61 1754576
16. West Bengal 103.814 105.174 101.45
17. Haryana - 10.00 -
18. Bihar - 3.008 16.2904
19. Rajasthan - - 15.84
20. Punjab - - 1.825
21. Madhya Pradesh - - 6.8442
22. Manipur - - -

TotaL 1767.4344 1135.44632 2060.05032
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Area of wildlife sanctuaries and tiger reserves in Jharkhand

229.  SHRI MAHESH PODDAR: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(a)  whether it is a fact that the area of Jharkhand's wildlife sanctuaries and
tiger reserves is only 2.7 per cent of its geographical area against the national average

of 4.9 per cent;
(b)  if so, the details thercof; and

(¢)  the details of steps Government is taking to promote wildlife sanctuaries

and tiger reserves in the State?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (DR. MAHESH SHARMA): (a) and (b) Yes, Sir. As informed
by the State Government of Jharkhand total geographical area of Jharkhand is 79714
Km?2 and the total protected area of Jharkhand is 2172.14 Km2. Details of Wildlife

Sanctuaries and Tiger Reserves in Jharkhand is as below:

S1. No. Name of Wildlife Sanctuaries/ Area in
Tiger Reserves Km M?

1. Betla Tiger Reserve 226.33

2. Palamau Tiger Reserve 752.94

3, Mahuadanr Wolf Sanctuary 63.25

4. Dalma Wildlife Sanctuary 19322

5. Palkot Wildlife Sanctuary 182.83

6. Hazaribag Wildlife Sanctuary 186.25

7. Koderma Wildlife Sanctuary 17735

8. Gautam Buddha Wildlife sanctuary 121.14

9. Parasnath Wildlife Sanctuary 3933

10. Topchanchi Wildlife Sanctuary 12.82

11. Lawalong Wildlife Sanctuary 211.03

12. Udhwa Bird Sanctuary 5.65

TotaL 2172.14
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(c) Steps taken to promote Wildlife Sanctuaries and Tiger Reserves in the

State by the State Government are:—
1. Strengthening the protection of National Park and Sanctuaries.
2. Establishment of 100 patrolling chowkies in Tiger Reserve.
3. Introduction of G.P.S. based patrolling.
4. Establishment of electronic surveillance system in Betla.

5. Measures taken for ensuring availability of water round the year in protected

areas in a planned manner.

6. Habitat improvement including development of new grassland and

maintenance of existing ones in a systematic manner.

7.  Encouraging involvement of Eco-development committees and their active

participation in conservation and management.
Impact of GM crops on health

230. SHRI N. GOKULAKRISHNAN: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(@)  whether it is a fact that Government agencies have portrayed a rosy picture

on Bt. Cotton which is far from the truth;
(b)  if so, the details thereof;

(¢)  whether there is a need for a scientific study on the impact of GM crops

on health; and

(d)  whether it is also a fact that all the studies that Government have been

quoting are done in other countries growing GM crops?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (DR. MAHESH SHARMA): (a) and (b) Infestation by
Bollworm, a major pest of cotton, has had a devastating effect on cotton crop during
the late 1990s, with most of the available pesticides becoming ineffective to control the
infestation. Bt cotton, which is resistant to Bollworm infestation was released during
2002-03. Since, the introduction of Bt cotton in 2002, there has been a near doubling
of cotton production in the country from 158 lakh bales in 2001-02 to 351 lakh bales
in 2016-17, and increase in productivity from 308 kg/ha. in 2001-02 to 568 kg/ha. in
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2016-17. Bt cotton hybrids have helped to minimize the damages caused by Bollworm,
reduce pesticide use, increase production, yield and net income of the farmers. As per
the recent data of Ministry of Agriculture and Farmers Welfare, India has become the

largest producer of cotton in the world in the year 2016.

(c) and (d) Evaluation of each application for environmental release of Genetically
Modified crops is done on a case-to-case basis after a thorough examination of health,
environment, food and feed safety assessment studies done in India, as per prescribed
guidelines, manuals and standard operating procedures stipulated by various regulatory
agencies from time to time. Studies and risk assessment documents prepared by
international regulatory agencies and by other countries, are also referred for ascertaining

the safety of the evaluated product.
Additional CAAQM

231.  SHRI MAHENDRA SINGH MAHRA: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a)  the details of additional Continuous Ambient Air Quality Monitors
(CAAQMs), which have been set up to provide live, real time data on air pollution

during 2014-17, State-wise;

(b)  the reasons for including the Clean Environment Cess into the GST
Compensation Fund and whether Government has planned an alternative source to
fund the National Clean Energy and Environment Fund (NCEEF), if so, the details

thereof;

(¢)  the amount collected under the Clean Environmental Cess from 2014 to
November, 2017; and

(d)  the percentage of the amount allocated to NCEEF and the details of

expenditure on clean energy and environmental projects, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (DR. MAHESH SHARMA): (a) Presently 100 Continuous
Ambient Air Quality Monitors (CAAQMSs) are installed in the country. State-wise detail

is given in the Statement-I (See below).

(b)  The Compensation Cess has been imposed for the purposes of providing
compensation to the States for loss of revenue arising on account of implementation

of the goods and services tax, for a period of five years or for such period as may be
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prescribed on the recommendations of the Goods and Services Tax Council, with effect
from the date from which the provisions of the Central Goods and Services Tax Act are
brought into force. There is no proposal to fund the National Clean Energy and
Environment Fund. However, the scheme/projects, which were previously funded from
NCEEF Fund, if continued, have been decided to be funded from normal budgetary
support.

(c) The amount collected under the Clean Environment Cess is given in the

Statement-II (See below).

(d)  The amount transferred to NCEEF from the Clean Environment Cess is

given in the Statement-III.
Statement-1

CAAQMS network in India

S1. No. State City Population  Status of
as per installed
2011 CAAQMS
Census
1 2 3 4 5
1. Andhra Pradesh Amaravati 647057 1
Vijayawada 1034358 1
Visakhapatnam 1728128 2
Tirupati 287482 1
Rajamahendravaram 341831 1
2. Arunachal Pradesh Itanagar 59490
3. Assam Guwahati 957352
4. Bihar Patna 1684222 1
Gaya 468614 1
Muzaffarpur 354462 1

5. Goa Panji 114759
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1 2 3 4 5
6.  Gujarat Ahmedabad 5577940 1
Jamnagar 479920 1
Ankleshwar 140839
Vapi 163630
Vatva 2091
Gandhinagar 206167
Rajkot 1286678
Vadodara 1670806
Surat 4467797
7.  Haryana Faridabad 1414050 1
Panchkula 231355 1
Rohtak 379292 1
Gurugram 876969 1
8. Himachal Pradesh Shimla 169578
9.  Jammu and Kashmir Srinagar 1180570
10.  Jharkhand Jharia 86947
Ranchi 1073427
Dhanbad 1162472
Jorapokhar 1
11. Karnataka Bengaluru 8443675 5
12. Kerala Thiruvanthapuram 743691 1
13. Madhya Pradesh Bhopal 1798218
Gwalior 1069276




Written Answers to [5 February, 2018] Unstarred Questions 159
1 2 3 4 5

Indore 1964086
Jabalpur 1055525
Ujjain 1
Pithampur 1
Mandideep Raisen 1
Vindhyanchal 1
Singrauli

14.  Maharashtra Mumbai 12442373 1
Pune 3124458 1
Solapur 951558 1
Nagpur 2405665 1
Nashik 1486053 1
Dombivli 1247327
Chandrapur 320379 2
Aurangabad 1175116 1
Pimpri-Chinchwad 1727692
Navi Mumbai 1120547 1
Vasai Virar 1222390
Kalyan Dombivli 1247327
Thane 1841488 1

15.  Manipur Imphal 268243

16. Meghalaya Shillong 143229

17.  Mizoram Aizawl 293416
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1 2 3 4 5
18.  Nagaland Kohima 267988
19.  Odisha Bhubneswar 843402
Angul-Talcher 127381 1
Jharsuguda 97730 1
20. Punjab Amritsar 1132383 1
Ludhiana 1618879 1
Mandi Gobind Garh 73130 1
Khanna 128137
21. Rajasthan Jaipur 6626178 4
Jodhpur 1033756 1
Bhiwadi 104921 1
Alwar 315379 1
Ajmer 542321 1
Kota 1001694 1
Pali 230075 1
Udaipur 451100 1
22, Sikkim Gangtok 100286
23.  Tamil Nadu Gummidipoondi 18891 1
Kodungaiyur 1
Koyambedu 1
Royapuram 1
Perungudi 43111 1
Chennai 4646732 4
Tuticorin 237830 1
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1 2 3 4 5
Coimbatore 1050721
Manali 352481
Madurai 1017865

24. Telangana Hyderabad 6731790 6

25.  Tripura Agartala 400004

26. Uttar Pradesh Varanasi 1198491 1
Kanpur 2765348 1
Agra 1585704 1
Lucknow 2817105 4
Ghaziabad 1648643 1
Noida 637272 2
Muradabad 887871 1
Meerut 1305429
Allahabad 1112544
Firozabad 604214

27.  Uttarakhand Dehradun 564578

28.  West Bengal Kolkata 4496694 2
Howrah 1077075 1
Haldia 200827 1
Durgapur 566517 1
Asansol 563917
Darjeeling 118805

29.  Chhattisgarh Raipur 1010433

30. Andaman and Nicobar Portblair 108058

Islands
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1 2 3 4 5
31.  Chandigarh Chandigarh 961587
32.  Delhi Delhi 11034555 17
33. Lakshadweep Kavaratti 11210
34.  Puducherry Puducherry 950289
TotaL 100
Statement-11

Amount collected under the Clean Environment Cess

Financial Year Clean Environment Cess
Customs C. Excise

2013-14 13541 3081.72

2014-15 451.09 5393.46

2015-16 1172.27 12675.60

2016-17 1212.59 26117.25

2017-18 (April-November) 268.12 11430.68

Statement-111

Details showing the amount collected from Clean Energy Cess and transferred to
the National Clean Energy and EnvironmentFund

(® in crore)

Year Amount
2016-17 6466.75
2015-16 100.00
2014-15 4700.00
2013-14 1650.00

2012-13 1500.00
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Protection of Western Ghats from damage

232, SHRI SAMBHAIJI CHHATRAPATTI: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(@)  whether Government has constituted an Expert Group under
Dr. Kasturirangan in 2012 for recommending measures to protect Western Ghats which
is included in World Heritage List of UNESCO;

(b)  if so, the recommendations accepted for its implementation;

(¢)  the action taken to stop unauthorized activities damaging the eco-system
of Western Ghats; and

(d)  the details of funds released during last three years?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (DR. MAHESH SHARMA): (a) to (d) The Government
constituted the High Level Working Group (HLWG) under the Chairmanship of
Dr. Kasturirangan which has delineated the Western Ghats with an area of 164280
Square kms. extending over 1500 kms. in 188 talukas spread over six States (i) Kerala,
(i1) Tamil Nadu, (iii) Goa, (iv) Karnataka, (v) Maharashtra, and (vi) Gujarat. HLWG has
demarcated approximately 37% of the total geographical area of the Western Ghats as
Ecologically Sensitive Area (ESA). The ESA represents the contiguous band of

vegetation including Protected Areas and World Heritage sites.

To facilitate sustainable development in the region, HLWG recommended the
Central Government to notify the ESA demarcated by HLWG in public interest.
Accordingly, this Ministry had issued a Draft Notification on 10.03.2014 for declaring
an area of 56,825 square kilometres spread over the six States as Ecologically Sensitive.
Thereafter, addressing the concerns and apprehensions of the people living in the ESA
of the Western Ghats region, subsequent Draft Notifications dated 04.09.2015 and
27.02.2017 were published for seeking stakeholder comments, including those of State

Governments.

Further, HWLG recommended prohibitory and regulatory measures in ESA for the
activities that may adversely impact the ecosystem. In line with the HLWG
recommendation, this Ministry issued Statutory directions vide Order dated 13.11.2013
to respective State Governments of the Western Ghats regions to prohibit five categories
of new and/or expansion projects/activities in the ESA, namely (i) Mining, quarrying

and sand mining, (ii) Thermal Power Plants, (iii) Building and construction projects of
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20,000 square meters area and above, (iv) Township and area development projects with
an area of 50 hectares and above and/or with built up area of 1,50,000 square meters
and above, and (v) Red category of industries. This Ministry has not released any

funds in this regard.
Quality and contents of advertisements

233.  SHRI VIVEK TANKHA: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a)  whether the advertisements of alcohol and tobacco brands are being shown
on print and visual media, TV channels on the pretext of advertisements on Soda, music
CD, mineral water and fashion tour despite the ban on advertisements on tobacco,

alcohol etc.;

(b) if so, the details of tobacco, alcohol companies indulging in such

advertisements, company-wise; and

(¢)  whether it would amount to violation of Section 7(2)(viii)(a) and Clause 6
of Cable Television Networks (Regulation) Act, 1995 and Code of Conduct of Advertising

Standards Council of India?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) to (c) So far as Print
media is concerned, Press Council of India (PCI), a statutory autonomous body has
been set up under the Press Council Act, 1978 to preserve the freedom of the Press
and to maintain and improve the standards of newspapers and news agencies in India
and also to inculcate principles of self-regulation among the press. The Council has
framed 'Norms of Journalistic Conduct' which cover principles and ethics with regard
to journalism. Print Media is expected to adhere to these Norms. Norm 36 titled
'Advertisements' cover principles and ethics with regard to advertisements in print
media including that of alcohol and tobacco brands. The Council has not reported any

such incident.

In so far as private satellite TV channels are concerned, all advertisements
telecast on such channels are regulated in accordance with the Advertising Code
prescribed in Rule 7 of the Cable Television Network Rules, 1994 enshrined in the Cable
Television Network (Regulation) Act, 1995. Section 6 of the said Act stipulates that no
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person shall transmit or re-transmit through a cable service any advertisement unless

such advertisement is in conformity with the prescribed advertisement code.

Rule 7(2)(viii)(A) of the Advertising Code provides that no advertisement shall
be permitted which promotes directly or indirectly production, sale or consumption of
cigarettes, tobacco products, wine, alcohol, liquor or other intoxicants; provided that
a product that uses a brand name or logo, which is also used for cigarettes, tobacco
products, wine, alcohol, liquor or other intoxicants, may be advertised on cable service
subject to certain conditions prescribed thereunder.

A directive was also issued by this Ministry on 17.06.2010 to all TV channels to
stop carrying any advertisements of a product that uses a brand or logo which is also
used for cigarettes, tobacco products, wine, alcohol, liquor or other intoxicants.

Appropriate action is taken as per Cable Television Networks (Regulation) Act,
1995, if any violation of the said code is established. Ministry has already taken action
against some TV channels for telecasting advertisements in violation of Rule 7(2)(viii)(A),

a list of which is given in the Statement.
Statement

Details of action taken against TV channels for telecast of advertisements in
violation of Rule 7(2)(viii)(A) of the Advertising Code

SI. No. Advertisements Action Taken

1.  Advertisement of a liquor product A warning was issued to the channel
by "NDTV Good Times" channel through on 06.04.2010.
telecast of the advertisement of 'Blenders
Pride Music CDs'.

2. Advertisement of a liquor product by A warning was issued to the channel
"Star Anando" channel through telecast on 06.04.2010.
of the advertisement of 'Blenders Pride

Music CDs'.

3. Advertisement of products of A directive was issued on 17.06.2010
'Haywards-5000 Soda' and 'Kingfisher to all TV channels to stop carrying
Packaged Drinking Water' any advertisements of a product that

uses a brand or logo which is also
used for cigarettes, tobacco products,
wine, alcohol, liquor or other

intoxicants.
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S1. No. Advertisements

Action Taken

Advertisement of a product of
'McDowell's Soda'.

Advertisements of products using
brand or logo used for cigarettes,

tobacco products, wine, alcohol, liquor

or other intoxicants.

Advertisement of "McDowell's No.l
Platinum Soda" - The No.l Spirit
of Leadership.

Advertisement of Kingfisher Beer on
ET NOW channel

Advertisement of VB Best Cold Beer
on Star Cricket channel

Advertisement of FTV Vodka.

A directive was issued on 17.06.2010
to all TV channels to stop carrying
any advertisements of a product that
uses a brand or logo which is also
used for cigarettes, tobacco products,
wine, alcohol, liquor or other
intoxicants.

A directive was issued on 17.06.2010
to all TV channels to stop carrying
any advertisements of a product that
uses a brand or logo which is also
used for cigarettes, tobacco products,
wine, alcohol, liquor or other
intoxicants.

The Advertising Standards Council
of India (ASCI) was requested on
22.07.2011 to take up the matter with
advertisers to  take these
advertisements off air. ASCI informed
that the complaint has been upheld.
It was also informed that the said
advertisement has been withdrawn
from all channels from 25 July, 2011.

A warning was issued to the channel
on 12.9.2012.

A warning was issued to the channel
on 12.9.2012.

An advisory has been issued to FTV
channel on 17.1.2013.

Censor Board judgements on quality of films

234.  SHRI C.P. NARAYANAN: Will the Minister of INFORMATION AND

BROADCASTING be pleased to state:

(a)  whether Government respects the judgement of Film Censor Board as far

as quality of a film to be shown in theatre or on TV is concerned;



Written Answers to [5 February, 2018] Unstarred Questions 167

(b)  whether clearance given by Censor Board has been revoked in the case

of certain films in recent past;
(c) if, so the reason therefor; and

(d)  whether Government maintains that only one interpretation of history and

one set of social norms, for clearing a film needs to be observed?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) Central Board of
Film Certification (CBFC) certifies films for public exhibition in accordance with
Cinematograph Act, 1952, Cinematograph (Certification) Rules, 1983 and the guidelines
issued thereunder. The legal regime with regard to the functioning of CBFC is well laid

out and it is the Board alone which decides within its jurisdiction.

(b) and (c) The certificates in respect of the films namely 'Master Mind Zinda
Sukha' (Punjabi) and 'Kaum De Heere' (Punjabi) were revoked on 09.09.2015 and
21.08.2014 respectively by CBFC. Inputs were received from Ministry of Home Affairs
that the release of these films may endanger security of the State and incite public

disorder.

(d)  The principal guidelines for certifying films issued under Section 5B (2) of
the Cinematograph Act, 1952 stipulate among other things that the CBFC shall ensure
that:—

* "is judged in its entirely from the point of view of its overall impacts; and"

* "is examined in the light of the period depicted in the film and the
contemporary standards of the country and the people to which the film

relates, provided that the film does not deprave the morality of the audience."
Criteria for film certification by Censor Board

7235. SHRI NARESH AGRAWAL: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a)  whether it is a fact that the Censor Board i.e. Central Board of Film
Certification (CBFC) has been following the rules framed by the Britishers for providing
certificate to films till date;

(b)  if so, the reason therefor;

@) if not, the criteria for certification of films;

tOriginal notice of the question was received in Hindi.
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(d)  the details of changes made in rules by the Censor Board, since its

constitution in 1952 till date?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) to (c¢) No, Sir. The
Central Board of Film Certification (CBFC) certifies films for public exhibition in
accordance with Cinematograph Act, 1952, Cinematograph (Certification) Rules, 1983

and the guidelines issued thereunder.

(d)  The Central Government vide GSR 381(E) dated 9.5.1983 notified
Cinematograph (Certification) Rules 1983 in supersession of the Cinematograph
(Censorship) Rules, 1958 under Section 8 of the Cinematograph Act, 1952. CBFC has
not made any changes in the rules and it has no power to do so. The Cinematograph
(Certification) Rules, 1983 rules have been amended 53 times by the Government by

making substitution, insertion or modification in the rules.
Allocation of space for Press Association in Delhi

236. SHRI NEERAJ SHEKHAR: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a)  whether Government vide its letter dated 2nd January, 2018 has directed
the Press Association to vacate its present office space at New Delhi which was
allotted vide letter No. Dir. (Admn.)/PIB/7/2014 dated 17th July, 2014, in lieu of room

allotted earlier to Press Association in Shastri Bhavan, New Delhi;
(b)  if so, the reasons therefor;

(¢)  whether Government has allotted any new space in New Delhi for Press

Association in lieu of National Media Centre;
(d)  if so, the details thereof along with the date of allotment; and
(e)  if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) to (e) Yes, Sir. In
the past, this association was somehow singled out for being provided Government
office space free of cost whereas no other association received the same courtesy,
though members of other associations also required access to the centralized facilities.
In addition, a number of complaints were also received against them and for the

preferential treatment provided to them. No new space has been allotted to Press
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Association in lieu of the space allotted in National Media Centre. The Matter is now
sub-judice in High Court of Delhi.

Ban on misleading advertisements of cosmetic items

237.  SHRIMATI VIPLOVE THAKUR: Will the Minister of INFORMATION AND
BROADCASTING be please to state:

(a)  whether Government is aware of some advertisements on electronic media

claiming that the use of a specific cream will turn black and dusky face skin, fair;
(b)  if so, Government's reaction thereon;

(c)  whether such kind of advertisement are promoting discrimination among
the people and hurting the feelings of black and dusky coloured people and causing

depression and inferiority complex; and

(d)  if so, the action taken/proposed to be taken by Government to put a ban

on such misleading advertisements?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) to (d) Advertisements
telecast on Private TV channels are required to adhere to the Advertising Code prescribed
under the Cable TV Networks (Regulation) Act, 1995 and Rules framed thereunder. As
per existing regulatory framework there is no pre-censorship on advertisements. Action

is taken whenever violation of Code is brought to the notice of the Ministry.

Rules 7(5) of the Cable Television Networks Rules, 1994, specifically provides "No
advertisement shall contain references which are likely to lead the public to infer that
the product advertised or any of its ingredients has some special or miraculous or

super-natural property or quality, which is difficult of being proved".

Department of Consumer Affairs (DoCA) has launched a portal called GAMA
(Grievance Against Misleading Advertisements) where a consumer can lodge a complaint
against misleading advertisements. These complaints are processed by Advertising
Standards Council of India (ASCI) under an Memorandum of Understanding with

Department of Consumer Affairs.

Further, DoCA has introduced the Consumer Protection Bill, 2018 in the Lok
Sabha on 05.01.2018. The Bill seeks to provide for establishment of an executive agency
to be called the Central Consumer Protection Authority (CCPA) which will intervene to
prevent unfair trade practices of consumer detriment at all the three stages of consumers'

engagement with the market-before, during and after purchase.
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Further, under Clause 89 of the Consumer Protection Bill, 2018, punishment by a
court for false or misleading advertisement by any manufacturer or service provider
with imprisonment for a term which may extend to two years and with fine which may
extend to ten lakh rupees; and for every subsequent offence, with imprisonment for a
term which may extend to five years and with fine which may extend to fifty lakh rupees
has been provided for.

Advertising Standards Council of India (ASCI), a self regulatory body of
advertisement industry has set up Consumer Complaints Council to deal with advertising
content and decide on complaints against advertisements making misleading, false and
unsubstantiated claims.

ASCI has informed that the following Self-Regulatory guideline is being used
when creating and assessing advertisements in this category:—

(1)  Advertising should not communicate any discrimination as a result of skin
colour. These advertisements should not reinforce negative social
stereotyping on the basis of skin colour. Specifically, advertising should not
directly or implicitly show people with darker skin, in a way which is widely
seen as, unattractive, unhappy, depressed or concerned. These advertisements
should not portray people with darker skin, in a way which is widely seen
as, at a disadvantage of any kind, or inferior, or unsuccessful in any aspect
of life, particularly in relation to being attractive to the opposite sex,
matrimony, job placement, promotions and other prospects.

(2) In the pre-usage depiction of product, special care should be taken to
ensure that the expression of the model/s in the real and graphical
representation should not be negative in a way which is widely seen as
unattractive, unhappy, depressed or concerned.

3) Advertising should not associate darker or lighter colour skin with an
g g y
particular socio-economic strata, caste, community, religion, profession or

ethnicity

(4)  Advertising should not perpetuate gender based discrimination because of

skin colour.
Single window clearances for licensing process of radio broadcasting

238.  SHRI MAJEED MEMON: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a)  whether it is a fact that Government is planning to issue recommendations

on ease of doing business;
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(b)  if so, whether Government is planning for a single-window clearance while
secking uplinking and downlinking licenses and automation and digitization of licensing

process; and

(¢)  whether Government proposes to address issues pertaining to digital radio

broadcasting of private FM broadcasters across the country?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) The Telecom
Regulatory Authority of India (TRAI) has initiated a consultation process with
stakeholders on Ease of Doing Business in Broadcasting sector. In this regard, the
authority has issued a consultation paper on 31st July, 2017 to seek the comments and
counter comments from the Stakeholders. The recommendations of the authority on this

issue are under consideration.

(b) In the said consultation paper, the issues relating to provisioning of a
single window clearance while seeking uplinking and downlinking licenses have been
deliberated. The consultation paper also discusses e-usage of Information
Communication Technologies (ICT) for automation of process of permission/license/

registration.

(c) The Telecom Regulatory Authority of India has issued its recommendations
on issues related to Digital Radio Broadcasting in India on Ist February, 2018. These

recommendations are available on TRAI website www.trai.gov.in.
Content Policy for Government advertisements

239.  DR. VINAY P. SAHASRABUDDHE: Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(@)  whether Government is considering for any Content Policy for Government

advertisements, if so, the details thereof and if not, the reasons therefor;

(b)  whether the Ministry has tried to evolve any mechanism to measure the
impact of its newspaper advertisements featuring launch of new schemes or inauguration

of new infra projects; and
(c) if so, the results of such impact assessment, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) Hon'ble Supreme

Court have issued guidelines on Content Regulation on Government Advertising in
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their judgement dated 13.5.2015 in Writ Petition (Civil) No. 13/2013 and 197/2004,
followed by two more judgements dated 18.3.2016 and 28.4.2016 on this subject. In
order to implement these guidelines, a three member Committee for Content Regulation
of Government Advertisements (CCRGA) has been constituted on 6.4.2016 by this
Ministry. This Committee addresses complaints from general public on violation of
these guidelines and also takes suo-motu cognizance of any violation/deviation of
Government Advertisements from the guidelines issued by Hon'ble Supreme Court and
recommend corrective action. This Committee is empowered to monitor and regulate the

content on Government Advertisements.

(b) and (c) Advertisements featuring launch of various schemes or inauguration
of new infra projects are released on behalf of concerned Ministries/Departments of
Government of India by Directorate of Advertising and Visual Publicity (DAVP), a media
unit under this Ministry, as per media plan prepared by them in consultation with these
Ministries/Departments. Any impact assessment exercise in respect of these
advertisements is carried out by DAVP on the request of client Ministries/Departments.
However, no impact assessment has been carried out to measure the impact of newspaper
advertisements featuring launch of various schemes or inauguration of new infra

projects.
Regional film representation in IFFI

240. SHRI HARIVANSH: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a)  whether the Ministry has any plan to have more representation of regional

films in International Film Festival of India (IFFI);
(b)  if so, the details in this regard; and
() the number of regional films exhibited the last IFFI?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) and (b) The Ministry
has implemented the Indian Panorama component in the International Film Festival of
India (IFFI) for promotion of Indian film from all regions and in all languages. A
maximum of 26 feature films and 21 non-feature films can be screened as part of Indian

Panorama in International Film Festival of India (IFFI) every year.

(¢) A total of 26 feature films and 16 non-feature films were screened in Indian

Panorama section of the International Film Festival of India (IFFI)-2017. Out of these
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films, 20 feature and 10 non-feature films were in regional languages. In addition, out

of the 14 Indian films shown in other sections of IFFI, 8 were of regional languages.
DART ratings by Doordarshan

241. DR. VIKAS MAHATME: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a)  whether Doordarshan has been able to create programmes, which are able
to score higher on the TRP scale, as Prasar Bharati has asked Doordarshan to conduct
regular Doordarshan Audience Research Television (DART) ratings through Audience

Research units for the rural population;
(b)  if so, the details thereof and the steps taken in this regard;

(¢)  whether the Doordarshan is considering for special television content for

the viewers in the rural areas; and
(d)  if so, the details thereof and the steps taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) to (d) Prasar Bharati
has informed that Doordarshan used to conduct regular Doordarshan Audience Research
Television (DART) Ratings Survey through its Audience Research units for the rural
population till March, 2013. DART Survey was stopped in April, 2013. Currently TV
ratings for various channels of Doordarshan are being provided by BARC (Broadcast
Audience Research Council). Initially ratings were provided by BARC only for urban

areas which were later extended to rural areas from October, 2015.

Improving and enhancing the quality of programmes for better reach and
viewership is a continuous process. Many Doordarshan channels have seen an increase

in viewership due to various initiatives taken by Doordarshan as detailed in the table

below.
DD Regional channels All India 2+, NCCS ALL,
Average Impressions (in lakhs)
Channel Year 2016 Year 2017 % Gain
DD Sahyadri 119 242 103%

DD Podhigai 102 123 20%
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Channel Year 2016 Year 2017 % Gain
DD Chandana 4 110 72%
DD Bangla 56 78 39%
DD Girnar 30 56 87%
DD Oriya 27 49 81%
DD Yadagiri 29 4 52%
DD Bihar 21 3 57%
DD Madhya Pradesh 29 32 10%
DD Rajasthan 21 30 43%
DD North East 12 17 42%

Source: BARC.

Doordarshan as the Public Service Broadcaster telecasts a variety of programmes
for information, education and entertainment of viewers in rural areas through its
network of 23 satellite channels (including 16 Regional Language Satellite Services). In
addition to this DD Kisan Channel has been launched to meet the special requirement
of farmers and viewers in rural areas. Several programmes are telecast on DD Kisan in
areas concerning Agriculture, Horticulture, Animal Husbandry, Weather, Rural

Development etc. for viewers in general and for farming and rural community in particular.
Risk of Silicosis among mine workers

242.  SHRIMATI VIJILA SATHYANANTH: Will the Minister of MINES be pleased

to state:

(a)  whether it is a fact that over 2.3 lakh people employed at various mine sites

are at the risk of contracting Silicosis;

(b)  whether it is also a fact that there are over 44,000 mines, where 3.44 lakh

labourers are working;

(¢)  whether Government is conducting inspection at mines to ascertain any

violation by the miners;

(d)  whether it is also a fact that during the last three years only 14,064 mines

were inspected as against a total number of 44,000 mines; and

(e) if so, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF MINES (SHRI HARIBHAI
PARTHIBHAI CHAUDHARY): (a) As per the details made available by the different
State Governments to the Directorate General of Mines Safety (DGMS), Ministry of
Labour and Employment, Government of India, 2,35,447 people employed at various

mine sites are at the risk of contracting Silicosis.

(b)  As per the details made available by the different State Governments to
DGMS, there are 44,155 mines where 3,44,958 labourers are working.

(c) and (d) Mines Act, 1952 deals with regulation of labour and satety in mines.
This Act is administered by Ministry of Labour and Employment. DGMS officials
conduct sample inspections to oversee compliance of the Mines Act, 1952 and the
Rules and Regulations framed thereunder. As per information made available by DGMS,
a total of 14,827 mines were inspected for Silicosis by DGMS during the last five years.
On that basis, a total of 8,438 mines were inspected for Silicosis by DGMS during last

three years.

Besides, Indian Bureau of Mines (IBM), Ministry of Mines, Government ot India
is mandated with implementation of provisions of Mineral Conservation and
Development Rules 2017 (for Major minerals excluding Coal, Fuel and Atomic Minerals).
Officers from Indian Bureau of Mines carry out inspections of mines for administering
the provisions of the said Rules. The details of the inspections undertaken during last

three years by IBM is furnished as below:—

Year 2015-16 2016-17 2017-18 Total
(Upto 20th
December, 2017)

Number 1633 1762 1226 4621
of Mines Inspected

(e)  All mines are not inspected in a particular year. As per the statutory
provisions, DGMS officials conduct sample inspections of the mines to oversee

compliance and take necessary actions if there is non-compliance of the provisions.
Mining activities under blue economy
243.  SHRI MAHESH PODDAR: Will the Minister of MINES be pleased to state:

(a)  whether Government is taking any steps to develop the mining activities

under blue economy; and
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(b)  if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF MINES (SHRI HARIBHAI
PARTHIBHAI CHAUDHARY): (a) Yes, Sir.

(b) The Ministry of Mines administers the Offshore Area Minerals
(Development and Regulation) Act, 2002 which provides for development and regulation
of mineral resources in the territorial water, continental shelf, exclusive economic zone
and other maritime zones of India and for matter connected therewith or incidental
thereto. Geological Survey of India (GSI) carries out survey and exploration in offshore
areas of the Country. GSI has identified a number of prospective blocks of placer

minerals and construction sand.
Implementation of 73rd and 74th Amendments

244.  DR. VINAY P. SAHASRABUDDHE: Will the Minister of PANCHAYATI
RAJ be pleased to state:

(a)  whether Government has reviewed the status of implementation of 73rd
Constitution Amendment during the last three years, if so, the present status of the

same and if not, the reasons therefor;

(b)  the major reasons for non-implementation of 74th Amendment and whether

any steps have been taken in this regard; and
(¢)  if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF PANCHAYATI RAJ (SHRI
PARSHOTTAM RUPALA): (a) The implementation of the provisions introduced by the
73rd Constitution Amendment is reviewed by the Government from time to time through
meetings and discussions with the States. Through Devolution Index Report and the
State of Panchayati Raj Reports commissioned from time to time the Ministry of
Panchayati Raj (MoPR) assesses the policy and legislative framework and outcomes of
the State in respect of Panchayati Raj. The mandatory provisions contained in the 73rd
Constitution Amendment include three tier of Panchayats, direct elections to seats at
all three tiers of Panchayats and indirect elections to offices of Chairpersons of
intermediate and district Panchayats, reservation in seats and offices of the Scheduled
Castes (SCs) and Scheduled Tribes (STs) and women, rotation of reserved seats and
offices of chairpersons and setting up of State Election Commissions and holding
elections to Panchayats every five years. These mandatory provisions have been

implemented by and large by States.
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(b) and (c) Ministry of Housing and Urban Affairs deals with the provisions of
74th Amendment. They have informed that the implementation of 74th Constitutional
Amendment was one of the mandatory reforms under Jawaharlal Nehru National Urban
Renewal Mission (JNNURM). As per the Reform Appraisal Reports of March 2014, 8
States and 1 UT have ensured full implementation of the Constitution (74th Amendment)
Act, 1992. These are Chhattisgarh, Himachal Pradesh, Jammu and Kashmir, Jharkhand,
Kerala, Maharashtra, Odisha, Punjab and Puducherry. State-wise details are given in the

Statement (See below).

Under Article 243 W of Part 1XA ol the Constitution, State Legislatures are to
endow the Urban Local Bodies with powers and authority to enable them to function
as institutions of local self-governance. Provision under this Article allows discretion
to the States in the matter of devolution of powers to Municipalities. States vary in

extent to which they have devolved functions to the Urban Local Bodies.

Through various schemes and programmes of the Ministry of Housing and Urban
Affairs, emphasis is given on the implementation of urban reforms such as e-governance.
constitution and professionalization of municipal cadre, implementation of double entry
accounting system, urban planning, devolution of funds and functions, review of
building by-laws, set-up financial intermediary at state level, municipal tax and fees
improvement, improvement in levy and collection of user charges, credit rating, energy

and water audit.
Statement

Status of implementation of the 74th Constitution Amendment Act (Reforms
Calibrated Scores - As on 31st March, 2014, based on RARs - Cycle V)

State Constitution  Transfer of Constit- Constitution
of ULBs Functions  ution of MPC
and Election  under 12th of DPC
Schedule
1 2 3 4 5
Andhra Pradesh Yes No Yes No
Arunachal Pradesh Yes No Yes Not Applicable
Assam Yes No Yes Not Applicable

Bihar Yes No Yes No
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1 2 3 4 5

Chandigarh Yes No Yes Yes

Chhattisgarh Yes Yes Yes Not Applicable

Delhi As per Cabinet Committee on Infrastructure: GNCTD is
exempted for implementation of these reforms (Ref. CCI
Note December, 2009)

Goa Yes No Yes Not Applicable

Gujarat Yes Yes Yes No

Haryana Yes No Yes No

Himachal Pradesh Yes Yes Yes Not Applicable

Jammu and Kashmir Yes Yes Yes Not Applicable

Jharkhand Yes Yes Yes Yes

Karnataka Yes No Yes Yes

Kerala Yes Yes Yes.. Yes

Madhya Pradesh Yes Yes Yes No

Maharashtra Yes Yes Yes Yes

Manipur Yes No Yes Not Applicable

Meghalaya Yes No Yes Not Applicable

Mizoram Yes No Yes Not Applicable

Nagaland Yes No Yes Not Applicable

Odisha Yes Yes Yes Not Applicable

Punjab Yes Yes Yes Yes

Puducherry Yes Yes Yes Not Applicable

Rajasthan Yes No Yes Yes

Sikkim Yes No Yes Not Applicable

Tamil Nadu Yes No Yes Yes

Tripura Yes No Yes Not Applicable
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1 2 3 4 5
Uttar Pradesh Yes No Yes No
Uttarakhand Yes No Yes Not Applicable
West Bengal Yes No Yes Yes

Source: Reform Appraisal Reports, JNNURM, Ministry of Urban Development, March, 2014.
Implementation of Gram Panchayat Scheme

245.  SHRIMATI RAJANI PATIL: Will the Minister of PANCHAYATI RAJ be

pleased to state:

(a)  whether Government proposes to review the schemes being implemented

by the Ministry during last three years, State-wise;

(b)  whether Government proposes to review the schemes being implemented

for Gram Panchayats in order to expedite the development programmes;
(c) if so, the details thereof; and

(d)  the steps being taken for proper utilization of funds meant for Gram

Panchayats?

THE MINISTER OF STATE IN THE MINISTRY OF PANCHAYATI RAJ (SHRI
PARSHOTTAM RUPALA): (a) to (c) Ministry of Panchayati Raj implemented the
scheme of Rajiv Gandhi Panchayat Sashaktikaran Abhiyan (RGPSA) from 2012-13 to
2015-16 and Capacity Building-Panchayat Sashaktikaran Abhiyan (CB-PSA) during
2016-17 and 2017-18 under which funds were provided to States for strengthening of
Panchayati Raj Institutions (PRIs). After review of the schemes of the Ministry by the
Committee constituted under the Chairmanship of Vice Chairman of NITI Aayog and
based on its recommendations, it has been decided to implement a new restructured
scheme namely Rashtriya Gram Swaraj Abhiyan (RGSA), which has focus at strengthening
of PRIs by way of Capacity Building of PRIs and its functionaries. The initiatives of
capacity building will substantially assist the Gram Panchayats inter alia in formulating
and implementing, the Gram Panchayat Development Plan (GPDP) for holistic development

of their respective areas.

Under the Fourteenth Finance Commission (FFC) award, funds have been provided
directly to Gram Panchayats, which have to utilize the same by formulating mandated

GPDPs for providing certain basic services in their concerned areas. Ministry has
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advised States for formulating necessary guidelines for GPDP as per State specific
requirements and formulating and implementing the GPDPs. Besides, Ministry also
provides assistance for enhancing the facilities for capacity building and training of
PRIs and other stakeholders particularly aimed at formulation of GPDPs and their
implementation. Common Review Mission has also reviewed award of Fourteenth
Finance Commission to Gram Panchayat and National Level Monitors have reviewed

the process of Capacity Building of all three tiers of Panchayat.

(d) Interms of Guidelines issued by the Ministry of Finance dated 08.10.2015
for implementation of FFC award to rural local bodies, a Coordination Committee for
providing guidance and support to the State Governments and Local Bodies on
implementation of recommendations of the FFC has been constituted at Central level.
Many States have set up High Level Monitoring Committee (HLMC) under the
Chairmanship of the Chief Secretary to monitor and evaluate release and utilization of
these grants. To facilitate better monitoring of the releases/sector-wise expenditure
made by Gram Panchayats, from FFC grants, the Ministry has developed an online
system (MIS) under PlanPlus application (http://planningonline.gov.in/ffcReport.jsp).
The dashboard has also been translated into a mobile application RAGAV (Rashtriya
Gram Anudaan Evam Vikas Dashboard). States have been asked to upload data on the
dashboard on regular basis. Moreover, the submission of audited account that relates
to year not earlier than two years preceding the year in which Gram Panchayat claims

the performance grants, is a mandatory condition for the grant under FFC.
Involvement of women in Panchayats

246.  SHRI K. C. RAMAMURTHY: Will the Minister of PANCHAYATI RAJ be

pleased to state:
(a)  the number of women sarpanch in the country, State-wise;

(b)  whether any study or survey has been conducted to ascertain the upliftment

of women in rural areas and if so, the details thereof; and
(¢)  the details of action plan if any, for further empowerment of rural women?

THE MINISTER OF STATE IN THE MINISTRY OF PANCHAYATI RAJ (SHRI
PARSHOTTAM RUPALA): (a) As per information available, details of women sarpanches

are given in the Statement (See below).

(b)  Many studies touching upon the various aspects of rural women including

their upliftment and empowerment have been conducted by different organisations. A
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nationwide study on 'Elected Women Representatives (EWR) in Panchayati Raj
Institutions (PRIs)' was commissioned by Ministry of Panchayati Raj (MoPR). The
study has observed that the reservations have provided opportunities to women to
come up in the mainstream, provides them with a platform to interact, participate and
enhance their image and played a significant role in getting substantial number of
women representatives elected from the reserved seats. Reservation has facilitated the

first entry into politics for most of the elected representatives.

(c) The 73rd Constitutional Amendment Act is an institutional mechanism
which creates space for rural women in grass root politics to increases their participation
in decision making process by reserving not less than one-third seats for them at each
tier of the Panchayat. Twenty States namely, Assam, Andhra Pradesh, Bihar, Chhattisgarh,
Gujarat, Himachal Pradesh, Jharkhand, Karnataka, Kerala, Madhya Pradesh, Maharashtra,
Odisha, Punjab, Rajasthan, Sikkim, Tamil Nadu, Telangana, Tripura, Uttarakhand and
West Bengal have made provisions for reservation of fifty per cent seats for women
in Panchayats at all levels in respective State Panchayati Raj Acts. The Ministry of
Panchayati Raj (MoPR) issues advisories from time to time to State/UT Governments
for the empowerment of rural women by ensuring their presence, participation in
Panchayats. Besides, MoPR has also been focussing on improving the capacity of

Elected Women Representative of Panchayats under its schemes.

Many flagships programmes and centrally sponsored schemes like Beti Bachao
Beti Padhao, Pradhan Mantri Matru Vandana Yojana (PMMVY), UJJAWALA,
SWADHAR, Support to Training and Employment Programme for Women (STEP), etc.
being implemented by different Ministries of the Government of India for women
upliftment and empowerment. Besides other Government schemes/programmes of rural
development like Mahatma Gandhi National Rural Employment Guarantee Act
(MGNREGA), Pradhan Mantri Awas Yojana (PMAY), Deendayal Antyodaya Yojana-
National Rural Livelihood Mission (DAY-NRLM) etc, have contributed significantly in
the upliftment of rural women. DAY-NRLM has been implemented across the country
in a mission mode with the objective of organizing the rural poor women into Self Help
Groups (SHGs), and continuously nurturing and supporting them to take economic
activities till they attain appreciable increase in incomes over a period of time to
improve their quality of life and come out of abject poverty. The implementation of the
programme, has started in 4429 blocks of 581 districts. During the year 2017-18, 5.87
lakh Self Help Groups have been promoted. A total amount of I 412.15 crore was
disbursed to 3.2 lakh SKGs as Revolving Fund (RF) and ¥ 650.48 crore to 1.3 lakh SHGs
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and their federation as Community Investment Fund (CIF). Moreover, MoPR has
approved annual action plans for 25 States and one Union Territory for the capacity

building of Panchayati Raj institutions including elected women representatives.
Statement

Details of Women Sarpanches

S1. No. State/UT Sarpanches
1. Andhra Pradesh 6,584
2. Andaman and Nicobar Islands 24
3. Assam 1,093
4. Bihar 3,772
5. Chandigarh 4
6. Chhattisgarh 5,822
7. Dadra and Nagar Haveli 11
8. Daman and Diu 6
9. Goa 73
10. Guyjarat 4,676
11 Haryana 2,565
12. Himachal Pradesh 1,631
13. Jharkhand 2284
14. Karnataka 3,050
15. Kerala 471
16. Lakshadweep 4
17. Madhya Pradesh 11,864
18. Maharashtra 13,960
19. Manipur 68
20. Odisha 3600
21. Punjab 4431
22. Rajasthan 5341
23, Sikkim 88

)
b

Tamil Nadu 4289
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S1. No. State/UT Sarpanches

25. Telangana 4,602

26. Tripura 285

27. Uttar Pradesh 19,992

28. Uttarakhand 4,007

29. West Bengal 1,557
TotaL 1,06,154

Construction on Patna-Buxar NH

1247. SHRI RAM NATH THAKUR: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a)  the progress made in the construction of Patna-Buxar National Highway;
(b) by when it is likely to be completed, considering the present pace of work;

(¢)  the reasons for very slow pace of construction of the bridge on the river

Ganga in Buxar parallel to the existing bridge; and

(d)  whether Government proposes to extend the Patna-Buxar National Highway

upto Banaras from Chausa?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) to (d) The work of 4-laning of
Patna-Buxar National Highway Project on NH-922 has been awarded in three packages.
The construction period in all the three Packages is 912 days from the appointed date.
The appointed date of Package-I and Package-III is yet to be fixed and the appointed
date of Package-II is 04-07-2017. The construction of new bridge on river Ganga in
Buxar parallel to the existing bridge has not been started due to non-availability of land
as required in Contract Agreement. The Buxar-Chausa-Ramgarh-Mohania stretch has
been in-principally declared as National Highway on 12-05-2016. The Mohania-Varanasi
stretch is already part of National Highway 19.

Distance-based toll charge

248. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a)  whether it is a fact that Government is planning to introduce the distance-

based toll charge system in place of open toll charge policy;
(b)  if so, the details thercof; and
(¢) by when this new policy would be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) No, Sir.

(b) and (c¢) Do not arise.
Additional safety measures in cars

249. DR.T. SUBBARAMI REDDY: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a)  whether Government has made it mandatory for all cars manufactured after
July, 2019 to have additional safety measures like air bags, seat-belt reminders, speeding

alert system, sensors for reverse parking;
(b)  if so, the details thereof;

(¢)  whether the existing models are also required to have additional safety

features, if so, by when; and

(d)  whether the Ministry had consultations with the car manufacturers about
the feasibility of introducing the said measures within 18 months, if so, the details

thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) to (d) This Ministry has issued
a draft notification G.S.R 1118(E) dated 29.08.2017 regarding the subject mentioned
above. After the completion of stipulated time of thirty days, inviting suggestions from
the public, the notification was finalised based upon the comments received from
different stakeholders. G.S.R 1483(E) dated 07.12.2017 has been issued vide which
motor vehicles of category M1, manufactured on and after the 1st day of July, 2019, are
to comply with the additional safety features like seat belt reminder, manual over-ride,
speed alert system, vehicle reverse gear sensor etc. and its requirements as stipulated

in Automotive Industry Standard (AIS) 145 -2017 as amended from time to time.
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Regulation of e-rickshaws

250. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a)  whether Government has any records regarding number of e-rickshaws

plying in different States;
(b)  if so, details thereof and if not, reasons therefor;
(c)  the details regarding e-rickshaws playing in the State of Rajasthan;

(d)  whether Government has made or is contemplating for making any regulatory
framework regarding registration of e-rickshaws and compulsory licensing of e-rickshaw

drivers; and
(e) if so, details thereof and if not, reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) to (c) The Ministry does not
maintain data regarding the number of e-rickshaws plying in various States in the
country. As per the data furnished by the National Informatics Centre (NIC), on VAHAN
database, where the details of vehicles registered in the country are kept, a total number
of 1,56,366 e-rickshaws/e-cart are registered in the country and 9,628 e-rickshaws/e-

carts are registered in the State of Rajasthan on National Register as on date.

(d) and (e) Ministry has amended the Motor Vehicles Act, 1988 (MV Act) by
inserting the Motor Vehicles (Amendment) Act, 2015 dated 19.03.2015 and has notified
GSR 709(E) dated 08.10.2014, S.O. 2590(E) dated 08.10.2014 and GSR 27(E) dated 13.01.2015
for amending the Central Motor Vehicles Rules, 1989 (CMVRs) to include specifications
regarding manufacture, operation, registration and issue of driving license to e-rickshaw
drivers under the ambit of CMVRs. Implementation of provisions of MV Act and

CMVRs comes under the purview of State Governments.
Status of four lane highways

7251.  SHRI RANJIB BISWAL: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a)  the number of National Highways in Odisha and respective lengths thereof;

(b)  the number and lengths of National Highways which have four-lanes;

tOriginal notice of the question was received in Hindi.
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(¢)  the number of National Highways which have been connected with golden

quadrilateral and names thereof; and

(d)  whether it is a fact that there have been delay in above type of construction

work, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) and (b) 22 numbers National
Highways passing through the State of Odisha. Total length of these National Highways
in Odisha is 4832 km. out of which 1077 km. is four-lanes.

(c) 8 numbers National Highways namely NH 18, 20, 53, 55, 57, 59,316 and 516

are connected with golden quadrilateral.

(d)  Yes, there has been some delay in completion of projects due to initial
delay in land acquisition, approval of forest diversion proposal, tree cutting permission,

poor planning/coordination and cash flow problems of the concessionaire/contractors.
Irregularities in Udham Singh Nagar NH project

252. SHRIJAVED ALI KHAN:
SHRI NEERAJ SHEKHAR:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a)  whether the Ministry has asked Uttarakhand Government to deny naming
of NHAI officials in irregularities committed in procurement of land for NH-74 in Udham
Singh Nagar and informed that all NH projects will be re-examined, in case a probe is

constituted;
(b)  if so, the reasons therefor; and

(¢)  whether involvement of NHAI officials in fraudulous conversions of
agricultural land into a non-agricultural one, ahead of the 3A notification would also
be investigated by the Ministry through an independent agency, like CBI, if so, by

when and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) No Sir.

(b)  Does not arise.

(¢)  Land required for the development of National Highways is acquired under

the provisions contained in Section 3 of the National Highways Act, 1956. Concerned
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State Government's Revenue Officer(s) are appointed as Competent Authority for Land
Acquisition (CALA) under Section 3a of the National Highways (NHs) Act, 1956,

because they are:—
(i) Custodians of local revenue records;
(i) Familiar with the local land use pattern(s) and land transaction rates.

CALAs are the sole authority for declaration of awards for compensation which

they do on the basis of:i—
(1) Land revenue records;
(i) Land use patterns; and
(iif) Public hearings as per Section 3G (3) and 3G (4) of the NHs Act, 1956.

Consequently, NHAI officials have absolutely no involvement in conversion of
land use/categories, as such the question of investigating them for conversion of

agricultural land into non-agricultural does not arise.
Deaths and economic losses due to road accidents

253. SHRI PARTAP SINGH BAJWA: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a)  whether Government has taken note of the increasing number of accidents

on various National Highways/ Expressways in the country particularly in rural areas;

(b)  if so, the total number of accidents reported along with the number of
persons killed in road accidents and the economic losses caused thereby, NH-wise

during each of the last three years and the current year, State/Union Territory-wise; and

(c)  the steps being taken to provide better medical aids on National Highways/

Expressways to handle the accidents?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) and (b) As per the information/
data reported by Police Department of States/UTs is for the calendar year 2016, the total
number of road accidents, and persons killed in road accidents on National Highways
including Expressways, Rural Areas and all roads for the calendar years 2013 to 2016

in the country is as under:—



National Highways All Roads Rural Areas Urban Areas
Years Number of Number Number of Number of Number of Number of Number Number of
Road ofPersons Road Persons Road Persons  of Road Persons
Accidents Killed Accidents Killed Accidents Killed Accidents Killed
2014 1,37,903 47,649 4,89.,400 1,39,671 2,62,985 83,008 226415 56,663
2015 142,268 51,204 5,01,423 1,46,133 2,69,529 89,155 231,894 56,978
2016 142,359 52,075 4,80,652 1,50,785 2,63,839 92,945 2,16.813 57,840
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State-wise total number of road accidents and persons killed in road accidents
National Highways including Expressways and in rural areas for the calendar years 2013

to 2016 is given in the Statements-I to IV respectively (See below).

The socio-economic cost of road accidents in 1999-2000 was estimated at 3% of
GDP by Planning Commission in their report Tenth Five Year Plan (Vol 11, page 963).
This has also been reiterated in the Eleventh Five Year Plan report (Vol 111, page 306).

(¢)  Ministry of Health and Family Welfare is implementing the scheme namely
"Capacity building for establishing trauma care facilities in Government Hospitals on
National Highways" since Eleventh Five Year Plan. The existing Government hospitals/
Medical Colleges are identified in the vicinity of National/State Highways for upgradation
of trauma care facilities by providing grants towards civil work/equipment, manpower
and communications. Besides, Ministry of Road Transport and Highways has inserted
a provision in Motor Vehicle (Amendment) Bill, 2018 which inter alia envisage the
creation of Motor Vehicle Accident Fund and implementation of Cashless Treatment

Scheme during Golden Hour.
Statement-1

Total number of road accidents on National Highways*: 2014 to 2016

SI. No. State/UT State/UT-Wise Total Number
of Road Accidents on National

Highways during

2014 2015 2016

1 2 3 4 5

1. Andhra Pradesh 8,799 8477 8,171
2. Arunachal Pradesh 88 113 95
3. Assam 3,639 3,353 3478
4. Bihar 3,708 3227 3,138
5. Chhattisgarh 3,330 4,058 4,042
6. Goa 1,687 1,784 1,438

7. Gujarat 5,038 4,897 4,617
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1 2 3 4 5

8. Haryana 3,290 3,509 3,818
9. Himachal Pradesh 1,242 1,211 1475
10. Jammu and Kashmir 2,040 1,953 2,122
11. Jharkhand 1,368 2,007 1,935
12. Karnataka 13,827 12,705 14,933
13. Kerala 9,006 9,442 9,209
14. Madhya Pradesh 12,726 11,988 10,709
15. Maharashtra 10,788 10,839 10,364
16. Manipur 431 404 325
17. Meghalaya 270 322 338
18. Mizoram 55 29 46
19. Nagaland 164 k% 57
20. Odisha 3,880 4,480 4214
21. Punjab 1,791 2,092 2,114
22. Rajasthan 6,991 6,821 6,567
23, Sikkim 105 117 0
24. Tamil Nadu 20,109 21,902 22,573
25. Telangana 4,945 5,649 6,166
26. Tripura 230 230 203
27. Uttarakhand 669 728 842
28. Uttar Pradesh 11,157 13,802 13,078
29. West Bengal 4,895 4,288 4,468
30. Andaman and Nicobar Islands 9 9 90
31. Chandigarh 36 45 47

32. Dadra and Nagar Haveli 0 - -
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1 2 3 4 5

33. Daman and Diu 0 6 -

34. Delhi 976 897 723

35. Lakshadweep 0 -

36. Puducherry 554 763 874
TotaL 1,37,903 1,42,268 1,42,359

* Includes expressways.
Statement-11

Total number of persons killed in road accidents on National Highways*:
2014 to 2016

S1. No. States/UTs State/UT-wise total number
of persons killed in road accidents
on National Highways during

2014 2015 2016

1 2 3 4 5

1. Andhra Pradesh 2,970 3235 3,006
2. Arunachal Pradesh 2 49 58
3. Assam 1,392 1,427 1,295
4. Bihar 2,013 2,002 2,014
S. Chhattisgarh 1,118 1,201 1,181
6. Goa 108 132 113
7. Gujarat 2,149 2,136 2,141
8. Haryana 1,704 1,759 1,845
O. Himachal Pradesh 389 369 478
10. Jammu and Kashmir 452 357 403
11. Jharkhand 669 1,325 1,222

12. Karnataka 4256 3,657 4116
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1 2 3 4 5
13. Kerala 1,261 1,368 1,263
14. Madhya Pradesh 2,395 2287 2,564
15. Maharashtra 3,577 3,789 3,887
16. Manipur 100 A% 46
17. Meghalaya 93 89 108
18. Mizoram 40 20 45
19. Nagaland 35 10 35
20. Odisha 1,641 1,795 1,812
21. Punjab 1,482 1,538 1,495
22. Rajasthan 3,598 3,709 3,737
23, Sikkim 33 37 39
24, Tamil Nadu 5,344 5,752 6,255
25. Telangana 1,895 2,103 2,173
26. Tripura 7A 50 68
27. Uttarakhand 479 464 503
28. Uttar Pradesh 5,827 7,773 7469
29. West Bengal 2,152 2,243 2,304
30. Andaman and Nicobar Islands 7 4 7
31. Chandigarh 21 19 24
32. Dadra and Nagar Haveli 0 0 0
33. Daman and Diu 0 5 -
34. Delhi 253 260 238
3s. Lakshadweep 0 - -
36. Puducherry 70 146 131
ToTAL 47,649 51,204 52,075

* Includes expressways.
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Statement-111
Total number of road accidents in rural areas: 2014 to 2016
SI. No. State/UT State/UT-wise total number
of road accidents in
rural areas during
2014 2015 2016
1 2 3 4 5
1. Andhra Pradesh 16,625 16,995 15,873
2. Arunachal Pradesh 56 100 1
3. Assam 2,958 2,838 3,268
4. Bihar 4,976 5,305 4417
5. Chhattisgarh 7,772 8,374 7477
6. Goa 2,325 2319 2,399
7. Gujarat 15,115 14,082 13,621
8. Haryana 7,048 7282 7,045
0. Himachal Pradesh 1,920 2214 2,354
10. Jammu and Kashmir 3,440 3451 3,702
11. Jharkhand 2,654 2,698 2315
12. Karnataka 27,096 26,088 21,851
13. Kerala 22,111 23,798 24,899
14. Madhya Pradesh 25,998 27,550 24,994
15. Maharashtra 25,154 26,299 24,136
16. Manipur 577 483 405
17. Meghalaya 231 341 178
18. Mizoram 62 # 47
19. Nagaland 57 37 19
20. Odisha 5243 5,488 6,018
21. Punjab 3,750 4,259 4,281
22. Rajasthan 15,664 15,424 15,285
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1 2 3 4 5
23, Sikkim 57 120 4
24. Tamil Nadu 42,381 40,526 39,405
25. Telangana 9,750 10,233 10,603
26. Tripura 391 337 349
27. Uttarakhand 675 722 776
28. Uttar Pradesh 12,429 14,467 18,834
29. West Bengal 5,983 6,836 7313
30. Andaman and Nicobar Islands 87 105 110
31. Chandigarh 33 2 36
32. Dadra and Nagar Haveli 68 2 48
33. Daman and Diu 23 49 49
34. Delhi 0 424 651
3s. Lakshadweep 1 3 1
36. Puducherry 275 168 47
ToTAL 2,62,985 2,69,529 2,63,839

NA: Not Applicable.
Statement-1V

Total number of persons killed in road accidents in rural areas: 2014 to 2016

S1. No. State/UT State/UT-wise total number of
persons killed in road accidents
in Rural Areas: during

2014 2015 2016
1 2 3 4 5
1. Andhra Pradesh 5,765 6,141 6,067

A Arunachal Pradesh 24 41 47
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1 2 3 4 5

3. Assam 1,036 1,071 1,212
4. Bihar 2,812 3,163 2,780
5. Chhattisgarh 2,561 2,707 2,530
6. Goa 163 167 191
7. Gujarat 6,154 5972 5,893
& Haryana 3,116 3,296 3,428
9. Himachal Pradesh 901 875 1,062
10. Jammu and Kashmir 690 613 619
11. Jharkhand 1,277 1,559 1,586
12. Karnataka 7445 7,518 6,393
13. Kerala 2,368 2454 2,510
14. Madhya Pradesh 3,659 4,496 6,105
15. Maharashtra 8,712 8,958 9,187
16. Manipur 139 113 66
17. Meghalaya 7A 120 29
18. Mizoram 61 41 4
19. Nagaland 2 21 14
20. Odisha 2,210 2,324 2,632
21. Punjab 2,982 3,293 3,333
22. Rajasthan 7217 7,535 7,662
23. Sikkim 19 38 20
24. Tamil Nadu 9481 9,856 10,273
25. Telangana 3,921 4,119 4,098
26. Tripura 114 90 116
27. Uttarakhand 469 482 472
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1 2 3 4 5
28. Uttar Pradesh 6,585 8,372 10,509
29. West Bengal 2,908 3,463 3,595
30. Andaman and Nicobar Islands 7 15 8
31 Chandigarh 13 12
32. Dadra and Nagar Haveli 50 32 31
33. Daman and Diu 10 32 k%
34. Delhi 0 136 216
3s. Lakshadweep 0 - 1
36. Puducherry 43 30

ToTAL 83,008 89,155 92,945

NA: Not Applicable.

Achievements in highway projects

254.  SHRI T. RATHINAVEL: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a)  whether it is a fact that Government had set an all-time high target of
building 15,000 km. of roads in 2016-17, but have built only 8.200 km. of roads;

(b)  if so, the details thereof;

(c)  whether it is also a fact that Government had set a target of awarding
25,000 km. of stretch under highway projects in 2016-17, but managed to award around
14,000 km. by March 31st, 2017; and

(d)  if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) and (b) Ministry set the ambitious
target of 15000 km for construction of National Highways with achievement of 8231 km.
during the financial year 2016-17.

(c) and (d) Ministry also set the target of 25000 km. for awarding of projects with
a achievement of 15948 km. during the financial year 2016-17.
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Safety of passenger and pedestrian on roads

255.  SHRI T. RATHINAVEL: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a)  whether it is a fact that all cars manufactured after July 1, 2019 will have
to be equipped with air bags, seat belt reminders, alert system for speeds beyond 80
kmph, reverse parking alerts as well as manual override over the central locking system

for emergencies;
(b) if so, the details thereof;

(c)  whether it is also a fact that Government has approved the move for
passenger as well as pedestrian safety on Indian roads as thousands of people die in

road crashes every year; and

(d)  whether it is also a fact that in 2016, speeding alone accounted for nearly
74,000 of the 1.51 lakh deaths in road accidents.

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) and (b) This Ministry has issued
notification G.S.R 1483(E) dated 07.12.2017 vide which Motor vehicles of category Ml,
manufactured on and after thelst day of July, 2019, are to comply with additional safety
features like seat belt reminder, manual over-ride, speed alert system vehicle reverse
gear sensor and its requirements as stipulated in Automotive Industry Standard (AIS)

145 -2017 as amended from time to time.

(¢c)  This Ministry has issued notification G.S.R 634(E) dated 23.06.2017 vide
which Rules of Road Regulations were published mandating the duties of road users

for safe travel and reducing road accidents.

(d)  As reported by Police Department of States/UTs, total number of persons
killed in road accidents due to exceeding lawful speed was 73,896 during the calendar
year 2016 which accounted for 49 per cent of the total number of persons killed in road
accidents (1,50,785).

Review of highway projects by NHAI

256.  SHRI K. R. ARJUNAN: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(@)  whether it is a fact that Government has asked the National Highways
Authority of India (NHAI) to put in abeyance scrapping of 20 highway projects till a

case-by-case review is done;
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(b)  whether it is also a fact that Government has asked the NHAI to debar a

defaulting developer only after completion of any pending legal proceedings; and
(¢)  if so, the steps taken by NHAI in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) to (c) Yes, Sir. Since National
Highways Authority of India (NHAI) had sought Ministry's advice on the subject, the
same was examined at the Ministry. A meeting in this regard was convened at the
Ministry under the chairmanship of Hon'ble Minister (RTH) on 09.11.2017. Thereafter,
minutes of the above meeting were conveyed to NHAI. A Copy of the above minutes

is enclosed for reference.

No.

Government of India
Ministry of Road Transport and Highways (Highways Section)

Transport Bhawan, 1, Sansad Marg, New Delhi -110001

Subject:  Minutes of the meeting held on 09.11.2017 at 12.00 noon under the
Chairmanship of Hon'ble Minister, Road Transport and Highways to discuss
the issue of show cause notices issued by the NHAI to various
Concessionaire/Contractor firms entailing action in terms of Clause 2.2.8 of
RFP (Toll)/Clause 2.1.17 of RFP (HAM)/ Clause 2.1.19 of RFP (EPC) -

Concession/Contract Agreements.

A meeting was held on the subject on 09.11.2017 at 12.00 noon under the
Chairmanship of Hon'ble Minister, Road Transport and Highways, to discuss the issue

mentioned above. The list of participants is annexed.

2. Explaining the background and the context of action taken by the NHAI, the
Chairman stated that a communication was received from the CVO, NHAI based
on the CVC's advice where by the NHAI was asked to put in place a systemic
improvement for creation of a central data base in respect of such of the
concessionaires/contractors whose projects had been terminated and to place
names of such entities on the website of the Authority in view of the principles
of transparency. He further stated that concessions/ contracts, initially awared to
the said 20 companies had been terminated at different points in time since 2014

and the action was taken by NHAI management after discussions in the meeting
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of the Executive Committee in this behalf. The Chairman, NHAI also explained that
in certain cases, a few projects had also been awarded to these companies and
while doing so, either the NHAI did not have the requisite information available
in the absence of a central database of all such cases or that the bidding parties

had not disclosed such facts in their bids.

3. Secretary, RT&H invited attention to NHAI letter No. NHAI/CMD/Non-Performer/
2015 dated 7th November, 2017 received in the Ministry in this behalf. He observed
that any action pursuant to the said clauses of RFPs/ standard bidding documents
for BoT (Toll), HAM and EPC contracts, was a part of the Bid Management and
Contract Management Process, which are internal management functions of the
NHAI. He further observed that any action in compliance of the said clauses
should be taken only after in-depth examination of the facts of each case. The
cases included in the list may require appreciation of the facts of each case along

with legal interpretation of the relevant clauses qua their applicability, if required.

4. The Secretary also drew attention to the fact that possibility of some of these
entities having been awarded projects during this intervening period cannot be
ruled out as stated by the Chairman, which would render the position a bit more
complex. Issuance of one consolidated notice and that also in a cryptic manner
may not be a fair proposition. As such, he stated that the NHAI should first
examine each case on its individual merits, obtain a legal opinion from its Legal
Wing/ counsels, if required, and conclusively hold that the provisions of these

clauses are attracted in each individual case.

5. The Secretary, RT&H further observed that in case the NHAI felt based on their
experience, that there was a need for making any changes or amendments in these
clauses for future, it may submit specific proposals in this behalf which will then
be taken up for consideration in a meeting with all the executing agencies and

concerned officers as part of the future roadmap.

6. The Hon'ble Minister observed that he, as well as NHAI, had received
representations from the affected companies and the NHBF stating that placement
of the show cause notices on the website was premature and had seriously
impacted the share value of the companies listed on the Stock Exchange besides
hitting their market reputation. He observed that the said action was avoidable and
the NHAI should rather have examined each case on its individual merits before
going out in the public domain. He observed that while he would never support

the non-performing actors but the NHAI would have to be careful and sure before
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taking any such action. It had become all the more important in the present context
when the Government had recently approved the most ambitious Bharatamala
Pariyojana only recently and competent construction agencies/ Concessionaires

would have to be taken along in implementation of the ambitious programme.
7.  Keeping in view the above discussions, it was decided as under:—

(i) The NHAI should review these cases and undertake detailed, examination
of each case on its own merits, examine the same from legal sustainability,
if required, and it should keep any further action on its show cause notices

in abeyance till they complete the review process;

(i) In cases where the Termination of projects and the consequent debarring
of any of the Construction agencies had been stayed in any pending
Arbitration proceedings or by any Court orders, the decision in such cases
should be taken only after completion of the legal proceedings, unless the
adjudicating body/Court had refused to intervene or decline any interim

relief on the Termination orders;

(i) In cases where the NHAI does not receive any representation in response
to its show cause notice, the cases be decided as per law after following

the due process.
The meeting concluded with a vote of thanks to the Chair.
Expressway construction between Delhi and Jaipur

257. SHRIHARSHVARDHAN SINGH DUNGARPUR: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a)  whether Government have received any proposal for construction of the
expressway between Delhi and Jaipur, from Rajasthan Government for the years 2011,
2012 and 2013;

(b) if so, action taken on the proposal; and
(¢)  if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) to (c) Earlier, Delhi-Jaipur
Expressway was approved by Government of India under NHDP Phase-VI for which the
alignment was approved by Government of Rajasthan and Government of Haryana in

2012 and 2013 respectively. Recently, Cabinet Committee on Economic Affairs has
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approved Bharatmala Pariyojana Programme Phase-I under which Delhi-Jaipur Expressway
is envisaged to be developed. Feasibility of Delhi-Jaipur Expressway has been

commenced.
Concessions regarding widths of NHs

258.  SHRI K. K. RAGESH: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(@)  whether Government is considering any concessions regarding the minimum
width of National Highways to States having high density of population of difficult

terrains; and
(b)  if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) and (b) As per Indian Roads
Congress (IRC) codes/guidelines, generally 60 m Right of Way (RoW) is acquired for
development of National Highways (NHs). However, considering the land constrains
in some of the States the Right of Way (RoW) requirements has been reduced to
45 m.

Steps taken to expedite road projects

259.  SHRI A. K. SELVARAJ: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a)  whether Government has undertaken a series of measures to decentralize

work;

(b)  whether it is a fact that Government had resolved issues that were stalling

about 80 projects;

(¢)  whether it is also a fact that only a handful of projects are stuck as of now;

and
(d)  if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) Yes Sir. Ministry has taken

several steps to decentralize work, the following orders have been issued:—

- No. H-39011/30/2015-PP (Pt.) dated 12.05.2017 regarding Delegation of
Powers to Chief Engineer-Regional Officer (CE-RO) at MoRTH Regional
Offices.
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- No. NHAI/Policy Guidelines/Delegation of Power/2017 No. 18.24/2017 dated
21.08.2017 regarding Delegation of Power in Implementation of the Projects.

- No. 1-26011/3/2001 (12)-P&M (Pt.) dated 22.02.2016 regarding Delegation of
powers for Administrative/Financial Approval Periodic Renewal/Improvement
of Riding Quality Programme (PR/IRQP) under Maintenance and Repair
(M&R) of NHs (Non-Plan) - First Phase.

- NH-18011/1/2012-P&M (Pt. II) dated 11.03.2016 regarding Procedure for
Processing of Cases of Utility Shifting.

- No. RW/NH-24035/4/2008-P&M/PIC-EAP dated 31.03.2016 regarding
Guidelines regarding procedures to be adopted for invitation of tenders and
qualification of contractors for execution of Road and Bridge Works on
National Highways and Centrally Financed Schemes-Modification in
Procedures. Delegation of power across various levels is also part of the
Cabinet approved Bharatmala Pariyojana (BMP) Phase - I for development/
upgradation of 34,800 km. of National Highways (NHs) with an outlay of
¥ 5,35,000 crore over a five year period i.e. from 2017-18 to 2021-22. The
Cabinet approved the proposal on 24.10.2017. For EPC projects, NHAI Board
(Authority) has been authorized to appraise and approve the projects
irrespective of cost. For all BOT (Toll) projects of NHAI where no grant is
required to be given to concessionaires, the Authority has been authorized
to appraise and approve the projects irrespective of cost. NHAI Projects
under Hybrid Annuity and BOT (Annuity) modes with cost (TPC excluding
Land Cost) up to ¥ 2000 crore are to be appraised and approved by Ministry
and Hon'ble Minister RTH respectively.

(b) to (d) Yes Sir. MoRTH has taking proactive steps to identify bottlenecks in
awarded but stalled NH projects, through appropriate policy interventions like One
Time Fund infusion to revive languishing projects, rationalized compensation to
concessionaires for delays not attributable to concessionaires and premium rescheduling
for financially stressed projects. 73 NH projects with aggregate length of around 8,310
km. involving estimated capital investment of around ¥ 1,00,000 crores were stalled. As
a result of above interventions, all these projects have been effectively put back on

track.
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Investment on highways

260. SHRI A. K. SELVARAJ: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(@)  whether it is a fact that the National Highways Authority of India (NHAI)
will require at least ¥ 15 lakh crore to build and upgrade about 45,000 km. of highways

in the next 5 to 10 years;
(b)  if so, the details thereof;

(¢)  whether it is also a fact that NHAI has maintained that undertaking this

amount of work can be completed easily in 10 years without any financial hassle; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) and (b) No Sir. The Cabinet has
accorded approval to the investment proposal for the umbrella highway sector programme
Bharatmala Pariyojana (BMP) Phase I on 24.10.2017 for development/upgradation of
34,800 km. of National Highways (NHs) with an outlay of ¥5,35,000 crore for over a five
year period i.e. from 2017-18 to 2021-22.

In addition, 48,877 kms. of projects under other ongoing schemes like NH(O),
Special Accelerated Road Development Programme in North East (SARDP-NE), Externally
Aided Projects (EAP) and Roads Projects in Left Wing Extremism Affected Areas (LWE)
are also to be implemented during the same period. This has an approved additional
outlay of %1,57,324 crore.

Therefore, including Bharatmala Pariyojana Phase-1, 83,677 kms. of highway sector
projects are proposed to be implemented with an overall cost of ¥6,92,324 crore over

a five year period.
(c) and (d) Question do not arise.
Road connectivity for inter-linking ports

261. SHRIANUBHAV MOHANTY: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a)  the number of ports in the State of Odisha which are active and operational,

(b)  whether there is any proposal to provide road connectivity to inter-link all

the ports;
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(¢)  whether providing road connectivity to the ports would increase its

commercial viability; and

(d)  if so, by when Government proposes to consider and execute the proposal

of inter-linking the ports in the State of Odisha?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) Sir, there is one major port in
Odisha which is active and operational and 13 non-major ports which are under the

administrative control of State Government of Odisha.

(b) to (d) Yes, Sir. Under Bharatmala Pariyojana (BMP) Phase I, around 2000 kms.
have been identified under coastal and Port connectivity along the coast of India to

boost both Tourism, Trade and Port led industrial development.
Expansion of Vijayawada Bypass Highway

262.  SHRIT. G. VENKATESH: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a)  whether Government is aware that expansion and construction work of
Vijayawada Bypass Highway has stopped as the contractor "Gammon India" is not

evincing any interest in its construction and expansion and it is in a stalled position;
(b)  if so, the details thereof;

(¢)  whether Government has brought the matter to the knowledge of the
Ministry and requested to expedite the work by adopting suitable action plan, if so,

the details thereof; and

(d)  the steps taken by Government to complete the expansion and construction

of Vijayawada Bypass Highway in the scheduled time and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) to (d) The work of 6-laning of
Vijayawada-Gundugolanu section of NH-5 including 4-lane Vijayawada Bypass has
been terminated on 26-08-2016. The termination of the project has been disputed by the
Concessionaire and the matter has been referred to Conciliation Committee under
provisions of the Concession Agreement. It has now been decided to split the project
into four packages, to be implemented on Engineering, Procurement and Construction
(EPC) Mode. Updation of the DPR for Package-I and Il has commenced and feasibility
study of Package-III and IV is at bidding stage.
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Connectivity of districts through Bharatmala project

263. SHRIMATI VIJILA SATHYANANTH: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a)  whether it is a fact that the Bharatmala project will connect 550 districts

to National Highways;

(b)  whether presently only about 300 districts in the country are connected

to National Highways;

(¢)  whether it is also a fact that 70 to 80 per cent freight will move on National

Highways against 40 per cent freight at present due to Bharatmala; and

(d)  whether it is also a fact that Government will roll out most of the projects

announced under Bharatmala by December, 20187

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAY'S (SHRI MANSUKH L. MANDAVIYA): (a) and (b) Yes Sir. On implementation,
Bharatmala Pariyojana shall connect 550 Districts in the country through NH linkages.
Currently, around 300 Districts have NH linkages.

(c) Yes Sir. The six components of the approved Bharatmala Pariyojana
Phase -I which includes Economic corridors, Inter-corridor and Feeder Roads, National
Corridors Efficiency Improvement, Borders and International Connectivity Roads, Coastal
and Port Connectivity Roads and Expressways, along with Balance Works of National

Highways Development Projects (NHDP) would help to carry 80% of our freight traffic.

(d)  Projects under Bharatmala Pariyojana (BMP) Phase I shall be implemented
in a phased manner over a five year period i.e. from 2017-18 to 2021-22. All efforts shall
be made to ensure that award of all projects under Phase-1 of Bharatmala Pariyojana

is completed in next two years.
Cancellation of road project in Vijayawada

264. SHRI V. VIJAYASAI REDDY: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a)  whether it is a fact that NHAI has cancelled the contract to construct Outer
Right Road to Vijayawada in Andhra Pradesh with Gammon India Ltd.;

(b)  whether NHAI has invoked any penal provisions for failure to execute

contracts;
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(¢)  if so, the details thereof;

(d)  how much time NHAI will take to prepare fresh DPR and complete the

entire project; and

()  whether the new contract would be on Build Operate and Transfer (BOT)

or Engineering Procurement Construction (EPC) basis?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) to (e) The work of 6-laning of
Vijayawada-Gundugolanu section of NH-5 including 4-lane Vijayawada Bypass has
been terminated on 26-08-2016. The termination of the project has been disputed by the
Concessionaire and the matter has been referred to Conciliation Committee under
provisions of the Concession Agreement. It has now been decided to split the project
into four packages, to be implemented on Engineering, Procurement and Construction
(EPC) Mode. Updation of the DPR for Package-I and II has commenced and feasibility
study of Package-III and IV is at bidding stage.

Installation of GPS in public vehicles

1265. CH. SUKHRAM SINGH YADAV:
SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYA VERMA:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a)  whether it is a fact that despite it being mandatory to install Global
Positioning System (GPS) in public vehicles, the system is not functioning in most

public vehicles;

(b) if so, the steps being taken by the Ministry to ensure GPS in public

vehicles and the reasons for non-functioning of the GPS system in public vehicles; and
(¢)  the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) to (c) No, Sir. At present,
installation of Global Positioning System is not mandatory. Ministry of Road Transport
and Highways has issued notification vide G.S.R 1095(E) dated 28.11.2016 mandating
the provision of a vehicle location device and one or more emergency buttons w.e.f.

April 1st, 2018 in public service vehicles except two-wheelers, E-rickshaw, three wheelers

TOriginal notice of the question was received in Hindi.
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and any transport vehicles for which no permit is required under the Motor Vehicle Act,
1988.

Construction of roads for connectivity

266. SHRI DEREK O'BRIEN: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a)  the total length of roads identified for connectivity in the 34 affected

districts in the country;

(b)  length of road awarded by the Ministry so far and how many kms. of road

are constructed;

(¢)  the expected date of completion of the total length of roads as identified

for connectivity, if so, the details thereof; and

(d)  the funds allocated by the Ministry for the development of roads in Left
Wing Extremism (LWE) affected areas since the initiation of the scheme, if so, the

details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) and (b) The total length of roads
sanctioned under Road Requirement Plan for development of roads in Left Wing
Extremism affected areas in 34 districts is 5422 km. The total length awarded and
constructed so far is 5419 km. and 4486 km. respectively.

(c) The expected date of completion of the total length of road is March, 2020.

(d)  The total expenditure incurred since the inception under the scheme upto
31.03.2017 is ¥ 6210 crore. During the current Financial Year 2017-18, an allocation of

% 700 crore is made.
Empowering State Governments for road projects

267.  SHRIN. GOKULAKRISHNAN: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a)  whether it is a fact that Government has empowered the States to apprise

it of projects worth upto I100 crore and invite tenders;

(b)  whether it is also a fact that earlier all such projects used to come under

the Central Government, resulting in delays; and
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(¢)  if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) to (¢) Yes, Sir. Ministry has
empowered State Governments to invite bids for projects upto ¥ 100 crores for execution
of Road and Bridge works on National Highways vide order no. H-39011/030/2015-
P&P(Pt.) dated 12.05.2017.

Bypass in Almora city

268. SHRI MAHENDRA SINGH MAHRA: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a)  whether Government is aware that many residential and commercial buildings

are coming in the way of bypass road to be constructed in Almora city of Uttarakhand;

(b)  if so, whether the local public representatives have been given an option

for construction thereof somewhere else;
(¢)  if so, whether the same has been accorded approval by Government; and

(d)  if so, by when and if not, time by which the approval thereof is likely be

accorded?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) There is no proposal for
constructing Almora bypass by the Ministry.

(b) to (d) Question do not arise.
Pending projects under PMGSY

1269. SHRI MOTILAL VORA: Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(a)  whether Government is aware that there are around 90,000 roads under the
Pradhan Mantri Gram Sadak Yojana (PMGSY) which have not been constructed, though

the total payment related to their construction work has been made to the contractors;
(b)  if so, the details thereof;

(¢c)  the details of the officers found guilty for this and the action taken against

them;

TOriginal notice of the question was received in Hindi.
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(d)  the steps taken for refund of payment from the contractors; and
(e)  the steps taken to check recurrence of such incident in future?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) No, Sir.

(b) to (e) 'Rural Roads' is a State subject and Pradhan Mantri Gram Sadak Yojana
(PMGSY) is a one-time special intervention to provide rural connectivity, by way of a
single all-weather road, to the eligible unconnected habitations in the core network.
PMGSY is executed through State Rural Roads Development Agency (SRRDA) at State
level and Programme Implementation Units (PIUs) at district levels and timely completion
of PMGSY roads is the responsibility of the respective State Government. The PMGSY
is an extremely well-structured programme. A three-tier Quality Control mechanism viz.
Project Inspection Unit (PIU), State Quality Monitors (SQM) and National Quality
Monitors (NQM) is envisaged under the PMGSY for ensuring construction of quality
road works and durability of road assets under PMGSY. For effective monitoring of road
works constructed under Pradhan Mantri Gram Sadak Yojana (PMGSY), an On-line
Management, Monitoring and Accounting System (OMMAS) (www.omms.nic.in) has
also been developed. Further, the Government has decided to use geo- informatics
using satellite imagery, on a real time basis, to verify the progress of implementation

of PMGSY as reported electronically by the States.
Development of new highways in Telangana

270. SHRI DHARMAPURI SRINIVAS: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a)  whether it is a fact that Government has considered to sanction more
National Highways in the State of Telangana under Pradhan Mantri Gram Sadak Yojana
(PMGSY), if so, the details thereof; and

(b)  the quantum of funds allocated and sanctioned under this project, the

details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAYV): (a) The Pradhan Mantri Gram Sadak Yojana (PMGSY)
covers only the Rural Roads i.e., 'Other District Roads' (ODR) and 'Village Roads' (VR).
Major District Roads (MDR), State Highways (SH) and National Highways (NH) are not

covered under PMGSY, even if they happen to be in rural areas.
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(b) The details of funds released to Telangana during the last 3 years and current

year under PMGSY is as under:—

Year Funds released (% in crore)
2014-15 0.8550
2015-16 273.73
2016-17 146.0255
2017-18 (till January, 2018) 99.21625
ToraL 519.82675

Status of road projects under PMGSY

271.  DR.T. SUBBARAMI REDDY: Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(a)  the number of road projects under Pradhan Mantri Gram Sadak Yojana
(PMGSY) pending for more than three years, State-wise along with road length for each

projects;

(b)  the reasons for delay such as problem in land acquisition, release of funds;

and

(¢)  the efforts made to complete the projects as early as possible, including

overseeing and monitoring by the Ministry?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) 'Rural Roads' is a State subject and Pradhan Mantri
Gram Sadak Yojana (PMGSY) is a one-time special intervention of Government of India
to provide rural connectivity, by way of a single all-weather road, to the eligible
unconnected habitations in the core network. PMGSY is executed through State Rural
Roads Development Agencies (SRRDAs) at State level and Programme Implementation
Unit (PIU) at district levels and timely completion of PMGSY roads is the responsibility
of the respective State Government. The State-wise details of ongoing road projects,

which are more than 3 years old under PMGSY are given in the Statement (See below).
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(b) and (c) Reasons for the delay in the implementation of PMGSY in some of the

States as reported by them, inter alia, include:—
0] Inadequate execution and contracting capacity;

(i)  Difficult terrain particularly in Hill States and North-Eastern States;

shorter working season;
(i)  Scarcity of the construction materials.

The Ministry of Rural Development has taken a number of initiatives to meet the
above challenges faced by the States. The Ministry has engaged Central Public Sector
Undertakings (CPSUs) in some of the States to augment execution capacity of the
States. The Ministry has also conducted number of Contractor's Outreach Programmes
in the States to attract the Contractors in the implementation of the Programme. Further,
in order to encourage locally available materials and use of green technologies, guidelines
were issued by the Ministry, wherein the State Governments are required to propose
minimum 15% of total length of annual proposals under New technologies such as
Cement stabilization, Lime stabilization, Cold mix, Waste plastics, Cell filled concrete,
Paneled cement concrete pavement, Fly ash etc. The Ministry is also in constant touch
with the State Governments and other stakeholders to address the security concerns

for smooth implementation of PMGSY.

The Government of India has taken a decision to accelerate execution of PMGSY
to substantially complete the habitation connectivity as per the Core Network of
PMGSY by March, 2019. The progress of implementation of rural roads under Pradhan
Mantri Gram Sadak Yojana (PMGSY) is regularly reviewed by way of Regional Review
Meetings (RRMs), Performance Review Committee (PRC) Meetings, Pre-Empowered/
Empowered Committee Meetings with the States. At District level, the District
Development Coordination and Monitoring Committee (Disha) headed by a Member of
Parliament (LS) monitors the implementation of various schemes of Government of India
including PMGSY. In addition to this, special review meetings are also held by Secretary/
Additional Secretary, Ministry of Rural Development with Chief Secretaries of the

States.
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Statement

State-wise details of ongoing projects, which are more than
three years old under PMGSY

S1. No. State Ongoing Road Works Ongoing
Bridge
Works
No. Length No.
(in Km.)
1 2 3 4 5
L. Andhra Pradesh 145 425.36 97
2. Arunachal Pradesh 119 1,417.14 36
3. Assam 2,668 7,899.15 745
4. Bihar 2,303 4,960.87 419
5. Chhattisgarh 637 5,071.37 174
6. Goa 0 0.00 0
7. Guyjarat 5 1292 13
8. Haryana 1 7.82 0
9. Himachal Pradesh 658 3,550.14 48
10. Jammu and Kashmir 632 4,023.88 &4
11. Jharkhand 963 2,860.85 151
12. Karnataka 0 0.00 0
13. Kerala 149 55722 1
14. Madhya Pradesh 1,880 8,041.83 468
15. Maharashtra L2 16043 4
16. Manipur 263 292478 76

17. Meghalaya 6l 267.59 5
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1 2 3 4 5
18. Mizoram & 938.56 0
19. Nagaland 19 263.74 0
20. Odisha 3,768 13,102.45 205
21. Punjab 8 437.76 5
22. Rajasthan 512 3,679.14 RY)
23. Sikkim 218 1,183.74 37
24. Tamil Nadu 940 3,032.94 35
25. Telangana 169 379.95 127
26. Tripura 43 181.28 18
27. Uttar Pradesh 631 4,041.26 0
28. Uttarakhand 374 2,708.34 7
29. West Bengal 2,240 9,675.24 0
ToTaL 19,607 81,811.76 2,787

Source: OMMAS (On-line Management, Monitoring and Accounting System).

Implementation of PMGSY in Manipur

272. SHRI K. BHABANANDA SINGH: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a)  the details of roads along with their lengths constructed under Pradhan
Mantri Gram Sadak Yojana (PMGSY);

(b)  the amount sanctioned for each of those roads and the status of their

completion; and

(¢)  the details of roads being planned/approved/under consideration for the

ensuing years in the State?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) and (b) 'Rural Roads' is a State subject and Pradhan

Mantri Gram Sadak Yojana (PMGSY) is a one-time special intervention of Government
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of India to provide rural connectivity, by way of a single all-weather road, to the eligible
unconnected habitations in the core network. Since inception till January, 2018, the
State of Manipur has been sanctioned 1866 road works worth ¥ 4,124.32 crore under
PMGSY. The Ministry has released ¥ 1819.475 crore to Manipur under PMGSY till 2nd
February, 2018. The State has reported to have completed 1,299 road works by
constructing/upgrading 5,912.335 km. road length till January, 2018.

(¢)  The State of Manipur has already been sanctioned their full entitlement of
roads as per the Core Network under PMGSY. The State is now ready for transition to
PMGSY-IIL. The entitlement for PMGSY-II in the State is 325 Km. road length. As per
Programme Guidelines, the States are required to update the existing District Rural
Roads Plan (DRRP) and submit a copy to the Ministry after due approval of State Level
Standing Committee (SLSC) constituted in the State. The State of Manipur has
accordingly been advised to update the DRRP and to submit to the Ministry as per
the PMGSY-II guidelines.

Construction of roads under PMGSY in Karnataka

273.  SHRI K. RAHMAN KHAN: Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(a)  whether it is a fact that the roads in the rural areas in Karnataka are being
funded under the Pradhan Mantri Gram Sadak Yojana (PMGSY);

(b)  the total fund allocated for construction of the roads under this scheme

in the State of Karnataka; and

(¢c)  the details of the status of the projects under this scheme i.e., completed/
under progress and to be commenced, during the last three years, ending October 31,
2017?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) 'Rural Roads' is a State subject and Pradhan Mantri
Gram Sadak Yojana (PMGSY) is a one-time special intervention to provide rural
connectivity, by way of a single all-weather road, to the eligible unconnected habitations
in the core network. 'Village Roads' (VR) and Other District Roads' (ODR) in the rural
areas, which are part of the core network are sanctioned and funded for construction
of roads under PMGSY.

(b)  Since inception till December, 2017, the State of Karnataka has been
sanctioned road works measuring length 18,600.545 Km. worth ¥ 4370.51 crore under
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PMGSY, against which a sum of ¥3,632.45 crore has already been released to the State

for construction of road works.

(c) The details of the completion status of projects sanctioned under PMGSY
during the last three years and the current year ending 31st October, 2017 as reported

by the State is as follows:—

Road works completed Ongoing road works Road works
yet to be
awarded

Number Lengh (in Km.) Number  Length (in Km.)
403 2415.76 10 53.30 Nil

Release of funds under MGNREGA to Telangana

274. SHRI DHARMAPURI SRINIVAS: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a)  whether Government of Telangana has sought the assistance of Central

Government for release of pending funds under MGNREGA to the State of Telangana;
(b)  if so, the details thereof;

(c)  the details of the funds released so far and the quantum of pending funds

to be released; and

(d)  whether Government has taken any decision in this regard and if so, the

details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) to (d) The Ministry releases funds to the States on
the basis of agreed to Labour Budget (LB), opening balance, pending liabilities of the
previous year for the financial year, if any, and overall performance. The Ministry has
released < 240093.03 lakhs (as on 31.01.2018) to Telangana for liquidating the pending
liability of wage component and for running the programme during FY 2017-18. The
fund release to States/UTs for implementation of Mahatma Gandhi National Rural
Employment Guarantee Scheme (MGNREGS) is a continuous process and Central

Government is making funds available keeping in view the demand.
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Minimum days of wages under MGNREGA

275.  SHRI SANJAY RAUT: Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(a)  whether it is a fact that only 46 days of work is being provided per
employed household on an average over the last three years, against the promised 100

days of work under the legislation;

(b)  if so, the reasons for not ensuring 100 days employment as promised by

Government;

(¢)  whether it is also a fact that constant under-funding of MGNREGA, the
rural employment guarantee scheme, is leading to low employment generation on the

ground; and
(d) if so, the details thereof and Governments' response thereto?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) to (d) The Mahatma Gandhi National Rural
Employment Guarantee Act (MGNREGA), 2005 provide for the enhancement of livelihood
security of the households in rural areas of the country by providing at least one
hundred days of guaranteed wage employment in every financial year to every household
whose adult members volunteer to do unskilled manual work. The demand for work
itself is influenced by various factors such as rain-fall pattern, availability of alternative
and remunerative employment opportunities outside MGNREGA and prevailing unskilled

wage rates.

The Ministry has increased the budget provision for MGNREGS over the years.
During FY 2017-18, ¥ 55000 crore has been allocated for MGNREGS, which is highest
ever budget allocation since inception of the Programme. Further, fund release to
States/UTs is a continuous process and Central Government is committed in making
funds available keeping in view the demand for work. The Ministry releases funds to
the States based on the basis of the agreed to Labour Budget, opening balance,
pending liabilities of the previous year for the financial year, if any, and overall
performance. For timely release of funds, the Ministry has taken steps to streamline the
process of planning of realistic Labour Budget, timely release of funds, Ne-FMS etc.
It has issued guidelines on Labour Budget planning with three checklists to the States/
UTs to ensure that the documents prepared and submitted by the States/UTs are in

order.
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Delay in MGNREGA payments

276. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@)  whether Government is aware that there is an inordinate delay in payment

of MGNREGA wages, which is causing hardships to workers;
(b) if so, the details thereof, if not, the reasons therefor;

(¢)  whether any study has been conducted in this direction and if so, the

details thereof; and

(d)  the remedial measures being taken by Government to expedite the payments

to usher confidence among the workers under MGNREGA scheme?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) and (b) The Ministry along with the States/UTs has
been making concerted efforts for improving the timely payment of wages. States/UTs
have been advised to generate pay orders in time. This has resulted in considerable
improvement in the status of timely generation of pay order and leading to improvement
in actual time taken to credit wages in the workers account. During the current financial
year 2017-18 (as on 31.01.2018), 85.53% (as on 31.01.2018) pay orders have been
generated within 15 days. The delay in payment of wages are due to implementation
issues in the States which include inadequate staffing, non-timely recording and reporting
of attendance, measurement, data entry, generation of wage list, Fund Transfer Order

(FTO), Public Financial Management System and Banks/Post offices related issues etc.

(c) State Government of Rajasthan has recently commissioned a study titled
"End to End Analysis on Delay Payment under MGNREGA" through Rajasthan Grameen
Ajeevika Vikas Parishad (RAJEEVIKA). The study covered sample of 10 blocks in
Rajasthan and identified various reasons for delay in payments which included vacant
staff positions at block and Gram Panchayat level, frequent transfer of BDOs, lack of

adequate infrastructure at block level etc.

(d)  Efforts have been made by the Ministry to reduce the delay in payment
of wages to the MGNREGA workers viz., timely release of funds, payment through
National Electronic Fund Management System (NeFMS) for direct payment of wages
into workers account, issued guidelines for monitoring of timely payment and payment
of delay compensation, enabling appropriate provisions in NREGASoft to monitor

timely payment of wages and payment of delay compensation. The Ministry is in
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constant engagement with the State Governments/UTs through review meetings, video

conferences, Mid-Term Review, SMS based monitoring etc.
Delay in release of daily labour wages in MGNREGA

277. SHRIMATI RENUKA CHOWDHURY: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a)  the total daily wage labour dues pending under MGNREGA to be released

to Telangana and Andhra Pradesh as on date;
(b)  the reasons for delay in release of labour wage dues; and

(¢)  the steps taken by Government for early release of pending daily wage
labour dues under MGNREGA?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) and (b) The Ministry along with the States/UTs has
been making concerted efforts for improving the timely payment of wages. States/UTs
have been advised to generate pay orders in time. This has resulted in considerable
improvement in the status of timely generation of pay order and leading to improvement
in actual time taken to credit wages in the workers account. During the current financial
year 85.75% and 87.91% payments have been generated within 15 days in respect of
Telangana and Andhra Pradesh (as on 01.02.2018) respectively. The delay in payment
of wages is due to implementation issues in the States which include inadequate
staffing, non-timely recording and reporting of attendance, measurement, data entry,
generation of wage list, Fund Transfer Order (FTO), Public Financial Management

System and Banks/Post offices related issues etc.

(¢)  Efforts have been made by the Ministry to reduce the delay in payment
of wages to the MGNREGA workers viz., timely release of funds, payment through
National Electronic Fund Management System (NeFMS) for direct payment of wages
into workers accounts, issuance of guidelines for monitoring of timely payment and
payment of delay compensation, enabling appropriate provisions in NREGASoft to
monitor timely payment of wages and payment of delay compensation. The Ministry
is in constant engagement with the State Governments/UTs through review meetings,

video conferences, Mid-Term Review, SMS based monitoring etc.
Geo-tagging of assets of MGNREGA

278.  SHRI C. M. RAMESH: Will the Minister of RURAL DEVELOPMENT be

pleased to state:
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(a)  the details of assets created under MGNREGA in the last three years,

year-wise and State-wise;

(b)  whether it is a fact that Government has decided to Geo-tag each asset so
created with the help of Indian Space Research Organisation (ISRO) and National
Remote Sensing Agency (NRSA); and

(c) if so, how many assets have so far been Geo-tagged out of the assets so

far created during the last three years, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) State/UT-wise details of assets created under Mahatma
Gandhi National Rural Employment Guarantee Scheme (MGNREGS) during the last three

years are given in the Statement-1 (See below).

(b)  The Memorandum of Understanding (MoU) was signed on 24.06.2016
between the Ministry of Rural Development and Indian Space Research Organisation
(ISRO), Department of Space for Geo-tagging the assets under the MGNREGS in each
Gram Panchayat. The MoU addresses specific components of geo-tagging the assets

and creation of data base for online recording and monitoring.

(c) State/UT-wise details of assets geo-tagged against the asset created during

the last three years are given in the Statement-II.
Statement-1

Assets created under MGNREGS

SI. No. State/UT 2014-15 2015-16 2016-17
1. Andhra Pradesh 585,062 440,282 1,352,823
2. Arunachal Pradesh 902 2,276 4,768
3. Assam 19,538 16,013 20,263
4. Bihar 115,037 109,388 72,662
S. Chhattisgarh 81,605 71915 212,242
6. Goa 449 384 348
7. Gujarat 58,622 48,291 105,042

8. Haryana 13,570 7,716 9,668
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SI. No. State/UT 2014-15 2015-16 2016-17
9. Himachal Pradesh 43,304 48,624 64,302
10. Jammu and Kashmir 40,424 87,728 60,374
11. Jharkhand 62,713 71,256 220,449
12. Karnataka 419,131 321,330 348,193
13. Kerala 184,035 196,887 262,499
14. Madhya Pradesh 394,539 230,397 323,381
15. Maharashtra 161,784 110,535 160,106
16. Manipur 4,675 8,779 9,397
17. Meghalaya 7,034 9,555 14,897
18. Mizoram 6,803 7,682 7439
19. Nagaland 4977 13,759 13,721
20. Odisha 48,740 125,341 254,977
21. Punjab 8,903 13,624 19,532
22. Rajasthan 191,860 91,492 178,858
23, Sikkim 2,031 3,093 2,525
24. Tamil Nadu 356,173 388,311 287,185
25. Telangana 208,753 267,266 1,266,211
26. Tripura 111,366 140,819 94,295
27. Uttar Pradesh 443971 470,848 515,823
28. Uttarakhand 25,786 38,466 70,404
29. West Bengal 209,601 344,050 541,076
30. Andaman and Nicobar Islands 323 174 354
31. Puducherry 238 467 519

TotaL 3,812,009 3,686,748 6,494,333




Statement-11

State/UT-wise details of assets geo-tagged against the asset created during the last three years

SI. No. State/UT 2014-15 2015-16 2016-17
Total Geo- Geo- Total Geo- Geo- Total Geo- Geo-
Assets tags tags Assets tags tags Assets tags tags
Created (%) Created (%) Created (%)
1 2 3 4 5 6 7 8 9 10 11
1. Andhra Pradesh 585,062 392,891 67.15 440,282 324,337 73.67 1,352,823 914,988 67.64
2. Arunachal Pradesh 902 492 54.55 2,276 1,279 56.20 4,768 2,167 4545
3. Assam 19,538 15,790 80.82 16,013 13,125 81.96 20,263 12,350 60.95
4. Bihar 115,037 103,558 90.02 109,388 106,303 97.18 72,662 57,247 78.79
5. Chhattisgarh 81,605 79,814 97.81 71915 71915 100.00 212,242 212,242 100.00
6. Goa 449 64 14.25 384 61 15.89 348 212 60.92
7. Gujarat 58,622 45213 77.13 48,291 43,170 89.40 105,042 87,286 83.10
8 Haryana 13,570 12,404 9141 7,716 7,716 100.00 9,668 7,169 74.15
9. Himachal Pradesh 43,304 31478 72.69 48,624 36,630 75.33 64,302 55,692 86.61
10. Jammu and Kashmir 40424 25,836 63.91 87,728 62,755 71.53 60,374 33,357 55.25
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1 2 3 4 5 6 7 8 9 10 11

11. Jharkhand 62,713 51,750 82.52 71,256 61,401 86.17 220,449 186,637 84.66
12. Karnataka 419,131 348,694 83.19 321,330 292,847 91.14 348,193 278,850 80.08
13. Kerala 184,035 152,677 82.96 196,887 181,579 9222 262,499 207,966 7923
14. Madhya Pradesh 394,539 326,056 82.64 230,397 220,786 95.83 323,381 235,084 72.70
15. Mabharashtra 161,784 141,913 87.72 110,535 102,250 92.50 160,106 100,583 62.82
16. Manipur 4,675 3,082 6593 8,779 4,590 52.28 9,397 6,168 65.64
17. Meghalaya 7,034 6,024 85.64 9,555 8,050 84.25 14,897 6,371 4277
18. Mizoram 6,863 4918 71.66 7,682 6,130 79.80 7,439 4,744 63.77
19. Nagaland 4977 847 17.02 13,759 6,215 45.17 13,721 4,134 30.13
20. Odisha 48,740 48,740 100.00 125,341 125,341 100.00 254977 216,545 84.93
21. Punjab 8,903 8,068 9736 13,624 13,624 100.00 19,532 13,167 6741
22. Rajasthan 191,860 176,547 92.02 91,492 91,293 99.78 178,858 125,900 70.39
23. Sikkim 2,031 2,161 100.00 3.093 3,093 100.00 2,525 2,336 92.51
24. Tamil Nadu 356,173 311,013 8732 388311 388311 100.00 287,185 235471 81.99
25. Telangana 208,753 180,625 86.53 267,266 214,449 80.24 1,266,211 1,056,250 8342
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26. Tripura 111,366 75,198 67.52 140,819 116,193 8251 94,295 75,635 80.21

27. Uttar Pradesh 443,971 418,141 94.18 470,348 470,848 100.00 515,823 330,662 64.10

28. Uttarakhand 25,786 25,786 100.00 38,466 38,466 100.00 70,404 59,640 84.71

29. West Bengal 209,601 182,605 87.12 344,050 344,050 100.00 541,076 374,363 69.19

30. Andaman and 323 195 60.37 174 &2 4713 354 130 36.72
Nicobar Islands

31. Puducherry 238 238 100.00 467 467 100.00 519 475 91.52
TotaL 3,812,009 3,173,418 8325 3,086,748 3,357,356 91.06 6,494,333 49,03,821 7551
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Minimum Wages under MGNREGA

279.  SHRI NARAYAN LAL PANCHARIYA: Will the Minister of RURAL

DEVELOPMENT be pleased to state:

(a)  whether Government has undertaken any study to ascertain the differences
between the wages under MGNREGA and the minimum wages in different States, if so,

the details thereof and if not, the reasons therefor;

(b)  the details regarding States where MGNREGA wages are substantially

lower than the relevant minimum wages;

(¢)  the relevant figures for the State of Rajasthan;

(d)  whether Government has taken any steps to rationalise the MGNREGA

wages Vis-a-vis minimum wages; and

(e) if so, details thereof, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) to (¢) The Ministry had constituted a Committee in
the year 2017 to look into the difference between wages under MGNREGA and State
Minimum Wages. The Committee compared both the wages for FY 2016-17. There were
17 States/UTs where MGNREGA wages were less than the State Minimum Wages in

FY 2016-17, is given in the Statement (See below).

(d) and (e) The Wage Committee established by the Ministry looked into the issue
of parity between Minimum wages and MGNREGA wages, Schedule of Rates (SoR)
and appropriate index for revising MGNREGA wages. The Committee recommended that
there were no compelling reasons to align MGNREGA and State Minimum wages. It also
recommended using Consumer Price Index-Rural (CPI-R) for revising MGNREGA wages

every year.
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Difference between wages under MGNREGA and State Minimum Wages

S1. No. State FY 2016-17
MGNREGA State
Wages Minimum Wages
for Agricultural
Labour

1 2 3 4

1. Karnataka 224 288.66

2. Punjab 218 27713

3. Andaman and Nicobar Islands 243 293

4. Jharkhand 167 212

5. West Bengal 176 216

6. Haryana 259 292.31

7. Mizoram 188 220

8. Uttarakhand 174 204

9. Sikkim 172 200

10. Andhra Pradesh 194 218

11 Telangana 194 218

12. Madhya Pradesh 167 187

13. Daman and Diu 192 209.8

14. Rajasthan 181 197

15. Bihar 167 177

16. Himachal Pradesh 170 180

17. Meghalaya 169 170
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Start-up Rural Entrepreneurship Programme

1280. SHRI PRABHAT JHA: Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(a)  whether Government is implementing the Start-up Rural Entrepreneurship
programme to provide new non-agricultural livelihood to the artisans and weavers in
order to strengthen their livelihood;

(b)  whether any annual target has been fixed to support the entrepreneurs by
providing them training under the said programme;

(¢)  if so, the details of target fixed along with the achievements made in this
regard; and

(d)  whether opportunities of employment in the rural arcas has increased
through the said programme?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) Government is implementing the Start-up Village
Entrepreneurship Programme (SVEP) with the objective of helping the rural poor including
artisans and weavers to set up enterprises at the village level in non-agricultural

sectors.

(b)  The States have to prepare a Detailed Project Reports (DPR) for the
identified blocks under Start-up Village Entreprencurship Programme (SVEP) after the
approval of Annual Action Plan (AAP) by the Ministry. The Detailed Project Reports
(DPRs) provides the number of enterprises to be supported over a 4-year duration
which is further broken down to annual targets.

(¢)  The cumulative target for enterprise formation till 31st March, 2018 for the
approved projects is 25,392. The total number of enterprises formed as on 31st December
is 11,801.

(d) It is estimated that Start-up Village Entrepreneurship Programme (SVEP)
has generated employment opportunities for 24,509 persons as on 31st December, 2017.

Construction of roads under PMGSY in the country

1281. DR. SATYANARAYAN JATIYA: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@)  details of the villages connected to the roads till December, 2017, per

kilometer expenditure incurred thereon and the time-bound action plan for the construction

TOriginal notice of the question was received in Hindi.
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of roads for connecting remaining villages under the Pradhan Mantri Gram Sadak
Yojana (PMGSY), State-wise; and

(b)  the details of method of construction, maintenance and repair of constructed

roads and implementing agency, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) Under Pradhan Mantri Gram Sadak Yojana (PMGSY),
the unit of Programme is a Habitation and not a Revenue village. Since inception till
31st December, 2017, a total of 5,26,911.83 Km. road length has been constructed
incurring an expenditure of ¥ 1,72,145.46 crore under PMGSY. The State-wise details of
road length completed and per kilometer expenditure incurred thereon is given in the

Statement (See below).

The number of eligible unconnected habitations as per the Core Network under
PMGSY is 1,78,184, out of which 1, 30,974 habitations have been connected till 31st
December, 2017. The States have further reported that about 14,620 habitations, which
are part of the original core network of PMGSY, have also been connected through
State Sponsored Schemes, bringing the total connectivity to 1,45,594. The Government
of India has taken a decision to accelerate execution of all-weather road connectivity
to eligible habitations, for substantial completion of the habitation connectivity as per
the Core Network of PMGSY by March, 2019.

(b)  In India, Indian Roads Congress (IRC), an autonomous body of Ministry
of Road, Transport and Highways (MoRTH), prescribes the standards for construction
of roads including PMGSY roads. PMGSY is executed through State Rural Roads
Development Agencies (SRRDA) at State level and Programme Implementation Units
(PIU) at district levels and timely completion of PMGSY roads is the responsibility of
the respective State Government. PMGSY roads are constructed by the State
Governments with a design life for at least 10 years. As per PMGSY guidelines,
maintenance of roads constructed under the programme is the responsibility of the
State Governments and all road works are covered by initial five year maintenance
contracts to be entered into along with the construction contract, with the same
contractor, as per the Standard Bidding Document. Maintenance funds to service the
contract are required to be budgeted by the State Governments and placed at the
disposal of the State Rural Roads Development Agencies (SRRDAs) in a separate
maintenance account. On expiry of this 5 year post construction maintenance, PMGSY
roads are required to be placed under Zonal maintenance contracts consisting of 5 year

maintenance including renewal as per cycle, from time to time.
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Statement
Details of Physical and Financial progress under PMGSY

S1. No. State Name Status of works  Average
Eligible Habita- Length  Expen per km.

Habita- tions  of road diture  expen-
tions conne-  works ® in diture
cted comp- crore) (R in
upto Dec. leted crore)

2017 (km.)
1 2 3 4 5 6 7

L. Andhra Pradesh 4819 1107 13,848.825  3,439.00 025
2. Arunachal Pradesh 931 368 6,031.967 2,859.96 047
3. Assam 12205 9387 16,645.658  9,605.89 0.58
4. Bihar 24804 21182 44.885.759 21,273.65 047
5. Chhattisgarh 10763 8788 27405775 8230.76 030
6. Goa 20 2 155330 0.00 0.00
7. Gujarat 3387 3021 12,531.578  3,482.01 0.28
8. Haryana 1 1 5,572.349  2,193.50 0.39
o. Himachal Pradesh 3725 2143 13,312.865  2,919.88 022
10. Jammu and Kashmir 3892 1480 8,017.820  3,940.98 0.49
11. Jharkhand 11613 7821 17,253.594  5,964.20 035
12. Karnataka 1766 296 18,541.148  4,743.95 0.26
13. Kerala 435 380 2973489  1,514.37 051
14. Madhya Pradesh 21168 15891 68,820.258 19,910.34 0.29
15. Maharashtra 2159 1282 25747480  7,801.28 030
16. Manipur 1023 472 5,867.685  1,687.61 0.29
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1 2 3 4 5 6 7
17. Meghalaya 793 243 1,620.231 718.71 0.44
18. Mizoram 246 157 2,665.417 878.05 033
19. Nagaland 191 A 3,483.370 658.75 0.19
20. Odisha 22211 13422 43,176.580 18,628.21 043
21. Punjab 41 390 7,813.390  2,803.36 0.36
22. Rajasthan 16801 13734 63,459.701 11,816.78 0.19
23. Sikkim 366 283 3411613  1,15594 0.34
24. Tamil Nadu 2203 1979 14,699.552  3,564.59 0.24
25. Tripura 1731 617 4,002.034  2,528.11 0.63
26. Uttar Pradesh 13984 1787 52,213.674 14,564.96 0.28
27. Uttarakhand 2684 11228 8,541.743  3,105.63 0.36
28. West Bengal 13822 1011 24,173.656  9,745.27 0.40
29. Telangana 12408 10,039.288  2,409.71 0.24

TotaL 178184 130974 526,911.83 172,145.46 033

Cancellation of fake MGNREGA job cards

282.  SHRI KAPIL SIBAL: Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(a)  whether it is a fact that Government has cancelled 93 lakh MGNREGA job

cards, if so, the details thercof along with reasons therefor, State/UT-wise;

(b)  whether it is also a fact that there are fake MGNREGA job cards, if so,
details thereof along with the details regarding action taken by Government, State/

UT-wise; and

(¢)  whether names of some beneficiaries have been removed from MGNREGA,

if so, the details thereof and reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) and (b) After due verification, States/UTs have
deleted job cards registered under the Mahatma Gandhi National Rural Employment
Guarantee Scheme (MGNREGS) during the last and current financial years (upto December
2017). The reasons are fake identity, misappropriation, wrong allocation and deceased.
State/ UT-wise details are given in the Statement (See below). The number of Job Cards
deleted for reason 'Fake Job Card' during the FY 2016-17 and FY 2017-18 (upto December,

2017) is given as under:

Reason for deletion Number of Job Cards deleted = Number of Job Cards
of Job Cards in FY-2016-17 deleted in
FY-2017-18 (upto
December, 2017)

Fake Job Card 4,62,275 4,14,336

(c)  There is a provision to remove name of a beneficiary from a job card who
are fake or duplicate, expired, shifted to new family, not willing to work or other reasons.
Around 97 lakh such workers were deleted from job card in FY 2016-17 and 43.63 lakh
workers have been deleted in FY 2017-18 (so far).

Statement

State/UT-wise deletion of Job Cards in FY 2016-17 and 2017-18
as on (19th Dec. 17)

SI. No. States/UTs FY 2016-17 FY 2017-18
1. Andaman and Nicobar Islands 13263 808
2. Andhra Pradesh 237866 57389
3. Arunachal Pradesh 7083 9139
4. Assam 730728 171904
5. Bihar 161047 182349
6. Chhattisgarh 488966 176146
7. Goa 2 35

8. Gujarat 372866 130238
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SI. No. States/UTs FY 2016-17 FY 2017-18
O. Haryana 30827 18173
10. Himachal Pradesh 39509 9912
11 Jammu and Kashmir 146622 105239
12. Jharkhand 152137 363384
13. Karnataka 717307 219327
14. Kerala 57262 10625
15. Lakshadweep 128 149
16. Madhya Pradesh 2156910 396155
17. Maharashtra 95366 179844
18. Manipur 10123 9658
19. Meghalaya 13741 11502
20. Mizoram 5365 4978
21. Nagaland 23008 19252
22. Odisha 498448 398160
23, Puducherry 1897 8102
24. Punjab 9604 13892
25. Rajasthan 678088 229716
26. Sikkim 9603 1315
27. Tamil Nadu 949853 209976
28. Tripura 20257 5556
29. Uttar Pradesh 2210607 347630
30. Uttarakhand 135531 52229
31 West Bengal 94497 1319967

GRrAND ToTAL 10068531 4662839
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Aadhaar card for MGNREGA schemes

283.  SHRI KAPIL SIBAL: Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(a)  the details of the MGNREGA workers who have been authenticated through
Aadhaar Cards, State/UT-wise; and

(b)  whether the wage dispersal in financial year 2017-20 are being made only
to Aadhaar card holders via cashless system, if so, the details thereof and if not, the
reasons therefor, State/UT-wise?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) The details of total number of workers converted into
Aadhaar Based Payment System under Mahatma Gandhi National Rural Employment
Guarantee Scheme (MGNREGS) is given in the Statement (See below).

(b)  All wages under MGNREGS are not paid through Aadhaar Based Payment
System (ABPS). Those workers who donot have Aadhaar number or are in process of
ABPS conversion are paid electronically through account based transfers into their
Bank/Post office accounts.

Statement

Details of total number of workers converted into Aadhaar Based Payment
System under MGNREGS

(Status as on 31.01.2018)

S1. No States Total number of
workers converted

into Aadhaar
Based Payment

1 2 3

1. Andhra Pradesh 7334826
2 Arunachal Pradesh 2648
3. Assam 0
4 Bihar 897149
5. Chhattisgarh 3457343

6. Goa 5116
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1 2 3
7. Guyjarat 948132
& Haryana 569260
O. Himachal Pradesh 812788
10. Jammu and Kashmir 56982
11 Jharkhand 2402558
12. Karnataka 3426655
13. Kerala 2038066
14. Madhya Pradesh 3866513
15. Maharashtra 2052062
16. Manipur 28370
17. Meghalaya 115
18. Mizoram 61491
19. Nagaland 8211
20. Odisha 2154169
21. Punjab 711534
22. Rajasthan 6541437
23 Sikkim 71066
24. Tamil Nadu 7026171
25. Telangana 5151783
26. Tripura 707875
27. Uttar Pradesh 6541807
28. Uttarakhand 682615
29. West Bengal 8315742
30. Andaman and Nicobar Islands 0
31. Lakshadweep 187
32. Puducherry 49305
TotaL 65921976
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Funds for DRDA

284.  SHRI VIVEK GUPTA: Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(a)  whether the District Rural Development Agencies (DRDAs) have not been

able to function effectively due to lack of funds in several districts;

(b)  the allocation and utilization of funds made to the DRDAs during the last

three years, State-wise, including district-wise details for West Bengal;

(¢)  the details of any complaints received against DRDAs during the last

threee years along with steps taken to correct the same, district-wise; and

(d)  the details of the tasks done by the DRDAs during the last three years in

West Bengal, district-wise?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) As per guidelines, the administrative cost of District
Rural Development Agency (DRDA) is to be borne by the Central Government and
State Government on 60:40 basis and in respect of North Eastern States and three
Himalayan States on 90:10 basis subject to the ceiling prescribed in the guidelines. Any

expenditure over and above the ceiling is to be borne by the State Government.

(b)  The details of the allocation and utilization of funds made to the DRDAs
during the last three years, State-wise, including district-wise details for West Bengal

are given in the Statement-I and II respectively (See below).

(¢)  Complaints received against DRDA employees were forwarded to the
concerned State Government for taking appropriate action as the District Rural
Development Agencies are functioning under the jurisdiction of the concerned State

Government.
(d)  Details of the tasks done by the DRDAs in West Bengal is as under:
@) National Rural Livelihoods Mission (NRLM),
(i)  State Action against Hunger and Inequality (SAHAY),
(i)  Watershed Development Programmes,

(iv)  Sanitation Programme in Gorkhaland Territorial Administration (GTA).
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Allocation/Release of funds during last three years

( in lakh)

SI. No. States/UTs 2014-2015 2015-16 2016-2017
Central  Central Central Central Central  Central
Allo- Release  Allo- Release Allo- Release
cation  (utiliza- cation (utiliza- cation  (utiliza-
tion) tion) tion)

1 2 3 4 5 6 7 8

1. Andhra Pradesh 92284 88785 58190 74732 53860 77929
2. Telangana 61068 57311 38498 36239 35635 2488l
3. Bihar 2560.12 132271 161426  1219.16 1494.10 1177.68
4. Chhattisgarh 145776 109785  919.16 91338 850.63  577.55
5. Goa 12192 11471 76.88 76.88 7115 71.12
6.  Gujarat 158824 1071.88 121046 114379 112025 90127
7.  Haryana 116256 102959  733.04  830.18 67839  567.46
8 Himachal Pradesh 669.52 62189 42214 44780 58602 62891
9. Jammu and Kashmir 125240 79404  789.66 90533 1096.21 652.5
10.  Jharkhand 149944 92943  983.16 87241 90994 1140.13
11. Karnataka 166096  1296.69 104728 120694 96921  925.89
12.  Kerala 909.08 59657 57310 74447 53047 77857
13.  Madhya Pradesh 285024 248564 1797.16 168748 166321  1839.93
14. Mabharashtra 213792 170080 1347.86 180240 127128 167593
15.  Odisha 189940 171441 119754 1419.89 110839  1626.95
16.  Punjab 122888 95521 77482  803.07 71707 88344
17.  Rajasthan 194544 180884 122660 143505 113522 96791
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1 2 3 4 5 6 7 8
18, Tamil Nadu 2065.16  2017.03 130196 160639 1205.12  1760.19
19. Uttar Pradesh 481040 3127.84 3033.02 254936 280720 288697
20. Uttarakhand 77432 660.80 48822 39768 67777 21553
21.  West Bengal 129820 78579  851.66 45409 78325  536.19
22. Andaman and 196.68 800  124.02 9.00 143.53 101.97

Nicobar Isaland

23. Dadra and Nagar 65.56 8.00 4134 800 4784 47.8
Haveli

24.  Daman and Diu 65.56 0.00 4134 000 4784 0

25.  Lakshadweep 81.26 9.00 5122 800 5929 0

26. Puducherry 81.26 25.00 5122 2500 5929 40
Sus ToTaL 33915.80 25642.68 21664.00 2167546 20932.64 21031.99

27.  Arunachal Pradesh 112674 1031.72 7104  631.51 951.10  896.76

28.  Assam 1912.04 172688 120554 1598.01 1394.84 183249
29. Meghalaya 677.64 50658 42722  213.61 49427 25195
30. Manipur 573.66 42982  361.68 35896 41845 = 326.02
31.  Nagaland 705.84 35292 44502 2039 51487 44455
32, Mizoram 47232 41345 29776 42328 34448 522
33.  Sikkim 73.14 64.74 46.12 6557 5336 26.65
34. Tripura 54282 33121 34226  237.03 39599 159

Sus TotaL 6084.20 485732 3836.00 3731.87 456736 445942

GRAND TOTAL 40000.00 30500.00 25500.00 2540733 25500.00 2549141
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District-wise Allocation and Utilization during the last three years of

West Bengal

( in lakh)

SI. No. State/Name 2014-2015 2015-16 2016-2017

of DRDAs
Allo- Amount  Allo- Amount Allo-  Amount
cation released/ cation released/cation released/
Utilized Utilized Utilized
1 2 3 4 5 6 7 8

1. 24 Paraganas (North) 71.64 5249 45.18 45 41.8 30.5
2. 24 Paraganas (South) 71.64 5497 45.18 35.19 41.8 50.09
3. Bankura 71.64 35.82 45.18 22.59 418 50.09
4. Birbhum 71.64 35.82 45.18 22.66 418 50.15
5. Burdwan 71.64 69.64 45.18 45.18 418 50.09
6. Cooch Behar 69.52 34.76 43.82 199 4052 20.26
7. Darjeeling 60.96 3048 3844 1569 3556 17.78
8. Hooghly 71.64 35.82 45.18 0 41.8 209
9. Howrah 69.52 34.76 43.82 4251 4052 2847
10.  Jalpaiguri 69.52 45.18 3844 3404 3556 42.62
11. Malda 69.52 34.76 43.82 0 4052 20.26
12. Midnapore (East) 71.64 35.82 45.18 22.59 41.8 209
13. Midnapore (West) 71.64 35.82 45.18 20.73 418 3143
14.  Murshidabad 71.64 71.64 45.18 22.59 418 9.6
15.  Nadia 71.64 35.82 45.18 22.59 41.8 209
16.  North Dinajpur 60.96 3048 3844 2399 3556 42.62
17.  Purulia 71.64 35.82 45.18 1144 41.8 15.18
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1 2 3 4 5 6 7 8
18.  Siliguri 4920 4541 31.02 28.18 28.7 14.35
19.  South Dinajpur 60.96 3048 3844 0 3556 0
20.  Alipurdaur 3844 1922 3556 0

ToTAL 129820 78579  851.66 45409 78786  536.19

Fixing of MGNREGA workers output and wages

285.  SHRI K.R. ARJUNAN: Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(a)  whether it is a fact that Government had asked the States to carry out a
study to fix output for MGNREGA wages;

(b)  whether it is also a fact that a worker's output is expected to vary across

States because of differences in the nature of terrain;

(¢)  whether it is also a fact that Government has found that the present

difference in output or schedule of rates is unreasonable;

(d)  whether it is also a fact that in April, 2018, the work under MGNREGA will

only be awarded of as per new schedule rates; and
(e)  if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) Yes, Sir.

(b)  Yes, Sir.

(¢)  The Ministry has constituted a Committee in 2017 which observed
significant divergence in Schedule of Rates across States. The Committee has
recommended that all States/UTs implementing MGNREGA should have MGNREGA
specific schedule of rates based on Time and Motion study and there should be a
progression towards convergence on Schedule of Rates across the States to minimize

the variations.
(d)  No Sir.

()  Does not arise.
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Review of generation of MGNREGA assets

286. SHRI CHUNIBHAI KANJIBHAI GOHEL: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a)  whether Government has sought or received any Action Taken Reports
from State Governments on various advisories issued to it during the last two years

regarding progress of assets generated through MGNREGA;
(b)  if so, the details thereof and if not, the reasons therefor;

(¢)  whether Government intends to make it mandatory to submit time-bound

reports by State Governments in this regard and if not, the reasons therefor; and

(d)  whether Government has observed any progress/improvement in the quality

of assets generated through MGNREGA during the last one year, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) to (c) No specific advisory has been issued to State/
UTs regarding progress of asssets generated through MGNREGA. However, the State/
UTs have been requested to expedite the completion of incomplete works on priority
in the various meetings and video conferences. Mid Term Review was held with all
States/UTs on many issues including progress on completion of works and assets
generated through MGNREGA. There is upward trend in completion of works during
last two years. 65 lakh works were completed in FY 2016-17 compared to completion

of an average 30 lakh works in previous years.

(d) In order to assess, the progress in the quality of assets created under
MGNREGS, the Government has commissioned Institute of Economic Growth, Delhi in
FY 2017 to conduct study regarding the impact of NRM assets created in FY 2015-16
and FY 2016-17. The study shows that 76% of the sample households shared that the

quality of assets are good/very good.
Implementation of women empowerment project

1287. SHRI PRABHAT JHA: Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(@)  whether women empowerment project is being implemented for enhancing

the livelihood under Deen Dayal Antyodaya Yojana-National Rural Livelihood Mission;

tOriginal notice of the question was received in Hindi.
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(b)  whether women empowerment project has achieved expected success in

securing basic livelihood of women of poor families in rural areas;

(¢c)  the details of investment during the last three years under women farmer

empowerment project. State-wise; and

(d)  the details of beneficiaries under this project during the last three years

State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) and (b) This Ministry is implementing the Mahila
Kisan Sashaktikaran Pariyojana (MKSP) as a sub-scheme under the Deendayal
Antyodaya Yojana - National Rural livelihoods Mission (DAY-NRLM) for providing
support for farm based livelihoods to women farmers in the rural areas of the country.
MKSP is being implemented in a project mode through the respective State Rural
Livelihoods Missions in 21 States and 1 Union Territory. Already over 32 lakh women
farmers have been covered under the scheme. The main objectives of MKSP are as

under:
* To enhance the productive participation of women in agriculture;

* To create sustainable agricultural livelihood opportunities for women in

agriculture;

* To improve the skills and capabilities of women in agriculture to support

farm and non-farm-based activities;

* To ensure food and nutrition security at the household and the community

level;

* To enable women to have better access to inputs and services of the

Government and other agencies;

* To enhance the managerial capacities of women in agriculture for better

management of bio-diversity;

* To improve the capacities of women in agriculture to access the resources
of other

(c) State-wise details of investment during the last three years under women

farmer empowerment project is give in the Statement-I (See below).

(d)  State-wise details of beneficiaries under this project during the last three

years is given in the Statement-II.
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under Mahila Kisan

S1. No. Total Total Expen- Expen- Expen- Expen-
Budget allocation diture/ diture/ diture/  diture/
of Central releases release release release
share upto in in in
2014-15 2014-15 2015-16 2016-17
1 2 3 4 5 6 7 8
1. Andhra Pradesh 281.84 21139 79.66 4120 1135 0.00
2. Assam 24.04 2136 3.60 0.00 6.33 277
3. Bihar 119.70 87.08 23.70 0.67 435 25.94
4. Chhattisgarh 3430 21.03 0.56 0.00 1.12 470
5. Gujarat 28.15 20.89 499 0.00 0.00 023
6.  Himachal Pradesh 2.71 203 0.51 0.00 1.02 0.00
7.  Haryana 11.69 7.01 0.00 0.00 1.75 0.00
8  Jammu and Kashmir 9.54 8.58 0.00
9. Jharkhand 112.70 72.19 293 0.19 1028 20.50
10. Karnataka 2446 18.34 693 0.00 0.00 0.96
11.  Kerala 172.77 88.22 16.60 307 18.06 17.52
12.  Mabharashtra 72.79 44.56 3.20 0.00 0.00 10.57
13.  Madhya Pradesh 50.59 28.11 16.13 244 0.00 0.83
14.  Meghalaya 292 2.62 0.00
15.  Mizoram 3.60 324 0.00 0.00 0.00 0.81
16.  Odisha 49.67 3592 722 065 1378 6.36
17.  Union Territory 2.29 2.29 0.00

of Puducherry
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1 2 3 4 5 6 7 8
18.  Rajasthan 53.57 33.83 2.11 422 0.00 7.61
19. Telangana 8.06 6.04 0.00 0.00 3.02 0.00
20. Tamil Nadu 2435 14.61 0.00 0.00 239 0.00
21.  Uttar Pradesh 63.36 38.02 0.00 0.00 0.00 9.50
22, West Bengal 1845 15.07 253 0.00 5.06 0.00
23.  Multi State projects 52.19 39.11 9.78 000  19.57 0.00

122373 821.53 180.45 5244 98.08 108.31

Statement-11

State-wise number of beneficiaries under Mahila Kisan Sashaktikaran Pariyojana

SI. No. State 2014-15 2015-16 2016-17
L. Andhra Pradesh 1372941 1380503 1301595
2. Bihar 100613 124620 132096
3. Chhattisgarh 2889 3982 3999
4. Gujarat 24872 30895 32605
5. Haryana 1538
6. Jharkhand 24010 24229 48396
7. Karnataka 19400 18969 19000
8 Kerala 350053 293615 310714
9. Maharashtra 7320 5208 5663
10. Madhya Pradesh 33878 36297 37116
11. Odisha 31535 37268 37543
12. Rajasthan 15282 26070 25063

13. Tamil Nadu NA NA 12800
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SI. No. State 2014-15 2015-16 2016-17
14. Telangana 1290295 1299943 1022291
15. Uttar Pradesh
16. West Bengal 57586 57551 58060
17. Assam 4423 13914 14000
18. Himachal Pradesh 597 1353 2510
19. Mizoram*
20. Jammu and Kashmir*
21. Puducherry*
22. Meghalaya*

3335694 3354417 3064989

*Projects in these States have just started.
Delay in wage payment under MGNREGA

288.  SHRIMATI VIJILA SATHYANANTH: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a)  whether it is a fact that wage payments worth several hundred crores of
rupees under the Mahatma Gandhi National Rural Employment Guarantee Act
(MGNREGA) have been stuck in various States during the year 2017, because of non-

transfer of funds from Government;
(b)  if so, the details thereof, State-wise;

(¢)  whether it is also a fact that wage payment under MGNREGA have been

delayed in many States; and
(d)  if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAYV): (a) and (b) The Ministry releases funds to the States
based on the basis of agreed to Labour Budget (LB), opening balance, pending
liabilities of the previous year for the financial year, if any, and overall performance. The

fund release for implementation of MGNREGA to States/UTs is a continuous process
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and Central Government is making funds available keeping in view the demand. The
Ministry has released I 51616.99 crore (as on 31.01.2018) to States/ UTs for liquidating
the pending liability of wage component and for running the programme during
FY 2017-18.

(c) and (d) The Ministry along with the States/UTs has been making concerted
efforts for improving the timely payment of wages. States/ UTs have been advised to
generate pay orders in time. This has resulted in considerable improvement in the
status of timely generation of pay order and leading to improvement in actual time taken
to credit wages in the workers account. During the current financial Year 2017-18 (as
on 31.01.2018), 85.53% pay orders have been generated within 15 days. The delay in
payment of wages are due to implementation issues in the States which include
inadequate staffing, non-timely recording and reporting of attendance, measurement,
data entry, generation of wage list, Fund Transfer Order (FTO), Public Financial
Management System and Banks/ Post offices related issues etc.

Additional days of work under MGNREGA in Karnataka

289. SHRIK. C. RAMAMURTHY: Will the Minister of RURAL DEVELOPMENT
be pleased to state:

(a)  whether it is a fact that Karnataka has been identified as one of the
drought affected States and it was decided to give additional 50 days of work under
MGNREGA in 2017-18,;

(b)  whether it is a fact that the State has requested for providing 50 additional

work days to all districts;

(¢)  if so, whether additional work days are given to all districts or only
identified districts; and

(d)  the funds so far released to States under MGNREGA during the last three

years and the current year, year-wise and district-wise?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) Yes Sir.

(b) and (c) During the current financial year 2017-18, the provision of additional
wage employment of 50 days has been allowed in 25 Taluks of 10 districts of Karnataka

on recommendation of the Ministry of Agriculture and Farmers Welfare.

(d)  The Central fund is not released district-wise under MGNREGA. States/
UTs-wise Central fund released under MGNREGS during the last three years and

current financial year (as on 30.01.2018) is given in the Statement.
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States/UTs-wise release position of MGNREGA (2014-15 to 2017-18)

( in lakh)

SI. No. States 2014-15 2015-16 2016-17 2017-18
(as on
30.01.18)
2 3 4 5 6

1. Andhra Pradesh 290314.10  307380.330  394021.193 481105.523
2. Arunachal Pradesh 2704.16 4395100  15675.987 20717.180
3. Assam 50023.46 87830.060  125459.790 102499.977
4. Bihar 9596824 102412260  166740.556 208375.778
5. Chhattisgarh 15057049  106341.300 223193.550 236946.642
6.  Gujarat 35442.93 30598.720  64323.810 75962.614
7. Haryana 16715.29 12470720  28771.330 27954.496
8. Himachal Pradesh 35542.86 39610320  38860.834 52639.835
9. Jammu and Kashmir 52171.08 55801.830  80408.520 99377.740
10.  Jharkhand 7243341 97879.900  167914.171 114115.031
11. Karnataka 171687.07 99155270  225864.879 279426.675
12. Kerala 158758.02  152633.877 158248.959 185824.766
13. Madhya Pradesh 245163.12 236732200 344891.617 354148.677
14. Maharashtra 79951.77 123834730  165708.925 165403.278
15.  Manipur 21997.13 25532290 34370410 15853.200
16. Meghalaya 27785.90 22182560  86069.230 79703.046
17.  Mizoram 11141.23 28517.360  14451.260 17565.818
18.  Nagaland 11305.27 26665950  50152.800 88546.050
19. Odisha 10353034 147941.050 189526.844 203478915
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2 3 4 5 6
20. Punjab 18948.18 24533370  49073.460 55644.822
21. Rajasthan 297609.87 269583230 481816.863 449283.579
22, Sikkim 738641 8623440  13262.560 9558.757
23.  Tamil Nadu 378180.33  547037.470 455277.907 538554.551
24. Telangana 191996.00  182484.920 180684.744 233970.018
25.  Tripura 6366248  135894.190 101629.140 39048.772
26. Uttar Pradesh 25134140  269569.440 391584.937 342820.449
27.  Uttarakhand 28636.22 45076.654  51435.079 59624.185
28. West Bengal 37449529 471174200 537722785 593665.139
29. Andaman and 1301.94 1035.720 801.395 862.930
Nicobar Islands
30. Lakshadweep 45.06 11.850 0.000 26.710
31. Puducherry 739.69 1292.570 346917 1236.667
32, Goa 137.95 246.820 425.850 56.050
ToTAL 3247686.69  3664479.701 4838716305  5133997.870

Delay in payment of wages under MGNREGA

290. SHRI MAHENDRA SINGH MAHRA: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a)  whether Government has fixed a time limit for payments of wages to
beneficiaries of Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA)
in all the States;

(b)  if so, details of the penal action taken on the States that have not paid the

wages to the beneficiaries under MGNREGA in last two years;

if so, the details thereof; and

(¢)  whether the Finance Ministry has studied the reasons for delay in payment,

TOriginal notice of the question was received in Hindi.
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(d)  whether Government has taken steps to obviate the discrepancies in
payments to the beneficiaries of MGNREGA, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) The Ministry along with the States/UTs has been
making concerted efforts for improving the timely payment of wages. States/UTs have
been advised to generate pay orders in time. This has resulted in considerable
improvement in the status of timely generation of pay order and leading to improvement
in actual time taken to credit wages in the workers account. During the current financial
Year 2017-18 (as on 31.01.2018), 85.53% pay orders have been generated within 15 days.
The delay in payment of wages are due to implementation issues in the States which
include inadequate staffing, non-timely recording and reporting of attendance,
measurement, data entry, generation of wage list, Fund Transfer Order (FTO), Public
Financial Management System and Banks/ Post offices related issues etc.

(b)  As per the provisions in Schedule-II of the Act, wage seckers are entitled
to receive payment of compensation for the delay, at the rate of 0.05% of the unpaid
wages per day for the duration of delay beyond the sixteenth day of closure of muster
roll. The MIS in NREGASoft automatically calculates the compensation amount. The
Programme Officer (PO) has been authorised to verify the claims. Upon approval, the
payment of compensation for delay in payment of wages are to be made upfront by
the State Government. As reported by the State Governments, a sum of ¥75.89 crore
has been paid as compensation towards delay in payment of wages, so far.

(¢)  NoSir.

(d)  Efforts have been made by the Ministry to reduce the delay in payment
of wages to the MGNREGA .workers viz., timely release of funds, payment through
National Electronic Fund Management System (NeFMS) for direct payment of wages
into workers account, issued guidelines for monitoring of timely payment and payment
of delay compensation, enabling appropriate provisions in NREGASoft to monitor
timely payment of wages and payment of delay compensation. The Ministry is in
constant engagement with the State Governments/UTs through review meetings, video

conferences, Mid Term Review, SMS based monitoring etc.
Release of MGNREGA funds for Andhra Pradesh

291. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@)  whether it is a fact that Government has to release pending scheme funds
under material and wage components of MGNREGA to Andhra Pradesh for the last two

years;
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(b)  if so, the details thereof;

(¢)  whether it is also a fact that the funds were not released due to complaints

from various quarters, if so, details thereof; and
(d)  if not, the reason for the funds not being released to State?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) and (b) The Ministry releases funds to the States
based on the basis of agreed to Labour Budget (LB), opening balance, pending
liabilities of the previous year for the financial year, if any. and overall performance. The
fund release for implementation of MGNREGA to States/UTs is a continuous process
and Central Government is making funds available keeping in view the demand. Central
fund released to Andhra Pradesh for the last FY 2016-17 and current FY 2017-18 (as
on 31.01.2018) is ¥ 3940.21 & X 4811.06 crore respectively.

(c) and (d) Complaints of irregularities in implementation of MGNREGA in States/
UTs are received in the Ministry. Since the responsibility of implementation of
MGNREGA is vested with the State Governments/UTs, all complaints received in the
Ministry are forwarded to the concerned State Governments/UTs for taking appropriate
action including investigation, as per law. Detailed instructions by way of Standard
Operating Procedure (SOP) for complaint redressal have also been issued to all States/
UTs.

Thrust for 'original ideas' in inspire programme

292.  SHRI K. RAHMAN KHAN: Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a)  whether the Innovation of Science Pursuit for Inspired Research (INSPIRE)
programme has been modified with a thrust to 'original ideas' having potential for social

needs through science and technology;

(b)  if so, how many 'original ideas' have been targetted for a financial year and

the amount that has been fixed for such an award; and

(¢)  what is the criteria that has been adopted by Government to shortlist the

schools from where The 'original ideas' would be gathered?

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND TECHNOLOGY
(SHRI Y.S. CHOWDARY): (a) Yes, Sir. The INSPIRE Award Scheme of Innovation in
Science Pursuit for Inspired Research (INSPIRE) program being implemented by the
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Department of Science and Technology under Ministry of Science and Technology has
been modified/revamped to INSPIRE Award MANAK (Million Minds Augmenting
National Aspiration and Knowledge) in order (i) to attract young students to study
science and pursue research career (ii) to promote creative thinking and foster a culture
of innovation among them thereby giving a thrust to original ideas having potential to

cater to societal needs and problems.

(b)  Under INSPIRE Award MANAK Scheme, in a financial year, ten (10.0) lakh
ideas are being targeted from more than five (05) lakh middle and high schools across
the country, out of which one (1.0) lakh ideas will be shortlisted for an initial award
of T 10000/- each, for preparation of project/model/showcasing of idea and participation
in the District Level Exhibition and Project Competition (DLEPC).

(¢)  All middle and high schools of the country whether Government, private,
semi-private, aided, un-aided are eligible to nominate 2-3 students from their schools,
during a financial year, along with all the details including a brief write-up of the idea
of the student. The short listing of students for INSPIRE award MANAK is being done
by National Innovation Foundation, a autonomous organization of DST, based on the

idea submitted by the student.
Fellows under women scientist schemes

293.  SHRI MANISH GUPTA: Will the Minister of SCIENCE AND TECHNOLOGY

be pleased to state:

(a)  the number of women who have been selected as fellows under the Women
Scientist Scheme-A (WOS-A), Women Scientist Scheme-B (WOS-B) and Women Scientist
Scheme-C (WOS-C);

(b)  whether the fellows under these three schemes have received their stipend

amounts regularly and on time and if not, the reasons therefor;

(¢)  the basis for selecting the minimum age limit for WOS-A and WOS-B as

27 years and maximum age limit as 57 years; and

(d)  whether Government is considering any change in the aforementioned age

limits?

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND TECHNOLOGY
(SHRI Y.S. CHOWDARY): (a) Four thousand forty six women have been benefitted
under three components of Women Scientists Scheme (WOS) Since its inception in

2003-04. The component wise details are as follows:—
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S1. No. Components of Women Number of beneficiaries
Scientists Scheme (WOS)

1. Women Scientist Scheme-A (WOS-A) 2790
2. Women Scientist Scheme-B (WOS-B) 632
3, Women Scientist Scheme-C (WOS-C) 624

TotaL 4046

(b)  The fellows supported through these three components of WOS are
receiving their project grant and stipend timely. However, very few fellows sometimes
may not receive the grant on time due to various reasons Viz. not submission of
necessary as well as mandatory financial documents on time, incorrect documentation,

and so on. Such fellows are promptly given due advice by the Department.

(c) and (d) The mandate of Women Scientists Scheme is to provide opportunities
to women who had a break in their career, primarily due to familial responsibilities. The
age limit was chosen as in Science and Technology (S&T) domain by 27 years of age,
scholars are either able to complete Ph.D or at the final stage of their Ph.D work, if there
is no break in their career. In view of this, minimum age to apply in Women Scientists
Scheme was kept as 27 years. Moreover, the maximum age to apply for fellowship as
CSIR-JRF (Junior Research Fellow) is 28 years and after this there are very few
opportunities in S&T system to get fellowship, particularly after a break in career. The
maximum age to apply under Women Scientists Scheme is 57 years because the project
tenure is of 3 years duration that is it could be completed up to 60 years of age of the
beneficiary. This compares well with the existing age of retirement being 60 years. Thus,

there is no plan to change minimum and maximum age under Women Scientists Scheme.
Mobility Scheme under KIRAN

294.  SHRI MANISH GUPTA: Will the Minister of SCIENCE AND TECHNOLOGY

be pleased to state:

(a)  the salient features and benefits of the mobility scheme launched under

Knowledge, Involvement in Research Advancement through Nurturing KIRAN;

(b)  the details of the number of women who have applied for benefits under
the Mobility Scheme; and

(¢)  the details of the number of women who have received benefits under the

scheme?
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THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND TECHNOLOGY
(SHRI'Y.S. CHOWDARY): (a) Mobility was launched under Knowledge Involvement in
Research Advancement through Nurturing (KIRAN) programme of Department of Science
and Technology (DST) with the aim to address the relocation issue of women scientists
and academicians working in regular position in Government organizations. It endeavours
to provide opportunities to women scientists who are facing difficulties in pursuing
their present job due to relocation to a different city primarily because of social

responsibilities.

(b) and (c) Eleven women scientists and academicians applied to avail benefits
under mobility component. A Programme Advisory Committee (PAC) comprising of
eminent members from multidisciplinary areas was constituted by DST. Out of the
eleven applicants, four did not fulfil the eligibility criteria. Five out of the rest seven
proposals were found suitable for consideration by the Programme Advisory Committee
(PAC). However, all these five applicants declined to resign from their regular positions
in their respective organizations to avail mobility benefits, primarily because there is
no provision in the present Central Civil Service (CCS) rules for permanent employment
in the Central Government once they complete their assignment under the Mobility

Scheme.
Percentage of GDP on R&D

295. DR. KANWAR DEEP SINGH: Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a)  whether it is a fact that India is spending a small percentage of its GDP
on R&D;

(b)  if so, the details thereof and the reasons for the low spending;

(¢)  how it compares with China, South Korea, Indonesia and Philippines in

this regard; and
(d)  whether there is any proposal to increase it and if so, by how much?

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND TECHNOLOGY
(SHRI Y.S. CHOWDARY): (a) to (c) As per available latest statistics, India's spending
on R&D is 0.69 percent of GDP which is below China (2.0%), South Korea (4.3%) and
more than Indonesia (0.1%) and Philippines (0.1%). In most countries, private sector
carries out bulk of research and development even if Government play an important
role. However, in India, Government is not just the primary source of R&D funding but

also a primary user of these funds.
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(d)  Increasing percentage of R&D to 2% of the GDP has been a national goal

for some time with enhanced participation, in R&D, from private sector.
Women working in mainstream science research institutes

296. SHRI DEREK O'BRIEN: Will the Minister of SCIENCE AND TECHNOLOGY

be pleased to state:

(a)  the details of women currently working in the mainstream science research

institutions;

(b)  the number of women who have availed the services and received grants
under Women Scientist Scheme (WOS-A, B and C) if so, the details thereof;

(¢)  whether the Standing Committee for promoting women in science has been

constituted and if so, the details thereof; and

(d)  if so, what is the action so far taken by the committee to reduce the gender

gap in science research?

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND TECHNOLOGY
(SHRI'Y.S. CHOWDARY): (a) According to Official Statistics available as on 01.04.2015,
there are 39,389 women scientists directly engaged in R&D activities at various Research
and Development (R&D) establishments. Out of 39,389 women scientists, 13,313 women
are in S&T institutions, 14,700 are in higher education and 11,376 women are in

industrial sector.

(b)  Since the inception of Women Scientists Scheme in 2003-04, 4046 women
have availed the services of Department of Science and Technology and received
grants under Women Scientists Scheme (WOS) under its three components WOS-A,
WOS-B and WOS- C). The Component wise details are as follows:—

S1. No. Components of Women Scientists Number of beneficiaries
Scheme (WOS)

1. Women Scientist Scheme-A (WOS-A) 2790

2. Women Scientist Scheme-B (WOS-B) 632

3, Women Scientist Scheme-C (WOS-C) 624

TotaL 4046
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(c) and (d) Department of Science and Technology constituted 'Standing Committee
for Promoting Women in Science' vide Office Memorandum dated 11 March 2016 to
recommend special measures to ensure growth of women in science and to design
programmes specifically for fostering, utilizing and supporting women in science and
thus reduce the gender gap. The committee comprises 16 eminent scientists and
academicians of various sectors in Science and Technology domain. Two meetings of
Standing Committee have been organized on 16 May 2016 and 2 March 2017. In its first
meeting held on 16.05.2016, members of the Standing Committee discussed the issue
related to attracting more girls to pursue higher studies and careers in Science and
Engineering in order to reduce the gender gap in science research. Subsequently,
Department of Science and Technology (DST) has conceived and launched a Pilot
Project during 2017-18 for intervention at school level to significantly enhance
participation of girls in Science and Engineering. Twelve academic institutions from

different geographical locations are involved at the pilot project stage.
Utilization of port land

297. DR. KANWAR DEEP SINGH: Will the Minister of SHIPPING be pleased

to state:
(@)  whether it is a fact that major ports in India have a lot of surplus land;

(b)  if so, what is the total land with Bombay Port and how much of it is surplus

or unutilized till date;
(c)  what are the plans to use that land in future; and
(d)  the details of proposals, if any, from private sector to utilize the port land?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI MANSUKH
L. MANDAVIYA): (a) Major Ports do not have surplus land. However, vacant lands in

the Ports are utilized as per the land use of the respective port.

(b) and (c) The total land of Mumbai Port Trust is 827.52 hectares (approx.) out
of which 53.41 hectares (approx.) is vacant land. Consultant has been appointed by

Mumbai Port Trust to prepare master plan for use of this land in future.

(d)  There is no proposal with the Mumbai Port Trust from Private Sector to

utilize the port land.
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Sale of entire public stake in DCIL
298. DR. SANJAY SINH: Will the Minister of SHIPPING be pleased to state:

(a)  whether Government has decided to sell off its entire public stake in
Dredging Corporation of India Ltd. (DCIL);

(b)  if so, the reasons behind the sale of MINIRATNA PSU and the innovations

initiatives in dredging and maritime development of DCIL; and
(¢)  the plan details along with buyer's proposal?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI MANSUKH
L. MANDAVIYA): (a) Yes. Sir.

(b)  This decision aims to upgrade technology, improve capability, infuse capital
to buy necessary dredgers/equipments and instill experienced professional management

to optimize operations of the Dredging Corporation of India Ltd. (DCIL).

(¢)  Department of Investment and Public Asset Management (DIPAM) has
obtained approval of the Government to disinvest 100% Government of India Equity
in DCIL in one go through two-stage auction process, with the advice of the Transaction

Advisor.
Traffic handling capacity of major ports

299.  SHRI R. VAITHILINGAM: Will the Minister of SHIPPING be pleased to

state:

(a)  whether it is a fact that the traffic handling capacity of 12 major ports in
the country can be increased by at least 30 to 40 per cent by taking steps, such as
efficient use of cranes and other machineries deployed at ports, improving procedures

and digitization;

(b)  whether it is also a fact that the operational efficiency can push the
capacity to handle more traffic from the present 989 MTPA to 1396 MTPA;

(¢)  whether ports are one of the infrastructure sectors, which have seen a

turnaround during the past three years; and
(d)  if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI MANSUKH
L. MANDAVIYA): (a) and (b) Infrastructural development and capacity augmentation
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of Major Ports is a continual process. The process inter alia includes mechanization
of the Ports by way of use of latest version of crane and other equipments/techniques
for quicker turnaround of cargo. Implementation of some of the new initiatives suggested
by the Benchmarking consultants had a positive impact in this regard. Keeping in view
the recent initiatives taken like new berthing Policy, 2016, Stevedoring Policy, Project
Unnati, an exercise was taken to re-rate the capacities of Major Ports. This has resulted
in the installed capacity of the Major Ports going up from 1065.83 MTPA during 2016-
17 to 1359 MTPA.

(c) and (d) As an infrastructure sector Major Ports have witnessed a turnaround

during the last three years as indicated in table below:—

Particulars Major Ports Performance

During last 3 years

2014-15 2015-16 2016-17
Traffic (Million Tonnes) 581.34 60647 648.40
Capacity (MTPA) 871.52 96536 1359 (re-rated)
Turnaround Time (in Hours) 96.00 87.36 82.32
Output Per Ship Berthday (in Tonnes) 12458 13156 14576
Operating Income (% in Crores) 10190.43 10990.29 11904.31
Operating Surplus (% in Crores) 3599.40 4296.56 4920.06

Non-disbursal of funds allocated for RoSL

300. SHRI MAJEED MEMON: Will the Minister of TEXTILES be pleased to

state:

(@)  whether it is a fact that Apparel Export Production Council (AEPC) urged
the Government to restore the Rebate on States Levies rate (RoSL) from current 0.39

per cent to 3.9 per cent;

(b)  whether it is also a fact that the total RoSL amount for All India Readymade
Garment Exports for the period from September, 2016 to June, 2017 was ¥ 3,025 crore,
of which only ¥400 crore had been disbursed so far;

(c) if so, the details thereof; and
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(d)  the reasons for non-disbursal of funds, allocated for RoSL claim in the
central budget 2017-18 for ¥ 1550 crore?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRI AJAY
TAMTA): (a) Sir, Apparel Export Promotion Council (AEPC) had urged the Government
to restore pre-GST Rebate on State Levies (RoSL) rates. Pre-GST RoSL rates of apparel

and made-ups varied from 2% to 3.9%.

(b) and (c) Total RoSL amount claimed for export of garments and made-ups
across India for the period from 01.09.2016 to 30.06.2017 was I 2802.55 crore (X 2594.01
crores for garments and ¥ 208.54 crores for made-ups). Out of total ¥ 2802.55 crore,
% 1940.91 crore has already been disbursed.

(d)  Out of the total funds of ¥ 1555 crore available to Ministry of Textiles
during 2017-18, ¥ 1540.92 crore has been disbursed in the year 2017-18 so far. Additional
amount of ¥ 300 crores is provided under Revised Estimates (RE) -2017-18 for the

scheme.
Status of Handloom Sector

1301. SHRIMATI CHHAYA VERMA:

CH. SUKHRAM SINGH YADAV:

SHRI VISHAMBHAR PRASAD NISHAD:
Will the Minister of TEXTILES be pleased to state:

(a)  whether it is a fact that the Ministry's report 'Status of Handloom Sector’
released in June, 2017 shows year-after-year fall in physical progress in Andhra Pradesh,
Bihar and other States under the Mill Gate Price Scheme and also reveals the heavy

fluctuation in the ratio of financial and physical progress;
(b)  the details thereof; and

(¢)  the reasons of unprecedented fluctuation in the ratio of physical and
financial progress made, in the respective years, along with the details of the steps

taken to resolve it?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRI AJAY
TAMTA): (a) to (c) Fluctuations in the physical and financial progress of yarn supply
in some states happens due to the variation in preferential requirements of the handloom

weavers and other eligible handloom agencies i.e. type of fibre (Cotton, Silk, Wool, Jute

TOriginal notice of the question was received in Hindi.
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etc.); type of counts (coarser, finer) etc. Government of India is organizing camps in
the handloom clusters to increase the awareness amongst the weavers about the
benefits of Yarn Supply Scheme, training for using e-Dhaga app, issuance of Yarn Pass
Books, Placing of indents by weavers for yarn supply and distribution of subsidized

yarn against indents.
Self-employment opportunities in textile industries

302. SHRIANUBHAV MOHANTY: Will the Minister of TEXTILES be pleased

to state:

(a)  the schemes of Government for availing self-employment opportunities in

the textile industries;

(b)  whether there are any buy-back policies on the finished goods, attached

with such schemes; and

(¢)  whether there is any special scheme of financial or raw material assistance
for the single women availing the self-employment opportunity in the textile industry,

particularly in Odisha?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRI AJAY
TAMTA): (a) Major programmes/schemes directly facilitating self employment

opportunities are given as under:—

1. Concessional Credit under Mudra Loan Scheme for the handloom weavers

and artisans, Pradhan Mantri Credit Scheme for the Powerloom Weavers,
2. Tex-Venture Capital Fund for the powerloom weavers,

3. Capital subsidy on procurement of new benchmarked machinery under
Technology Upgradation Fund Scheme (TUFS),

4. Capacity Building in Textile Sector (SCBTS),
5. Scheme for Incubation in apparel manufacturing (SAIM),

6. Apparel and Garment Centers in North East under North East Region Textiles
Promotion Scheme (NERTPS),

7.  Support for Business Start-Up under Technology Mission on Technical

Textiles,

8. Training-cum-Production Centers for Jute diversified products under Jute

Integrated Development Scheme,
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9. Integrated Scheme for Development of Silk Industry,
10. National Handloom Development Programme (NHDP),
11.  National Handicrafts Development Programme (NHDP),
12. Yarn Supply Scheme (YSS) for handloom weavers

13.  Special Package of ¥ 6,000 crores to boost employment generation and
exports in garment and made-up segments, which includes Rebate of State
Levies for exports, fixed term employment, 12% Government contribution on
behalf of employer to EPFO, subsidy under ATUFS.

(b) and (c¢) These schemes are implemented for all eligible beneficiaries including

single women.
Workshops for artisans organised by DCH

303. SHRIK.C. RAMAMURTHY: Will the Minister of TEXTILES be pleased to

state:

(a)  the number of Design and Technology Development Workshops that have
been organised so far by the Development Commissioner Handicrafts (DCH), with a

particular reference to Karnataka, during the last three years and this year, year-wise;
(b)  the number of artisans who participated in the same, State-wise;

(¢)  whether there is any mechanism for follow up on the progress made by

such participants, upon completion of the workshop; and

(d) if so, the details of the same for assessing the effectiveness of said

workshops?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRI AJAY
TAMTA): (a) and (b) The details of total number of Design and Technology Development
Workshops organised by the Office of Development Commissioner (Handicrafts) during
the last three years and current year and the number of artisans benefited (State-wise)
with a particular reference to the State of Karnataka is given in the Statement (See

below).

(c) and (d) Yes, Sir. There is a mechanism for follow-up on the progress made by
the participants of Design and Technical Development Workshop. After the completion
of Design and Technical Development Workshop the Implementing Agency submits the
prototypes at Field offices of Office of Development Commissioner (Handicrafts). The
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Field offices ascertain the innovativeness, marketability and export potential of the

prototypes through various marketing events.

Statement

Details of State-wise Sanction

2014-2015

SL Name of State Number of Number of
No.  Programme Programmes Beneficiary

1 2 3 4 5

1. DDW Andhra Pradesh 1 30
2. DDW Assam 1 30
3. DDW Bihar 1 30
4. DDW Chhattisgarh 6 180
5. DDW Delhi 2 60
6. DDW Guyjarat 8 240
7.  DDW Haryana 1 30
8 DDW Himachal Pradesh 1 30
9. DDW Jammu and Kashmir 2 60
10. DDW Karnataka 2 60
11. DDW Kerala 4 120
12. DDW Madhya Pradesh 3 0
13. DDW Maharashtra 3 0
14. DDW Meghalaya 3 90
15. DDW Mizoram 2 60
16. DDW Nagaland 2 60
17. DDW New Delhi 1 30
18. DDW Odisha 2 60
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1 3 4 5

19. DDW Punjab 1 30

20. DDW Rajasthan 9 270

21. DDW Sikkim 2 60

22. DDW Tamil Nadu 3 90

23. DDW Telangana 3 90

24. DDW Tripura 3 90

25. DDW Uttar Pradesh 29 870

26. DDW West Bengal 5 150
TotaL 100 3000

Details of State-wise sanction

2015-2016

SL Name of State Number of Number of

No.  Programme Programmes Beneficiary

1 3 4 5

1. DDW Andhra Pradesh 3

2. DDW Bihar 2

3. DDW Daman and Diu 2

4. DDW Delhi 4 120

5.  DDW Guyjarat 15 450

6. DDW Haryana 4 120

7. DDW Himachal Pradesh 6 180

8.  DDW Jammu and Kashmir 12 360

9. DDW Karnataka 3 90

10. DDW Kerala 4 120
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1 2 3 4 5

11. DDW Maharashtra 4 120

12. DDW Nagaland 3 90

13. DDW Punjab 12 360

14. DDW Rajasthan 11 330

15. DDW Telangana 2 60

16. DDW Uttar Pradesh 24 720

17. DDW West Benaal 3 0
ToraL 114 3420

Details of State-wise Sanction

2016-2017

SL Name of State Number of Number of

No.  Programme Programmes Beneficiary

1 2 3 4 5

1. DDW Assam 2 60

2. DDW Delhi 5 150

3. DDW Guyjarat 24 720

4. DDW Haryana 6 180

5.  DDW Himachal Pradesh 4 120

6. DDW Jammu and Kashmir 1 30

7. DDW Kerala 6 180

8  DDW Madhya Pradesh 2 60

9. DDW Odisha

10. DDW Punjab 8 240

11. DDW Rajasthan 7 210
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1 2 3 4 5

12. DDW Sikkim 1 30

13. DDW Tamil Nadu 3 90

14. DDW Tripura 1 30

15. DDW Uttar Pradesh 4 120

16. DDW Uttarakhand 1 30

17. DDW West Bengal 3 90
ToraL 78 2340

Details of State-wise Sanction

2017-2018

SL Name of State Number of Number of

No.  Programme Programmes Beneficiary

1 2 3 4 5

1. DDW Andhra Pradesh 2 60

2. DDW Assam 25 750

3. DDW Bihar 3 90

4.  DDW Delhi 1 30

5. DDW Guyjarat 35 1050

6. DDW Haryana 4 120

7. DDW Himachal Pradesh 12 360

8. DDW Jammu and Kashmir 2 60

9. DDW Karnataka 1 30

10. DDW Kerala 1 30

11. DDW Madhya Pradesh 3 90

12. DDW Mabharashtra 3 90
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1 2 3 4 5
13. DDW Mizoram 2 60
14. DDW Nagaland 5 150
15. DDW Odisha 8 240
16. DDW Punjab 10 300
17. DDW Rajasthan 3 0
18. DDW Sikkim 8 240
19. DDW Tamil Nadu 2 60
20. DDW Telangana 4 120
21. DDW Tripura 3 0
22. DDW Uttar Pradesh 25 750
23. DDW Uttarakhand 2 60
24, DDW West Bengal 3 150

TotaL 160 5070

National Mission for Clean Ganga

304. SHRI SANJAY RAUT: Will the Minister of WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a)  whether it is feared that the National Mission for Clean Ganga (NMCG)

programme may miss its deadline of making the Ganga clean by the year 2020;
(b)  if so, the details thereof and the reasons for the delay;

(c) amount of fund sanctioned for NMCG, including amount received from CSR
funding from various companies so far and details of amount utilised for cleaning of

river Ganga; and

(d)  the details of steps taken or proposed to be taken by Government for the

timely completion of cleaning of Ganga?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (DR. SATYA PAL SINGH): (a) and (b)
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Total 190 projects for various activities such as treatment of municipal sewage, treatment
of industrial effluent, river surface cleaning, rural sanitation, ghats and crematoria
works, afforestation, biodiversity, awareness creation and public outreach etc. have
been sanctioned, out of which, 47 projects have been completed so far. Cleaning of
river is a continuous process; however, all efforts are being taken by Government of
India to complete these projects by 2020. During the implementation of projects, some
bottlenecks like delay in tendering process, retendering, non-availability of land, legal
issues, natural calamities (like floods, landslides, etc.), delay in permission from local
authorities on road cutting/crossing etc. have been experienced. The issues are resolved
with continuous coordination with the State Government at various levels, field visits
and by regular monitoring. Effective steps are being taken to overcome these difficulties
by capacity building of State Programme Management Groups (SPMGs) and close
interaction with State Authorities. However, in new projects such problems are tackled

at the initial stages itself.

(¢)  An amount of ¥ 2,906.16 crore has been utilized against actual released
amount of ¥ 4,525.27 crore from 2011-12 to 2017-18 (till 15.01.2018).

The details of the amount received from public/private companies under CSR are

given below:
Clean Ganga Fund (CGF)

Details of Donation received from companies under CSR till 15.01.2018

S1. No. Description Amount in %
1 PSU/CPSU 1,777,989,688.00
2 Private Companies 195,697,093.59

TotaL 1,973,686,781.59

(d)  In order to ensure effective implementation and timely completion of the
projects, project management consultants/supervision consultants/project engineers
are appointed. Under Namami Gange Programme provision has been kept for long term
(10-15 years) operation and maintenance of the assets created so as to ensure that the
assets created have durability and operate in a sustainable manner. Regular monitoring
of these projects is being done by NMCG. Regular reviews are held up with State
Programme Management Groups (SPMGs)/Central Public Sector Undertakings (CPSUs)

to expedite these projects.
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Construction of dams/barrages on Brahmhani basin

305. SHRIPRASANNA ACHARYA: Will the Minister of WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a)  the number of dams and barrages constructed/under construction/proposed
to be constructed by the Jharkhand Government on the upper stream of the Brahmhani

basin including its tributaries and the details thereof;

(b)  whether permission has been obtained from all concerned authorities for

those projects and the conditions laid down have been properly followed;

(¢)  whether the downstream riparian State of Odisha have been informed/

consulted and its consent taken before taking up of the projects; and

(d)  whether the downstream flow of the river has already been affected due

to the said projects?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (SHRI ARJUN RAM MEGHWAL):
(a) to (c) Water being a State subject, water resource projects are planned, constructed,
maintained and operated by the respective State Government depending on their
priority and resources for meeting various demands. In order to supplement the efforts
of State Governments, Government of India provides technical and financial assistance
through various schemes and programmes such as Pradhan Mantri Krishi Sinchayee

Yojna (PMKSY).

Central Water Commission (CWC) under Ministry of Water Resources, River
Development and Ganga Rejuvenation (MoWR, RD & GR) carries out techno-economic
appraisal of major (command area more than 10,000 ha.) and medium (command area
2000 to 10,000 ha.) irrigation projects which are planned on Inter-State river/river basins.
List of projects of Jharkhand in Brahmhani basin, approved and accepted by Technical
Advisory Committee (TAC) is given in the Statement (See below). TAC recommends the
projects for construction after carrying out due diligence as per the guidelines in

vogue.

(d) No study has been carried out to assess the effect of projects on the

downstream flow of the river.
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List of projects of Jharkhand accepted by Technical Advisory

Committee (TAC) in Brahmani basin

SL Name of Project Type TAC clearance TAC
No. accorded by meeting
No. & Date

1. Jaipur Reservoir Scheme Medium, Irrigation Planning 4th/30.11.77
Commission

2. Nandini Reservoir Project Medium, Irrigation Planning 16th/28.03.81
Commission

3. Upper Sankh Reservoir Medium, Irrigation Planning 17th /24.03.81

Project Commission

4. Ramrekha Reservoir Project Medium, Irrigation Planning 18th/23.11.81
Commission

5. Satpotka Reservoir Medium, Irrigation Planning 22nd/06.01.83
Commission

6. Katri Reservoir Scheme Medium, Irrigation Planning 24th/07.06.83
Commission

7. Tapkara Reservoir Medium, Irrigation Planning 16th/28.03.81
Commission

8. Kansjore Reservoir Scheme  Medium, Irrigation MoWR, 42nd/11.01.89
RD & GR

Note: 1. Upto 37th meeting of TAC, clearances were accorded by Planning Commission.

2. 38th meeting onwards, TAC clearances are accorded by MoWR.

Plan to check flash floods in Imphal valley

306.

SHRI K. BHABANANDA SINGH: Will the Minister of WATER

RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to

state:

(a)  the details of completed, ongoing and contemplated projects in Manipur

under the Ministry;

(b)  the amount of funds sanctioned, released and utilized for each of the

projects;

(¢)  whether Government is aware of the breaching of Imphal, Nambul and

Kongba rivers at many places every year, if so, the details thereof, year-wise;
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(d)  whether Government contemplates any action plan or project to check
flash floods which occurs in the Imphal valley routinely during monsoon; and

(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (SHRI ARJUN RAM MEGHWAL):
(a) and (b) During Eleventh Plan, 22 schemes with an estimated cost of ¥ 109.34 crore
were approved under Flood Management Programme (FMP) and a Central assistance
of ¥ 90.7015 crore was released to the Government of Manipur during Eleventh and
Twelfth Plan. All the 22 projects are reported to be physically completed. The details
of approved 22 projects under FMP and release of funds and utilisation of funds are
given in the Statement-I1 (See below). No projects are ongoing and the details of
contemplated flood management projects by the State Government are given in the
Statement-II (See below).

(¢)  Yes. The Government is aware of the breaching of Imphal, Nambul and
Kongba rivers. The details of breached sites are given in the Statement-III (See below).

(d) and (e) Yes, the State Government has taken necessary steps to check/mitigate
flash floods in the Imphal valley during the monsoon on the short term basis as well
as long-term basis. The flood management projects contemplated by the State
Government are given in the Statement-II appended to answer to part (a) and (b) above.

Statement-1

Financial assistance provided to Government of Manipur during Eleventh and
Twelfth Plan for schemes included under State Sector Scheme
‘Flood Management Programme'

( in lakh)
Sl Name of Scheme/State Estimated  Total CA  Status of
No. Cost releases funds

in Eleventh- utilised

Twelfth Plan
1 2 3 4 5
For Spillover Works of X Plan 131.00
1. Anti-erosion scheme of Imphal river at 196.00 168.56 Released
upstream of Imphal Barrage Central
(Lairabakhong) Assistance

(CA) is utilised
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1 2 3 4 5
2. Abulok flood control scheme 169.00 14534 as reported
3. Nambul river flood control scheme 323.00 28133 by State
phase-III from RD 17.00 km. to Government.
RD 23.00 km.
4. Anti-erosion/flood control scheme of 280.00 246.92

Thoubal river phase-I

5. Anti-erosion/flood control scheme 106.00 95.00
of Thoubal river phase-II

6.  Anti-erosion/flood control scheme 120.00 103.20
of Thoubal river phase-III

7. Anti-erosion scheme of Imphal river 259.00 229.13
at Kiyamhei and D/S of Lilong Bridge
(Chandakhong)

8. Anti-erosion scheme of Imphal river 391.00 341.62

from Koirangei to Lilong phase-I

9. Anti-erosion/flood control scheme of 275.00 221.39
Thoubal river phase-IV

10.  Anti-erosion/flood control scheme on 471.00 413.80
Thoubal river phase V

11.  Anti-erosion/flood control scheme on 746.00 660.99
Iril river from RD 0.00 km. to 30.00 km.

12.  Anti-erosion scheme of Imphal river from 628.00 554.31
Lilong Bridge (RD 28.00 km.) to Thousbal
Irong (RD 45.50 km.)

13.  Anti-erosion works on left bank 745.00 581.14
bund of Jiri river at Gulathol, Kamaranga,
Khutchoithup, Chandrapur and Jirighat
in Imphal East District.
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14.

15.

16.

17.

18.

19.

20.

21.

22.

Anti-erosion works on Lanva river
from Pearsons's Bridge to

Thing khangphai village in
Churachandpur District.

Anti-erosion works on Khujairok river

in Chavangtphai and Kanan Veng District

Anti-erosion works on Sekmai river,

phase-1 in Thoubal District

Anti-erosion works of Nambul river
Right Bank Bund from RD. 1057.00 m.
to 2590.00 m. on D/S side of Iroisemba
bridge (phase-I) in Imphal West District

Flood Control works on Langathel river

(phase-1) in Thoubal District

Anti-erosion of flood control scheme on

Potshangbam river in Bishnupur District

Anti-erosion/flood control scheme on
Imphal river Right Bank Bund from
Irong Ichil to Sekmaijin bridge in
Imphal West District

Anti-erosion/flood control scheme on
Barak river at Karong in Senapati

District

Anti-erosion/flood control scheme on
Chakpi river, (phase-I) in Thoubal
District

640.00

740.00

749.00

735.00

745.00

646.00

735.00

493.00

742.00

500.54

561.35

599.00

568.88

589.36

516.14

585.64

384.73

590.78

TotaL 10934.00

9070.15
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Details of Contemplated Flood Management Projects

SI. No.

Name of scheme

SI. No.

Name of scheme

Flood Management Programme on
Nambul River, Imphal West District.

Special Bank Protection work on
major rivers in Chandel District,

Manipur.
2. An Integrated approach to Flood
Management Programme on Imphal/ 7 Special Bank Protection work on
Manipur River in Manipur. Khuga River and its tributaries in
Churachandpur District, Manipur.
3. Flood Management Works on .
Kongba River from Kongba Irong 8. Integrated Flogd ma?agement Works
. at Kongba River in Imphal East
(RD. 0.00 km.) to Sinam Kom Lo i
. District, Manipur.
(RD. 42.00. km.) in Imphal East
District. 9. Integrated Flood Management Works
at Nambul River in Imphal West
4. Diversion of Chakpi River at Biyan District, Manipur.
Through Biyan Kotien Hill in
Chakpikarong Sub-Division, Chandel 10. Integrated Flood Management Works
o . at Imphal River and its tributaries in
District, Manipur. o ]
Thoubal District, Manipur.
5. Integrated Flood Management Works
. . 11. Integrated Flood Management
in severely flash flood prone rivers & . .

. o Programme along rivers/streams in
streams in Imphal West District, Bishnupur District, Manipur.
Manipur.

Statement-111
Details of Breached Sites

S1. No Sites/Location Year
Imphal River

1. Uchiwa Wangbal (R/B/B). 2017
2 Lai Wangbren Mapa, Mayang Imphal (R/B/B). 2017
3. Uchiwa Heibong Makhong (L/B/B) 2017
4 Uchiwa Nastao (L/B/B) 2017
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S1. No Sites/Location. Year
5. Uchiwa Soibam Mapa (L/B/B) 2017
6. Liyong (L/B/B) 2017
7. Khaidem (R/B/B) 2017
Kongba River

1. Kongba Nandeibam Mapa (L/B/B) 2017
2. Kongba Irong (R/B/B) 2017

Nambul River

1. Right bank bund at Wangoi Tronglaobi Maning 2010
2. Right bank bund at Sanjenbam Khuningthek 2013
3. Right bank bund at Sanjebam Makha Leikai 2017

Surplus water transfer from Godavari to Cauvery river

307. DR. PRABHAKAR KORE: Will the Minister of WATER RESOURCES
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a)  whether it is a fact that a huge quantum of precious water from Godavari

river goes waste due to its discharge into the sea every year;

(b)  whether Government proposes to transfer surplus water from Godavari to

Cauvery river through river linking projects to help parched States; and

(c) if so, the details thereof, including status and framework of implementation

of the projects?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (SHRI ARJUN RAM MEGHWAL):
(a) to (c) The information on exact quantum of water being discharged into the sea from
Godavari basin is not available. However, based on surplus water at identified storage
sites, nine link system of Mahanadi-Godavari-Krishna-Pennar-Cauvery-Vaigai-Gundar
link scheme has been proposed to transfer combined surplus waters of Mahanadi and
Godavari rivers to Krishna-Pennar-Cauvery-Vaigai-Gundar rivers. The details of the
projects under the nine link system including their status and surplus Godavari river

water proposed to be diverted are given in the Statement (See below).

Out of the above nine links, Government of Andhra Pradesh has taken up the
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implementation of Godavari (Polavaram)-Krishna (Vijayawada) link project according to
their own planning. In respect of Godavari (Inchampalli)-Krishna (Nagarjuna Sagar),
Godavari (Inchampalli)-Krishna (Pulichintala) links and other links further down south,
feasibility reports were prepared in 2004. Taking up preparation of DPRs and
implementation mechanism depends upon consensus among the concerned States. The
DPR of the Mahanadi-Godavari link, a mother link of the nine link system could not
be taken up as the Government of Odisha was not agreeable for the link due to large
submergence involved in proposed Manibhadra Dam. Based on the suggestions of
Government of Odisha, NWDA has prepared a preliminary revised proposal of Mahanadi-
Godavari link project with reduced submergence and submitted to the State Government

of Odisha for consideration.
Statement

Irrigation benefits from proposed Inter Basin Water Transfer Links
under 9 link system between Mahanadi and Gundar

SL Name of link Quantum Annual States Status
No. project of Irrig-  benefitted
diver-  ation
sion (lakh
(MCM)  ha)
1 2 3 4 5 6
Peninsular Component
1.  Mahanadi (Manibhadra) - 12165 443 Odisha and FR
Godavari (Dowlaiswaram) Andhra Pradesh  Completed
link States
2. Godavari (Inchampalli) - 4370  6.13 Telangana and FR
Krishna (Pulichintala) link Andhra Pradesh  Completed
States
3. Godavari (Inchampalli) - 16426  2.87 Telangana State  FR
Krishna (Nagarjunasagar) Completed
link
4. Godavari (Polavaram) - Government of Andhra Pradesh  FR

Krishna (Vijayawada) link  has taken up the implementation Completed
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of this link project according to

their own planning.

5. Krishna (Almatti) - 1980 258 Karnataka and FR
Pennar link Andhra Pradesh  Completed
States
6. Krishna (Srisailam) - Pennar 2310 No - FR
link enroute Completed
irrigation

7.  Krishna (Nagarjunasagar) - 12146 1.68 Andhra Pradesh FR
Pennar (Somasila) link State Completed

8. Pennar (Somasila) - Cauvery 8565 491 Andhra Pradesh, FR
(Grand Anicut) link Tamil Nadu Completed
States and
Puducherry (UT).

9.  Cauvery (Kattalai) - Vaigai - 2252 338 Tamil Nadu State. FR
Gundar link Completed

Declaration of ILR Projects as National Projects

308. DR. PRABHAKAR KORE: Will the Minister of WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a)  whether it is a fact that Government proposes to declare all Inter Linking

of River (ILR) Projects in the country as National Projects to expedite their implementation;

(b)  if so, the number of ILR Projects declared as National Projects in the

country and number of proposed ILR Projects identified for inclusion; and

(¢)  the details of steps taken by Government in consultations with State
Governments to expedite the implementation of ILR Projects?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (SHRI ARJUN RAM MEGHWAL):
(a) and (b) The National Perspective Plan (NPP) was prepared by the then Ministry of
Irrigation, now Ministry of Water Resources, River Development and Ganga Rejuvenation
(MoWR, RD & GR) in August, 1980 for water resources development through inter

basin transfer of water, for transferring water from water surplus basins to water-deficit
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basins. Under the NPP, the National Water Development Agency (NWDA) has identified
30 links (16 under Peninsular Component and 14 under Himalayan Component) for
preparation of Feasibility Reports. The Pre-Feasibility Report of the all 30 links have
been prepared and circulated to the concerned State Governments by the NWDA. After
survey and investigations, Feasibility Reports of 14 links under Peninsular Component
and Feasibility Reports of 2 links and draft Feasibility Reports of 7 links (Indian portion)

under Himalayan Component have been completed.

Ken-Betwa (K-B) link project was declared as a National Project by Government
of India in February, 2008, as per the then existing norms for consideration of any
project as National Project. No other ILR project has so far been declared as National
Project. MOWR, RD & GR has constituted a Group on Financial Aspects under Task
Force for Inter-linking of Rivers (ILR) Projects. One of the terms of reference of this
group is "to study the options of declaring some of the inter basin water transfer links

of NPP as National Project on the pattern of K-B link".

(¢)  The ILR programme has been taken up on high priority. The Government
is aware about the several issues involved in the ILR programme and therefore, pursuing

the ILR program in a consultative manner.

The Supreme Court vide its judgment dated 27.02.2012 in the Writ Petition (Civil)
No. 512 of 2002 on 'Networking of Rivers' along with Writ Petition No. 668 of 2002’
directed the Union of India and particularly the Ministry of Water Resources to
constitute a Committee under the Chairmanship of Minister of Water Resources for the

implementation of ILR.

As per the directions of Supreme Court, a committee called "Special Committee
on Interlinking of Rivers" was constituted under the Chairmanship of the Union Minister
of Water Resources, River Development and Ganga Rejuvenation (MoWR, RD & GR)
for the implementation of ILR programme vide Gazette Notification dated 23rd September,
2014. Fourteen meetings of the Special Committee for ILR have been held so far (last
meeting held on 17.01.2018 at New Delhi), wherein State Irrigation/Water Resources
Ministers along with the Secretaries of various States participated. The Special Committee
on ILR takes into consideration all the suggestions/observations of the stakeholders

while planning and formulating the ILR Projects.

The Committee, after considering the views of all the stakeholders, is proceeding
ahead to expedite the objectives of the interlinking of rivers as per terms of reference.

Vigorous efforts have been made for generating consensus with development of
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alternative plans and also setting out road maps for implementation of mature

projects.
The Special Committee for ILR has constituted four specific sub-committees:
(1) Sub-committee for comprehensive evaluation of various studies/reports,

(i) Sub-Committee for system studies for identifications of most appropriate

alternate plan,

(i)  Sub-Committee for restructuring of National Water Development Agency,

and

(iv)  Sub-Committee for consensus building through negotiations and arriving at

agreement between concerned States to discharge its functions.

The Union Cabinet while approving the constitution of Special Committee for ILR
in its meeting held on 24th July, 2014 directed that a committee comprising of experts
be constituted to look into the issues relating to inter linking of rivers. In compliance
to the direction of Union Cabinet, MOWR, RD & GR vide O.M. dated 13th April, 2015
has constituted a Task Force for Interlinking of Rivers (TF-ILR) under the Chairmanship
of Shri B.N. Navalawala, Chief Advisor, MoWR, RD&GR. So far, eight (8) meetings of
the TF-ILR have been held and the last meeting was held on 15.09.2017.

TF-ILR on 18.07.2016 constituted a Group to look into legal aspects and enabling
provisions for implementation of Interlinking of Rivers and other related issues. The
legal group has completed its assigned task and submitted its report to the Chairman,
TF-ILR on 17th March 2017.

Pending irrigation projects in Vidarbha region

309. SHRI ANIL DESAI: Will the Minister of WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a)  whether many irrigation projects in the backward Vidarbha region are

pending due to lack of funds;
(b)  if so, the details thercof and the reasons therefor; and

(¢) by when adequate funds will be provided to the State to complete irrigation

projects in Vidarbha region in particular and Maharashtra in general?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (SHRI ARJUN RAM MEGHWAL):
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(a) to (c) Water resources projects are planned, funded, executed and maintained by
the State Governments themselves as per their own resources and priority. In order to
supplement the efforts Ministry of Water Resources, River Development and Ganga
Rejuvenation (MoWR, RD & GR) provides technical and financial assistance to State
Governments to encourage sustainable development and efficient management of water
resources through schemes such as Accelerated Irrigation Benefits Programme (AIBP)

under Pradhan Mantri Krishi Sinchayee Yojana (PMKSY).

During 2016-17, twenty Six (26) ongoing Irrigation projects of Maharashtra
(Including 8 projects benefitting Vidarbha region) have been identified in consultation
with the State for completion in phases up to December, 2019. For completion of these
projects, funding mechanism through NABARD has been approved by the Government

for both Central and State share.

Details of Central Assistance and State share provided to Maharashtra Government
for these projects during 2016-17 and 2017-18 (so far) as per their proposals and budget

provisions provided by them are given below:

( in crore)

Schemes 2016-17 2017-18
Vidarbha Rest of Vidarbha Rest of
Maharashtra Maharashtra
Central AIBP 16323 216.65 98.67 33.87
Assistance CAD 15.17 - 3.00 594
State share AIBP 630.67 1092.91 905.96 47743
CAD - - - -

Linking of major rivers

310. SHRIMATI JAYA BACHCHAN: Will the Minister of WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:
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(a)  whether Government has sanctioned a scheme to link major rivers in the

country and if not, the reasons therefor; and

(b)  if so, the details of the rivers to be linked, benefits and cost of the

projects?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (SHRI ARJUN RAM MEGHWAL):
(a) and (b) The National Perspective Plan (NPP) of the Ministry has identified 30 links
(16 under Peninsular Component and 14 under Himalayan Component) for preparation
of Feasibility Reports (FRs). The Pre-Feasibility Report (PFR) of the all 30 links have
been prepared and circulated to the concerned State Governments. After survey and
investigations, FRs of 14 links under Peninsular Component and FRs of 2 links and
draft FRs of 7 links (Indian portion) under Himalayan Component have been completed.
Present status, States concerned with Inter Basin Water Transfer Links are given in the

Statement (See below).

Four priority links under Peninsular Rivers Component have been identified for
preparation of Detailed Project Reports (DPR) viz; Ken-Betwa link project (KBLP)
Phase -I & II, Damanganga-Pinjal link project, Par-Tapi-Narmada link project and
Mahanadi-Godavari link project. The preparation of DPR of a project is taken up only
after consent of concerned State Governments. Based on the concurrence of the
concerned States, DPRs of KBLP Phase-I and Phase-II, Damanganga-Pinjal link project
and Par-Tapi-Narmada link project have been completed. The techno-economic clearance
and various statutory clearances of the KBLP Phase-I have been accorded. Based on
the request of Government of M.P.. the DPRs of projects included under KBLP
Phase-II viz., Lower Orr dam, Bina complex projects and Kotha barrage have been
completed by NWDA/ Government of M.P. and have been submitted for techno-
economical appraisal in Central Water Commission (CWC). The techno-economic
clearance of the Damanganga-Pinjal link project has also been accorded subject to
statutory clearances. The DPR of Par-Tapi-Narmada link project has been submitted for

technical appraisal in CWC. The DPR of the Mahanadi - Godavari link could not be
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taken up as the Government of Odisha was not agreeable for Mahanadi -Godavari link,
a mother link of 9 link system viz., Mahanadi - Godavari - Krishna - Pennar - Palar -
Cauvery - Vaigai - Gundar linkage due to large submergence involved in Manibhadra
Dam. Based on the suggestions of Government of Odisha, a preliminary revised proposal
has been prepared on Mahanadi-Godavari Link Project with reduced submergence and

submitted to the Government of Odisha for consideration.

The estimated cost of these four projects for which DPRs have been completed

is furnished below:

S1. No. Name of the Project Estimated Cost
(® in crore) at

2015-16 price

level
1. Ken-Betwa Project (Phase-I) Link 18057
2. Ken-Betwa Project (Phase-11) Link 8594
3. Damanganga-Pinjal Project Link 3008
4. Par-Tapi-Narmada Project Link 10211

The estimated cost of the other ILR projects will be only known after completion

of respective DPRs.

It is estimated that implementation of all the ILR projects under NPP would give
benefit of 25 million ha. of irrigation from surface waters and 10 million ha by increased
use of ground waters, raising the ultimate irrigation potential from 140 million ha. to 175
million ha. The other benefits would be generation of 34 million KW of power, flood

control, navigation, water supply, fisheries, salinity and pollution control etc.



Statement

Present status of Inter Basin Water Transfer Links, the States involved, name of rivers and status of Feasibility
Reports/Detailed Project Report

SI. No. Name

Rivers

States concerned

Status

Peninsular Component

L.

Mahanadi (Manibhadra) -Godavari

(Dowlaiswaram) link

Godavari (Inchampalli) -Krishna
(Pulichintala) link

Godavari (Inchampalli) -Krishna

(Nagarjunasagar) link

Godavari (Polavaram) -Krishna

(Vijayawada) link

Krishna (Almatti) - Pennar link

Mahanadi & Godavari

Godavari & Krishna

Godavari & Krishna

Godavari & Krishna

Krishna & Pennar

Odisha, Maharashtra, Andhra
Pradesh, Karnataka, &
Chhattisgarh

-do-

Odisha, Maharashtra, Madhya
Pradesh, Andhra Pradesh,
Karnataka & Chhattisgarh,

Odisha, Maharashtra, Andhra
Pradesh, Karnataka, &
Chhattisgarh

-do-

FR Completed

FR Completed

FR Completed

FR Completed

FR Completed
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S1. No. Name Rivers States concerned Status
6. Krishna (Srisailam) -Pennar link Krishna & Pennar Odisha, Maharashtra, Andhra FR Completed
Pradesh, Karnataka, &
Chhattisgarh
7. Krishna (Nagarjunasagar) -Pennar Krishna & Pennar Maharashtra, Andhra Pradesh FR Completed
(Somasila) link & Karnataka,
8. Pennar (Somasila) Cauvery Pennar & Cauvery Andhra Pradesh, Karnataka, FR Completed
(Grand Anicut) link Tamil Nadu, Kerala &
Puducherry
9. Cauvery (Kattalai) - Vaigai -Gundar link Cauvery, Vaigai & Gundar Karnataka, Tamil Nadu, FR Completed

10. Ken-Betwa link

11. Parbati -Kalisindh-Chambal link

Ken & Betwa

Parbati, Kalisindh & Chambal

Kerala & Puducherry

Uttar Pradesh & Madhya
Pradesh

Madhya Pradesh, Rajasthan &
Uttar Pradesh (UP requested
to be consulted during

consensus building)

FR & DPR (Ph-1&I0)
Completed

FR Completed

0] SJamsuy UsnIM\ 08T
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12. Par-Tapi-Narmada link
13. Damanganga - Pinjal link

14. Bedti - Varda link

15. Netravati - Hemavati link

16. Pamba - Achankovil -Vaippar link

Himalayan Component

1. Manas-Sankosh-Tista-Ganga
(M-S-T-G) link

2. Kosi-Ghaghra link

3. Gandak-Ganga link
(Indian portion)

4. Ghaghra-Yamuna link
portion)

5. Sarda-Yamuna link

Par, Tapi & Narmada
Damanganga & Pinjal

Bedti & Varda

Netravati & Hemavati

Pamba, Achankovil & Vaippar

Manas-Sankosh-Tista-Ganga

Kosi & Ghaghra

Gandak & Ganga

Ghaghra & Yamuna

Sarda & Yamuna

Mabharashtra & Gujarat
Mabharashtra & Gujarat

Maharashtra, Andhra
Pradesh & Karnataka

Karnataka, Tamil Nadu & Kerala

Kerala & Tamil Nadu

Assam, West Bengal, Bihar &
Bhutan

Bihar, Uttar Pradesh & Nepal

-do-

-do-

Bihar, Uttar Pradesh, Haryana,

Rajasthan, Uttarakhand & Nepal

FR & DPR Completed
FR & DPR Completed

PFR Completed

PFR Completed

FR Completed

PFR completed

PFR completed

Draft FR completed

FR completed (Indian

FR completed (Indian

portion)
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S1. No. Name Rivers States concerned Status
6. Yamuna-Raj asthan link Yamuna & Sukri Uttar Pradesh, Gujarat, Haryana Draft FR completed
& Rajasthan
7. Rajasthan-Sabarmati link Sabarmati -do- Draft FR completed
8. Chunar-Sone Barrage link Ganga & Sone Bihar & Uttar Pradesh Draft FR completed
9. Sone Dam - Southern Tributaries Sone & Badua Bihar & Jharkhand PFR completed
of Ganga link
10. Ganga (Farakka)-Damodar- Ganga, Damodar & West Bengal, Odisha & Draft FR completed
Subernarekha link Subernarekha Jharkhand
11. Subernarekha-Mahanadi link Subernarekha & Mahanadi West Bengal & Odisha Draft FR Completed
12. Kosi-Mechi link Kosi & Mechi Bihar, West Bengal & Nepal PFR completed Entirely
lies in Nepal
13. Ganga (Farakka)-Sunderbans link Ganga & Ichhamati West Bengal Draft FR completed
14. Jogighopa-Tista-Farakka link Manas, Tista & Ganga -do- (Alternative to M-S-T-

(Alternative to M-S-T-G)

G Link) dropped

* PFR- Pre Feasibility Report

¢ FR- Feasibility Report

* DPR- Detailed Project Report
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Inter-linking of rivers

311.  SARDAR BALWINDER SINGH BHUNDER: Will the Minister of WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to

state:

(a)  whether Government has started work on several river inter-linking projects

in the country;

(b)  if so, the details of such projects and the total cost to be incurred on these

projects;

(c)  whether it is also a fact that river linking initiative of 14 Himalayan and 16

peninsular rivers are also pending; and

(d)  if so, the details thereof and step being taken to complete these river-

linking projects within a time bound schedule?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (SHRI ARJUN RAM MEGHWAL):
(a) to (d) The National Perspective Plan (NPP) was prepared by the then Ministry of
Irrigation, now Ministry of Water Resources, River Development and Ganga Rejuvenation
(MoWR, RD & GR) in August 1980 for water resources development through inter
basin transfer of water, for transferring water from water surplus basins to water-deficit
basins. Under the NPP, the National Water Development Agency (NWDA) has identified
30 links (16 under Peninsular Component and 14 under Himalayan Component) for
preparation of Feasibility Reports. The Pre-Feasibility Report of the all 30 links have
been prepared and circulated to the concerned State Governments by the NWDA. After
survey and investigations, Feasibility Reports of 14 links under Peninsular Component
and Feasibility Reports of 2 links and draft Feasibility Reports of 7 links (Indian portion)
under Himalayan Component have been completed. Present status, States concerned
with Inter Basin Water Transfer Links are given in the Statement [Refer to the Statement
appended to answer to USQ No. 310 part (a) and (b)]

Four priority links under Peninsular Rivers Component have been identified for
preparation of Detailed Project Reports (DPR) viz., Ken-Betwa link project (KBLP)
Phase-I and II, Damanganga-Pinjal link project, Par-Tapi-Narmada link project and
Mahanadi-Godavari link project. The preparation of DPR of a project is taken up only
after consent of concerned State Governments. Based on the concurrence of the

concerned States, DPRs of KBLP Phase-I and Phase-II, Damanganga-Pinjal link project
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and Par-Tapi-Narmada link project have been completed. The techno-economic clearance
and various statutory clearances of the KBLP Phase-I have been accorded. Based on
the request of Government of M.P., the DPRs of projects included under KBLP
Phase-II viz., Lower Orr dam, Bina complex projects and Kotha barrage have been
completed by NWDA/ Government of M.P. and have been submitted for techno-
economical appraisal in Central Water Commission (CWC). The techno-economic
clearance of the Damanganga-Pinjal link project has also been accorded, subject to
statutory clearances. The DPR of Par-Tapi-Narmada link project has been submitted for
technical appraisal in CWC. The DPR of the Mahanadi - Godavari link could not be
taken up as the Government of Odisha was not agreeable for Mahanadi -Godavari link,
a mother link of 9 link system viz., Mahanadi - Godavari - Krishna - Pennar - Palar -
Cauvery - Vaigai - Gundar linkage due to large submergence involved in Manibhadra
Dam. Based on the suggestions of WRD, Govt. of Odisha, NWDA has prepared a
preliminary revised proposal of Mahanadi-Godavari Link Project with reduced

submergence and submitted to the State Govt. of Odisha for consideration.

The estimated cost of these four projects for which DPRs have been completed

is furnished below:

S1. No. Name of the Project Estimated
Cost

( in crore)

at 2015-16

price level

1. Ken-Betwa Project(Phase-I) Link 18057
2. Ken-Betwa Project(Phase-II) Link 8594
3. Damanganga-Pinj al Project Link 3008
4. Par-Tapi-Narmada Project Link 10211

The estimated cost of the other ILR projects will be only known after completion

of their respective DPRs.

The ILR programme has been taken up on high priority. The Government is well
aware about the several issues involved in the ILR programme and is pursuing the ILR

program in a consultative manner.

The Supreme Court vide its judgment dated 27.02.2012 in the Writ Petition (Civil)



Written Answers to [5 February, 2018] Unstarred Questions 285

No. 512 of 2002 on 'Networking of Rivers' along with Writ Petition No. 668 of 2002
directed the Union of India and particularly the Ministry of Water Resources to
constitute a Committee under the chairmanship of Minister of Water Resources for the

implementation of ILR.

As per the directions of Supreme Court, a committee called "Special Committee
on Interlinking of Rivers" was constituted under the Chairmanship of the Union Minister
of Water Resources, River Development and Ganga Rejuvenation (MoWR, RD & GR)
for the implementation of ILR programme vide Gazette Notification dated 23rd September,
2014. Fourteen meetings of the Special Committee for ILR have been held so far (last
meeting held on 17.01.2018 at New Delhi), wherein State Irrigation/ Water Resources
Ministers along with the Secretaries of various States participated. The Special Committee
on ILR takes into consideration all the suggestions/observations of the stakeholders

while planning and formulating the ILR projects.

The Committee, after considering views of all the stakeholders, is proceeding
ahead to expedite the objectives of the interlinking of rivers as per terms of reference.
Vigorous efforts have been made for generating consensus with development of

alternative plans and also setting out road maps for implementation of mature projects.
The Special Committee for ILR has constituted four specific sub-committees:
(1) Sub-committee for comprehensive evaluation of various studies/reports.

(i) Sub-Committee for system studies for identifications of most appropriate

alternate plan.
(i)  Sub-Committee for restructuring of National Water Development Agency.

(iv)  Sub-Committee for consensus building through negotiations and arriving at

agreement between concerned States to discharge its functions.

The Union Cabinet while approving the constitution of Special Committee for ILR
in its meeting held on 24th July, 2014 further, directed that a committee comprising of
experts be constituted to look into the issues relating to inter linking of rivers. In
compliance to the direction of Union Cabinet, MOWR, RD & GR vide O.M. dated 13th
April, 2015 has constituted a Task Force for Interlinking of Rivers (TF-ILR) under the
Chairmanship of Shri B.N. Navalawala, Chief Advisor, MoWR, RD&GR. So far, eight (8)
meetings of the TF-ILR has been held and the last meeting was held on 15.09.2017.

TF-ILR on 18.07.2016 constituted a Group to look into legal aspects and enabling

provisions for implementation of Interlinking of Rivers and other related issues. The
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legal group has completed its assigned task and submitted its report to the Chairman,
TF-ILR on 17th March 2017.

In addition, a Group for Financial Aspects under TF-ILR was also constituted on
12.09.2017 to consider the financial aspects of ILR projects and to suggest the funding
pattern for implementing the same. Three meetings of the Group have been held so far,
and the last meeting was held on 08.12.2017.

Allocation of funds under FMP

312.  PROF. M.V. RAJEEV GOWDA: Will the Minister of WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a)  the number of Flood Management Projects (FMP) approved by the Central

Water Commission during the last three years, year-wise and State-wise;

(b)  the quantum of funds allocated under the FMP for the said period year-

wise and State-wise; and

(¢)  the quantum of funds released under the FMP for the said period, year-

wise and State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (SHRI ARJUN RAM MEGHWAL):
(a) The State wise details of Flood Management Projects (FMP) approved by Central
Water Commission (CWC) since January, 2015 is given in the Statement-1 (See below).

(b) and (c) The details of funds allocated and released under Flood Management

Programme for the last three years since 2015-16 is given in the Statement-II.
Statement-|

Schemes approved by CWC since January, 2015

SI. No. State No. of schemes Estimated Cost
approved (% in cr)
1 2 3 4
1. Assam 7 232.5049
2. Arunachal Pradesh 5 76.1989

3, Nagaland 2 20.18195
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1 2 3 4
4. Brahmaputra Board 9 438275
5. West Bengal 4 31.188
6. Karnataka 3 160.65
7. Kerala 1 25534
8. Himachal Pradesh 4 1151.73
O. Jammu and Kashmir 1 399.29
10. Punjab 1 21023

TotaL 37 2975.58875
Statement-11

State-wise Funds allocated and Released under "Flood Management Programme"
since 2015-16

S1. No. State ¥ in crore
2015-16 2016-17 2017-18 Total
1 2 3 4 5 6
Budget Allocated 274.001 149.99 150.00
1. Arunachal Pradesh 4739 23.69 71.08
2. Assam 47.14 40.33 8747
3. Bihar 16.67 16.67
4. Himachal Pradesh 27.00 50.00 54.64 131.64
5. Jammu and Kashmir 46.58 40.56 54.55 141.69
6. Mizoram 047 048 0.95
7.  Nagaland 2.51 23.13 25.64

8  Sikkim 5.72 5.72
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1 2 3 4 5 6

9.  Uttar Pradesh 13.50 13.50
10. Uttarakhand 57.02 57.02
11. West Bengal 12.61 12.61
ToTtAL 264.00 149.99 150.00 563.99

Status of irrigation projects

313. SHRI D. KUPENDRA REDDY: Will the Minister of WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a)  whether Government has undertaken a number of irrigation projects/
schemes, if so, the details thereof and the progress made since inception of these

projects/schemes;
(b)  whether Government has made any prioritization of these projects/schemes;

(¢)  if so, the details thereof along with the targets achieved and the reasons

for delay, if any, in meeting the targets;

(d)  whether Government has made any review of these projects/schemes and

if so, the details thereof;

()  whether Government plans to take up new irrigation projects in the country

including Karnataka; and
® if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (SHRI ARJUN RAM MEGHWAL):
(a) to (d) Central Government launched the Accelerated Irrigation Benefits Programme
(AIBP) in the year 1996-97 to provide Central Assistance to major/medium irrigation
projects in the country, with the objective to accelerate implementation of such projects
which were beyond resource capability of the States or were in advanced stage of
completion. Since its inception, 297 Irrigation/Multi-Purpose Projects have been included
for funding under AIBP. Out of this 143 projects have been completed and 5 projects
were foreclosed. During 2015-16, Pradhan Mantri Krishi Sinchayee Yojana (PMKSY)
was launched and AIBP is now part of PMKSY.
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A Committee under the Chairmanship of Minister of Water Resources (Chhattisgarh)
was constituted to look in to the issues related to implementation of PMKSY. The
committee in consultation with States, identified 99 on-going Accelerated Irrigation
Benefits Programme (AIBP) Major/Medium projects having potential of 76.03 lakh ha.
and estimated cost of ¥ 77595 cr., for completion in phases up to December, 2019 along
with their Command Area Development and Water Management (CADWM) works.
Funding mechanism through NABARD has been made by the Government for both
central and state share for timely completion of 99 prioritized projects. AIBP works of

18 prioritized projects are complete/almost complete.

(e) and (f) At present the focus is to complete prioritized 99 irrigation projects

(including 5 projects of Karnataka) by December, 2019.
Vacancies in Polavaram dam project

314. SHRI V. VIJAYASA1 REDDY: Will the Minister of WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a)  whether it has come to the notice of Government that there is a severe

shortage of staff at Polavaram to execute the dam project;

(b)  whether regular post of Engineer-in Chief is vacant and out of nine Executive
Engineer posts, there have been filled, while out of seventy six Assistant Executive

Engineer posts, thirty three have been filled, apart from other vacancies;

(c)  whether there is lack of coordination between different wings of the project

and a central team had visited recently, to address these issues; and
(d)  if so, what efforts Government is making to address these issues urgently?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (SHRI ARJUN RAM MEGHWAL):
(a) to (d) As reported by the Government of Andhra Pradesh, the post of Engineer-in-
Chief in Polavaram Irrigation project and all four posts of Superintending Engineer are
filled up. Twenty seven (27) posts of Executive Engineer (EE) out of 30 posts, 89 posts
of Deputy Executive Engineers out of 100 posts and 349 posts of AEE out of 384 are
filled up. Further, in respect of PIPHW Circle, Dowlaiswaram, all the 9 Executive Engineer
posts have been filled up and out of 123 Assistant Executive Engineer posts, 117 are

in position.

The works of all the wings of the project are coordinated and monitored by the

Superintending Engineers, Engineer-in-Chief and Polavaram Project Authority (PPA).



290  Written Answers to [RAJYA SABHA] Unstarred Questions

The issues related to pending land acquisition and R&R, finalization of designs, NH
crossings, problems at work front are attended by them as per the directions issued

by the State Government/PPA for speedy completion of the works.

Further, Ministry of Water Resources, River Development and Ganga Rejuvenation,
Government of India has constituted Dam Design Review Panel for technical assistance
and timely execution of the project. An Expert Committee has been constituted to
overview the implementation of the Polavaram Project till completion and to critically
examine the progress of the project works from all angles i.e., overall planning of the

construction, quality, safety, cost aspects, etc.

A Committee has also been formed with Secretary, Ministry of Tribal Affairs,
Government of India as its Chairperson to monitor and review the R&R works of this

Project.
Namami Gange Mission under CSR initiative

315. SHRI DEREK O'BRIEN: Will the Minister of WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a)  whether money charged under Swachh Bharat Cess from people of the
country is being used for the Mission, if so, the details thereof and funds received so

far; and

(b)  whether any of the private companies donated to Namami Gange Mission
as part of their CSR initiative, if so, the details thereof, along with names and amount

received?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (DR. SATYA PAL SINGH): (a) National
Mission for Clean Ganga (NMCG) receives funds from Government of India through
budgetary allocations in the form of Grant-in-Aid. NMCG does not receive any funds

from the money charged under Swachh Bharat Cess from people of the country.

(b)  Under the Corporate Social Responsibility (CSR) initiative, donations /

contributions received till date from private companies are tabulated below:

Private Companies Contribution Amount %

1. Bank of America 40,720,000.00
2. Oberoi Hotels Pvt. Limited 5,700,000.00
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Private Companies Contribution Amount %
3. Keva Fragrances Pvt. Ltd. 4,411,530.00
4. S H Kelkar & Co. Ltd. 4,338,679.00
5. Black & Veatch Private Limited 2,484,257.00
6. Mobileum (India) Private Limited 1,400,000.00
7. Hollister Medical India Pvt. Ltd. 1,200,000.00
8. M/S Karam Chand Thapar & Bros. (Coal Sales) 1,000,000.00
Limited
O. Open Solutions Software Servics Pvt. Ltd. 842,602.00
10. Bitrhymes (India) Private Limited 693,196.00
11. Um Cables Limited 500,000.00
12. Semikron Electronics Private Limited 400,000.00
13. Digi Captions India Private Limited 436,086.00
14. Mainlec Technelogies Pvt. Ltd. 233,600.00
15. Iac Electricals Pvt. Ltd. 200,000.00
16. Maintec Technologies Pvt. Ltd. 200,000.00
17. Digite Infotech Pvt. Ltd. 200,000.00
18. Amrit Corp.Ltd. 150,000.00
19. J&K Group Companies 100,000.00
20. Amrit Banospati Company Ltd. 100,000.00
21. Polyplastics Industries India Ltd. 100,000.00
22. Gillanders Arbuthnot & Co. Ltd. 100,000.00
23. Eris Lifesciences Private Limited 50,000.00
24. Lokkur Stocks & Shares Pvt.Ltd. 10,000.00
25. Access Healthcare Services Pvt. Ltd. 24,372.00
26. Zeus Air Services Pvt. Ltd. 111,111.00
27. Amrit Corp. Ltd. 100,000.00
28. Amrit Banaspati Company Ltd. 100,000.00
29. Tokai Imperial Rubber India 231,000.00
30. Open Solutions Software Servics Pvt. Ltd. 63,275.00
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31. Pearlite Liners Pvt. Ltd. 485,000.00
32. Pearlite Liners Pvt. Ltd. 485,000.00
33. Semikron Electronics Pvt. Ltd. 500,000.00
34. Pearlite Liners Pvt. Ltd. 221,400.00
3s. Logitech Engg. 1,540,000.00
36. Pearlite Liners Pvt. Ltd. 618,000.00
37. Velocis Systems Pvt. Ltd. 500,000.00
38. Nissin Abc Logestics Pvt. Ltd. 200,000.00
39. Maintec Technologies Pvt. Ltd. 110,000.00
40. GSN Games India Pvt. Ltd. 2,112,678.00
41. CHT (India) Pvt. Ltd. 960,000.00
42. Alstom 5,000,000.00
43. Wartsila India Private Ltd. 2,500,000.00
44, Yaskawa India Pvt. Ltd. 800,000.00
45. Mobileum India Pvt. Ltd. 1,325,000.00
46. Alok Masterbatches Pvt. Ltd. 1,975,500.00
47. Bank of America 6,000,000.00
48. Mgage India Private Limited 1,623,704.00
49. Hollister Medica 1,500,000.00
50. Gillanders Arbuthnot & Co. Ltd. 100,000.00
51. Parle Agro Pvt. Ltd. 2,834,000.00
52. Jullundur Motor Agency (Delhi) Limited 1,000,000.00
53. Teshaco Pumps Pvt. Ltd. 3,073,000.00
54. S.H Kelkar Pvt. Ltd. 2,500,000.00
55. Keva Fragaranes Pvt. Ltd. 3,690,000.00
56. Shree Agarsen Steel Industries Pvt. Ltd. 5,000.00
57. Netwest Estates Private Limited 10,000.00
58. OOCL (India) Private Limited 3,440,000.00
59. Pearlite Liners Pvt. Ltd. 800,000.00
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Private Companies Contribution Amount %
60. R.J. Shah & Co. Ltd. 500,000.00
61. Amrit Corp. Ltd. 50,000.00
62. Amrit Banaspati Company Ltd. 50,000.00
63. Orient Refractories 8,000,000.00
64. Impressions Services (P) Ltd. 200,000.00
65. Pearlite Liners Pvt. Ltd. 1,090,000.00
66. Wartsila India Private Ltd. 2,500,000.00
67. Yeskawa India Pvt. Ltd. 831,234.27
68. Wartsila India Private Limited 2,400,000.00
69. Emirates Shipping Agencies (I) P.L. 951,249.54
70. Alok Masterbatches Pvt. Ltd. 2,520,000.00
71. Semikron Electronic Private Ltd. 400,000.00
72. M.M. Forgings Limited 100,000.00
73. Dcns India Private Limited 2,662,000.00
74. Hollister Medical India Pvt. Ltd. 1,900,000.00
75. Ws Retail Services Pvt.Ltd. 750,000.00
76. Jullundur Motor Agency (Delhi) Ltd 1,016,179.00
77. The Indian Wood Products Co. Ltd. 200,000.00
78. S.H.Kalkar And Company Ltd. 2,925,800.00
79. Control Component India Private Ltd. 1,563,044.00
80. Unicel Tecnologies Private Limited 1,421,650.00
81. Nitco Limited 200,000.00
82. Trident Marble Pvt. Ltd. 100,000.00
83. Alpesh Marbles Pvt. Ltd. 150,000.00
&4. R.R. Kable Ltd. 200,000.00
85. Bhilosa Industries Pvt. Ltd. 500,000.00
86. Shubhalashmi Polysters Ltd. 100,000.00
87. Millenim Granites & Marbles Pvt. 100,000.00
88. Blossom Industries Ltd. 5,000,000.00
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Private Companies Contribution Amount %
89. S.H.Kalkar And Company Ltd. 2,132,000.00
90. Grt Jewelers India (P.) Ltd. 5,000,000.00
91. Orient Refractories Rtgs Utr No. HDFCRS52 4,500,000.00
92. Orient Refractories Rtgs Utr No. HDFCRS52 4,500,000.00
93. Shree Mahavir Metalcraft Pvt Ltd. 500,000.00
9. Hitech Extrusion LLP 250,000.00
95. Accumax Interior Products Pvt. Ltd. 1,100,000.00
96. Systa Met India Private Limited 600,000.00
97. Pushpak Logistic Ssolution LLP 500,000.00
98. Siddhi Marine Services LLP 500,000.00
99. Dun+Bradstreet 288,920.00
100. Pearlite Liners Pvt. Ltd. 500,000.00
101. M/s Goa Glass Fibre Limited 500,000.00
102. M/s Mandray Medical India Limited 720,000.00
103. M/s Orient Refractories Limited 3,000,000.00

Setting up of STPs on polluted rivers

316. SHRIN. GOKULAKRISHNAN: Will the Minister of WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a)  whether it is a fact that Government has signed a tripartite agreement with
private sector concessionaries for country's first two hybrid annuity PPP projects for

setting up Sewage Treatment Plants (STPs) at many places;
(b)  if so, the details thereof;

(¢)  whether it is also a fact that Government intends to set up such STPs for

the most of the polluted rivers in the country; and
(d)  if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (DR. SATYA PAL SINGH): (a) and (b)
Yes Sir, National Mission for Clean Ganga (NMCG) has signed tripartite Concession

Agreements with the Concessionaires and Project Executing Agencies for setting up
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of 2 Sewage Treatment Plants (STPs) under Hybrid Annuity Model (HAM). For 50
Million Litres Per Day (MLD) STP at Ramana Varanasi, the Concession Agreement has
been signed amongst between Varanasi STP Projects Private Limited, Uttar Pradesh Jal
Nigam and NMCG. For the 82 MLD STP at Haridwar the Concession Agreement has
been signed amongst NMCG, HNB Engineers (Haridwar) Private Ltd. and Uttarakhand
Pey Jal Nigam.

(c) and (d) As part of Namami Gange Programme, NMCG has sanctioned 97
Sewerage Infrastructure projects at a cost of ¥ 14,127.49 crore for effective abatement
of pollution in river Ganga, out of which 11 projects have been proposed to be taken

up under this model.
Deadline for cleaning of river Ganga

317. SHRIR. VAITHILINGAM: Will the Minister of WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a)  whether it is a fact that Government has decided to fast track all projects

related to Ganga cleaning;
(b)  if so, the details thereof;

(¢)  whether it is also a fact that Government has fixed 2019 as a deadline for

cleaning of river Ganga; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (DR. SATYA PAL SINGH): (a) to (d)
Cleaning of river Ganga is a continuous process. All out efforts are being made by
Government of India to complete all the ongoing projects by 2020. Cleaning of river
Ganga is being carried out through various activities including treatment of municipal
sewage, treatment of industrial effluent, river surface cleaning, rural sanitation,
development of ghats and crematoria, afforestation, biodiversity, awareness creation
and public outreach etc. Total 190 projects for various activities have been sanctioned,
out of which, 47 numbers of projects have been completed so far. In order to ensure
effective implementation and timely completion of projects, project management

consultants/supervision consultants/project engineers are appointed.
Consideration of Dam Safety Bill

318.  SHRIR. VAITHILINGAM: Will the Minister of WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION be pleased to state:
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(@)  whether it is a fact that Government is planning to conduct a break

analysis of 5247 large dams across the country;

(b)  whether it is also a fact that Government is considering to put in place,

an emergency action plan especially for the 196 dams that are over 100 years old;
(¢)  whether Government is considering of introducing a Dam Safety Bill; and
(d)  if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (SHRI ARJUN RAM MEGHWAL):
(a) and (b) Safety of dams including Dam Break Analysis (DBA) rests primarily with
dam owners which are generally State Governments, Central and State power generating
PSUs, Municipalities and private companies etc. In order to supplement the efforts of
the State Governments, Ministry of Water Resources, River Development and Ganga
Rejuvenation (MoWR, RD & GR) provides technical and financial assistance through
various schemes and programmes such as Dam Rehabilitation and Improvement
Programme (DRIP).

Government of India vide OM dated 19.10.1987 constituted National Committee
on Dam Safety (NCDS) under chairmanship of Chairman, Central Water Commission
(CWC) and representatives from State Governments with the objective to oversee dam
safety activities in the country and suggest improvements to bring dams safety practices
in line with the latest state-of-art consistent with Indian conditions. 38 meetings of
NCDS have been conducted so far. In the meetings of NCDS, the State Governments/
Dam Owners are requested to prepare Emergency Action Plan (EAP) (which includes
DBA) of each large dam as per guidelines provided by CWC. As per information
provided by various State Governments, 363 EAPs have been prepared as detailed in

the Statement-I (See below).

DRIP, a World Bank funded project was started in April 2012 and scheduled to
be completed in June 2020 for the rehabilitation of about 198 dam projects from the
point of view of safety across the seven States of India, namely Jharkhand (DVC),
Karnataka, Kerala, Madhya Pradesh, Odisha, Tamil Nadu and Uttarakhand (UJVNL).

Under DRIP, EAP of Hirakud Dam has been prepared and circulated as model EAP

to all the dam owners in the country for replication for the dams under their jurisdiction.

So far under the DRIP project, Dam Break Analysis and Inundation Maps (essential
input for preparing the EAP) for 114 DRIP dams have been completed. The list of dams
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for which DBA and Inundation Maps have been prepared under DRIP is given in the
Statement-II. Project authorities have prepared 36 draft EAPs by using these Inundation
Maps.

CWC has prepared guideline on "Developing Emergency Action Plan for Dams"
and circulated to States and dam owners for adoption. Another draft guideline for

"Mapping Flood Risks associated with Dams" has been prepared by CWC.

(c) and (d) Yes, Sir. A comprehensive draft Dam Safety Bill with national level
applicability is under consideration of this Ministry to establish an institutional
framework for surveillance, inspection and maintenance of dams. The draft Dam Safety
Bill was circulated to concerned Ministries/Departments on 18.05.2016, along with NITI
Aayog, for their comments/views. Subsequently, as per suggestions of NITI Aayog,
draft Dam Safety Bill was circulated to all States/UTs for fresh consultation on 09.08.2016.
Further, the proposed Bill was also discussed threadbare during the 37th meeting of
NCDS held on 17.02.2017.

Statement-1

Status of Emergency Action Plan (EAP) Preparation

S1. No. State/DSO's No. of Completed No. of Dams
Large Dams for which EAP
prepared
1 2 3 4
1. Andhra Pradesh 142 3
2. Bihar 24 20
3. Chhattisgarh 248 57
4. Guyjarat 619 1
5. Himachal Pradesh 19 19
6. Jharkhand 50 -
7. Karnataka 230 5
8. WRD, Kerala 24 -
O. Madhya Pradesh 898 #

10. Maharashtra 2069 182
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1 2 3 4
11. Odisha 199 1
12. Punjab 14 12
13. Rajasthan 201 -
14. Tamil Nadu 116 -
15. Telangana 162 -
16. Uttar Pradesh 115 2
17. Uttarakhand 16 4
18. West Bengal 29 -
19. Bhakra Beas Management 3 3

Board (BBMB)
20. Damodar Valley Corp.(DVC) 4
21. Kerala State Electricity Board (KSEB) 37
22. Meghalaya Power Generation
Corp. Limited (MePGCL) 8
23. NHPC 20 20
Statement-11
SI. No. Name of Dam SI. No. Name of Dam

Damodar Valley Corporation (DVC),
Jharkhand

5. Votehole Dam

6.  Almatti Dam
1. Konar Dam

7. H B Halli Dam
Water Resource Department (WRD),

Karnataka 8. Narayanpur Dam
2. Bhadra Dam Kerala State Electricity Board (KSEB)
3. Malaprabha Dam 9. Anayirankal Dam

4.  Hidkal Dam 10. Parambikulam Dam
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SI. No. Name of Dam

11.  Idukki Dam

12.  Cheruthoni Dam

13. Kulamadvu

WRD, Kerala

14. Malampuzha Dam

15.  Walayar Dam

16. Neyyar Dam

17.  Chulliar Dam

18.  Pothundy Dam

19.  Kuttiyadi Dam

20. Kanjirapuzha Dam

21.  Chimoni Dam

22.  Vazhani Dam

23.  Meenkara Dam

24.  Kullur Barrage (Pazhassi) Dam

25. Malankara Dam

WRD, Madhaya Pradesh

26. Barna Dam

27. Arniya Bahadurpur

28. Bundala Dam

29. Chandpatha Dam

30. Chandrakeshar Dam

31. Dholawad Dam

32.  Gopi Krishna Sagar (Ruthai) Dam

33. Kanhargaon Dam

34. Kharadi Dam

35. Kolar Dam

36. Kunwar Chain Sagar
(Dudhi) Dam

299

SI. No. Name of Dam

37. Makroda Dam

38.  Moorumnalla Dam
39. Sampna Dam

40. Sanjay Sagar Dam
41. Sanjay Sarovar Dam
42, Sarathi Dam

43. Thanwer Dam

44. Tighra Dam

45.  Umrar Dam

WRD, Odisha

46. Hirakud Dam

47. Ashok Nalla Dam
48. Balaskumpa Dam
49. Banksal Dam

50. Bhaskel Dam

51. Daha Dam

52. Damsal Dam

53. Derjang Dam

54. Kalo Dam

55. Nesa Dam

56. Pillasalki Dam

57.  Pitamahal Dam

58. Rengali Dam

59. Salandi Dam

60. Salia Dam

61. Sanmachhakandana Dam
62. Sapua Dam

63. Satiguda (M) Dam
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S1. No. Name of Dam S1. No. Name of Dam
64. Satiguda (U) Dam 88. Karuppanadhi Dam
65. Sundar Dam 89. kelavarapalli Dam
66. Talsara Dam 90. Kodaganar Dam
67. Upper Kolab Dam 91. Krishnagiri Dam
Tamil Nadu Generation & 92.  Kudhiraiyar Dam
Distribution Corporation 93. Lower Nirar Dam
68. Avalanche Dam 94.  Man imukthanadhi Dam
69. Bunghihalla Bund 95. Manimuthar Dam
70.  Emerald Dam 96. Manjalar Dam
71. Eravangalar Dam 97. Marudhanadhi Dam
72.  Kodayar-I Dam 98. Noyyal Athupalayam
73.  Manalar Dam 99. Palar Porundalar Dam
74.  Porthimund Dam 100. Pechiparai Dam
75. Sandynallah Dam 101. Pilavukkal Kovilar Dam
76.  Upper Aliyar Dam 102. Pilavukkal Periyar Dam
77.  Vandal Dam 103. Ponnaniyar Dam
78. Pegumbahallah Forebay WRD, Tamil  104. Sathanur Dam

Nadu 105. Sholayar Dam
7. Cholavaram Dam 106. Shoolagiri Chinnar Dam
80. Aliyar Dam 107. Sothuparai Dam
81. Amaravathi Dam 108. Thirumurthi Dam
82.  Anaimaduvu Dam 109. Uppar Tirupur Dam
83. Bhavanisagar Dam 110. Vaniyar Dam
84.  Chinnar Dam 111. Varattupallam Dam
85.  Chittar-I 112. Veeranam Dam
86. Gunderipallam Dam 113. Vidur Dam
87. Kariyakovil Dam 114. Willingdon Dam
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Construction of Polavaram dam

319. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to

state:

(@)  whether it is a fact that the Polavaram Project Authority (PPA) is
contemplating to construct Polavaram main dam (ECRF Dam) without constructing the
coffer dam as approved by the Central Water Commission previously and planning for

alternative arrangement, if so, the details thereof;

(b)  whether it is a fact that National Hydroelectric Power Corporation (NHPC)

been asked to study alternative arrangements, if so, the details thereof;

(¢)  whether the PPA is conducting studies for alternative arrangements of

coffer dam and what are the reasons therefor; and
(d)  whether there is any saving of funds due to this alternative arrangement?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (SHRI ARJUN RAM MEGHWAL):
(a) to (d) NHPC was requested to examine the possibility of following:

(1) Designing the ECRF and Coffer dam such that coffer dam is integrated into
the ECRF dam.

(OR)

Methodology for construction of ECRF dam up to safe flood level in one
season without constructing coffer dam all along the whole width of the

river.

(i) To review the study already carried out for top level of coffer dam at 42.5m
for safe flood discharge (1 in 100 year) including the earlier level of coffer

dam envisage at 31m in the contract document.

NHPC submitted different alternatives which were examined in the 9th meeting of
Dam Design Review Panel (DDRP) held on 5th January, 2018. DDRP observed that the
proposals of NHPC are not generating appreciable benefits at this juncture and project
authorities may take further action in respect of upstream coffer dam as per originally

envisaged schedule.
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Status of irrigation projects

320. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to

state:

(a)  whether it is a fact that several irrigation projects declared as National
Projects are running at snail's pace due to non-release of funds from the Central

Government;

(b) if so, the details thereof, if not, whether the projects are still at construction

stage, even after several years of initiation; and

(¢)  the project-wise details including agencies which are executing the project

and reasons for the delay in execution of the projects?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (SHRI ARJUN RAM MEGHWAL):
(a) to (c) Sixteen Projects have been declared as national project so far. These projects
are taken up for execution after the concerned States obtain techno economic clearance,
other statutory clearances and investment clearance. Status/details of the National

projects including funds released are given in the Statement (See below).

Five projects namely Polavaram project of Andhra Pradesh, Saryu Nahar Pariyojana
of Uttar Pradesh, Gosikhurd Irrigation Project of Maharashtra, Teesta Barrage Project
of West Bengal and Shahpur kandi Dam Project of Punjab have been taken up for
execution after the requisite clearances were obtained by the concerned State

governments as per guidelines of the scheme.



Statement

State and Project-wise status of the National Project

Sl. No. State/ Name Implementing Central (1) Irrigation (ha.) Status Likely date of
of the Project agency Assistance (2) Power (MW) completion as per
Released under (3) Storage (MAF) information available
scheme of
National
Project
(X in crore)
1 2 3 4 5 6 7
1. Kulsi Dam - - (1) 20,500 ha. Appraisal
Project (Assam) (2) 55 MW stage
(3) 0.28 MAF
2. Polavaram Polavaram 4343.52 (1) 2.91 Lakh Ongoing 2019
Project Project Further, another (2) 960 MW
(Andhra Authority/ % 1020.64 cr. (3) 23.44 TMC
Pradesh) Government has been of water to
of Andhra sanctioned Vizag city for
Pradesh drinking and
industrial
purpose and
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2 4 5 6

Diversion of

84.70 TMC

to Krishna basin
Noa-Dihing Dam - (1) 3605 ha. Appraisal
Project (Arunachal 2) 71 MW stage
Pradesh) (3) 0.26 MAF
Upper Siang - (1) Indirect Pre-Feasibility
Project (Arunachal (2) 9500 MW Report (PFR)
Pradesh) (3) 1.44 MAF Stage

(4) Flood

moderation
Renuka Dam 446.96 (1) Drinking water Appraisal
Project (Himachal (One-time (2) 40 MW stage
Pradesh) special grant (3) 0.404 MAF

for land
acquisition)

Gyspa HE Project - (1) 0.50 lakh ha. Detailed Project
(Himachal Pradesh) (2) 300 MW Report (DPR)

(3) 0.74 MAF Stage
Kishau Multi- - (1) 0.97 Lakh Appraisal
purpose Project (2) 660 MW stage
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10.

11

12.

(Himachal Pradesh/

Uttarakhand)

Ujh Multipurpose
project (Jammu

and Kashmir)

Bursar HE Project

(Jammu and
Kashmir)

Gosikhurd Irrigation

Project (Maha-
rashtra)

Ken Betwa Link

Project Phase-I

(Madhya Pradesh
and Uttar Pradesh)

Shahpurkandi
Dam Project
(Punjab)

Government
of
Maharashtra

Government
of
Punjab

303245

26.04

(3) 1.04 MAF

(1) 0.32 lakh
(2) 212 MW
(3) 0.82 MAF

(1) 1 lakh (indirect)

(2) 1230 MW
(3) 1 MAF

(1) 2.50 lakh
(2) 3 MW
(3) 0.93 MAF

(1) 6.35 lakh
(2) 78 MW
(3) 2.18 MAF

(1) 0.37 lakh
(2) 168 MW
(3) 0.012MAF

Appraisal
stage

DPR Stage

ongoing 2019

Appraisal
stage

Ongoing The approved
cost of the
project is ¥ 2285.81 cr. (PL-
2008). An expenditure of ¥
570 cr. has been incurred
on the project. The work
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on the dam portion was
stopped in August, 2014
due to inter State issues
between Punjab and
Jammu and Kashmir. An
agreement has been
signed on 3rd March, 2017
by Secretaries of
Government of Jammu and
Kashmir and Government
of Punjab for resolution of
issues and resumption of
work of Shahpurkandi Dam
Project of Punjab. Which
is under ratification by
States. Further, State has
not submitted latest
revised estimates for
project so far. Further,
implementation of projects
is dependent upon
ratification of MoU by
States and is approval of
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13.

14.

15.

16.

2nd Ravi Vyas
Link Project
(Punjab)

Saryu Nahar
Pariyojna (Uttar
Pradesh

Lakhvar
Multipurpose
Project
(Uttarakhand)

Teesta Barrage
Project (West
Bengal)

Government
of
Uttar Pradesh

Government
of West
Bengal

1221.58

178.20

Harness water flowing
across border (about
0.58 MAF in non-
monsoon period)

1) 14.04 (NP Component:

4.73)
2) Nil
3) Barrage

1) 33,780
2) 300 MW
3) 0.267 MAF

1) 9.23 lakh (NP
component:5.27)
2) 1000 MW

3) Barrage

PFR Stage

ongoing

Appraisal
stage

ongoing

revise cost estimates.

2019

The approved estimated

cost of the project (PL-

2008) is ¥ 2988.61 cr. and
expenditure of ¥ 1465.76 cr.
(upto 2015) has been
reported by the State. The
progress of the project
has been affected due to
land acquisition issues.
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5092 ha. of land against
total requirement of 8375
ha. has been acquired.
During the meeting of
High Power Steering
Committee for
implementation of National
Project held on 03.03.2017
representative of west
Bengal Government
informed that the State
Government has
constituted a High level
task force to suggest the
appropriate course of
action for the execution of
balance works of Teesta
Barrage Project. The State
Government has not
communicated report of
the committee/their

decision.

80¢
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The House then adjourned at in ten minutes past eleven of the clock.

The House reassembled at two of the clock,
MR. CHAIRMAN in the Chair.

MOTION OF THANKS ON THE PRESIDENT'S ADDRESS

MR. CHAIRMAN: Hon. Members, let us now proceed with the Motion of Thanks
on the President's Address. Shri Amit Anil Chandra Shah to initiate the Motion.

it I Sife T wTE (YORI): AT [T Heled, § Ui BRar g (P
werfed gt & wf fFr=iferRad wd # gasar snfid & sme:-

"I Sft 7 29 SITER, 2018 B WG B S ARl ) AfFiferd o # S
IfTer fer 8, S9d foTU ISy 991 & gIaE 94 § SR e ey &
91T 3791 BTfEe Pererall S R §1"

A FHTART FRIGY, 31TS1 WX fofg 98 89 &1 fawd &, aifd 317l $9 9814 3R
UfereTRies e & Aeay | e fEior &Y S ufshar ore 81 7, 994 ¥ o afyfera gn
ST &1 g 31T 3T dlefl BT Hibl o P ol H dp Uy MUR e el g iR |
ToRTd & g A 3R ORI B ST & Ui Wt SR ad HRal g P I 91
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A & X W Tl Bl 7, 39 USRI R 3Md YhR B Sbl-ewfdry gt 8 ofk
T T SHGT fageryr |} o 1 519§ 37 fagevoll o Swdm g, 99 g9 o © f6
freeiyu T TR STl 8, 7R H SHH Y 37elT e eI Al Sl dredl g1 q8lad, 84
Tg ST IS b 31 WRPR B A ST STARIIT 8, 39 INbR Bl faxrad § a7 e,
TRBR | 9 BB GHTAT, 6 IRBR b YN a1 § /7 271 579 THR 67 7157 o1,
IE T WA H &1 AR BT 95 ART FHI AT 8 AR T 91 & 918 59 SUATLIAT Bl
TH T ST TIRY I ST G ... (FFET). .. 379 2TST GITT 1 89 3Maeh! Y G|

MR. CHAIRMAN: Please no running commentary by anybody while sitting,
either from this side or that side. It is for the first time that the Member is speaking.
...(Interruptions)... It is his maiden speech. I will have to name you. ...(Inferruptions)...
If anybody speaks while sitting and makes comments, that is very serious matter, not
just about this but about any issue. g AT FHTT g7

sft a1 3iferet =g ome: Uiy \1”Iew, 2013 ¥ <9 3 <t FRAfY oft, &6 S9! a1e
HIAT TSI 2013 H < BY FRART 7 217 <97 THh TH Y99 & GhR & A1 St X871 o fb
Tg <97 o forem ST &1 B, <91 &7 iy @y 81, I8 He <91 e fadmt @t iy
BE R0 Al T8I <2 3 bR BT Yeb WY AT| IE ThR YR <3 P STTHMY IR BTIT §AT
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[ft 31f¥rq a1fret == e ]

oT| AT U AT SR e Hcil oA A13i B GRaq BT IS SR-fSHH
T2 T AT B &7 HRA dTel ST ... (FFET).... T BT & B dTel STar ARBR B
AMUIRIBAT & BIROT T TR BT T2 WY 81 DR Ab<d A1 JaT JATIRIT A1 12 AT
RIS BIU b T, HIeTd, AR, scams B Tb series 39 I I ST & HFH U
W 98d 9 a1 R B! Al I g9 U Fardt TSl gl fh IF ABR DI policy
paralysis Bl T B, AT AT § ARSR BT AT o7 AT 81 IR S 7 A T A1
ol fovar T < @ R &1 gaarT =mfeyl ga= 3 81 2014 H TG AT 3MR 2014 &
TG $9 Q¥ BI A ST 7 U Ui Fofa fovan Aeiea, T ara a s qer |
SRR e R&T ot 3R AN ATl I 59 < BT S 7 i) WY g1 Dl ggHa 21 fadn
oT| JATSITET P qTE B W1 $9 <9 DI Sl 7 bl IR-BIEIRN & Bl gg9d e o o,
TP 2014 & A H, R I BT S0 F FWR F HAGART T AR AT I §RBT
TP, Uh HSC SdhY I AR I1d1 DI &R B AT JMMSMET & 918 ggell IR fhet IR-
BHUAl T BT TRBR T 3R g8 1, 2 et A<l Sif & =ged H g1 AR ST ISl
B BRI

JHTIRT HETSY, 30 ATl & d1g il Ueb <t bl ol agaa A, fbdl v &t &l
Hsc fiel 5 sy, oot gifoRTl & YR TR §9 I Bl N of SSY 3R §9 < &I
ST & 7 H Sl HaTe &, 599 <2 Dl Sl FHRITY &, AT ST FHETT GfSU| 30 377
T g4 991 3R URTEI® Hec o1 3iR I8 Hse Rt R Sian urct & fiyefn &9
AT ST P A1 Y <, b AR ST uref ol qof ggad e & qraoqe i
T TSI 1 WRHR ¥ |fFferd f5ar oik IR Uiy & A2l =1, g Arameit &t
WIHR B G, TS 5 TRBR B1 ATAT Bl 1 11 B

HEISY, 519 B WRBR Bl &1 BIll 8, Al SHBT U HEaqul 3 BIT 8, Il DI
AT I AT AR ST IS < U8l 81 AU T H3i1 U o AT b1 1 B B
fe o, =g ¥, Agd Bl 5 UASIY & AR g gY Ai9al $I 93 gs, o0 1 &
I D AfHAT §S MR G 39 I1<1 BT 1IRE & b H WY I UfshaT 1 T & ol

FHTITT FEIG Y, TI9 311 X% AIG] Sil Bl TSI WG &l Bl Il AT 7T T, I
T R TS 7 U UfcraTRids {roor faam o1 =1 wET o1 f St WRER 994 SfT X8 &,
AXHR BT, I8 JaTsll &I TSR MM, 98 Aleclrsli I TRHR 811 AR I8 el iR
QeI S & W] DI YUl BR dTell WRBR 1N, el 3R Sadred Sl & &I WX
T qlell IRBR BRM|

FUTART HEISd, G I8 Hed gU 954 33 81 ¥&1 § % 1TeT A1¢ o+ |1el 81 71¢ &
IR 39 ITS T ITall § I8 IRPR FAeT b RIgid P IMUR TR Tofl Bl T8 AT BT
Rygia a1 B2 3157 3R 3MYP H1eTH A 59 &+ & ST & A= ¥ SHBT Al U9 H
G, AT B A (& Sicdiey o1 Rigid a8 8, Sl [ &1 ufe # sifow safa @t
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2, 9@ faemrd ot dfdd § 1M @S gu aafdd & aR1eR &) 31 A1 39 UHR 9 AR

g¢T1 fob Il Th 994 faerg el

AR FHIITT HEIGY, 3771 59 89 |Ig dIF 9T & 918 Yo 48 R 9@ ©, Al
JTTIITfhd Xg S 81 39 S & IAST Albdd & iIerd a1 Biel 8] 8, 89N
TSI SATha ol Bl 70 ATl BT T 137 70 ATl § s ARDR TS 3R B IRBR Ts| 59
ARPBR 25-30 AT 35 ATl Faichl &, a9 I-A9 U 99 M &8I 8, Srd! gfaem § g
HRAT IS4l 8, ifhd I8 IRBR A1 9 AT ol 7, < Tamg | AT W &1 8,
ISREIERENEIRNERE R SRR

AR GHTIRT HBIGY, $9 AReR 1 37 3AIGT & o1& bl Ju B+ & o,
e P RIgial oI AR B F forg, Y& A & Tl & S wR BT I8 & g 984
G- P Y, WA S A, THSI-CbSl H T8I, Delgscl & A b HRA1 T
foran ok 39 9 & S 999 Ug Sl 1 fHa1 1 €, 98 ® S1-99 d6 ghrse @ie &
S|

[ITYRT AEIGY, S Q2 B 70 AT B JTSTST H 55 ATl ddb Ydb &l UTST Bl Tof T&l
2 3R IS H SHD! ATST YaACS H, dl Hel I [ U 81 IRAR BT G 8T 2
T I8 el H Pls 3151 T8l 2 {5 70 ATt o MTSITET F 31X, 55 ATl & HIUH AR B
15 60 fTTd @1 U o, e 5% | ta W) §& UdhISe TTe! A1 MY fdd &1 91d Bis
TG, 1 iell & 3faR, Us 9% Ydrse Wl 781 A1 d TR {5 v 9 Fell 8RN 2 39
IRBRI BT s FIT B2 S TRBRI BT efSSHIT RIT 81T foh 70 AT B TSI B
915 Ush TRIg ] & 8% H b 9 Ydhrse Wl 21 < YT1 51 T H341 Sft 7 rel fovet @t
UTER 3 I8 B0 Bl §H STH-87 AISTT Bl YB3 Y 3R 8 TR H A9 T §b
THTST UgaTGd, d 37 A7 A1 3reifehet o1 § |re &1 o7 b Sl ™ 60 |rel | 781 gafl,
T8 B BT SITYIT? HIR 1757 <RIV ATEH, 39 <91 H TRIG] & 31 PRIS §b YhlSe Wiat T
g 3R B URAR H U I YhTSc S gl 31TST WIS &1 Bis i U1 BT, FoT=aant
I UhTST T Bl UTIRT HBIST, THRT HIHT & SITeh off 3R AR SR <IaT-fewof ot
ST oft o S gapTSe a1 & e, SHH ST BRI & foTT 9 't 9 3ul 3iR TRI9 39
AT STHT PRAT? I A1 §H SIRI doid Bl gawdT bl oY, 7R § a1 =18l g b oF A
ST-G TSI o ST TITHIT 31 BRI THISET el 1 ST 73 BOR BRI ST ST BT
BRG] B M HHS B 3 BUY S UBISSH H 9T 81 Sl TR Ugel S 9+ SHI<!
H G T, 319 ool § IGT 2T, SHP 9 7 B HHI ARI 81 STl off I AEDHR & T8t
RGT AT, AT B G ST AT, «ifeb 3ATST a8 U1 db Yhrscd H YRIE € 31k g8 319
3ATU] 3 <20 & 3Flci= P AT ST g1 T &1

FHIIRT HEISY, 99 2014 H g I8 I Yo g AN, SH T8I 77 URIeI zero
balance accounts & 31X 31TST ! AT Ted-ged 20 Ufrerd | &4 81 T 81 9 ™9
37T §e THTSTH BT SUANT B ol &1 H AT g [ I8 98 981 Iuae) 2|
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EIEIESEIERCE-RI!

[URT FEISY, 39 <9 4 O JPR 4 I § 31 gifafead el 8, 36 o g
fept 21 o) =St 1 Bl & T e 9gd BiS BIdl ST X8l ATl g 91 bel, bg
I AT, SHHT WG &1 SHRT W il faTs Is el 1 i Siier, uRe a1 yaadre
H SR <%, ol qad S ge1 S AHY B 2 Od 4l ofTdl d8TgR WS Sff 39 <2 &
T H3AT &, TG SBI GBI & A1 g & g $el o1 fb 39 <9 & U A1gel 78]
g, sfery AR &1 9 T YA &R, AT U T BT FHET B < ...(TILH)....
Fraret Sft, g=gare | 3mus St HET-AHaR| SH T AT AT ST 41 T8 g3l ATl AR
P GBS < 3R IT TaT FH AN 7 ITHT 59 919 BT T fha

FHTIfT A1, AR St & 918, Tgell IR U 23, 39 Q9 & 3t & g w3
3R BHAR I, #7175 AIGT SI 7 B 81 I8/ $Hol Il T Al 8, [ IR $3aR BT U
g, o2 anif¥res efee 9 31s feama 721 7, 9 & oo i &) A<l 8IS 31 39 19 @t
=TE 51 31 I8 Phed g 8Y 8 Y8l § [ 1 BRIS 23 o AR o FeTT F31 BT 34Tl Bl
FRI < 8Y N &1 AfHS! B BIeT 81 9P 18 91 {61, IS BIS 3R gem #3 gial,
a1 fo<iig g1eT 9 A odl iR 39 afede! & fasit § 571 &” o, offdhd wRd
STAT UTE] Bt TRBR 3R TISIT B GRAR 9T g9R U&= 9401, &) R Al Sft 7 59
U1 g5 AlAS! H GO BT 3R UFT HR Footaet AT Y B

[N AEIGY, 70 AT @ SISl & 916, $¢ HIIS JHIUT & I I/ a1 o
SITD! SUST H I/ BT GorT el ATl W 5 el ATl WRAR ST 9Iet 3R TSy
WHR - TAT TIR TG HAT St 7 U Hag-Teiel el foran fos i 1 # uig axie
TRIg AfEersi ®I I/ B1 Rieler Q1| 314l 5 ARBR Bl THI ATg I AT §U & 3117 3
PRI 30 AT AR BT I/ BT FHelSx I BT BT TR B fofdT 701 B iR 3401 ol 3 I8
IRBR 5 BRIS B SHIE 8 BRIS AN Bl Riciex 7 BT JITT B ! 2l

QTR ARIGY, ATST 89X Fa ¥ 9gd AR U Al 81, 518 o91an & fob 21 wel
H 19 1 Riefex a1 &1 T4 81 Fobhd 21 H Pls TRIg & == H a7 781 gar, afes
T BT H T BN ST & STt H e anfearh €, 32 < 2 gafad # et o
TG 21 TS 1 A 519 U SIST & 37aR s 3MR TRIVAT STty IA1E 91 8 I @
T & 3R IFP! [ SATS! 519 gU A WR ST 2, Al BIg g3 37 781 814 &b drasya
400 RTRE I G311 S Al & Bl &b 3ER G SNl 2 AR SHP WReY Pl I :-T:
BT UgaTaT ¥ 2

FUTART HBIGY, BAR] WRGR AR AR YL H31 S - DRIS] A3 DI 3R] =
TP, I8, ISP g, 39 B & el 3R W@ 7 & oIy g Wew 'R i a3+ &1 v
fpar 21 921 39 919 &1 faRIY 31< 2 fh A ST 3 RIS 30 g HeiaRis &, I 9 30
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SfreTe SR STfer 1 AfEetail 1 fiel € 3R 13 WRrerd Srg-gfer STty &l Afearaii
DI & BT B AR ST UTCT Dl A5 AT ABR 7 (65T B

JHTIRT A IS, VAT &1 U harell Tiarerd 1 gaiTl SH! Wead] $ AT & Fd
SISl ATl AR I8 ¥l b 37elral W U+ TRIg &b Sfiae § U 9gd g1 Al B
[HIT IS, B | Larerd 5 8IF1 — 37791 fSoell & Jfea=a S | X+ arel Al &l
§AB] AEd HIGH eI TSdl 81 BB AR U4 &, FTTd] 9 ddveiit &1 =i i 781 81T
IR, GHTIRT HBIG, Toh TRIT b OR Bl Bed1 BT, fTaad! Uh 16 A1l B gl gag
Paxcl Ufshar & forg Tia & 919 F [oR IR Gol ¥ 24 fhar & fog 9ot § 3k 519 ¥
Mg B ToR IF W TSl 8, I 98 Jedl AU IR FHI oiell 51 IR-GR IqDbT
arfaRaTsy 8%}, fa- e #% gear 81 99 gl 1 ol 97 =1 & 6 g3 Folaex
1 B, SIGAYl G941 &, SIdeR 1 2, SOIAR g1 2, 9% & [Jry 7 H sy ave 4
3TIT ANTET i, ifehT ST STHTARATRT 16 |Tel B! S9 H & TC Sl 81 T8 I &
faprT &t ufehar § TcAfIzard & 91 RRITR 81 81 Ihall 3D Gg DI Blg INBR
SO |Tell T 81 T | 98 AR AN IS o bR AR, H VAT 78] dhadl [b I8 Tgell
ST &, AR IS BT Whel SRIT| FHTART FEIGY, 89 2022 H &% R 4 Qe &l
IR HR T 3R 7 BRI & A6 Bl FATG B F&1 SR F97afy 78I, I8 Udh 9ga
TSI IUAS 8| Sl S TWd &, ITh! Ig Iy g1 fa@rs gl iReg Tb 8- H
AT Uge 9 @R Al GERAT 81 YERdl 7, Afeelisil Bl AR &b WY S B
AR ¥ Frerar 81 59 &5 3§ STR Ues WRPR 1 U W H&d Ior &1 H I81 gaferg
I8 BB ATE] § b S8 WR H HQ2 SR IBI AT DI b 7T T S DT BIH
fpaT B1 S-BI9 TNaTeTd Bl 'sooid BR' BT 19 S BT B fhaT1 B Afgarell o a9+ &
HI ST BT SMUPHR S BT B ARAI ST gIeT Bl s Al AR o ATe
IS b H1egd A fhar &l

[HTIRT FEIy, TRIT & [T B 98 Aecdqul ISt Bl &1 HEl g&1 &b e WD
P 2fe W Al S, Bl 599 F A Al S, $el peurd W AT Hel gfedl 3 99 g
SRR JATAT H &A1, I§ ITDT UG 9 AT AT| B FfRT Bl TR 9 BT W i 59
TRHR - B 3T 7 MR g TR 3 5! I Ol IR & MR 9 72 &1 Irior fawa=y
T RIS 35 ARG 3T B JISHT Bl AR H- fgm T € 3R erest & # 70 g
JATITH] DT T BT B Y R [T 7T B

FHIIT HEIGY, 39 e Bl ARGIER] 4 ORISR e BT JAN g R Gl
BT, RISAIRT TR 950 do-T 1A% A190r f <=9 811, g1 Y 8111 ....(aeM).... 39
TG IR ... (FIEH).... 3Tl & g & 9T off g &1 99-33 g srefenfmi
Bl I AT BT 7R 8 GHRIT BT A PIg el HR Fb1l H I G 8T A1, 59 59
e & e, A< M1 il AR P! S Il PR 8 A1 SB1 RISHIRI BT el a5
TIh | ISTITN IE aTfoTd 21 2 H SRISHIRT &1 FHRT &1 H IR T8l HRall H A1 §
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(5t arffr aferet == wmme ]

fh 39 <9 § IRISHIRY & THRAT &1 TR 55 ATeT TP I B & 915 W) 3R I8
FIT &, A1 H I8 el Aredl § b ST GH1E fohe T81 ¢ell &9 1 6 |iel, 7 9Td, 8
AT F B BT TR 32 &1 59 S DI FAN BT QAT B4 8 ATd & oy e g1 gai
fIRTeT THAT IS 8 ATl H Ieu=l T8l gs ol FoIT Ut 7 39 <20 UR 55 ATl AT (3T,
T8 3TN 59 FHRT &1 I1d SS1 T8 &, TR Gl SHP] A3 © [ 9 ST T Goll

[T FEIey, o Sfear, SRISTR Al &l fRhes a1, Te-31, -3
3R 31T # 51 S| § 59 951 9% & oIy fIRIy wu & 39 991 [ &1 &1 ATHT BAT
qTedl gl 3oy, aife SfART St BT ST 411 9 gHRY yaqd v #3i1 offl I='H
TE 3A<BT B BT AT IBIH T I & db1 BT IGEIIBRN B AT AT IF gt a1
ITHT AT AT [ depi BT IEIDHRT B & d1a §obl & axaTol TRIg F foIY et Y &1
AR S ATel d bl P aRATS IRIET P [T &1 Gol, T I T ABIST AT, 7 ITh!
I frerar &M & o1 & T S1Td 81 S 39 H S HaR HITT STTdT 7| Sdh] TH]
2 I8! B fh SP! 396hH &1 981 8, Al 98 $9HH SR FaR BBl | ATY? SHDT 364
&I &, JBI Il IHBT G Y U 21 A SRISIR JaT fQenfg srex wedbd 9| 1S
ST % &b BRI ATS GH BRIS Jarsl bl TH BIR U odhR & g BUY qb Bl A o
B TG B AT 797 B IR 39d T&d oW I1¢ IR ARG HRIG $UY BT A e
T 81 [HTART IS, 394 7 TRET <1 8, 7 MR A1 2, Y& W ¥ 91 T &1 3141
AT H 4g 3BT 1, FIewRy A18q &1 Tdic Ug 381 AT fh a1 §& & ded {6l 7 yars
T BT Sl o 3T, ST ISR HEd 82 &, § AT g b SRISHIRY & G 31287 §
{3 BIS JaT ASIGRT BRP, HETA BXh YDIS I BT BT HIAT 21 37T TRSH 3, T
I8 B, BOIRI-SATE-BRIGT AT, ST RIS &l {2 7 IR 9¢ W2 &, Udhls 991 &l
BHTH IR I T, BITI-BICT WRISTIRI IR I8 &, SADI Y M & A1 compare N2
Ig fhd TR Bl AHRIRAT 82 AU HEISY, UhTs 99T BIs IH & 91d el 8, dfeh
P! el & A compare BT IH BT I &1 FUART HEIGY, T IRISTIR AT, 37T
T DTS AT ATl BT 9T AT T 31 99 L 9 & H 931 Bl ....(FAHT)... STh!
AIe[H e & [ IpTs M dTel 1 1 I &1 He<d B

MR. CHAIRMAN: Please. 3MTqd! &IT §THRT 82 9P A1 8, I 91§ H qreidll 4
effectively counter BXI1, TTRT T T 82 SHB! A & HUR 3MMYH!T fITI™T 81
Ely

Y 31T e o= oITE: AR wele, WA § o orue uiRanT 3, ST wRiT
JET B 3MU S ATIT B aTell 8% Afdd I &1 g1 7, I 89 39 6a1 H 90 gY
AT EI
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[T ARG, STgl Ad faoTelt &1 aTel §, 39 <21 § 70 ATel &I 3MSE] & 978 i
Y 9 QI PI ST 7 I T, YRR ST UTet iR TSIV & Arefl Tl ®l I
T, S goRT 339 <91 & 3iER 18 BOIR 19 UN 1, ST&T faotell Brs <1R7T, fastell &1 @
AT wire W TE1 UgdT 211 18 TR TMid! AR HBIGd, Y31 IS © [P 39 WBR 7 AT
< Tt H 18 TSR H 9 16 IR Wial # fasTell Ugam &1 &1 FHI< a1 21 98 318
PRI ATET Te1 51 ARPR & [JHFT BT Alse R 30! Gl U] g 2, TdR gl ISl g 2
16 BSIR A1 H fqSTell Ugam &1 B T PR a7 8 3MR 36Red] §al H S §¢ 39
TG BT FFDH ] AL H AT BT BT 39 < & YL H31, N5 Al it 7 fmar g

[UTIRT AEIGY, fIsTell wTial 4 O ugd T8, $9P 918 B B |17 BR H G qP
fISTel T81 Ugadl, ISP SIa-IR DI HUR 61 So1IT Sl A1l fdoTell & ey e
I 2, fISTell & |17 wared 1 &, [Istell & 92 Teedl i 8, $9 9K 951l &l IRig
F BR H B UEATY? SAG oY WG 11 BT fI=R 3711 3R \I9RT Ao & T8
2022 TP 0 ST P B TRIG Bl Jud [TSTell BT Hoa=rT < Bl FeRor 9 ARPR 7 fHar
3R TR BRI BRI 16 TR HRIS TIY B HRE | I B YT & TS B

[HIIRT FEIed, § 7 § P 8 TRIg & 8- ¥ Iarerd §9dH1, 8 TRIg & 'R A
9 g, 8% TRIG &b 8- H ISR Ugarl, 8% TRIF & R H fdotel] ugarl, 8% TRd &
R Y WY YgaI, 531 & foIY I < Bl 31TSIE R & ol AR qRAEl 7 I8 ASTs
IS 21 B TS SN TS 2l 3R I8 ARPR S &2 # off TE 8

SI9 IS TRIG BT AR Bl ST & AT IR & 11 8, o S9dh forg
PHRAT? & ARDR b [T &1 AISHIY TS| g DH AT Al A NHH 3 g 4301
GRETT AISHT & T8 13 PRIS A ST IRIE] Pl GRET o DI B FHIG PR (AT AT &
AR g AT SN 17 AT b T8 16 Ui BRIS, ol (Al DR 18 BRIS I SATGT
RGBT GRIE B D1 B AT TAT 81 ST-3N9E bes b HIEIH W, 3 TR F STaT
YIoAeToTdt v | 800 W SITGT TATRAT & URIerd | oI UiTerd 8 W) TR & foly
I BT &1 gl HEE 7 B 6 fHdt 789 @1 fad @ ST 81 91, e e Bl
SRR TS SIMY, A T DI I G B &1 SHD] Tgel ¢ AT ST AT| U8l Sl 4 A
TUY BT e fHerar a1, IH 40,000 FUYY H 31X Y 70,000 TUY F T Bl 8,000 HYY H
¥ R 7 U BT gl Artificial g1 o™ & foy ugel il @4 ofmar o1, 59
Tgd B B AT T B

[UTafr HEIEY, § 93 €T A <@ I@T1 A1, 99 {37 7 S He T # oie IR IR B
| 5 goIc § FeTT HAT Sfl ‘ST Ha AISHT o) MY 8, foTeh 3feic 39 <91 &6 40
PRIS AN Bl 5 ARG BUY &b IR D1 W §141 b A1egH I e S &1 81 H A1 §
o 1 g # foram Y ellepei™ &, S a B Aldh-bed 0] B JISTAISA bl AT TITADY
W o, T b 50 BRIS AN DI JTHT GRE ST, T f I11 ST 311R 5 ARI BUYY BT 11 o
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(&7 31 afferet = e ]

B b AR 4RI SHar gre], UA.81Y. &l WRGR SR A" ggr w43,
8 e AT S B ARPR 7 [5A7 g1 g1 A1e@ T & 3/ qme 4 1€ smarst 3o,
I 'STYSHT W HIRA' D1 379 T4 5" P T A 3 ST DI S e dTell 2

[UURT FEISY, HRIFRT] & FHLT A el dTell JUIY-| TRBR 1 HI G4 I §
ST SO 8! fopar o1, RIa=T IRA ST Ure] B WRBN 7 fhar 81 9N IXhN
TRT 399 40 vferd & 31f¥d & gersl &I s Bl 39 YhR TR HT0 & v 39
WRGR 7 ey & Rigial &I, Seard ot & Rigial o1 aRdred w1 &1 fofy foran
B9 U 9gd oW gl 8, TR H I81 9ga 1S g €1 IS aned g, Fifd 1l 3 Th
AT e Al drefil| § $a1 SR ded1 aredl § 6 TRI9 gersil & IR 9§ &1 H dl
Igd AN MY, WA aRdd H TR BeM AT TR BT IR IS BT BIH WRATT
ST AT, TR AIS] Off & IRBR 7 fHar 2

[UMRT 7RIS, TART S $HY TG S 21 3 @1 70 Hierd sare! $Y = R g,
70 UfTeTd RN &1 ST I SN 1= menRa el $ik el ) 1R 21 B o
FoTa1 & & oY $ ST BT AR ST UIET B GRBR o Al I ATel T ATdIYel
TIh A BN F A FT-IURT BT FHAIIE B gY, BN A 5 B 3T ST B DY
ferem # 9gd #orgd ®eH ST B

AR, T T3 Irrigation ATSTT 319+ 3179 ¥ fafdrse gbR &t o &, R ded
T S G 2aC IR Y AIgehl-SRAR & 3 TS TS 21 S U B g9 a
BRM &, BT IS § W IgI™l 8RN HBIGd, 285 8 URASHIY Wi &, R 3fdid 1
PRIS 88 TG vadc IR YA Bl RdTe I Jad B [T AT I8 U 98 ds! GRATSHT
e H3 Irrigation TSI & T8 Y B 8, OrA4 fBAMI Bl fHwd gge drell 2
AP AT 30 AT DI S & HRIBH Bl Aol B ARGR S & 918 Bl faar
AT AT| R ST UTET B TRDR, % AT S B IRBR 3R TI.ILY. B ARBR
3 P qTe, I Al DI Se BT BRIHH Ty I 3R fha1 171 81 FHafT Heiey, 31d
TP QT <19 IS Y6 81 ol & SR 30 ATSHIY AT dTed &1 ATet &b 3SR &4 81 H o
W%IW&W%irrigated Iandﬁﬂ?)ﬂﬂ@wgﬁﬁwgl

QUIITT HEIGY, STd Haxdl JATIST AR &, T [P & A Pl T8I BTl HUR
A BIdT ® 3R 1 eRell A1 Bt 1 ATeil O $9H &1 ST dTell 184 & norms 6l
Jeofl A& AT YRR ST 97T 3R T, 1.0, &Y WRER 9999 & 91, Ugol 81 \Tef I8
?ﬁmx_rﬁnormsﬁﬁ?},Wﬁm%m,mamountaﬁ@?ﬁwmwaﬁ?
S H IR T Bl QIR Bl TS 81 $9 RS [HH Bl Q1 IR I 8 o &g g
a@mg’sﬂélﬁaﬁﬁ?ﬁassessmentEﬁ"ﬁ@ﬁ'&‘q@ﬁw%ﬂWWW
BT 5, U R~ 18d e Ty
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QUM FEIeY, T4 3 BE T A1 &I ST61 dP FaTd 2, <8 H 9gd Al
Aol T ATSTHIT TS, BT Tl © b 31T ST UeIm= 43 ol 197 JToTT 37Ts 8, 599 ot
36! ASTT AT BT WIHY BHRT &1 TRBR Pl GWd 8, 2019 & g-1d & d1a, R 3 fired]
TR, H g1 (fead w8 Faal g {6 I8 "Ham 4301 Bad 11 JIo1" 39 39 H T
JAUl JET H3] B ASHT 81 3R F3TTs I oIdhR Wi b, I Ufsham § Hel o
3T 31 S B, fopeft Y TR @) MuST o1 Sirehl ®, AT fohAT BT 3791 Bifel 14T et
U7, $9 THR &I AT T 39 e Bl g1 $HH 8 9 BT AT d fmar ST B
g hael sl b Ad Bl o, Afh+ 3719 AT b Ad P ST 8 Tq BT G HR BT
1oy foram T 81 |uTIiey He1ed, g1 U8 PEdd §Y < © [ UBel Yeble HRIS P 3MT4-
9T fHaT S9dT BRIGT I8 I, offhd ay 2016-17 H 5 HRIE 70 oG fHarl 7 ST
BRIGT IO & 3R S 3T 13,000 PRIS SYY H SATGT BT YA (531 1T 81

[T ARG, fHdM i STTET BT 8, SHd IR 3T G 8] fHeld &,
e & fowt # 3o 721 oar 31 8R-4R 59 <% @t 9t wfveal &1 §-afvsal #§ asdia
B & oY TRER A TH A1 9915 21 1491 S o1l R T 8T 8, TR &2 92l &
455 AfvEAT BT $-AfTEAT § FHrac B a1 AT ¥ 31X 31,000 HIIS U &I et iR B
se1 Afvedl & A1egd I I faxiiy A1 & 3fex gan g1 § A1 g b I8 U agd asi
IuA Bl

FUTIRT AEIed, S99 § |deie Sitad 3 g, IRAT BT fheera &1 899 39T B
ORI | A1 JRAT P HRET A 61 I 78 &, O 91 TR A febeera siait ol Sl ST
F I T, g8f W a1 IRAT & fQ A1t Wi &1 F9 3711 A7 =R I B AT W,
fPT 1 =T fhT qiR IRAT &1 fFAerar A1 JRAT $T IS 1 HH o7 8, W
IRAT BT BIAETSIRT W1 I8 1 A1 H 9 2 &l Tl H81ed, Tab 8 i, -
BICS JRAT BT (AT AT HH-BICS JRAT & SR IRAT BT SIS H SUINT FHG 81
T, d BR B T8I Hebal| 39 TH-DICS YRAT b BRI S8 § S dTell JRAT IR
311 7T, T BIROT 3171 | forari &1 IR freran &1 gRAT1 & @ W 31g &4 81 T8
2 3R UReHTS S &1 @ Wl & &1 11 81 AHTART 781G, H 39 ATedH | AR FHNa]
H I8 HEA ATEd1 § 1 TREYR, Riwal, SR, ATereR 3R IAYSH & SREM] H F A7
T WY 7T & IR 81 Y AT-Ae TRBRI b FHI | g8 T TV &, e are]
DI G TE1 <l 15 1, A B: b ©: HREM WRATY ST IS Bl WRBR R I 91l fhul
31 B: PREMI & Yo 81 & 918 o M1 § 16 JRAT 9 327 H $HIC B DY STvd
&1 XM, FIfP T PIcs IRAT $ BRU IFD! WU A g © AR 31 B: HREFI H
IATEH Y6 B 6 d18 VAT §aTT B

JUTAfT FBIey, SN & fIU Y 11,000 BRI BUT B AroTT G T8 &1 SAfdd Wil
& forg +ff vas areaT SMRNTET foram T 81 T |1¢ 22 ARg gacaR Y B Sifdd wlt
P I A BT HTH BRI T B
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(57t 311t a1f+ret = =18 ]

JHT HBISY, Soil Health Card WR ¥ $9ferY fIRIR A 1T =1 @Te< §, difd
Ig U s IVl © IR 39 IS & ATIH I I & [HaH1 db sqd! 91 ST a1fel <90
1 fd, ST 310 Wd-WIAE™ & 3iex V8dl & 3R 8XeH U] 98141 &, SHD! HIH
T8I B b S gt A a1 et U<l &, Wi T §, "SI 8, SUP 3ia¥ BIF-l b
BT, T8 IHDI AIGH e ©, ST (ha] Ul A1(2Y, I8 AT el &, IqD! Agl & Ia
F1E, 98 Al IAD] A T8I &1 SHH BIH-Ul WIS fhal a1fey, a8 Wi IqD! AT el
g1 U8l I AR =l RIS & 3ax g$! 8l off| GH1aiy A8, ORI H Soil Health
Card &1 U FINT A1 7T 3R B fHAT Dl D! 37T YA BT T Hrs fam |
I T BTS P 3R I ARI =Iol (oGl g Bl © (b IFD! HE] {59 UhR Bl §, ST
PIF-I) PIT T BT Fhdl 2, STH fbd=T I A1RT, BH-I) Wie I1feql ITH I Iy
ot foredt g8 Bl & 311R 14 wTraii 7 foredt g 8kl &, TIig wiwiait # ford) g3 gl
T T¢I BRIS | SATET fhA™T BT Soil Health Card S5 &1 BTH S <19 ATl &
3fex AT B AT AT R, 460 full-fledged TRANTRITATS 9417 &1 7T & 31X 4,000 Y ofsd
T BT BT W) T aIeh A Y 81 AT 2

AT waTfy TEEE, § el & R # w99 ¢iftm arq w€ wEe = § o
JHTSITET b a8 70 AT & fax [HAM Bl IGD! AN A $¢ A1 FHT oI <1 T
gifdfeard FRT O 81T AT 3R AaH! 71T o1 o I8 U gifeifcdhal ART 81 919 Udh Uit
I H BIAT 2fl, O S RaeTs seep! gkt urel SUINT e o 3iR ST g’} urdh a=i
H Tl oY, 7 Ugell UTeT 39T ST Bl &Y, oifh 319 89 I8 IR B! © fb sqhT
UGN DI TET B YTYIT, FIfh T H3) TR Al S 7 8% B & oIy, a8 I8 &)
81 T @RI, IHD! AN A $G 1 FHT Hed o T Aol foram &1 § A1 g o arrsire
e H I8 98d g1 HITHR] Bad 5| GUART HBIGY, §HDG BRUI &1 [BAMI B AT
ETTﬂ B BT ST &g I AT %, ITH White afrf%r, Blue EF'ff%f, Ts‘ Green ﬂo—'ﬁ%‘f, micro-
irrigation $1 ART TSIl 1 WA BRd Y I8 Had I (AN BT 31T S B Bl
ferem & SITeET| AU 7eley, I8 WRGR O | 9, 39 IRGR BT Uh RNigid Y8l & fo
WW@@%%@W@WW%IHW@W,VO@bankWW%
foTT ST T 318 <11, U ol oI dTell TRPR 894 <] 21 I8 IRBR UAT © S o
P forg a1 8, T el ofchl 8, S I 310 o, U ol F8] okl 81 FTUf #eley,
financial discipline P PR AR parameters improve g{ %, ¥ ERNERAERSIE &l I
dledl, @HX areft glei | Agricultural growth rate S AR .2 TR AT, dg 4.1 UGX SIThY

TEX T, YETWIRT 9.5 F 1.5 TH UZ! B, ...(TIET). ..

MR. CHAIRMAN: Please. ...(Interruptions)...
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it 31 S T WTE: Interest rate 8 HRTRI ¥ 6 AR I el &, ATe], @I
=TT, IISTHIYR |1l I8 99 379 IR &1 8d &1 FDI inflow T 981 8, 319 d& &1
RTS Forex reserve 460 fafere STeR @1Tol AR SdT UIEl &) WRGR & AN | ¥,
Wﬂﬁ?ﬁﬁﬁéﬁwﬁ%ﬁmwa@wmorms Qﬁ%QTI'Q%Sﬂ?E reforms
P PR 950 AR IR II AUGS] H H TRBR 7 AU 3{dh qTMeTdbT H 3hi BT BT
TS ¥, 918 98 Ease of Doing Business @1 ranking BT, getting electricity &1 T &,
Globalization Index 81, Global Competitiveness Index &l ggd AR ISl H g9 b Bl
M GG 2

[UMRT AEIGY, H §AT1 &1 Hal ATedT § b Ha¥ 37287 BM TR fhal 11 € 1 §9
9 F AIAT & R W g9Ie B A BT Baer A1 Bl Ugd &H goie Bl o I 28
BRAR] D11 U BII-BI 3T ST ST AT 3R 1 H A AT ST 71 $6 HRANI ST
UIct, UH.S1.T. & WRGR 1, 39 <9 & T&H 731 5 Alal St 4 U et foran i v
BRI Bl 3H I BT golc 3 SN, $HP HRU golc & implementation H 31TBT
I g% 8, YeTd g9TC Bl WY &A1 perform R faT 21

[UTIRT FEIGY, UH 984 d91 GUR 59 IR A (61 8, et 79 & 1.yl
ST.UH.E1. 31U MY H e 98 g1 R &1 ST 7 G4 I91 [l 3fR a1 B BT 3R
BIS FUR FTT © 1 fEgea™ &1 SiL.TA.EL. & Ui 212fc= &7 Sl §ART IMHR &, ITH Dl
BT B T B FHdT g IR I, 9 IR T, TIH B4 o7, FefiHe &
TG, SHST B BT BT el oY1 31T AR5 A4l Sff & Iged H 92 H "Th <90, Th
PR BT W ATHR B (1T 2, X <2 H T FHM PR Bl JaRAT s o1 AT Fraf
HEISY, T IR gg AR RIS & & aTex g3l Y31 o1 & b P31 30 R H Sl e
¥, BPIdhd & 98 Hell ATl FaN Ugel dl ded & fb HRARI SIHar urdl &1 AReRI =
19 B Bt IRBR 2 q9 S0, 2. 1 faRe fopan o) aurafay Feiey, I8 91d 9 T8
21 H 9aTaT § G TG A, H IaTan &, GiTg 31w S, A9 Gig| AU 7eied, WRdAT
ST aret 7 B S.gd. S &1 fokig e fhar o, AR Sear aieh | Sih.gadl &
T BT R BT o1 ARBRI DI FAT HRINGT 781 o1, Rifep 1Y, TRBR B GIR
TIHR 3MTE AT AL.UH.C1. Bl 4 IRAC A GCIHR 2 IHT B o1 AT 39! IS BT {6 4
IR H HSTHR 2 YRAC F3T AT| S (AT Pl ©ICST AT, T8 31T AN Dl b1 211 YUY
WRBR Bl DI AT, AT aIRIRIATHI §S, IISAT Bl HICT &1 b1l AT - 37 TR
RIS BUY TSIy TRBR o G BT B (ATl AT B RIGT FiT 781 AT? Federal
Structure @ MTaTT BT fba=t T fhAT? 519 U qo a1 AT ® 3R S 99+ &1 9Ters
T BT © A1 DI WRINT T8l B e oy (Ifd 91 99 sy Shue! 9 T8l eXd 9,
SHUFE] & BRUT ISAl IR ST 43T go+ el A7, S99 Xd ¥ 99 ded I b
implementation%WWWW@@[WWWW\TWW,Wﬂﬁ
STHH AT Bl AT DT B I TGTUA? 5T Bl STIDH AT TSI Dl IFT G B
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[t a1 31fret Tr7s; wmg ]

Hee | ITch 7 H Ueb ATl AT, NTADT FHIETT AR JgTH F31 AR o<t #3017 gal 14
ARTerd Y9 W gk I BT del fHar T 99 SMeR [ Isd FEEd gul
...(TALT)....

it FHTafr: AYGE Sfl, @il

it g et (ToRTa): TR, I8 EDIBd el B ... (FAIM)...

sit wuTafa: oMY 918 F U 91 iR 91§ § G AMID! AT fyer, 9
T ... (GET)... That will not go on record. Why do you waste your energy?

it 31fira 3ifvrer a7 91" Tl AEIGY, B9 14 UR™T revenue growth BT ST dT&T
Constitutional guarantee &1 T3 & foh 3FR JMUB! 3T FHH BIcHl ® Al URT ARBR SHB]
AT BT 3R 22 ST D AT IH JHAT BT YA WRA TRBR IR I8 - gAY
WRINT 9497 81 foRier safere o fob wRIar 921 o1, 89 9= Ut 81, U 1 b, v
RIKT §@T, T4 SITHR STTHC! U1 G 2

JYTITY HBIed, SHUT Bl gd+ fIdbxTol dIh I AR & FTH @7 off Y81 8, o
9gd 931 fapd M dTell €, I HT AR §5 81 G, BIC AR Hsrel AR BT
PTI98 81 SG, g SN §K 81 Sl § 9] a1 arsdl & & 31 S9! deep
study &1 ¥ FHTIRT ABIGY, UHT $© T8l N SHUHCT & BT 27 BT ATAR g arell
&, Y ST 3R BT AR 3R AS1gd 81 a1l

JUTYfY 8ISy, Ugd 59 <91 & FRART T &2 17 THR & 3TTT-31e T g o -
excise ¥ &HX octroi & 17 o 3R 23 THR & A o I - 17 <o AR 23 IV - S=
AT HYp Uh cdd g7 371 FITUfd H81ed, 399 AR &) fdhd o) 98 =81
W%,W%ﬁ?ﬂ%lqgﬁ 153@’4@@@@# books of accounts ﬁ@ﬁlﬁ,ﬁ@h 3Tt
I Uh B sWdey W Sidd BT 21 N Gewl o 99 & o Shivadt & a1eaw 3 feaad
3179 TR 1 SITHR (AT 3rraret S It 96 €, S Al © 6 51 gt &1 v 8l ©
T9 RIT BIT 81 TSI ST b AT TR ST Uh-Uh & B o1 Cord B olTs+ o1 Sirall off,
I g AT a1 Bt &2 S g T T SYANT fohd=T &4 81 ST o1, S99 98T
transportation TeT HEI TS AT, TE SRT I YfBU| 15 SWISH BT S8 R Teb
Wéﬁwwmoks of accounts aﬁé@m,aﬁaﬁaﬁwﬁsaﬁémw
fRTer YA AR BF, FHIUIT HBIS3, teething problem &, YO faahd MRAT § 3R
Wﬂ"ﬁ“ﬂ@?ﬁ@ﬁﬁ%ﬁ"ﬁlﬁﬁ[% oessSﬁ?WtaxesﬂﬁSTWHﬁWﬁﬁ%,WéW
T & ol YOAT bl 3T 8, WAfh I8 ARPR HagTelel IRPR 2| SIGHS! o AT




Motion of Thanks on the [5 February, 2018] President's Address 321

& T 7SN & 918 39 AXBR 1 U 9gd I1 HaIg BT AT Tl IR H98 A8,
WM,WﬁChamber of Commerce ﬁW,@%Wﬁﬁ%WW,HﬁB@ﬂ"T
Tl b 9T Y IR S8 G BI AfshaT ol | FH1aRy Aeled, S9 HaTs H 3 9gd 9N st
et T o feraasdd T ©2 I fAahdl Bl Uh-Tdh B resolve B DI YHIATT
P 3R 23 HfET § 30 | SATET procedural changes B BT B HRART ST IS B
WHR 7 fHar g1 F < axY e g8, S I8 & foy g1-goan far T Jwmafy
HeIey, H S A1Egq | WE DI AR < B T A8 § fd 400-2SI b ¥ $9 23
AT # 9 = ST 71 1100 § 150 TSI B o BT B &1 1T ST 1100 H 9
550 TSIl IR SqT HH B BT BT GST 31 & 91§ 9 WRAT STl Uit Bl ARBR o
forar 81 30 procedural changes%(’%iiﬁ?ﬂﬂﬂf%f HEIGY, AT 31 A8t § Hal
ST § f 98 S GST B, $ad YR SI9d1 9Tl &7 941 81 GST Council &9 &l
...(FAL).... GST Council § 8% I BT GIHA AT &, B Ao P fI<] A3 377 ©
3R I GST Council H 3T=1-314+ I I Bl

JHTIfT #EIed, § Bl ATEdl g fb GST Council BT 23 A 25 HIfEH g8 €, U 9t
IR IR AAGTT &1 g3 &, R & AR UG unanimous &1 3R 31T AR &t &,
fuer & frm o R faRIy &R € A 3mueT Ht e W U'i § SR H faRiye) By & st
DI BT AT b 7 23 M H -1 91 FAT BT AR 14T & 37T & AR
I8 WA 41 © SR FE uast FEAfT 9 gl 81 GST Council H U WTHT, W H TET
HIYT 3R 3 FHT 3 (R A9 T8 5 TSR B o1 22 fhd TdHR A 89 <2 &1 3R
FTYI? T 8H GST Council b minutes THTIRI B2 31T g1 FATI 3TTID] 3T 6 AT T
GAT TSN 319 T I 8| Fabel, AT &1 I Febol & FHTIRT HBIGH, FIT 8H SHD
minutes ®1 ATdST~d BN fb 30 Bl 1el &1 ¥ FedfT 8, Bofl Uit & off Teafd
Wl UIET B A 8 Bls UIe] drdbl 8] 2| Aad! Gedid & adiics Fargaid J Baa
BT &1 TR HEIGd, 3Tee AT SUANT BRI & - &R N8 Cad| $IF & I8 TaR 8?2 b
HergR fEa) fivew ot 2iiell S0 U S%hd & U &1 W TR 98 81 I8 Shd HiF 27
BT A G1 §AT oA Al BRAT T Sebell 87 foberi] el G & I A2 S ST
TaR g TRT dEd € 3R TTeR R8T 11T Bl 8, I8 GST ST B8l 82 AUy
qEIqd, H ST A1 18T § fb T8 T One Rank, One Pension &1 & fofg STarii &
bank accounts H SITAT &, ¥T8l§ @I fd&aT & bank account H SIIAT &, TR AT Bl
ISSTIAT JIT &1 % ol SITAT B, TRIG Bl 8% S & folg STl 8, AN IS & d8d
D! fasTell 371 & ol SIar 81 AN &1 &R 7 21 & ol IHAMT, T8 ST B e
et 121 81 89 <21 Bl fonsd e 9 of 5117 =med €2 9 |Wad] Gre IS I8 $is g
B 91 T8 T ST & €, FA AT W 37 AHd &l ...(FIEM)... &, &, 37 Fhdl &
...(TTHTT).... TR AFRIGAT Q=) 21 1 ... (A, .. AHTaRy AeIed, BHRI ARGl
Ul 72T B o5 E9e E9RT 1 WA 2| I AlBa A ©, STl [l bl i T H 90T
Hhell &, 5 Il 31T A1 93 Bl ... (FAL).... I 9 INE ¥ el Ioidl 2, I B el 7
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EIRIERECIEEICE-RIE]

SITd TSI HUR ISHL FAMT ISl 8l FHART HABIGd, H ATk A1e0H AN
FET e BT ATE § P GST 39 7 BT WIS GURA Tl U 37267 reform 2,
ST Y A ASART HRY| ST BT HF g9 &b U TRBR BT TSI BT IS, U
§ ardiel /13 B Fehall g1 FHTILT Sfl, &7 A1 ST B b foIy a8 R &3 U &
RIS \_rﬁ, infrastructure & ATHA § A} S INIR T ggd IR achievements T %Q %I
Road construction # ST $G AT, National Highway construction q Eﬁ"fﬂ, National
Highway Construction @ order &+ H ¢ IR T, rural road construction H ET{[;H, fund
P A H 112014 H village connectivity P HIFA | 56 UfTerd Tial Bl road ﬁ\_rﬁ@f[
AT AT| JATST 82 FRILIT AT BT roads F TS BT B FAG B {7 AT F| FHIRT
HRIGY, 5,29,245 fhaRIC TV ASH I BT B FAIG 81 77 g1 a¥ 2013-14 H 73
ReTd SIS BT construction 360 fHATHIEY o7 3R IF 2016-17 H 953 ey ¥l Broad-
gauge conversion H 750 foreiRiIeR off SH®I 1000 fHellHIcx T@ UgATT T &, double
trekking railway line @1 500 fhalHeR & 9gTHR 882 fhaliiiex & fam I © 81K railway
outlay T ITHR BT T B AT AT 21 a9 2016-17 H Yo AT 31 TR PRI U VA
T o foy armfed fary TTq1 3irer vawyg 3 41 19 faforae STelR | agTahx 25 fafera siar
TP TSI BT S [HAT T 3R TIRUICH $I T Bl 89 IERT g1 H S I Igal-
UE U T[T HR B e T B

qTafT Aeled, H JfdT 31 919 $8 a1 §, SAY 311 3AS I H $B Pl Tel
EIENIE

QAR HEIG, UTaR ey & 37aR I agd ART H1H g3l 81 Installed Capacity SI_T
Ugel BANT 243 WMare off, 319 Ig 333 WdiC g1 SiIfe $HURIEl, S 2,51,000
foreirtiex oft, IF®! 3,81,000 fhaley IgrT TAT 81 Wd Trar i 9 T o,
IFDI 1.6 IRHC qh AT B ST T 2, Aded IE & [ IR W@ T I Bl
from % 89 31 9¢ 2 Bl Installed Wind Capacity 21 TRTIATE &1 T8 31 a8 Rt B
Aok TR SR® 12 $9Y fie W Sl o, 379 &T% DU e FieR graR TRIa! SRl
2l Installed Solar Capacity 2.6 IRTETe &Y, 319 g S8 12 HTdTe Bx &1 =Y &1 Un-
electrified Villages 1 ¥aT 18,542 Y 3iR 319 Rith 1,948 T1iq {311 fasTell & ¥& 1Y &1 BIad
vreaerd 462 faforas difge € o1, o/ I8 Jed 554 fferg Wifged e gan 1 |
eI, 984 A1 IR W ol €, AR 3N U ATST §HI BT 3714 Bl ....(FIETH). .. Il &
ST qretdT, 31 ford 7 BRUl

[HTafcr TEIey, fordt WY I Y GREM YRS < & oI 95 e qul Bt B 9 Y
GRET 9 A SIh | TE1 Bl Aebell, STd b IHBT ST, BISI 39 ATThT G AR
TRET=EI 7 W87 §9 <2 & A 40 AT | "I I, I R B AN R Ul 3D
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A AT & FaT TR 100 PRI BT T TIeh gorfet WIS HRb STami b SIr S &l
1 Tl

YT HBISY, TASIU &l ARGR IR, YIoTdT IRGR AT, T4 AR5 Al U&=
HAT Sfl 1, SHRT AT ATIET o7 3R 89 b &1 ATl H "d Nob, I USH" Pl AN PRb
T F ST DI B AT 8,000 BRI ST < BT BTH AT 8, S SHT BINIAT 9671 Bl

[T FeIGd, ST a2 44 fSI TFReR § o8 A1 ISR & ARG § &1
BT B AT AT 44 S SRR & UgTel &) Afedl UR B Bl 81, S URIR HI
R BRAT, I8 ARBR AU Bol AT & AR "a b, g 42" H AT § f$ I
foTQ 98 91 18 © 3R 390 AR P 891 S| THAT BT GHTH PR (&A1 B

JUMRT ABIGY, $9 9 ¥ $s IR AHAal 89 gYl Mdddral gHel 92 &l
AT BT GRET B dTel S| b A1 IR 9 §Y 8, $7eb bl IR I 8l §U 3R 98
AR S gd1ed W gV &1 TR S+ AR §AY & 3R fhdl 7 ) 391 Sarq <1 3fa
TEI AT A1 U 37 FaR I 3 T$h, Y I o U1 IR SMciparadl 7 gHal
fear, 12 ST 1 f7a1 STer faam T I8 SrRRArul 89 AT 3R ITH] T Bl AT
1 7T g | g8f uR fA<T STar STl 7Y, |-l STaT STel TQ1 qR <20 3 IR4AT o7,
3TN AT MR BTN Y b 37 AT B, SATST I SATET AT BIT| T8l AT 3T AT, T
HT St BT U ICTHE AT, Fa GF A BT, 3MMehIeT A B3l 3R R I T
1 Q| G FE1eY, $9 IR Q4T 81 goTl, 39 IR | ST UIe] &l TR o
3R 9 #31 AX= AT &, I b 3res Wl Tl dlel, IAD! a¥ | Yo Wl TCTHE el Tl
9 & & 3ieR, U €€ WoTId 20T Ufad &1 UR=d I §Y, S8 AfTdd wWIsdh
BT el fFar iR U IR SN UTd SRS BTHR B Wl P 3fER S,
AR ATl I Y STaTH! DT TSl Ieh” GRIAT aTa9 31 7G| 7R F7T &7 I Sfar araq
31T, IF &7 I &1 GeT & SiIeT 7 Yab URrsTRids &7o1 o7 3R ST &797 g &1 qer
@ BT ASNAT I& 171 AT BT o b SARBT 3R SORIISA &b d18 WIRA Y YT
<% 8, S U A1l iR STarl Bl GRer b YbR BR Aehdll 2| U HEled, |
AT § 6 59 A g1 &1 URA D1 @ BT TSIRAT ISl 1 2 DI YR fbai 3r8H
T, 39 BT URTY T $ T HA AR AT S A7 surgical strike & ARIH ¥ AT B
W,Wﬁﬁ?ﬂﬁ@ﬂaﬁﬁmodemisation%Wﬁ,ﬂﬁﬁﬁﬁmmﬂﬁ%
it § ver-fquer o 1d el BT, TR SR R H 3 & 9 I8 B oW 7|
10 \ATef DT blueprint d9ThY THT A181 & modernisation & BT 6T T geldr % IR i
J1R1T DY D SRART F I T HT FT {HAT T1 & ST TR Fawer HI
TH-GOX BT B B AT 81 ARG, AR GRem & forg ot 18,000 HRIS TUY
police modernisation & fag fag g E

[T A8IGY, police modernisation d.SL.UY. & | ST ¥k gl Ig SHCY
.99, & A1 T ¥ Hifeh Ugel 19 TH.S1.Y. Bl TBR 3T oY, G modernisation Y&
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ElIEEEIR RIS

T3 71 918 H TH.S1.T. BT ARBR AT 3R YUY BT ARBR AT, A1 modernisation da
Bl AT AT1 379 R F TA.SL.U. Bl PR AT & a1 police modernisation Y 31T &
HEIGY, YR dcll Bl AR JREM b oI ASYT g1, STHT modernisation BT $9
TRBR DI priority & 3R 5 B BT €9 M 91T B

JHURT HBIGY, HIHR FHRIT BAR <3 & oY Igd &1 Heaqul 7l &l 9 59
TE1 TS TRHR I & F18 I HHTAT IR HSls Y §8 A SUHR H 9 AR H Y =i
el fh 3 IRBR B HEHR AT ool & A7 fawd 82 a8 Bt N 872 &9 fow feen &
ST RS €2 HIHIR BHR 81 ol T8I <l SN2 7R 3791 H 8 Feobell g b SRR fara
35 ATl W He I STGT R AR 207 F<eT 1 TS SaTell & A1egH ¥ faaer F Iy diav
Waﬁ?terrorismWﬁmﬁﬂﬁ?ﬂﬂﬁ@g@ﬂéﬁwmﬁqm?@%l
AT QU ARIGY, §9 A8 891 HeHIR &I FHRIT Bl 9gd 3T dxld H handle fma
2l

HEIGY, WRBR 1 AHID daaid b g Wi 98 IR B 6T &1 9a | ggall
HThT ATed BB HHIYE & Tad I 59 < BT UwST T 59 ST Bl Yol 7 o fh
oSt a3 MR BT Adef~d AT el | MR STl 9ISt & AR5 Jla] off & IRPR
7 39 A&y 7 herer for 3R fUrest a7 i &1 Adenfie AT < &1 fdd SN e
F U T ¥1 T ORE 9 F PRIS! ST I & AN Y AT T e BT R B P
foTg &9 f9at ol Y| &9 I8 e ol |91 9 UTRT & 331, IR o141 O, J8ied
ERUNEES

sft TR IRATA (IR U TN): MY e AT, TH URT SR & ol TR

st fia It =7 9me: &9 1 ofdx 3T 9 3R I 919 Rbls W g fob |
T B FUTUfY FRIey, B9 A1 Ig el ST U7 H 9T 31T &, AR B Uit 3R
P Tall 1 39 B Ry a1 ... (aam). ..

sft &t.%. R (Flcd): &9 7 Ry 721 fhan g9 99 7 Heles & & forg
Gyl

MR. CHAIRMAN: Mr. Hariprasad, please sit down.

WIS =T 3R SR it # o w3t (3ft e sreTae): BN A
fa=er faam e

it uTafer: ST SN, oY H3 Bl

it arfra aiffrer s e {uafay wEiey, §9 Wew § ORIy 9reg &1 WA gafery
T & wife Ry &1 a¥ieT g & faRiy ¢ F81 &Y e 81 3 fakie &1 a¥iet
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3.00p.m.

3T AT 51 319 Y8 A 1Y b ST I8 Tl 781 81 98 §d B Sl 5l 519 37
AT H ST A1 B DI AwST 3 & RN S STad <1 TS, S &b I, a7 Bl
STATd 1 OST fh G $7ch TR B 59 a1 DI &1 Ab1? U Heled, )T Q9
<9 BT B H 1 oSl Mt IR wifiéat | HR SHar Uil & e & A Srdie dRAT
aedl g 6 9 {91 # I TSI 781 8 dfe Uos aif &l ™M e &1 &1 2
ST MgV B9 W9 A1 et 397 fdel &l ar ol

JHIIRT HEIGA, 39 <X BT YR Aferali ®I ATeTel fer A e 319 T, o
ATl & =R 81 e a1 U Il & A DI Bs AR ... (FAUM).... AT SHD]
G| B TR T B T-JT QT H SHD! Teiol (BT TAT| Hs IR 39 I B
et Al g G ATcT-T8+ 19 fIBRI B &M & foIg srareral 3 T Q41 181 ©
{3 <21 Y JFQTEd 7 Ul IR I8 e o 8, WTeaml & $ H W e for o, a9
BT TADHR IHDBT U] BT B HIUF ISl o [T o1l ... (@aLH).... VAT 81 & [P
MY 39 IR WY fax1er 7271 foham =, o1} 319 W 81 B el 3TUdh fARTY HR-T BT dXIdh]
3T B, AR & R €11 519 59 9% &1 AP, 59 9% & JuT #3il e Afeasii &
FHTIC BT AR <1 & 7Y, ITeh] AT GRET o & fofQ feuet Telres o1 et s
MY I T FHT H AT I (&1 747 .. (GET)....

i} g0 T (TRRTE): GUTIRT FRISY, .. (auT). .
it |umafe: @i, @Sl 39 dl TArs Tl fRar Bl ... (Hau)... 59 3Mad]
SEICESIRANCEIIRIY

it 3ifa i a=s w1me: [wTafy Heley, # A1 oot WY deal § b R faRiy &
B B, Al 81 Dol B DR 31 Ahd &l ... (FIH)... TH FIT MU 82 F Al oI & MY
J| ...(TAHT)....

sft 3=e T (Rt U A amReror fae o 3g vl
3ft 31 31fe a5 wITE: Al JIReTvT faet a1y it 78 o uTg

sft e Tl 'R YU W@ W U o) e, afed dte wwn § e Bl
...(TTHT).... B9 FALT B ... (FIHH)....

sft arfira aiferet o= omme: < 9T ® TR &1 &R UTY | ... (HagH). ..

it guEf: @S, ©hisll ... (FaM)... I8 Bl dIdl T8l gl G Sfl, @il
...(TAYT).... 3T g W &, aRes 2, v U I e <2 22 ... (agm). .. 3ma
T, 99 B 1 ....(TALT)... Iid AN TS 81D AYHI-3191 91 died, I I8 B Al
ygf 87 fauer & a1 3R 91! T} BI 519 9iei BT HidbT fHel T, 99 MY shidcdel

BTSN HRT, THH FT &2
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Y 31 et === wIre: qUTald wEled, g9 <91 & faediv i SMToTe! & ol 3fg
T "SAUSST W b STHTTSAD e Dbl el TSl ATl Vb HgTeliel Fer Hail Bl
gRef €1 oY & aruIfest o1 S8 e 21e8 Bl B! SITHT UgH1 $R ITdh! TR o
1 B Bl

JUTAfT ABISY, 376 Rorde & ) e8] Bl 8, I1e SIauIe e 81 37 b TR uie
8, BX S8 [T &l iuHifa 9 891 IS, 59 YR &l 914 IRBR B 3R A YRET BI
TS

[ITYRT wElGy, 4l Afeerd, Sta et gt off, 3R 9 & $xell €, d 396
A1 W e Tl Xacil ot o ST g1 UsT 811 & 918 I (o7 Sl 8: HEIH Jecayqul i
g, S GHY H 950 & SE@UTd B9 HX? 5 ot anfdres Rufa sl s a1 81, g &
TR &) a1 B0, 92 & R DI a1 HA1, 39 IR A &1 &g T2 T o)
YR ST UTeT, TTSIY Bl ARG, YT FT AR5 Al St | G4l Aigernet ol 9 &
S & 918 26 dId B GEI SHR STedl gdl Qi1 DI HGS a1 b oY U 9ga g1 A
SBTH ARBR & FagTefie Tex Bl TR A IET &

JHIT HElGd, 98 AR SR AR B 3R I oy Y € 9gd 4 14 W4
2 2, R 1% GXaR 3ol T8l B Fhdl 7, dfoth Sl & A1 Aol B Tsd
B SFAFET | Weodl &1 OGRS TS & 3ieR Th Aelad & wd § IRATfid
DR BT B HRAI STHAT GIE] Bl ARBR P Y Hot AR Al St =1 fopar 81§ wrar
2 fo fifedl I J% Weodl &1 RpR <3 $I W W "9 g918, 9T Ui &
IS IR @ B A I8 21 Sa! Siex ¥edl Wl 9gd ¥ Iodl § GeR I § 3R
N1 QX A% 3§ /AT BT IR YU | A [ORT 81 3 SR ARG ID ERIER AN R
g & wReg & BT & oIy B o BT Bl

Al FEIGd, S & gafv g off, A fasd § are T2 o7l 59 <9 | Uh
g 91 WpH Ferd o, et 9 B 91 H A fohdl U 989 7 Aie fear, a s sur &
Hifear =1 e fHan SHIET & A1egq ¥ AR BRI SRNGT 6 UHIee J UgaTdh? o9
RBR - A ST d I fb TRBR & B ATl 57,000 RIS 9 &1 T UAT BHal el
o717 ¥ Ig 18] HEdl & SR BIs Uh fdd W 11 AT, TR Fawl] & o8] & HROT
QT & S T BT HATE BT U1 W AN o 91 o, RTdT 39 W) IHR 721 81 I8
57,000 BRIS BYYT SRANTE IMfhe TRAHBR FHH & BRI 41 g1 § A1 § &b I8 T
ERSESISERIE R

qTafT e, T o &1 T gffRrgfea +ff airot Tur § aga W it e
& HTH 37T Y81 81 H AT g b g8 IRuRT 377 arel =i § <27 1 agd 31 of I & forg
3T MY ¥ Yeh g T8T BT B
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[T ARG, 3rt-31l ST "well $fear &1 sRfea form an 8, S aufe g4
TfRaT BT ST | T YET & SR S Well & A1 ST Gl B, ST ATH B f 371 arel
=1 # 9ga IR Toid uea iR W@l ugd g1 39 WAl A & 3fex k@S usd B
[UTAfT 8IS, S & gT@l b Wol B 3ed deil Ts off, Afhd "Wel sfea
sfRmfea 7 sH®! 9ga o IgrT B

JuTafe A8ied, 115 e RTell BT 3 g™ & 1T Ueh 9y & Ir1 8159 291
H ot U1 Tl A 41 {6 BIF-41 Rter fiss 141 7, offdh 98 SReR gl IR 115
R7al &Y fRafead avd, I9¢ T Th 9y sl GST ol 31s 81 A9 g9afa
wEId, H A1 § & U8 U 9gd g1 gMRgied &l

[UMURT AEIGY, PIHT AR G @Il g8 ©, Ty %1 &1 IR 9¢1 21 § Sieal 81
AT DHATT, MY &1 90 BRI ... (). .

sft 3i=e et 31Ty ATl . (au)...

it 31fia e o= ome: URY |l H 9IRA 1 S I <81, 9 gX) g A
WA P 7RG AT &1 314 ST § G H3i1 Sff T Sl Sgeme |9 o, H H19d1 §
o I8 8% AR & forg 7ika &1 fawy 21 Fumdir Aelea, 3is givar forg faem # o &1
g, 9o #1795 faear 9, e @1 it T fazamg 9iR, <1 ford 991 © 8iR fha
SATE IR B ©, I8 G Bl qdT BT P 134 b 37eR b &1 § 7171 § b I8 U
Tgd IS 91 &1 Y. Q. SR b 3R & 81 AT FRIBT Bl AT P e, Si- FHAI
P WG &b Y IFRIBT P! G4 B f79 TbR A FaIed fova, a8 <1 &1 gfar 4 ke
[EEISEISICERIR!

JUTIRT ABISY, SORT T 3fAReT § 104 SUUE TP 1Y BISHR Rbls 41T Bl
...(AYT).... U5l BH Ud SUUE, &l IUUE, ORE SUUE, A IUIE dd Ugd o, offdh
3fAReT H U A1 104 IUUE WU BRb SR A b Rebls 97141 21 H Aa g b 59
< & AIE BT Whol ISl T 37d S & Jal &I "EH Fa9 T8 B A1eY” - T8 @
ST B 20 BT Ehel daol BT B Wl 39 AXBR 1 fBa1 3

JITIfY FEley, f$fiTed Frfaefad) ok ey & wft |rd <o &1 SufRyd M1 8k
9 26 SR B T F 4 MRTATT M & IrgTeged] o1 F=f g, § 7 g 6 a8
T g IS SUAfS Bl

|UTIRT IS, ST9 &H 59 AR H 31y, 99 8A- IR & forg it wer o1 fo g1
39 I & 3fER IEMEAR Bl FHd B BT FSTa T 1| 78189, 12 od dRIS &
g9, Tl &l ARBR & 915 AR ARGR I+, 84 A1 o9 el 81 Y §, AR &9
39 UHR &1 B fHaT & o gAR fORIE 9 80 IR IR &1 U6 W IRIT T8l o Fad
T EAY Il sl Bl ! RS TRIdb! A DI, W DI FTeTH! TREL dRidbl 3 3,
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EIRIEEIEEICE-RIE

GoTH BIC B IG& BRAT TSI T, set aside HIAT TST AT ATST 8F FIAT [F1¥ad w4 I HE
A © [ 3HH DIs YR T8l gall 2l BT g & RIAH Yo Alail-FHSI T &
TEd 950 o1l SIS Al TS & HaY TSl UKITd Bidwic Bl A GHATSC! DI I Bl
e, e o A2HT @ GUH Bic & IS & SR Wl AcHT Sl 8T o1l 9
AU THITGC! DI TIRABR PR &1 TS| s 7Y BT GG, T4 T BT BT SqH I
U 3| STORISET H9 IR <97 & fad F201 3R 9er= H31 St 7 dlel &9 & fog U iRy
JHRT T B Ahd T a1 3R e SR 930 g1 98a 991 BIIST gl
ATSYE, AIRE™T 3R RITYR & IR A 1 447, BTell € gH B 37T AT, Teb 37l aidy
J 3T AT, 3 AT BT T | Ygel FHTG B a7 7| Fedd! & HROT H HTel 89 )
Igd 91 UER AT 21 ....(FqE™)....

MR. CHAIRMAN: No party will be allowed to speak for more than the allotted

time Don't worry on that count.

st T 1fe T omE: 9 g | SATeT I HUFTAT Bl §€ BRA BT B Y
T 81 9Tl weley, o d@ 70 AT & sfaer § Ra+t ff TReR oS, 9 g8 3 Bl
&l ... (FaE). ..

MR. CHAIRMAN: Please, please.

sft sifira 3ifvret a7 oIe: T g8 H Bl R B! &7 fdRT Sl a1 e
Pl IS SN2 KT g5 H B! IRDBN d] BT fdbRT BRI AT e BT fIdrd Haft?
28 ¥ B WReR R S0 AT HedTor 09T &1 R B, fager Fif & qaveig
<M a1 R AT B qasie QM2 T AN ARBR RIS TATGH T -9
FATUN? 39 IRBR A ot Y g8 § B 99R I8 g < fear & & foami &1 ot faer
Bl Al B, e &1 W e 8 9aodr g, Td &1 W a6 8 I6d1 8, TR &1 W)
I B W €, RBT=T ff 81 9dd €, STH-6earor & & A 81 Gad =, fager ify off
3P ¥ 3T T TS ST Al § MR € &l AT DI Hl M fhar S Faval 81 RSB
SR ox IR & IR o9-ufafafy Nt a1 <@ 21 oFe eR & g81 § A aew
BT BT BT 39 2 & TeTe Hit TR Al S 7 fmar Bl

THTIRY RIS, Fecureisl SHh Rived # wamifas g fo fauer &1 <1fia & f
TRBRI DI HHAGR HISAT BT ART & AT W 3R AIBR AU [T T B Bl AN &
AT G | $91eTY Bs IR AT I GRIAE! BT <= dTel AT NI § IS & fob ad w1
2, [0 R 82 JIATa! A SFI UhR & g dold Y& &, AR Albaisl H ARPR Sl | dell
T &1 Tell, SADT TATHT RIT 81 Fhall 32 H AT § [ A= H GXPR SId F Tl 81
2 g1 TE] Il Y81 ®, SHBT Gad g1 YHHT SIS 81 Fhdl 1 ST 8 97 Hral & fob
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AXBR ST A Fell IT L el ATed 2014 B TSR A & 1§ SRATOM H A9 AT, &
SId HR 3T, HIUF U] BRI AERTE H AG AT, BH Siid B A, BT Bl RBR
TS| SIRES 3§ ATG AT, B S PR MY, HIUF Bl IWBR G| STH-HIHR H g9
3TTT, B STId & 31T, BN Bl TRER TS| ... (@ae™)... [IER iR el # g9 2,
TART WRBR el 35, AR SHART Ad HIerd 971 3199 3 19 3T, B s, HISTdT
B IIHR T AOYR F AT AT, B TG, WIOTUT BT TRBR G111 ... (TIET). ..

MR. CHAIRMAN: Please, please.

sft A Sifre o oITe: STRIES 3 G 3111, B T8, WIST BT TRBR a1
SR Y3 H AT 37T, FUI-DBIUF BRI, HISTAT ST 3R 3741-3F T TMram 7 4} g=1a gal,
&9 R I U R S R 3T Bl ... (EIF).... G, JHQ) srl-o14t IoiRTa 3 ) g=ra
3T ... (SFAET)....

MR. CHAIRMAN: Please, please.

it 31 sife = oIme: QWU wEiey, ORI | Al gA1d 31731, 22 |iel & 918
R | Ue IR Ui 9 & oY 981 AR SHar el & IRBR 91 ... (FaHH). ..
feaTae | A |ISTAT BT TRBR 1, BIUF 5| UIIRT ABIGY, F B ARN DI B8R H W
S faaTs Tt 1 314 89 RIT B2 SABT AR U IRAT &1 81 81 JITSTE] & 918 3R
BIS TP 159 V1 &, ST81 bl U T 1 49 Hferera a1 et &, 0§ 9199 31 AR g
TR A S a8, 49 YRR dle I 8% 4”1 ale Sl Uret &I el 81 ars9
ATeT I H Y& & 915 fhx & I8 Ura A1el & forg Seraer fiyer g1 a9ty weiea, 1965
F 918 Ue I B WRHR VAl 781 5, § Rable Id B 3111 §, Sl 27 A1l $ oIy
T <81 811 O WY 399 SN fears gl B, O 89 I &) Fdhd 872

[Tafcr weIed, § g (fead @8 9@l g f% 09 TRR 89R 9 S dAiadd B
I G W U Y Y - deM@TE, STfrarg MR JeaHon SR U9 iR Yo & g1d &
gre § MR A $E Gl g [ qar #3l A= Aial off $ g B a1 Iuafed & fb
IR 59 QU & Albad | I deramg, Sdrs 3R JehRl HI SWS BR b (ST B
AR ATHAs BT g4 JIFRATT F Jod B BT B HRAI ST IS & EAR 7T, TN
Aiet Si 7 BT &1 GUTIRT Heled, 89 U URGSI WRGR s 8, Yo [01dd AP
oIS §, U Fdg-T3iel RPN IdTs & R YR P 11Rd Bl WG BT B TRBR AT
N AT Tb TS 21 SAfIT 8H SIS Y e Bl

JHTIT HEIS, ISU HEled o 3R 59 <21 & 9er W3l 5 Uob g <91 & ar
3G o fh 39 Q9 § IRER A1 & BRUN [THT # 9781 311l 7, $AY J1d b a1
B AT R 421G A SR UTTIARIE T gA1d U A1 81 o, 98T FHT 3R Al
FHT & GG UH A1 I &, A 39 WA H ) HTh! g9 21N 3R IRAR S 14 3R
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[#ft srfar arferet g o8]

AT ATl & $HD BRI [THTH B arem Hi FHA B11T1 B Favell & 6 O AN bl ol
o S TSTYT BT BRIST B, AR Bls ¥ ST debleil (AT BT ©, 98 890 & forw
&1 BIH B 3151 BRI GIIGT BI1 B, Bt (Bl MR BT ST ART G Sall A U qR1E ©
e &9 39 <2 4 U ored) 989 s, W) &l S [EAT of 3R 89 Ueb A1 gATd & forg
SRR

JHIIRT HeIed, H ST &1 el aredl § b TG 31 S 7 G New India’ BT
HUAT 3T &, TR I8 IRISTIR 7 81, 82 8 H [Iiell 81, Y& W &1 T+l 81, TR &t
HATY B, ReT @1 a1 g 37 AP A B Ala Bl el UIY SR 4R BT 1Ra G
ST # TR 811 $9 UBR & New India’ & A0 & o7 I8 TRGR 1T 98 IET T
TRy ARG T W S ARYHIYOT H 57 AT AISil Bl I 3720 IRIP A G BT YA
foa 2, SAfy ST a=yaTe BRd § 37U a1 Bl FHI Bl g

MR. CHAIRMAN: Now, Dr. Vinay P. Sahasrabuddhe to make his speech
seconding the Motion. fA=IT, #RT 31T ST A U TR 21 ... (TILTH). ..

ot e It IR, WA e, T 91eR BeT 9 vl

sft UTIRY: AR SR, | stand corrected. A AERT, AT 9 & IR
R T Ugel g 21 8, 98 1S g% 9 9d I8 21 39 e § 9 B 2 hours
47 minutes, BT BT 2 hours 36 minutes 3R TATSTATET UTET BT 52 minutes, g9 <Xg
already division Bl a1 81 g8 HX AT &1 IGH B Teld [S@RIT 7T BN 3RT 94 qIiET
I I P12 fb g RIa=1 I597 o911 I18d 8, ST i, Rebrs 3mud I 8, IR
MY 39 § Tt HRp o fhat AN Bl SIeT & IR I9®! fha=T 99 <1 7, 98 3y
TT BN, Tl AT BTN 364 [hdl BT IS 2wl A1 sl A1fey fh=dt BT a1 9wy =81
el T Number two, g ITP! maiden speech aﬂeﬁquﬁésawauﬁaﬁa?%%, dg
Al secondary fa 8, main issue T8 B fh I8 S9BT maiden speech Tl ST & ATl
DI ATST HeTeMe BIHR qTb! AR BT G1 B

AR, ... (ALT)... 3T AT 3R qTeb! AR - ] Hl dl| #R-7 B I8 © [ it

is not any charity that we heard others. It is the responsibility of everybody that we

should hear others, this side and that side. So, please cooperate accordingly. After Dr.
Vinay Sahasrabuddhe, we have to go to amendments. Then, the round starts. We will
start with the Congress Party, and, then, the other parties. Now, Dr. Vinay P.
Sahasrabuddhe. 39 3T H FaT HH FHI T BifoTY {6 fham! fha=m S 2|

31, fIg . Jeegs (WERTS): Jexviiy J9afiy ff, 59 9e H 891K ey
AT GG, Sl ARG STl UTe] & ST i arezet ot 2, s orfia wig
2ITE Sl 7 i1 OATd 3T 8, H SHP1 gaaqdd SIJAIe B & [ofg I8l Tl gl
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HeISd, WX Y4 T F < Bl IS AR AR &9 F 90 Bl TG b ey q
gara fs TReR fha ughy 3 e 41t ) d$18 oS 381 8 &R B9 9Racd &f g
B BT BRI 3 HHIOTHAT I TN S &, SADI Yo [ 1o TR FRRG T § 3R
T big picture TR A 3MTs 21 7 911 1 3R Yd gat 7 TRt {51 8, I7p! IH: P
DI ATTLIHT 81 2, FIR TSI ATH AR TG99 b Uep BT b w4 H 59 {7 arg A
TG IR ATl & AR YL 73 5 WIS 141 Sil & Aged dlel] bR & B B
H IRIAT 3R GHSH DI IR AT § AT {21 H=ar g, A1 AR S BT & GHEA
RISIECECINR

JUMRT SN, 31 1 2 6 59 IRPR ¥ MRERGR 31 arelt difeat a8 =ist gem
&1 dTell € fb What is your value addition? 3IT9 731 &1 febaT, Wﬂﬂmﬂﬁ{@ﬂ@?
e H T8 I8 BT AfIHR o 2

Heled, § A1 § b 59 WReR ol faRivdiell & S uge] &, e faavor § He
H IS FHE G| §9 TR BT U8l U8 8, 'Politics through Inspiration’, IR &
YR IR TSI | I8 AT HEaqul 8, Rl TAR <3 ¥ fIaReRT &1 9RO 1R HH
PR dTel g BH ASTITD &l ) GUIIAR 9gd AR Sl B IROT el Uh B &
|1 [T il B, SAIY YROMT BT Sl Yeb FRAR IIararo] 9941 <12y, g8 Jea1 gall
fe@rg gl <a1 A 919 B, 'Governance through Innovation’, aTaR & ATER T
WAMDHAT Bl IRFY’, FIGH 9 WRBR BT 9gd Fedqul I &1 8l d 90 &,

Transformation through Implementation.’ T fopamara= & #1e | gRad=|

?WT‘T%H?E’J, WW%, the taste of sugar is in eating. Q@éﬁaﬁﬂﬁmaﬁr%
T S HIIHH §91¢ O 8, 96 aRomH fooa 1gfy A Fevd o= omd €, s9aT uRey
fopaT=aa & A1egH | fiefdr § iR § Ferg 3§ g7 <9 Usqall ®I S TR IR
BT

JHTIRT A 1S, STd H AT & b I8 | B4 81 U7, 1 Ge1 U1 693 4 377l ©
3SRV FITHAT =5 WIS AT St & Igcd # &4 U VAT S d e &, fraan
3TYT DIs AR Torel el ©l fhl &1 311 aran A1 fhdl Uoh SR 1 31131 of STH1, I8
ST BRI BT Us [Iegd 81 1 78] ATl TR U QA1 U -Id 5, FoTTd 32l &
IR H, foTa! IR0 & IR # {5l & 79 | BIg dag 781 ol

A 919 7, Bael e g FHIST fARIY B SR 9@l 89 SEd ¥ 6 gAR 3
HAIIAR TSI ST 39-379 HHTST fARIY o YR R YY1 TSIl BRI &l T
H3I BN NGB A1, FID] (GBI’ DI a1 HRA Y, ST BIUDH DI A H A Bl
DI BRI §U AN I¢ 8, 918 I8 ORI 4 81 IT 3 BARI b5 WRBR B cd B
T BN H AT € f5 <wr @t o 3 3R 221 o7 e i o9 9% 81 B, S e
< U ARV 59 U el &l Al B, RTAeh! § ISR =1 =g
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[s1. faa 9. geegs]

FUTART IS, {7 AR BT fo1eh 6Tl o71<t |RT gide &_d 2, TardR 3 |rad
g, T3 ST DI TS ©, A1 8H T Ahdl © [P T Holl &R Bl 8, PO AT B
DI P AP Bl & MR AAD BNl B 6 9 & 791 b @i, T 1T ggfl 9 It
MY R H A= # 7 AT fF SN AR TRBR g, a7 AR T FHA1 SR 99 7 W@
3R 55 Tl 81 1 Ueb €1 ol 1 AN EH <l Al T $TD! gAAeT Bl Pl TS! el
ofl? $BIF TATARI BT 3| FAT el [bA1? &I T8 I8 out-of-the-box AT Bl
JAUTIT? G31 I 8 fob Tq bt &t faRiy o 3faR JARRART (status quo) BT Hed B
H go ifea waned (vested interest)ﬂ?w%,ﬁinnovation ﬁ?ﬁﬂﬁﬂm?ﬁm
&, FIfb  Arerd & & Sl =Iel X8T &, 3T €1 gd Y81 8, - HRAT & URdT HReb, Tl
1 BHIR A1 AT 81 21 AR Bl taken for granted éﬁg{(f RT=g1+ 3Tt ISy @1, §
AT g T S8 171 399 UG T I innovations ®T ASIRT T ol g, S JATRRART off, ST status
quo T, IF! BT AR M AT B B =T H U AT MR AU LMTAT T Bl
T g1, TP HRT 55 ATt & d18 Y s Sy off, v It &1 9+ <211 gumafa
HEIeY, s qR ol § 3RS H IS O &, Hifd g1 b UG A S 7 PeT A fb
R A1 R fawa H 8, S99 11 91 a1 T 872 Heled, §AR U vgr 43l 1 Hal fb
SI9 VS BT D BT 8, A1 85 U I H MG 8 9 Bl I3 W BT AIEhR gal,
<Ifp a18 # forarm TaT? P55 {5 €1 1211 SHS 918 I $9 Sl & P TG HAT1 311, AR
o @1 g 721, Hifd B & Uit SIS dfiagar, BT BicHe ara fava € 781 o1

JHTART HEIed, 319 § gF: U d1R IR & Ay WR AT &, i1 U8l U8, {1 3ATIh
HRIRG ISR AT 2AT| YR BT A1 Ueb HhHUI 81T 51 ST AN b &1 3 37T & fob IR
IS U YR I BT BIs G Yoiel A8l §, e R DI 3 98T &I HarIg el
2, fordt o1t faRiy @1 g dd gU, S AT 31T WIS wTE ¥ el {6 amadEs
feareRY, 99 89 &1 | A X8, $99 ARE Pl W1 99 78l o, Al § A1 g [P AT 9 39
RN 3 IR 1 I 2

[T ABIg, gA 3rl-3l <, fauiva fusd |re RIaR #, 89R 914
Aaree fI®m #3Ted T Smart India Hackathon f&aT1 31§ I8 Hackathon s aTd 7Tgl Bl
faeg & Eb_é M H Hackathon 81T Y&T © 31X Hackathon T Hdeld I8 81T © & software
& AT A TR IR ORI W0 | Mo B TRARI & DIs AN G| FHEM
ge & forg werm H30 ST 7 3R gHR Hafdd HATe 4 qR <2 & BTl B AT [HaT,
SRR Bletoist &1 JATear fhar 3R § 3ryed! garr aredr § e o 7,530 SH
1 off| Uop S H SSNFaReT 9g arel 89ER 3iR URTHTRITE BT A1 S 40 89K BTA!
I forT 3iR 598 AHRITRAT b FHTET Ga o [Ty AR BTH U1 FHI iR U1 Tl
T T2 | S9H 2150 SIS & BT 3MMY| Y 9 BIAT 2, 519 S5 &I 7 77 © fF
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BIs T 89 BIs JId <71, B AT PIS THEN G PR pTeil, A I8 WHR IHBI

T BN, Al h IRBR BT hlg WIURD AR GoliTd Torel 8! g

JUTYT FEIG, FhH B BT 82 SHBT FHHU THIS & =TI &3] § BT Bl
3141 &R g1 o 21T ) FHRIT b IR H BHR YT HAA1 1 15 3K D AT fdhed Bl
R A Seoid Bl faf & deqen § W) T8 3mar g iR foedt &1 I8 o ot =1
I b e 4= 99 a¥g & qwy &1 Wi o1l fhol &) U=k I dloiil 3R S UIT0[ 6l
g N U fawg a7 a1 81 AR B ) I8 gafl 89 Pel AT fb AR TR Wpell §
TSl & Ty rerT STt I+ 3fR a91aT | ST Hal A1 fhaTl §89d HRT IR0 &
HehHUT BT AR BHR JA&TT PR DI o b 8H TIIelc’ BT (G5 Heg H I §U Teb UH
BB DI fher WY 997 Fhd &1 fHel ¥ Houst I8 & 811 fh eidele oiv favT i), Udh
FHE B IAF 5&-F1E 72T §Y, U Sreedt-wrfl fove 9 ol &, 1 & ol B,
AP 97 TS| 3] USHT MBI U A1 3MTS B, FilfP Al & R Bl {99, 39
Y & IH™ & Tole ¥ FA9 SISl g1 379 dTe, Al SUSTH B Adhd &l I8 ol 3MIaT
JNMIHR T B 3R MM s IR I fhar Wi & &e1 {6 e wire 81 T Wi,
T &1 e forr 7 81 181§, T8 SS9 Ul B, Rifd M9 HH Al 6l
fIpra & fen 39 & IR & e g F81 3afiv 3+ | & ey o1 geam B,
e & IR H Y- 91 HEN M T ST | IS B 3T IgriTl 7R
A § o faeT &1 airepiers R0 61 & 3110 AT &l BICI-BIc! 9ol 4l afed &
3iex g UROT 101 X Fehell B 3R §Hd Ps IR &

He1ed, g1 e SIS 1 4wy ami geranl 3@ dn dierd & 6 a8 WwRard
BRI &1 H B ATE1 § [P T8 Hdl AXPRI BRIHH T8| 8| T BIRIHH ST ASHIHIT
P IMUR UR I TaT 21 ¥ AIP] I&TexVT <1 18l § [ 59 Tgiy A dr1 394 I B

211 am now quoting from a book where a report has been published. By and large, the

cities organized workshops about smart cities, held talks and blogs, printed newsletters,
employed FM radio and local cable channels, held street plays, marathons, about smart
cities concept 9gd N fd¥F U, Pai-H&l §U? Pune and Sholapur deployed youth
associations like Ganesh Mandals during Ganesh Chaturthi to crowd-source ideas.
Pune also organized the Digitzl Hackathon and Appathon, conducted a signature
campaign where three lakh citizens pledged their support to Pune's Smart City Plan.
wIE Rt 1 I, el IR 919 §IRT ST 01 Wl T2l §1 I8 @l ) AEHTRIa
g I8 21 hadl QU AR SMATYR &I a1 &1 & Ya-eaR H, g8l & BTAI 7 3 3HR
THRT §9U H¥' AR AR fawg &1 = anfe fawdl i aforifard smaifrd #f oik
TR AT BT aYAR BT B 39 vy o) 79t BiSH U8 99 ST 7, 519 ST B AT 8
5 It BT USTST 8HRT AT USiST 7, I8 fhddl Ueh wafdk &1, bl Th ool &1 a1 fousdt
U ARPR BT Yors] a1 | SHTY TE IR0 BT ST AhH0T Gall, IHD HATEIH H &4 AR
EEEREEEINEICES
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JATIRT ARG, BN I8l IR AR U AT A0S FHRIAT S5 Sff 78 Tl
afeardl & |, FSell ¥ 31T 81 S9b IR H ) BT uar &1 81, Rt $1E a1
TIRE Ue BT 9gd ST B W 89 T8I oid| 319 U AR &1 ST BT Ud (341§ STt
1 TR S & U faRiea &, St H e $1 g1 aredl g1 Y U T UhRId &1 9e
I R [ 317, A7 17 |reii # e aRug @ sregen a1 3iR 3 aR dH-9R aR
R g7 R R7er damaa &1 srede & wU A 5| e FAT fhar? T St sk
STH FEART 16,000 Vo T4 Yo A ol ST G Fe<d QUi a1 I8 & [ 16,000 Ah
T o & H1egH I 7 Afgersii =1 1o faedr &1 foran, St amfde efee 9 arg iRi
W GS! Bl TS -- I T84, H AMIBT ST DB HIAT AT, T 3MTP A< Bl
ﬁw%--mﬁﬁc,eoo Afgeraif 7 3199 Below Poverty Line Cards WR®R B! 9947 fh
3R et fob 3719 &9 TRI4 -Tel 81 84 TR T8l &', T e & o1y Al drebe ol 81 TRIa!
BRI BT ART ST A1 AN BIAT 8, AR TR ARN BT JATRMNY o AT 3R I8
el fb '37F Tg S AN BT qI, ST aRAfdHhdT § 396 U §heR &, Tah!l s9a!
AT g I' I8 AR I1 8] 2

Y Y RN HT HHHU TR USTG & Ao HiddTel Sit & gIRT g3 &1 i 79+t
T BT IER H11 T efte § 71 BT A% I BT U g 81 SRR I&[8R0T
AigaTel STt =1 IR 6T 81 980 IR @ S] ST 21 HiedTel St & U1 891N 10 &
TR & AR TRE B TRBR & 1M AR 7 9fieror & forg wom @ agt & wfiféa
B 3T | I YR A [ T17q Tl bl HRT FRel Y T Dl AHTE & ol SART TRBR
R FRUE! DI 7S 3, FEAN I BH PR V| 2

e 91 gfecralt $1 8, S gefaar St 3 fhan it te IR | last year, 7
AR, 2016 H ARKARN & e-haat Wiel B AMYHT UT ol RN, R &3 ARI women
entrepreneurs, self help groups and NGOs $H®T STINT &R T U+ BICI-BIC! dioi
319 e & qIoTR # 991 & oy 99l U € 3iR S Ui § g @l e Wi ke &

AR, nfearRidi & R # o 9gd IR T el 81 39 WHR o JIGR &
TEd Sl Ugi B! faaRd & & maeddhdr off, SHd! Ud JAMAE & Y H, U1 &
HEANT W FAM DI G A A TR B AR BT STIRT B Y IAITAT, Sfart
foraml & Wd-dTerral BT BT 9 81 8T 7 3R ri-anft A=ty fo #=ft St 1 &t Ut
faererdl o1 QST BT oIER fhar &, 919on &l 8, § A1 & & anfearil sreid
Shae # Hl I8 Td I MY H Ud 991 BeH ¢l Sad Ffead wu 3 nfearf, avarf
I S T A1 B, T8 SR S1fdd Pererdgde e U W 31 ¢ Fhll| AR 79 H 39D
IR Y Pl IaE T8l B

[T ARG, S19-919 fadrT &) =@t gkt 8, Td competitive spirit 31 ST Bl
Healthy competition Tzﬁ?ﬂﬂfﬁ%iﬂ W%‘?Tﬂ’s{?ﬁwmg, FI?W@%EQWW
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g € b I8 a1 g8 W Yo (a1 A1 g9R AR1ET § ARWYR' TM $1 U Uk & fb
3R AT, a8 H BIS 1, Hidll 317 Tal BT I8 Fel 81 2012 H 3N &I 4 551 Bl
INBR - Sferdi & 1%1(’, BYRN Scheduled Castes “ﬂ?ﬂff ® %I(’ T Venture Capital Fund
T AT I 2012 H 11 7] WBR 2014 TP oY, Afh & T2l gamll 2015 § 9
ATSHT IR BRIR IHS B Bl FOIAT g5 1 200 BRIS SUY A 4T 37eep AR &A1 J2 T B
3R aret =fora gaT ﬁ, Scheduled Castes TaTST I fohaw AN Serft 9 Dalit Venture
Capital Fund T SYANT &R I &! FARITY o1 Y& &1 AT G911 AT BT 81 79
SAD! foFaTaa & eRITA TR A &, I TRV 37Tch §1 There were may challenges in
the path of the VCF or Scheduled Castes. The first challenge was smooth and speedy

delivery of credit which was addressed by insulting a single-window system. The
second was to address the lack of equity capital by funding entrepreneurs through a mix
of equity, quasi equity and debt instruments. Equity instruments are expected to yield a
return of 15 per cent and debt instruments are expected to yield a return of 10 per cent
per annum. The third challenge was the very real issue of constraints on providing
collateral against loans or debentures which was dealth with by making the assets of the
project funded through VCF and promoters' contribution part of the security. 57§ Ud
$<OT-31fd BIdT §, T NIoiHlide geol-Ifa 8ldl &, Td political will 1T & and when
there is a will, there is a way. 3 UG J I8 GRBR HF B 3MTS, 96 BRI GRUMH
et BR 3 e Bl

?T‘HTQ'I%[W,ﬁinnovationﬁﬂﬁﬂﬂ@%l%ﬁﬁ@ﬁﬁ%ﬁmﬁ@?
THNC I T8 SATET Sidh PR <@ Bl WHIG 81 Tl I, Yl ST & AR AN DI AT
2 T I Pad TR B R I8 TRGR TaMIR & H1egH | foham=aa= ol 3R 31 st o
RE! B SHPT U U] Hedqul IS8RV 2, Government e-Market, [ST®I GeM dTerd
AT U BT MR e H g AR YR W31 41 98 €, A1 ST 81 & 6 R IRpR
B qY T IR o BRI BT B AUl RIS Al 8, SAH Cqe-Ul, HIsd,
UURAT ¥ Shx ARI diol Bl 1 31 T IRs] B $I Sl RId gghy o, ag e
st 3 G &, BF | HH YR Q9 & 3fGX &b AN IUMAT & FSHIRET & g B
IR et a1 B WRBR F 39hT WY Th democratization fhaT 3R minimum price,
maximum ease & {3 Bl UAKI U IHH A AR BIET 8l, $HD! AT Bl
Technologyiﬁleverage mlmﬁé@@% ﬂ?ﬂ’s‘, 2017?3@@%%, T ITHI
9,500 I T GeM TR Fg Pl IoReX [Tl 3 TRHR 21 TR UISITH 37 ded &
T I o Y21 & 3R 1,370 Ja3ft BT Y IRBR g3} 719 I 1fd B I8! 1 feft 3
Wﬂﬁ%%%@ﬂ%bambooﬂﬁﬂﬂﬁﬁﬁﬁﬂﬁ@ﬁﬁ%ﬁﬁﬂﬂ
3T TS el & AT & MR H 9 BT R fHer, fdh o9 59 ugfa &
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H1ETH I FIQRT & bamboo &1 F€Tg M dTel IT & I dTel fdd & o faeell &
TFTIRT | U= ¢ o1 AT B AT &, F9d 81 AT &1 fh<dt 7 59 gl &1 2e U=l
oft 721 <A BT RIR AR Y <t AT & UE B R B

[T FEIGY, SHH HROT ST 15 ¥ 20 URIRIT &I 99 S 21 U8l #he H a8
o1 U189 o= iyl off, ora SO &F U189 UR 89 39 Ug i | @RISR &) faen # e ¢
U1 1 H IE A g P I8 Therdl U Seoe11d Ahard] ol

Yl o & b [ wequl v implementation & IR ¥ 2, 8AR foharaae &
IR H g1 § fhITaae & o} AR IETER0T § Fhdl §, AR U S&Texvl, Sl g3l o€l & fb
B9 Jgp] TIb IR F 7R ST 1M, 98 8 Y Ga1 I3 BT g2 & qrer R
a1, AP 3 et Y, S 1) SAIEHI YoT BT © AR T W ST BT &8I, S
ARG AT Febell B fIey wU | 9N e 39T 71 399 f=m H ores1 oM fhar 81 § aeqm
e HAT 3R gd el A BT WY AT BRAT A [ IBi O TGl A twitter AR
B TR S AT T RIS G951 B &, STDBT A bR 3R I7h HUR HIRATS
FA BT Th Fhel, RIR IR U gurdt o R foan 8, 98 aveia 21 59F forg
N FAURT I T U 81 qR QR H SAHIT 12,670 ST B8R ST Il & 311R 8,000 §
Y 31y Yord W= &1 I8 IR R IRt a9y o7cl) 8, 918 o7 & S8 d Bls IR
= AR & AT TG FAER B DI AT B, TS DTS AT 307 T8 g2 F A1
FHR X & Bl 3R 92 B g8 e & T 3R SHHT U WIS 81 T &, aF IHDh!
Y B eI, 3ol TR WR g9 fHel?m A1 &1 e, I8 W91 81, 399 %8 &l 9gd
AR FHRITAT DI B ARN A tweet FHAT 3R Vo AU 7 IHHT STarq fam qm a1
JEAN fBn1 3y sfichs a1 A8 g, P RN RailMinindia, I& S twitter
handle &, 3% followers 1 W1 3 FRAR TG1 8, IE YT oAl &1 30, 2016 H 5D
followers T AT T4 10 &g o, faqwaR, 2016 # I 20 &G 81 T8 3R TR, 2017 §
T 9¢ PR 33 AT 81 5| o1 AT H I8 GG §8 ©, SHDBI HRU I8 & b AN & dra
Teh WRINT BT BAT 8 fh 3R BH tweet BT &, BAgD TR Bl URE STkl &, Al el
9T & HagTeler SRl qd SUd aR H BRdTs & oy TeR I8d &, Jdifd 319
ITP] IS+ aTeT Bs ol 37T T ol Q4T AT 5 89 1 gl 781, 319 71 89 gol Ad oiR i
g ST gud! oY, 99 STa1d <71 ISl AT TR 37T I8 YU 8Idl 2| F I§ T ST
g & ge i T8I gam, B e g, ST FHI FAT N2 F AT § (b $HP BRI
TRIA < H 98 R 3T 21 S a1t Wt H1o! &1 6y &, S dra i IIer 2,
SIARSIS P 7S A F141 SIS a4 8,  Th1 A & & 391 9K vl o 94 fsea
H S @ SR T8l 8, WX I8 1 UKl 81 H8IGd, Ll Welle! Bl dF TSI
HYPHR BT WIS 3Tl T8 2, dich I Al ggel I ATI 2005, 2008, 2010, 2012 H JATIHT B
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RTST AT| 3T W R Fehdl Y| 7R 6 IR H J&1 gl Il 9gd Il a1 3R A Bl
wfee At 3T oid B, TR MNREGA assets dl geo-tagging BT, T8 BT MY THH H
T garl safory | AT € 5 S Ireior Riams arer =, v w3l JaTsy Ao 7, A
e & AT 9§ 39 R IR 3@ &1 581 96 9aTd 7, 98 B 39 IR 1 [$a1 T,
RTA® oI ARBR BT AT HRAT 1B AP O A_H ASMIeH IGART ST &
SYFATSOT F 31T B

319 3ifem 1 fawg we ey, [WaRy weied, § Srusit aroll &1 fasmd < ge fawy &t
3R A1 89N AY qdadd = SR fa1 & b gepls 1 fbdt  IRE TTerd o 781
HET ST FHdT| IH BN 3 AXE Bl I1d Bl T8 3R IFD! Jor1 el 7T aTel | Bt
TS - § AT § 5 9% 984 o ofR 9gd foeie weHe o1l 59 #9 98 ¢die <@, g
3R geT A1 § 9gd Safad 8 M1 | S § b Rieie usls 99 8, S=H $9-4-54
U TETRYAT Dl 8] 991, self-respect DI 81 9dT| 3T self-respect dT Iad g, aH-
W‘T\’ﬁ%ﬁﬁcompromise fary, corruption P FERT &1 3R 8™ Tard ardf oY, §
AT § o TR HRT Uebls e aTell ey AR BT ATTBRT &1 ISP Tl AR 7 4
T I WG I A112Y, difh a8 ST H HETd-Holgx! S daTell Afd ©l a8 faet
?ﬁt@ﬁﬁ,ﬁﬂﬁappeasement%WW@WW@%%WH@WWW
BHRP 3T T DI RRYT IGBR BTH B a1l Afed T8l 21 H A1 § fob IHb iy
LIRS CREIRIIE IS

BIAT § qIdh AT BT W &H ARTAT-HET Bl MY &l 391d dt (R, T=Ig o7 RAfy
srate-g fRIfY &1 TRig & ufd, mrane aafd & 9f g9R e § w9 891 9yl
T TE BT ARy fF & TR B glorify HX, FIR VT 3l 9 <2 H TG B glorify
R GU TSI DR DI BIRT DI T AR AR DI 1T AT b TRIG 871 &1 1T
3reeT & H AT § b <91 7 sruRTere=y RAUfT 9118 18, v o A1 3 R 7 araravoT
Y T TRIT 31R U THRIHBT Bl SR FATT DI IR §s MR 3T AR TR 7T
RISTITRT 1 AT DR BT A8 5 <2 <@l g1 b Terd, <% 3 I 4 B ST
& GRT 9 75|

it ¥ <G JET o1, <& {7 usd ol 91 ', f$uet deld & IR H xRy ifiawrs
IMME A I WY H WY Soord fham iR de= § 39 W =@t Hf 8Ffl, TR &7 3T &
STHI H, HEBRTSE & §HIG Sotdls oI @l = 9gd 3720 dxid 3, e WATcreiier faamRemT
P 3T IGHIT, S HERTE & TH Hdl T I8 BT 8 [ AR g9 & A1 Ractars
B BT AXBR DI BIg ATHR el & - BIF I TITT BT oIdh? & I 72 &2 FIT S H &
e §b B politics BT R T8 I AT IH T & 51 Dhadl § P ARl BT STaq=-9RT
STa ST & oY ASTgR -1 1ad 82 H 81 ATl [ Bls &3 TF VT Hadl S|
B G T AT B goold BRal B, AR VAT statement U Jolsl §Y Il BT 3R J &T
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3ATAT? 9 RS D1 AIC §ab Bl politics HRAT, $D AT gORT o7 # P& 5 &1 781,
e et Ui R o 7181 g9t R w1 Bs-H-ds TaT H 89 P, H AT §
frag v Bl

[URT HEIGY, 3id H H §a1 81 Hel d1adl § b S S H T4 55 AT b o1
TS T ToT X8T 3R 31T AT I @fed ST} F81 - Mr. Chairman, Sir, most of the Members

on the other benches, unfortunately, are indulging in a crass politics of doubt. As

against that, we are working with a politics of determination. This is a struggle between

doubt versus determination, between ridicule versus resoluteness, between

fragmentation versus fraternity. ﬁﬂ'ﬁ?ﬂ%%@ﬁ # Siid gAY € 8RN, Rifd AN 9
T WX B, U S99 ¢ iR foraragd & MR W SHar & ot @t R §
IR AT BART Hhed &, BARI ST g1 HEIed, 3 s dR I1S Ml & &b 3
ST 9 95 AR S S0 H 3R 9RA & IR § W $B 91d Usd I8 RAf off fs
QNI BT T8 a1 A1 {5 39 S5 7 &4 a1 1 21 919l H81ed, 3fFive 8T &1 Ud
QU ¥ - " BIRId ¢ A" IHST Sl AR 8, g8 311 BT Y& Sa 21 I UH
T UE 3N & S 95 o1 @l 38 & 3R T8 SIa U dAdbs! B el 81 5l SHD
MNT-URT 3R GI-<F &7 9 €, S 9 Adh<! & STel A Iad &1 Yal ST BT 37H< o
& B1 I S RS P L W Y8 AT 5 6 39 STedl g3 dAbs! W PV dicdl &l I8
39 ¥ f5 3 T 39 TTeredl g8 Adhe! W e SR W §, A1 S gl 31f+ &1 e
fears a1 2 oiR 519 9 g &R el 2, 1 98T W 9 Sl € 3 a.t Y o1f vy €1 51 357aht
TEHR I8 A1IP Hadl § - Like these ants, | also feel that | am trapped. ﬁwéﬁﬁ?ﬂ?
Y B AT BT W g IR VAT &7 BT 6 we are trapped, TRIifd ST A 37T BIg
SRT IIRT 1 8 81 e, HR STa A ATell # P R 91 1 781 ¥&1! 1 STeial =18y
Y, TR ST FEeliaR 1 e ) 8T 99 ST Bl YUIfaRT <ol U ATGR T Hail
N5 A&l St & ﬁﬂc_c[ # what we have given is a delivering democracy. We have
established that the democracy also can deliver; we have established that development is
the right of every other person, 3Gy CACEIRE] &j&llr?d B gyl E’RT[%N FYaf
TBICY, 39 IRBR $ SR AR, S avT 39T 3747 Y8 47, 89 37 91V V8, 7 V8 - 39 91
A B PR IR &, TP et F I B BT &1 U reflection AT IIEURT St & 9107 H B
gAY S e &I U ST & YT |igare o1 @1fey, § 39 Ud &1 ged 9

3T BT g

MR. CHAIRMAN: Hon. Members, as I said in the beginning, I would like to repeat

again, whoever is speaking either from this side or that side, he should be heard with
respect and rapt attention even if you may agree or disagree. Even the Leader of the

Opposition is also likely to speak today. Please see to it that during his speech also, all
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sides may respect each other so that the level of the debate can go up and people can
appreciate the standard of the debate in the House. Please keep it in mind.

(MR. DEPUTY CHAIRMAN in the Chair)

MR. DEPUTY CHAIRMAN: Hon. Members, it is time for moving amendments.
There are 324 amendments to the Motion. Now, I am allowing these amendments one by
one. Amendment Nos. 1 to 68 and 69 to 75 by Shri Vishambhar Prasad Nishad.

it frerR wRTe frwTe (SR weEn): W), § IR e g
1. o gama & 3 3 FrfaRad SireT oy, sreriq:—

"fh=g We 2 T <2 H SRISIR SIS/ Bl ISR 9 8 3NN 3R el
F51 §IRT I BT G H 7Y ISTY ST aTel HaHl &I SIHRT T8 81"

2. & =g & siq | FreferRad SirsT oy, sreriq:—

"fhg W & fF <2 A fHAMI §RT Ho & a9 & PR AR B ST &
SBT3 DI FATE B 7 SSIY ST dTel HaAl Bl SIADHRT T8l 2

3. T yama & o 3 Fr=faRad Siret 91Ty, srerfq:—

"fohg We 2 b Ue-foRd SRISHIRT &1 STa=-AT9 & ISR AT SRISTRT Hell
o BT Seoid el gl"

4. & v<ra & ofa # fe=ferRaa Siret STy, srerid:—

g W & % gaclt 7EmE & fami ok v amg @t qen _iet @1 wEd
< Pl Ieold T8l 51"

5. T oR<Ia & 3| H F=ferRad ST STy, sreifd:—

"fheg We P Qe H 99 2011 & STIOET H TER AN DI IMMYR AR SUA
Bl 9% RTA I QT GRef JIST13il &1 &9 of ITd, & Hee H I8TY S
el HEHI DI SAFBRI T8 81"

6. T yama & i W F=faRad Siret oMy, srerfq:—

"fohg W © T 91 9 STeuRid TSI Bl AT GREf ATST1s & d8d
3IR 21fdre JIIEd U™ S 3 SOTY S dTel HEHI B STHGR] T8 81"

7. T weama & 3ia # fFreferRad SiveT wimg, srerfd:—
"freg e B o <91 H Tewdn T & W WR ol § 9iE R aTall & A
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[N faer R aTe T ]

AR-UIE 3R I8 WHIEH AR TR d55uid B3 A e &g SV S dTel
HEH DI AFBRI e 51"

8. foh URITg & 3 H fereAfeTRad STt 9I1g, i —

"fhg Wa 8 b <21 9 SMaTRT Uit SR SHTell SRl A fhAT1 o Bl Bl
BN dTefl g9T] BT b+ B {2 | ST ST Tl BT B SIHBRI T8 81"

9. T yTa o ofd ¥ TR ST S, 1T —

"fpg e 8 1o <21 | IR 1 UTerl & forg Wi R of I 9 qATeh o
T1-R&epT GIRT TM1-TRBR P A UR &1 B T BT ABAM g ISIY
el HEHI DI BRI T8 51"

10. T I=ITa & 3 # fFrfaRad SireT 1Ty, sferfd:—

"fheg W B P <2 A fHaml & 9l BHal 3 AR oI ¥ S el
QT ST a1t HaHl B TSR T8l 81"

1. & ura & ofa ¥ FforRad Siret ST, sriq:—

g W B P ST Wl ANTA Bl B PR B IOTY ST dTel HA! BT
ool el 1"

12. b y=<ia o s # FreferRad SivsT S, sreri:—

"fopeg e & b Tl § 9T 81 arel! s HIEfies] e, 9IS 3R o
el DI R Jod R A @ God1 S el Badl B AThR]
eI

13. T y=ama & o # frrfaRad sivet <img, srerfq:—

"fheg T & b (a1 & 311e] ScuTe Afed A Bail IR <AaH FH o
D AT Y Soord Tl 81"

14. 1o oR<iTa o S H F=iferRad SirsT STy, srfie:—

"fhg WS T o T A AR STeaRI Bl Wl & HRYT fhari gRT fovy
ST V8 SBT3 Dl R+ & SURIT bl SIHb R 8l 31"

15. T IRITd & 3 H fFrefeRad SirsT 1Y, i —

"] WT B & TR Bl BT P HROT 1T | AR I Bl faem 3
BTV ST aTel BaH! Bl TAFBR] T8 51"
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16. T w=tTa o s H FreaferRad SivsT oy, srerf:—

"for] W T I BN &5 3 g SRR & IFTHR] DI 1Y S B SRR
TET 8I"

17. T w=tTa o i # FrferRad SirsT oy, sreri:—

g T ® {6 W< I Y 1 IR Fed Ihd Bl RR I A7 I
G BT ool 781 81"

18. T T=Ta & 3 # frrfaRad SiveT iy, srerfq:—

"frg W T % Ui 9 Siora @ dwal 3 oY T JeRit 9 el &
s &g SISl & <X FgIl) & 99Td 9§ Jadl Hx PRI ) R St
TSI B 2 SOTY ST aTel HaH! Bl SIHRT Tal 81"

19. o =Ta & 3 # fFrrfaRad SireT 9Ty, srerfq:—

"fopeg W 8 o e | Wl 4ff o1 Rairs qormedl 1 3R g% B+ 8 SaIY
ST dTel BaHl B AFBRI T8 81"

20. o w=ma & 3 # fFrfaRad siret <img, srerfq:—

"fpg We & 1 ariior &=l d yaiar uRae= gfagnaii o1 HH &1 FHI< R
T I3 S dTel HaHl DI SIFHRI T8 51"

21. {5 gama & i W F=faRad St o1, srerfq:—

"féeg We & b qR <9 W) il A AT e fstel! #1 Sy 8 Sy
ST dTel ] B STbRT TEl 81"

22. 3 =ITg & 3 H fFrefeRad STt 9ITg, e —

"] ©T B f 397 § AR A U B Y F FW et g RISTIR
g -fory Rfera ArR®T BT ISR & 3ravaRT & Fe § SSTT S a1l HaHl
P TFHR! To1 81"

23. o w=ma & 3fa # frrfaRad sivet <img, srerfq:—

"fhg T B b SrAMIST & & #1f¥epi &l X oy S firel, 39 faem 9 I8y
Y HEHT DI DRI 78] 81"

24. T YTG o 3 H TR ST Y, 1T —
"fhg We T P 39 P TR ARG B FI WHR @R AToT1
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ERERE T RICARR I

(AISITIUH) B TI ARBRI &R P FAN AT ARTRST P SATST B Il
Td S e B ATot o B qregdT, T i AR ft BH §% U 3191
SATS BRI Ak, & FG H SRR e 81"

25. T3 U=Ta & 3 # FrefeiRad SirsT STy, ferfd:—

"fpg We 8 fob ARBII TSHI H Wrerell &) I@IWME Bl AR e B AT
T M & AT 3 ST ST aTel FHEH! o STHSR! T8 81"

26. {5 =tTa & 3 # FrfeiRad SireT STy, rerfd:—

"febe] W © fob ARBIRY Wpedl A &M P WX Bl IG1 R (Sl Tpedl b THA
T b1 &2 SSTY ST dTel i B STHbRI el 21"

27. % T=iTa & 3i # FrefaRad SirsT <ITg, ferfd:—

"] We B & el & 954t &1 99 § Wpd Bled @l AHAM 3 SN
ST a1t BaHl B STFHRT 81 81"

28. 3 T=iTa & 3 H FrefeRad vt <ITg, 3feri:—

" W & b <9 BT ATTNS GRE Pl SR AT G 39 I & IOV
S dTel B! B STDbRT Tel 81"

29. b U=ITa o i # FreAferfRad SirsT oMy, rerid:—

"fg We § P BIC-weRl, Bl aa SEifie oI SR sienfe S
B TG DI 20T H Ieeid 781 51

30. b IeITar o i # freAferiRac SireT oMy, rerid:—

"fopeg e B & UI 3R STl 1 Svad] & T8 o &l faer # Io1Y S
qTel BT DI SAFHRT 78] 81"

31. {5 gama & i ¥ FfaRad Siret oy, srerfq:—

"fog W o5 S H 3ol ST IR IR 99§ @rai | fafie A75i # dai
ERT ®TH! HH ol a1 U 3T A | IR Wd o3 3t Aifd R Rerd
% GRT A% 3R b1 & oIy STeadR) g9 @ {3907 # S3TY ST aret HeA!
B BRI T8 81"

32. o IRaTTa & it H FrR=TfeTRaa SirsT 7Y, Srerfe:—
"fobeg Wa ® b <21 H =el g uioll Arorell R ATReT Pl TARTE B
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I HeTd B GARIRT FT HRA dTell Groil ATSTIRIT B BT AR BT
P SRR H 1 & Dl bl DRI T8 81"

33. o w=ITa & 3ia # frrfaRad siveT <img, srerfdq:—

"fopg W & o facell Afed <21 § AR H 9&d UquUl &l A6 & I
T B! 32T H ST S Il heHl &l SIHBRT 81 81"

34. T UTa o 3fd ¥ FfTRad STreT Sy, 7 —

"fopeg W © T rer yereil d fdrae W QR aRE BT &g SO ST arel
HEH BT SIS T8l 81"

35. {6 T=ITa & 3 # frrfaRad SiveT <img, srerfq:—

"fhg @< ¥ % MR Y @ AR 81 I8 geemsl ) faRm e 2g
IBTT S aTel A1 BeHl Bl BRI 8] g1

36. b y=ia o i # FreferRaa SivsT S, sreri:—

"fr] We B b it facie | Faford S1 &1 99T IR FeTg S &l
Jeol Tai gl"

37. o U=ITa & 3 # fFrefaRad SireT 1Ty, i —

"fé=g W & T Yerd # srcaferep Rered U] bl 49 IR 4R B¢ SSIY I dlel
HEHI BT Seeil TE 81"

38. o w=ITa & 3 # frrfaRad SireT <iTg, srerfq:—

HEH DI AFBRI T8 51"

39. o =ITa & 3i # frrfaRad SireT <iTg, srerfdq:—

"forg e & o Roart 1 B B g St g7 ool Y agTar 3 3 eI
ST Tl BEH! Bl STHBRY T8l 31"

40. T3 ITa o 3fd H FFATorRad ST STy, 31—

g WT © 5 <91 & e &3 7 99 M = Raa us fafte el & sl
I R B SSIY ST dTel HEH! Bl TFHRI 8] 81"

41. T3 IR & 3fd H FFr=iferRad SireT STy, srelid:—

" WT 2 b <91 4 g9 UMM W Rad gal W Fyfaial & 9979 o) W= d
feid &1 R R B SOTY ST dTel el b BRI 78] 81"
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[Nt faerm R are e ]
42. T JTa o 3fd H TR ST ST, 1 —
"fh] W B & 1271 dEau ISRl H U el Bl BRI TAT el

UGG AISIHT b =INN 7 DR ¥ [ g [ &g fafde qai 7 ge=if
DI YA 3R BRI B SO ST aTel HEHI BT STHBR] T8 51"

43. T yTa o 3fd H TR ST 1Y, 31—

"] T & 6 99 2011 H T §Y ST H UT 3fihs] b MR W IRIa]
& folg FATY ST dTel AR H fidhei & JMMIR IR FAIL &g STY ST
Tl HHI Bl STHHRI 781 31"

44, T vR<Ta & 3id # fFr=iferRad sireT STy, srerfd:—

"foheg e & b <21 3 9 2011 H ¥ §Y SO H U 3fips] b MER TR
TR @1 A 1 Sfiaw A9 BT AUGUS HETS &% DI o« gy gA: FgiRa
B AISIIRT BI IRIGT T GgaT 8 ISIY S dle] B&H| DI SITHDRI el
&l

45. & gaiTa & of H FferRaa St STy, arerf:—

g We 8 b <91 A 1 dRE TaIerare GHE BR Bl o= H Sy S
EISSISEEUIEIISISCaRE RN

46. T yTa & 8fd ¥ FfoTRad STreT ST, @7 —

"fhg We B b R A5 & H Hoell Udbsd IT a3l STl AT & IR Y
R HPIART B TS RAT ST 7l MR UTfHRATT §RT Ub S bl TeI31 &
<fTer AT 8 SSIY S dTel Badi bl SHR] 78] 8l

47. T yTa o ofd ¥ FHAfoTRad STreT Sy, 1 —

"f=g We g & Alcdal & SR IAFegT -1 UR BT & dras[a [af
T §RT Il T ATSH Bl ATIH SYHIRITSAT/TATERD] b Tl H ar94 &g
ST & g | SBTY ST dTel HEHA] I TGN Tol 81"

48. T UTa o 3id H FAToTRad ST MY, 31—

g W © % <9 & g g # Ra usi W Fyfa 2 Sorg s ard
HEH BT STHBRI T2l & T qhaH! Bl e et H- G/ W ARD] B
=7 et b |”
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49. T yTa & ofd # FAforRad et ST, @7ri:—

"fbeg We & 5 A SN el B B ¥ IO T ATl BeAl B
RISEANEE RN

50. o5 TRTTg o 3 H frefeRad STt <ITg, ferfd:—

"] WT B o Al | BT &1 Y1l & FdIysiid StdTd 9 9 J I
g9 B RART D1 R B 8 IOIY S dTel BaH| DI SIHBR] T8 51"

51. {5 UITa o 3| W IR ST S, i —

"forg T & 1% faoel & # TR I 71 & AP MR AR T
T & g H 96 STexlel dcd 9§ e 8 SoTY ST dTel Hadi &1 ST dR]
T 81"

52. fb y=iTa o i H freferRad SirsT S, srerf:—

"foreg W & 5 A g7 g T wRAT &5 B g AR aRfy F amg
ST B SOTY ST dTel HeH| Bl SIFBRI T8 51"

53. {5 T=tTa & 3fa # frrfaRad SireT <y, srerfd:—

"fog we & 6 <w & Al gl ol wEr e el 391 fawn 4 sew S
Il HHI DI BRI T8 51"

54. {5 gTa o 3fd ¥ FATTRIT ST S, @7 —

"fg We 8 b et HARI, =PI 3R STdex] & < F IARIT b+
ESESISEINEERN

55. o5 TRITa o 3 H fFrefeRad vt <ITg, i —

"forg We & f <9 H AAR 9¢ 7 HRI Td TRIS] B WTg HH B bl
oo ¥ foreft BRI o B STHBRY T8l B

56. {5 TRITa & 3 H fFrefeRad SireT 1Ty, i —

"fhg W & &b AMg IRB [ DI = # {6l 1 I B SADRI
TET 81"

57. o5 URITa o 3 H fFrefeiRad STt 1Y, i —

"fh=g We B b AeMHT &1 AT ST FR dRISHIRT &4 81 &l faem d
Rl ST ST ) STHRT T8 81
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[t faemsR aTe fwre ]
58. o5 TRiTa < 3 H freAfeTRad SirsT <ITg, 3ferfe:—

"fh] W< B fF YRR B 99 B B SSIY S arel i weHl o
EIRCANEEEIN

59. fo UR<iTa & o # FAferRaa Sirst S, sreri:—

"fhg W © T AfZeTell Ud gedi UR 9 I8 SIATARI-GRTAR] DI FHTE $H
P foem & ST MU Hedl B STHbRI 21 21"

60. T3 I=tTa & o # FAferRaa SirsT S, sreri:—

"foh] WS © T 3-d%¢ & Ifad FMyeR & 6 S AISHT & SAFdRT T8
gl

61. T UTa o 3fd H FAToTRad ST STy, 31—

SR T8l 81"

62. 15 ITd o 3 ¥ TR ST S, 1 —

SR T8l 51"

63. o5 I=Ta o 3 ¥ FrfIRad STreT ST, e1efi:—

"fhg e © o5 geT HAY AR ASHT BT GRIRT 9T 5 g B oI
YT BT Sooikd e 21"

64. T yTa o ofd ¥ FAfoTRad STreT ST, S7rie:—

"] We B 5 1frreor 3 I S 8 § 6 <91 & i aremal, Sterrer
H Hise fec AHIs BT B 349 & H T Bl ATGIDH DI 91 ST gR]
dTerTdl Ud STerrerl # 3ifd STl Udhfd e dl fhsdl Bl Ao @t
SR T8l 81"

65. o5 ITd o 3 ¥ TR STreT S, @1 —

"frg We B & 1fyvrmor Iz Seorw E § 5 9w & fearl & Sane
WRIHR §78 SUTG] DI SIIUHST ¥ gT8R T oMy

66. o5 ITa o 3 ¥ IR STreT ST, s1eri:—
"fhg W T P 39 & el Afed A PRI vd i o rorenEn |
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JAfD qgd dredl | (b FaRAT eRIEN T & g4b U are-i &
USTIpROT IR BRI BT Seold e 81"

67. T3 UiTa & o A FAAferRaa SirsT S, srei:—

"frg U 2 fF 39 ) gect ST W a7 feelt e dor @
ool T8l §1"

68. {5 gama o ofa ¥ FfaRad Siret oy, srerfq:—

ST & BT AT B STHSRI T8 81"

69. o5 aaTa o 3fd ¥ FrfRad Siret Sy, sreriq:—

"fhg We B fb gaogs § &5 aul A U X8 g & A9 o [l i
AISTHT BT STFBRT e 8 AR 5 &5 Pl G & =9Iivd B fHami &
IfEH Ae T BT Soold ol 81"

70. T vRiTa & 3id # Fr=iferRad SireT STy, sreri:—

"forg We B b SR g B 17 3y S SMferdl &1 Sygfrd Sifa §
AT YA & Teord 81 81"

71. o I=ITa & 3 3 FrfaRad SireT ST, sreriq:—

BTI-JISTT Y SAHBRY 781 31"

72. T3 vRITa & 3id H Fr=TfeRad SirsT SiTg, 3feid:—

"foeg We & b s & ARSI BT Ukl 99 W b RO A aqredl
faapdl o FHTET Bq STfCIRaR T, 3MTaTd, Y A7 uT+il Td Wil & fofg
forefl BRI AT B TR RY el -1

73. 1o vRITa & 3iet H Fr=TfetRad SirsT STy, 3feic:—

PH 2000 TIIT Y S BT Sooid el 21"

74. T IR<ITd & 3| H Fr=TTerRad ST STy, afeifd:—

" We & fob Jacrs & a1l &1 gerrd &l b & oy oy Ud iR
ST B RATYAT B STHBRT 81 51"
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[Nt faerm R maTe e ]
75. o wRiTa o 3fd # fr=iferRad SireT 1Y, 37—
"fhg W 7 o STfwTOT 3 arReror ifcr # wnfiret 7 fhg Ty dfRial Bl aReur
BT Y <9 P FoTT IS S Il HaH] BT Seold el & difh Hedl AT

B! FHBIREI & IUE] b ATAR $4 1T DI TAD < ay H FHIET T81 Bl ST
e Bl"

MR. DEPUTY CHAIRMAN: Amendment Nos. 76 to 77, Ch. Sukhram Singh
Yadav; absent. Then, Shrimati Chhaya Verma; absent. Then Amendment Nos. 78 to 81 by
Shri Vishambhar Prasad Nishad.

it farer = wrTe e« R, H Ra van g
78. 1o IR & 3iet H Fr=TfetRae SirsT STy, 3feic:—

g WS & o rfhwToT 3 I8 Soora 21 & fo6 <91 @t gRaw 91 & < of
H g1¢ SRl S arusT W e g SIS AR W & AlSrardl dl
il 50 BT SARETV FeT fehan STyl

79. 1o v & 3idt H Fr=TferRae SirsT STy, 3feid:—

"fhg W B b ST 2011 3 T Sfihel &b SRR NRETVT Bl STAHT
U ¥ g oS a1 d JRYferd SIfy JoT SISl & 3fRero <fifey #
AR 8¢ IOTY ST dTel Bad] Bl SIBR] T8l 51"

80. o T=tTa & 3ia # fFreAfeTRad vt <ITg, 3ferf:—

g We B % i # 8 Seora 781 © {6 T wfed weayrt afedi &
HBTs NI H 1 fHTR Ay &3 dTel 753 WS & ATddD] DI 50
WIRIGT JARET0T el H U1 foham Sy

81. for UTa o i ¥ FrfeTRad STreT ST, e1erie:—

"fhg W & & A  ¥8 Seor el § 6 SUmeR REPR B avE
Tehered YRR T ST 1 f7eh e 81"

MR. DEPUTY CHAIRMAN: Amendment Nos. 82 to 90 by Shrimati Chhaya
Verma; absent. Then Amendment Nos. 91 to 95 by Shri V. Vijayasai Reddy.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, I move:-
91. That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about the grant of Special
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92.

93.

94.

95.

Category Status to the residuary State of Andhra Pradesh inspite of the
assurance given by the then Prime Minister on the floor of Parliament on 20th
February, 2014 and the then Union Cabinet decision on 3rd March, 2014."

That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about the Government's
commitments made in Schedule 10 of the Andhra Pradesh Reorganisation Act,
2014 including establishing a Railway Zone headquartered at Visakhapatnam,
an Integrated Steel Plant at YSR District, a port at Duggirajapatnam etc., in
Andhra Pradesh."

That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about the Government's
commitment to bear the complete costs of the Polavaram National Project at

the current, post-2014, price levels."
That at the end of the motion, the following be added, namely:—

"but regret that the address does not mention about fulfillment of the assurance
given to the successor State of Andhra Pradesh that package for backward
districts of Rayalaseema and North Andhra region would be given on the lines
of Bundelkhand in UP and MP and KBK districts in Odisha, as mentioned in
the Andhra Pradesh Reorganisation Act 2014."

That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention that the Government is
committed to greater political participation of women by securing passage of
the Constitutional Amendment Bill for the reservation of seats for women in

Parliament and State Legislatures at the earliest.”

MR. DEPUTY CHAIRMAN: Amendment Nos. 96 to 107 by Shri Naresh

Agrawal.

i} AR AT HE IS Y, H YR bRl §i-

Q6.

o weetTa & 3 # frferRad SiveT wITg, srerfd:—

"fpg We & T ATy & <9 iR TRt o a1y el & IR H ool
T 81"
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EiSsEPEIC]
97. 15 UITd o 3 ¥ IR STrST S, 12—
"fepg W & T STy H e faeer i & I H Ieera Tl 81"
98. o v<iTa o o # fr=iforRad SiveT STy, sreriq:—
"fh] T & 1 SITHHTYOT 3 TR FHRIT & FHTETT & TN H Iooid 8i 61"
99. {5 gaTa o i ¥ F=fRad SireT oMy, sreriq:—

"] WT B % AHHOT F fHami o1 I8! IUS BT $¢ A1 HeI 3¢ ST
&b IR H Seerd T8l 1"

100. o5 w=<ITa o 3ie H fr=ferRad TSt oMY, Sferie:—

"] T & T SAMIHTYOT H Bl & §ab ATl H 15 AT BUY ST BRI B
Jay § oo 81 81"

101. T URRITG b 3 ¥ AR ST MY, 12—

"] WS B b JAHIYOT H SRISHIR feadl &l aRaRT AldbiRal fay S &
IR H Ioerd e 81"

102. o5 U=ITa & 3 H FrfeRad SirsT SITg, ferid:—

"oy W B o ST UT 3 SRISTIR afaTal 1 SRISHIRT AT UGTH B &l
Iootd TE Bl

103. o5 T=TTa & 3i H FrfeTRad SirsT SITg, 3ferf:—

g We B fF rftwmyor F wfgensit & faeg Il i & ddy 7 fog s
gTel ST BT Seoig 1 g1"

104. 5 ITa & 3fd ¥ FIRIT SAreT S, S1efie:—

ISR BT Sooixd Tai g

105. fob w=iTa o 3ie H fraferRad SirsT Sy, srerie:—

" T 7 & rfdwreor § qo1 # \ive1Rie SE &1 [RART &1 Seoig T8
gl

106. o5 URITa & 3 H [Fr=AfTRad STt SITg, ferie:—
"fhg e B T SIfiwTyor # wR Y &1 AR g2 & IR 7 S T8 81"
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107. fob w=ITar o 3ie H freaferRad SirsT S, sreri:—

"fhg e B T ST # ST e Iy ) I & 9 # Seeig TE 71

MR. DEPUTY CHAIRMAN: Amendment Nos. 108 to 188 by Dr. T. Subbarami

Reddy.

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, I move:-

108.

1009.

110.

I11.

112.

113.

That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about providing Special
Development Package/Central Grants for the State of Andhra Pradesh in the
backward districts of Rayalaseema and north Coastal Andhra Pradesh."

That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about giving tax incentives for

the State of Andhra Pradesh to compensate revenue deficit in the State."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about the need to expedite
national Polavaram multi-purpose project for providing water and electricity

to the State of Andhra Pradesh.
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about the need to take all
necessary measures as enumerated in the 13th Schedule of A.P. Reorganisation

Act for the progress and sustanable development of the successor States."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about the need to take appropriate
fiscal measures, including offer of tax incentives, to the successor States to
promote industrialization and economic growth in both the States, as provided

in the A.P. Reorganisation Act."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about expanding existing

Visakhapatnam, Vijayawada and Tirupati airports to international standards."
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[Dr. T. Subbarami Reddy]

114.

115.

116.

117.

118.

119.

120.

121.

That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about creation of separate
railway zone with the headquarters at Visakhapatnam, as provided in the

A.P. Reorganisation Act."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about waste, polluted water
from drains discharged into the major rivers of the country, particularly, the

Yamuna, the Ganga, the Godavari, and the Krishna."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about putting an end to economic

disparity."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about making polluted cities of

the country pollution-free."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about the need of balanced

growth in the country."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about brining appropriate reforms

in the present education system and making it employment-oriented."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about the formulation of a

national level action plan for water conservation."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about formulation of a
comprehensive scheme for tackling growing unemployment and to create

more employment opportunities in the rural areas."
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122.

123.

124.

125.

126.

127.

128.

129.

130.

That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about formulation of a national

level action plan for land conservation in the country."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about improving the quality of
programmes being broadcast/telecast by Akashwani and Doordarshan in the
rural parts of the country."

That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about the steep rise in the
incidents of murder of old people, women and children and providing proper

security in the metropolitan cities."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about formualation of effective

scheme for the welfare of landless labourers."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about providing telecom services

on priority basis in the backward and rural areas of the country."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about arresting the steep fall in

the ground water level in the country.”
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about the formulation of National
Livestock policy."

That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about the development of the
tourist spots of the country particular in Andhra Pradesh in order to attract

domestic and foreign tourists all the year round."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about the need to bring rational

changes in the income-tax structure."
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[Dr. T. Subbarami Reddy]

131.

132.

133.

134.

135.

136.

137.

138.

That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about taking measures for
increasing the production of foodgrains, pulses and edible oils in proportion

to the increasing population in the country."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about the prevalence of fake
currency in Indian market which tends to weaken the economical structure of

the country."
That at the end of the motion, the following be added, namely:—

"but regret, that the Address does not mention about the increasing pendency

of the cases in various courts including High Courts and Supreme Court."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about adopting modern

technology for agricultural development in the country."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about adopting new technology

in the sugar industry of the country for increasing the production.”
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about putting a check on the
tendency of dropping-out from the schools by a large number of boys and girls

in the primary and middle classes of the schools in the country."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about establishment of agriculture

science centres in all the districts of the country.”
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about providing loan assistance

by re-structuring the loans to be given to the farmers by Nationalised Banks/
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139.

140.

141.

142.

143.

144.

145.

146.

Cooperative Banks in view of adverse weather conditions and natural

calamities."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about improving industrial

production in the country."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about the need to achieving

annual export targets."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about checking increasing

activities of I.S.1, in the country."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about resolving the border

disputes among different States in the country."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about resolving the water

disputes among different States in the country.”
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about the necessity of providing

drinking water to every village in the country."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about satutory plans for
compensation to the victims of violence especially the victims of communal

riots and rehabilitation to such victims."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about an effective industrial

policy to check migration from rural areas to cities."
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147.

148.

149.

150.

151.

152.

153.

154.

That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about the need to immediate

reforms in judicial process to deliver expeditious justice."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about the facilities to be provided
for the upliftment of women belonging to the backward and rural areas of the

country."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about measures to check brain

drain of specialists, technicians, scientists and doctors from the country."”
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about overcoming the shortage
of cold storages for storing vegetables, potatoes, onions and other perishable

goods in the country."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about the lack of transportation

facilities in more than half of the rural areas of the country."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about the need to take steps to
protect and provide financial and marketing assistance to small and taditional
industries in the wake of entry of big multinational companies and big

industrial houses."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about launching a computer

based education system in the rural areas."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about bringing about
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155.

156.

157.

158.

159.

160.

161.

162.

necessary reforms for ensuring efficiency, efficacy and accountability in

administration."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about providing sufficient
funds for specific programme to encourage girls and women in the fields of

sports."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about popularizing sports like

Judo and Karate among girls and women for self-defence."”
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about the need to purchase

sophisticated defence equipments in time."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about the need to modernize the
fleet and submarines in Indian Navy which witnessed frequent break-downs

and failures recently."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about providing easy access to

the farmers in scientific research particularly in the area of bio-diversity."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about financial assistance to

voluntary sports clubs in cities and villages."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about providing sports facilities

to youth through Residents' Welfare Associations."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about playing the conventional
role by India in promoting peace, stability and security in international

relations."
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163.

164.

165.

166.

167.

168.

169.

170.

That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about providing security to all

important nuclear plants and establishments in the country."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about improving the facilities

provided to Central Reserve Police Force and other central security forces."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about streamlining the public

administration system across the country."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about filling up the posts of
thousands of officers and defence personnel lying vacant in Indian Army, Air

Force and Navy."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about providing good quality

mid day meal to the children during recess in the school.”
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about opening of various
monuments/heritage sites for viewing by common public on the line of Taj

Mabhal, to promote tourism."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about setting up of any regulatory
authority for monitoring, and regulating the income generated through telecast

of sports tournaments."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about the need to formulate
Pricing Policy of Drugs due to wide difference in the manufacturing cost of

the medicines and their retail prices."
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171.

172.

173.

174.

175.

176.

177.

178.

That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about providing more funds for

Scientific and Industrial Research."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about supplying coal according
the demand to the Thermal Power Stations, steel and cement plants throughout

the country."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about the need to ban the

spurious medicines in the country."”
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about making Khadi Village

Industries Commission more result oriented and productive."
That at the end of the motion, the following be added, namely:'—

"but regret that the Address does not mention about augmenting domestic
production of crude oil to become self-reliant in the filed of crude oil ana to

decrease the continuous import of crude oil."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about providing adequate storage
capacity in public sector of agricultural produce and about promoting creation

of storage facilities in private sector.”
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about setting up an animal
husbandary and dairy work research centre in Andhra Pradesh for helping the

farmers."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about effectively implementing

the technology mission in the field of horticulture."
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179.

180.

181.

182.

183.

184.

185.

That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about providing loan facility
to farmers through cooperative primary banks, rural banks and commercial

banks."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about providing housing facility

to mining workers."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about providing sufficient

number of doctors, medical equipments, medicines in ESI hospitals."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about introducing environment

and climate change as a compulsory subject at the primary level schooling."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about opening of residential
schools in each development block to promote girl-education at primary

school level."
That at the end of the motion, the following be added, namely:—

"butregret that the Address does not mention about providing special assistance
to para-military forces like ITBP, CRPF, BSF for purchasing vehicles, modern
communication technology and weapons to keep vigil on borders and stop

infiltration."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about providing grants and
technical facilities for the articles made by the Indian craftsmen/artisans
through the cottage and small-industries "of the country and encouraging the

export of produced goods."
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186.

187.

188.

That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about steep rise in the prices of

petrol and diesel, which is increased marginally on day to day basis."
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about enacting appropriate
legislation to ensure major role of local panchayats in the preparation of

development schemes for the rural development of the country."”
That at the end of the motion, the following be added, namely:—

"but regret that the Address does not mention about formulating appropriate
policy to meet the challenge of deteriorating political, economic and social

situation in the country."

MR. DEPUTY CHAIRMAN: Amendment Nos. 189 to 193 by Dr. Pradeep

Kumar Balmuchu; absent. Then, Amendment Nos. 194 to 217 by Shri Kiranmay Nanda.

SHRI KIRANMAY NANDA (Uttar Pradesh): Sir, I move:-

194.

195.

196.

197.

198.

That at the end of the motion, the following be added, namely:—

"but regret that there is no mention in the Address about atrocities on Dalits and

Minorities in various States, which cause loss of human life and property."”
That at the end of the motion, the following be added, namely:—

"but regret that there is no mention in the Address about attacks on Minority

in the name of Cow protection."
That at the end of the motion, the following be added, namely:—

"but regret that there is no mention in the Address about sharp increase in

unemployment caused by demonetization and GST."
That at the end of the motion, the following be added, namely:—

"but regret that there Is no mention in the Address about increasing incidence

of sexual attacks on girls specially on minor girls."
That at the end of the motion, the following be added, namely:—

"but regret that there is no mention in the Address about sharp hike in the

prices on general commodities by which common man is affected."



362  Motion of Thanks on the ~ [RAJYA SABHA] President's Address

[Shri Kiranmay Nanda]

199.

200.

201.

202.

203.

204.

205.

206.

207.

That at the end of the motion, the following be added, namely:—

"but regret that there is no mention in the Address about increasing trend of

farmers suicide due to sharp increase in their financial debts."
That at the end of the motion, the following be added, namely:—

"but regret that there is no mention in the Address about increasing problems

of potato growers."
That at the end of the motion, the following be added, namely:—

"but regret that there is no mention in the Address about uncontrolled air and

water pollution in the NCR and other cities in the country."
That at the end of the motion, the following be added, namely:—

"but regret that there is no mention in the Address about increasing trend of

Cancer and Diabetes in the country."
That at the end of the motion, the following be added, namely:—

"but regret that there is no mention in the Address about eradication of child

labour from the country."
That at the end of the motion, the following be added, namely:—

"but regret that there is no mention in the Address about continuous increase

of Petrol prices under new Petrol pricing Policy."
That at the end of the motion, the following be added, namely:—

"but regret that there is no mention in the Address about out come of dream

project of Prime Minister about Sansad Aadarsh Gram Yojana." .
That at the end of the motion, the following be added, namely:—

"but regret that there is no mention in the Address about usefulness of Toilets

in absence of piped water supply."
That at the end of the motion, the following be added, namely:—

"but regret that the Address is to mention how to improve quality of education

in Government Primary Schools, which makes foundation of nation".
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208.

209.

210.

211.

212.

213.

214.

215.

216.

That at the end of the motion, the following be added namely:—

"but regret that there is no mention in the Address about sharp decrease in
ground water level, in spite of rain water harvesting schemes being already in

implementation".
That at the end of the motion, the following be added, namely:—

"but regret that there is no mention in the Address about very sharp increase

of communal and religious intolerance".
That at the end of the motion, the following be added, namely:—

"but regret that there is no mention in the Address about in the digital

transactions and threat of cyber crimes to digital world".
That at the end of the motion, the following be added, namely:—

"but regret that there is no mention in the Address about dying Small Scale
Industry of our country due to dumping policy of China to kill our Industrial
growth".

That at the end of the motion, the following be added, namely:—

"but regret that there is no mention in the Address about our tense relations
with China and Pakistan".

That at the end of the motion, the following be added, namely:—

"but regret that there is no mention in the Address about increasing trend of

Bank's NPAs, affecting financial health of Indian Banking System".
That at the end of the motion, the following be added, namely:—

"but regret that there is no mention in the Address about the concrete measures

taken so far for doubling of farmers income".
That at the end of the motion, the following be added, namely:—

"but regret that there is no mention in the Address about Waste (Kachara)

management and processing etc."
That at the end of the motion, the following be added, namely:—

"but regret that there is no mention in the Address about continuous devaluation

of Indian Rupee as compared to US Dollar".
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217.

MR.

That at the end of the motion, the following be added, namely:—

"but regret that there is no mention in the Address about amount of black

money collected so far by Government through demonetisation".

DEPUTY CHAIRMAN: Amendment Nos. 218 to 231 by Shri T.K.

Rangarajan, Shri C.P. Narayanan, Shri K. Somaprasad and Shri K.K. Ragesh. Yes,

Shri T.K. Rangarajan.

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir,  move:—

218.

219.

220.

221.

222.

That at the end of the Motion, the following be added, namely:—

"but regret that there is no mention in the Address about the failure of
the Government to curb the unprecedented rise in prices of all essential

commodities, including petrol and diesel."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about growing unemployment
and the jobless growth phenomenon in the country and also the failure of
the Government in providing employment to the unemployed as promised

earlier."
That at the end of the Motion, the following be added, namely:—

"butregret that there is no mention in the Address about the growing intolerance
manifesting in the violence against writer and cultural activities and spread of

communal polarization in the country."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address fails to mention about the agrarian crisis and
increasing suicide of farmers in the country due to faulty policy of the

Government."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address fails to mention about the growing incidents of
mob lynching, for increase the recent brutal killing of a migrant labourer in

Rajasamand, Rajasthan and another in Gujarat."
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223.

224.

225.

226.

227.

228.

229.

230.

That at the end of the Motion, the following be added, namely.—

"but regret that the Address fails to mention about the increasing attacks and

atrocities on dalits, tribals and Adivasis in the country."
That at the end of the Motion, the following be added, namely.—

"but regret that the Address fails to mention about the lack of transparency in
the selection of judges as well as the accountability of judiciary towards the

people."”
That at the end of the Motion, the following be added, namely.—

"but regret that the Address fails to mention about the natural calamities
including Okhi cyclone and subsequent loss of lives and properties particularly
in Kerala, Tamil Nadu, Lakshadweep and other parts of the country and failure

of the Government to provide adequate compensation to the affected States."
That at the end of the Motion, the following be added, namely:—

"but regret that there is no mention In the Address about the guidelines for the
Government for liberalizing Foreign Direct Investment (FDI) and portfolio

management."
That at the end of the Motion, the following be added, namely:—

"but regret that there is no mention in the Address about the deprivation of
vast majority of poor people for food under Public Distribution System in the

country even after implementation of the Food Security Act."
That at the end of the Motion, the following be added, namely.—

"but regret that there is no mention in the Address about the Government's

failure to pass Women Reservation Bill."
That at the end of the Motion, the following be added, namely:—

"but regret that there is no mention in the Address about the Government's
failure to allot 6 per cent of GDP to education as well as 5 per cent of GDP to

health sector."

That at the end of the Motion, the following be added, namely.—

"but regret that there is no mention in the Address about the failure of
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231.

Government to bridge the gap of demand and supply of electricity and under

utilisation of the hydro electric power potential of various rivers in Kerala."
That at the end of the Motion, the following be added, namely:—

"but regret that there is no mention in the Address about Justice Ranganath
Misra Commission report which recommended 10% reservation for Muslims
and 5% for other minorities, based on socially and economically backward

criteria."

MR. DEPUTY CHAIRMAN: Amendment Nos. 232 to 259 by Shri D. Raja.

SHRI D. RAJA (Tamil Nadu): Sir, I move:

232.

233.

234.

235.

236.

237.

That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not reiterating India's commitment to pursue

an independent foreign policy."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not refer to the continuous attack on the

ideals enshrined in the Constitution of the country."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not refer to the increasing attack on the
constitutional and democratic rights of the citizens."

That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not refer to the issue of judicial accountability
and to the prevailing crisis in judiciary in general and higher judiciary in

particular."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not express its serious concern over the
increasing incidents of atrocities on people of Dalit communities in the

country."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the need to repeal the

archaic sedition law which is not needed in the democratic India."
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238.

239.

240.

241.

242.

243.

244.

245.

That at the end of the Motion, the following be added, namely.—

"but regret that the Address does not take note of attempt to take away the land
rights of tribals given under the Forest Rights Act to facilitate coal mining in

certain tribal villages."
That at the end of the Motion, the following be added, namely.—

"but regret that the Address does not mention about the need to enact a central
legislation for the welfare and security of the agricultural workers in the

country."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not take note of the attempts to curtail trade

union rights of the workers in the name of ease of doing business."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not take note of the prevailing crisis in the
agriculture sector and increasing incidents of farmes committing suicide in the

country."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the abnormal increase in
the Non-Performing Assets (NPAs) of the public sector banks and the need
to take stringent measures to recover the defaulted loans from the willful

defaulters particularly in the corporate sector."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not take note of the continuous slow down

in-the growth rate of economy."
That at the end of the Motion, the following be added, namely.—

"but regret that the Address does not take note to attract the continuous decline

in India's export during the last few years."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the delay in passing
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246.

247.

248.

249.

250.

251.

252.

the legislation on Reservation for women in the Parliament and State

Assemblies."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not take note of the deteriorating quality of

education, particularly at the higher level in the country.”
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the increasing
commercialization of education sector making it impossible to get quality

education for the common people."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not take note of the deteriorating condition of
the public health facilities in the country compelling the poor patients to avail

medical treatment from costly private medical institutions."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the increasing incidents of

crime against women and children in the country."
That at the end of the Motion, the following be added, namely:—

"butregret that the Address does not mention about the failure of the government
to solve the problem of unemployment particularly of the educated youth in

the country.”
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the need to recognize the
'scheme workers' numbering a crore in the country mostly women working
under various schemes of the Government of India, as workers, as per the
recommendations of the 45th- Indian Labour Conference making them eligible

for PF, ESI and other social security benefits."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not take note of the increasing attacks on the

trible people in the country, particularly in Chhattisgarh."
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253.

254.

255.

256.

257.

258.

259.

That at the end of the Motion, the following be added, namely.—

"but regret that the Address does not take note of the fact decision of
demonetization of currency notes of Rs. 500 and Rs. 1000 denominations
pushed the economy as well as the common people into a distressful

condition."
That at the end of the Motion, the following be added, namely.—

"but regret that the Address does not take note of the fact that certain right wing
forces in the country are trying to destory the secular-democratic fabric of the
country by attacking the Universities, all educational and cultural institutions,
freedom of speech, right to dissent, minorities, dalits, tribals and progressive

activists."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the diversion of allocations

made for sub-plans for Tribals and SC/ST."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the increasing number of
derailments in Railways due to deterioration of safety standards and ignoring

the recommendations of various reports on accidents in the Railways."
That at the end of the Motion, the following be added, namely.—

"but regret that the Address does not mention about the continued protest of
the Ex-servicemen demanding full implementation of the One-Rank-One
Pension (OROP)."

That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the thousands of villages

still remain without electricity in the country."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the disinvestment, of
the public sector undertakings thereby weakening the fundamentals of the

economy."”
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MR. DEPUTY CHAIRMAN: Now, Amendment No. 260 by Shri Narain Dass
Gupta; absent.

Now, Amendment Nos. 261 to 268 by Shri K. Rahman Khan.

SHRI K. RAHMAN KHAN (Karnataka): Sir, I move:-

261.

262.

263.

264.

265.

266.

That at the end of the Motion, the following be added, namely:—

"but regret that the Address fails to mention about the dignity and pride that a
Muslim woman enjoys under Shariah Law and has therefore, undermined the

status of Muslim women."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the condition of the 85%
women from religions other than Muslim in the country, who are facing daily
harassment and are fighting legal battles after their husbands have deserted
them for years without any maintenance and without even giving divorce, and

the Government's policy about such, women."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address fails to mention that the relaxation given to the
women above 45 years of age to perform Haj Pilgrimage in a group of four
is as per the new guidelines and exemptions given by the Saudi Government
from the ensuing Haj season and that the Indian Government has adopted the

new Saudi policy."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not take notice of the plight of the Muslim
women who are socially and educationally backward and have negligible

representation in Government Services."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address fails to mention the reasons as to why subsidy

on Haj had to be abolished with immediate effect and the amount of subsidy

Government was paying."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not take notice of the increased incidents of

Communal violence's in the country."
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267.

268.

MR.

Ragesh.

Vora.

That at the end of the Motion, the following be added, namely.—

"but regret that the Address does not mention about the alarming financial
health of the Indian Banks due to increase in NPA's of the Public and Private

sector Banks which according to finance ministry stands at I 7,73,974 crore
and ¥ 1,02,808 crore, respectively as on 30.09.2017."

That at the end of the Motion, the following be added, namely.—

"but regret that the Address fails to mention the reasons as to why the Petrol
and Diesel prices were not reduced proportionately in spite of a huge fall in

the oil prices at the international market."

DEPUTY CHAIRMAN: Now, Amendment Nos. 269 to 272 by Shri K.K.

SHRI K.K. RAGESH (KERALA): Sir, I move:-

269.

270.

271.

272.

MR.

That at the end of the Motion, the following be added, namely:—

"out regret that there is no mention in the Address about the growing attack
on freedom of speech and expression as manifested in the henious killings of

Gauri Lankesh, Kalburgi, Narender Dhabolkar, Govind Pansare, etc."
That at the end of the Motion, the following be added, namely:—

"but regret that there is no mention in the Address about the drastic cut in

subsidies including fertilizers, LPG, Diesel etc."
That at the end of the Motion, the following be added, namely.—

"but regret that there is no mention in the Address about the growing NPA in
public sector banks and the Government's decision to write off the NPA as

book adjustment."
That at the end of the Motion, the following be added, namely.—

"but regret that there is no mention in the Address about the injustice by State
Bank of India in imposing fine on poor account holders who are unable to

maintain monthly average balance."

DEPUTY CHAIRMAN: Now, Amendment Nos. 273 to 297 by Shri Motilal
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SHRI MOTILAL VORA (Chhhattisgarh): Sir, I move:-

273.

274.

275.

276.

2717.

278.

279.

280.

That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the halting of businesses

and difficulties being faced by the common masses due to sealing in Delhi."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address fails to mention about the military structures being

set up by China in Doklam."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the communal riots that

took place in Kasganj, Uttar Pradesh on Republic Day."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the ongoing dispute
between Punjab and Haryana Governments on SYL Canal and redressal of

difficulties being faced by farmers in irrigating the land."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the steps to be taken
to stop the migration from villages as farming is increasingly becoming

unprofitable."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about any plan for stabilizing or

increasing the area of steadily shrinking land holdings of cultivable land."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the steps to be taken for

addressing the lack of adequate transport facilities in rural areas."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the steps to be taken for

ensuring 24 hours availability of electricity across the country."
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281.

282.

283.

284.

285.

286.

287.

That at the end of the Motion, the following be added, namely.—

"but regret that the Address does not mention about the steps to be taken with
regard to employment opportunities for the educated citizens of the country

who have crossed the stipulated age for getting Government jobs."
That at the end of the Motion, the following be added, namely.—

"but regret that the Address does not mention about the steps taken to ensure
availability of work for the labourers of unorganised sectors throughout the

year."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the obligation of realizing
charges by the hospitals and test centres for the medical treatment of common
citizen at the rate fixed by the C.G.H.S. with a view to providing medical

treatments to ail the citizens of country."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the steps to be taken
to strengthen the storage of foodgrains in Government godowns and for

construction of new godowns.
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about raising the standards of
education in Government schools so that parents' preference toward private

school diminishes."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the steps to be taken to
strengthen the internal security of the country and to make it strong and fool

proof."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the steps to be taken to
stop ponzi schemes which usurp the hard earned money of the citizens by

misleading them or bringing them in the purview of law of the country."
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288.

2809.

290.

291.

292.

293.

294.

295.

That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the steps to be taken to
bring the rising pollution in the metro cities of the country including Delhi as

per the norms."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the steps to be taken for

putting a complete check on adulteration of food items."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention making adulteration free pure

milk available to the children in the country.”
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the steps to be taken
for filling up the various posts of teachers lying vacant on large scale in the

education sector of the country."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about concrete steps to be taken

to wipe out naxalism from the country."
That at the end of the Motion, the following be added, namely.—

"but regret that the Address does not mention about the steps taken for an early
solution of incidents of arrest of Indian fishermen by neighbouring countries
of Sri Lanka and Pakistan who unknowingly cross the country waters while

going for fishing."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the steps taken for
appointment on vacant posts in higher judiciary by which justice can be given

to citizens on time by early disposal of cases."
That the end of the Motion the following be added, namely:—

"but regret that the Address does not mention about steps to be taken to bring

back the land area in Indian territory that was annexed by China."
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296.

297.

That the end of the Motion the following be added, namely:—

"but regret that the Address does not mention about the steps to be taken to the

provide equal education to all the children of the country."
That the end of the Motion the following be added, namely:—

"but regret that the Address does not mention about any steps to be taken ever

increasing gap between the rich and the poor of the country.”

MR. DEPUTY CHAIRMAN: Now, Amendment Nos. 298 to 324 by Shri Husain

Dalwai.

SHRI HUSAIN DALWAI (Maharashtra): Sir, I move:-

298.

299.

300.

301.

302.

That the end of the Motion the following be added, namely:—

"but regret that the Address does not mention about rising intolerence in the
form of attacks on minority communities by vigilante groups and failure of

government to protect these communities."
That the end of the Motion the following be added, namely:—

"but regret that the Address does not mention about attacks on Dalits in States

like Maharashtra, Gujarat, Rajasthan and Uttar Pradesh."
That the end of the Motion the following be added, namely:—

"but regret that there is no mention in the Address about the inability of the
Government to ensure protection of women from sexual and physical abuse,

to utilise the Nirbhaya Fund and to criminalise marital rape."
That the end of the Motion the following be added, namely:—

"but regret that there is no mention in the Address about the failure of the
Government in addressing concerns of the transgender community in
the Transgender Persons (Protection of Rights) Bill, 2016 arid extending

reservation benefits to them."
That the end of the Motion the following be added, namely:—

"but regret that the Address does not mention about the lack of interest of the

Government to introduce the Women's Reservation Bill on a priority basis."
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303.

304.

305.

306.

307.

308.

309.

That the end of the Motion the following be added, namely:—

"but regret that the Address does not mention about the rising Non-Performing
Assets (NPAs), failure of Public Sector Banks to recover these NPAs even
though banks go about collecting charges from account holders who are

unable to maintain minimum balance."
That the end of the Motion the following be added, namely:—

"but regret that the Address does not condemn the inability of the Government

to take adequate steps for welfare of unorganized sector workers."
That the end of the Motion the following be added, namely:—

"but regret that the Address does not mention the need to reduce dependence
of farmers on informal sources of capital and instead increase access to formal
institutionalized source of capital and the need to encourage organised retail
to prevent market dominance as well as allow easy access to land through

leasing and contract farming models."
That the end of the Motion the following be added, namely:—

"but regret that the Address does not mention about the fall in prices of crops
as well as climate change induced temperature and rainfall ariability affecting

farmer's earnings leading to rise in farmer suicides."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about rising income inequality

in India."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention the failure of the Government to
adequately address the issue of manual scavenging despite the enactment of
the Prohibition of Employment as Manual Scavengers and their Rehabilitation

act."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention the issue of low adoption rate of

technology, in rural areas due to lack of technology enablers, which is making
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310.

311.

312.

313.

314.

315.

316.

schemes related to e-health, e-governance, e-education and e-commerce

ineffective."”
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the problem of malnutrition
faced by India, which ranks 100 out of 119 countries on the Global Hunger

Index."
That at the end of the Motion, the following be added, namely.—

"but regret that the Address does not mention that while providing
Constitutional status to the National Commission of Backward Classes, there

are apprehensions over diluting the existing powers of the Commission."
That at the end of the Motion, the following be added, namely.—

"but regret that the Address does not mention the attempts being made to
dilute the protection provided to tribals under the Forest Rights Act, through
several measures, for instance by delay for the formulation of rules under the

Compensatory Afforestation Fund Act, 2016."
That at the end of the Motion, the following be added, namely.—

"but regret that the Address does not condemn the mistreatment of activists
protesting against increasing height of Sardar Sarovar Dam and displacement

of several people without adoption of adequate rehabilitation measures."
That at the end of the Motion, the following be added, namely.—

"but regret that the Address does not mention about attacks on free speech
and the inability of the Government to protect journalists, RTI activists,

whistleblowers who stand for free speech."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address fails to mention that the introduction of electoral
funds will adversely affect transparency in election funding and strengthen the

business political nexus.
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the lack of steps taken to

ensure preparedness and build capacity to deal with natural disasters of many
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317.

318.

319.

320.

321.

322.

States suffered immense loss of life and property due to Cyclone Ockhi, one

of the most intense cyclones in the country, due to their unpreparedness."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the failure of the
Government to stabilize the situation in Jammu and Kashmir and the lack
of clarity with respect to the role of representative of the Indian Government

appointed to conduct talks with different stakeholders."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention that India is one of the four worst
performing countries (ranked 177 out of 180 countries) in the Environmental

Performance Index 2018."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention the increasing number of
road accidents and inadequate measures to upgrade quality of roads and
incomplete and slow construction work on NH-66, connecting Mumbai to
Goa, which has caused several road accidents killing many people every

year."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention that anganwadi workers are not

receiving timely payment of wages."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention the issues faced due to linkage
of Aadhaar, including security issues like bank frauds, authentication failures
leading to exclusion deaths and disruptions in availability of entitlements

under various welfare schemes."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention the increasing train accidents,
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poor railway infrastructure and inadequate investment is safety as in a short
period of 1 August and 30 November, 2017, 30 train accidents killed 35 people
and injured more than 180 people resulting in the highest death toll from train

derailments in 2016-17."
323. That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about high rates of GST on
basic necessities like sanitary napkins and assistance devices for persons with

disabilities."
324. That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention the insufficient investment in
welfare of fishermen to create necessary infrastructure and protect their rights

and interests."

MR. DEPUTY CHAIRMAN: Now, the Motion and the Amendments moved are

open for discussion.

The questions were proposed.
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3 T BT UTA ©, 39 AT fHAT AT o o MYt T UR 50 URT profit <
BT 3T PO TR 3T 8, <l 98 IIIS] 9gd HIDPR 2, § I W a1 H 31 U
3R IST ITIGT SIoTel, UG 3R I & B HH T BT fhar a1 a1l 31 I1E 8 TR
ST FeAl & et & 7T 3iR 3771 & g WAl Il T Alferai oldH U2 Hid I 3R
YR d¢ 1T AT foh 519 Heohl, T, SioTel, 199 AT USTA BI HIHdT | 10 DUV gad | STa
TAR I § T/7 Riefex &1 ST 350 YT T, I8 31751 800 HUY H ferar &1 31T Heofl, &Tel
3R foped oY =T 1 BT &M, A1 98 s Al A1 He ! 71 H UgTd  Siotdl & didl &
Teh Ha | STET TN Ia H 111 311R 120 STk H U S¥l ol [Held A7 ... (aE)... § 99
A BH BT DI I HE BT g, T4 31T a1 D H SIoTel, Ugidl Ferdr 8, 399 HH
BIFT T TH AN BT < I 31T 1 30 STl Uil sxet | it 1 crude oil 31 TRIT 8, ifp=
M 60 | 70 TUY U oflex Siotel 9 Ugiel Ugdn {1 §1 31TST 3f7aa! Sif U1 Siofd,
oI 9 991, IS AR Iad § U1 DIF BI<l, T 899 9RA H U hifed 3R SHad ol
BIAT, Wifh TS gad H VAT $O e gl §| AT AT 3741 W SART WhIRT P Bl PIed &
3R ITPT M FEIdR St 3iR Hif$TT # 24 €S =W T 3MYDT (U $B 81 2
A1 S IR R, URTSe TS # foIaT 8, To make the country swachh by 2019.
TR, ST 79 dal o g I8 e ARa” @l wraet # 2012 F Y AT o1 6 2019 986
12 BRIS CIIeICH F1 BT aTIal g3l &1 3141 PHad 50 per cent Bl SIICICH a1 81 31 50
per cent TR BIs AT 21 21 Sl & b 31} MY cldeied 81 91 &1 519 UM IR ATall
3MY THICICH a1 &, A1 3R 1 AT &9 A1 4, SIaR Als H B AeMI & 918 ad! &
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MY Trgelcd &Y 9 |Wdhd &2 U.N. Special Report # @& T € f& out of the
constructed toilets only 33 per cent are sustainable and safe, the rest 67 per cent are not
usable. TIICTH & folQ T BT BT =T T8l T 31T (U &R H < & &9 G A
T H 9Tl &1 SHHT Bl 21 I T IRAR & J1-9IR AT Sigele § Il oY 3R
IGH U1 1 MY, 1 8F D] Yol HRAT 48 PR od &1 I8 Sl [l gar siedl & goi
& Il T8I X&AT &1 MY g AN b 1T Sl SrIeles g1 €, 3R 4 Ul Bl
FERYT 7 B, T3 Bl FaRT 7 Bl, SHP WA P Cb Bl FaRAT 7 8l Tl 3T G
B2, AT H 397 39 gpR ) GAemsil & Ub BRIs Srgeied d1dbR @ g1l 31 IR
ARt HRY ta Aie 3@ Y, 1 Shaele TaR 81 131§ S 91t $T quote Tl &
&1 g, § gu R &1 quote R I8T &1 U RTI ¥ B8l AT & & "waes 9RA" & forg Ar¢
uig | FRIe BT O T § Rt ufetidt & forg @= gu €1 a1 uie 6l axie $ug
WWW@@%W@&TQ@%W@M percentusableﬁ%lﬁ
TIIeICH SRS & BIAe el &, IT IS I [ofQ UfeetRict 81 X&T 21 MU Teb T
A TP AR TS IR ST &1 I8 8Tl foram Bl

TR, AR YT ST & STfaHTyor § 9t g=rel, 9t ugel &1 foies fohar = g1 H
D] goic B €S A W1 AT gl 34l TP g8 ¥T g, 91 ygIail' 161 districts H
o 3R sl ATl H ST IoIC 200 BRIS AT 39 AT H DT 167 districts T TGTHY 640
districts W%ITha’[ is four times districtsW%Q%Iﬂ’sﬁmmathematios T‘Iﬁ\’%ﬂ?ﬂ%,
WIfeh FBT Finance Minister 93 &, AT H @1 AT fdh 519 3MTUeh] goic ool ATl &1 Al
RIS AT, A1 S ATl TS ! BRIS BT AIRBY, Afh goic §H geras! fha+t 8, Rk 80
BHRIS| A qolC ¥ B ThIF BT Tl "ic {1 Bl 89 districts A1 9618 & @R AT, offdh
THISC $B 1 GRMed 9l [T, A1 I8 Wi dl at the outset Y H &1 WH B TS, alfb
3T I8 [ g1 Jel § AFg Te H/3i1 Sff, 97 31 geredl, 1 915 &I a1 8, afh
3MTST 9T T Dt FIH TSI 6] 21 37T YT HT JEGR UG Tl Ghd! 2, 12 98 fadl
BT IRIIR Bl IT IS BT RIIR B MY Tefifaei WY 721 < Fobal &1 T8 'TATh R’ e
TS S8 78l 7, 9fcsh R T H | SIS 1 3MMT TRTS 81 SMG, 3FR § I8 S f5 78
oI wfelT Ted H Ja¥i HADBR 81 BRI A1 7T I 1T &, ALY T2 3R a1, 3
RIETA B

SUFHTILT ST, BF TADR & IR H 8991 Gl I b I8 g1 914 2, b I8 ugelt
W g1 7 fF 9rg 789 @Y, 9 989 @), IR A2 @l oS HEM @ 9T 6 A
FATH R R ot T8T AT Ul St 91907 € X8 &, ST a1 Bl T B I8
q, 37 a7 N ¥t Reelt # o wEM @ g5 & AT FAHR gl &R e F 9@
gollch R 81 VBT &1 99 oIt 59 IR 7 1 fohar 22 59 U Bi9-0 eq S 272
I A1gH Ffeadi & fg, S ot A1et wR B Al 2T €, S fofg 17ae a1 vee fopam g7
A UE HIH-H HRA BT 07 $R T2 €2 Ig BIF-91 791 IRd 82 59 T IR &I g9
BT 8! Bl Y| AT SUHITLT S, 31T & BE Ahd b TAT R o1 8, Rifd
IR & -TIT MR & A1 931 T 79 WRT W 3[H4AN 21 89 98 T HRA < &1, S HRA
T BIST AT 89 I8 R 781 ARy, S8t g9 98, dfeat gRféra 78t 81 A gt st
2, 1 # a1 RyagRET aret - i smuat wReR 7 RIRgRe arel fags foy, gafag §
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BT AU U BRI Beh T H D] WO G| ST SRGRIET I8 < 99 71T 8, I8
B 7 AT 8, 9 < DI TSI & TS &

SRR S, BAR aad # ff Ffan &1 va 59 gan o, ofd 89 sav difea 9
o &9 JLa WIferaTie # U I odR Y| 89 U bd & oY ST g1, AT B
DR MY 2, cifeh 3ot fasT H Hebel, ESIRT 6 B4 &, TR 3 AXPR & AR W S I
TET A, TE ARDPR < A H4 e 81|

AT B I HIAT g1 T8 DIs I 91 81 8, offhT 3N Tl A oI 7 AT Al
SHMGR B SN | SITGT Al e, <ife TS WY SHMGRT B SToxd 81 Iyt Sit &
AT H TRBR BT TP | 31 BRIS S IBTICH BT 1 Bl TS 8, b fohel=T 3resT
1T, 3R 37T VAT HEd [ 24 BRI, 30 G UHISCH a9 4, JUIY TRER H Gol & MR
Jrordl & 9o H R4t a1 7 RIS UHISeH Gl ol T |l 7 BRIS YhISeH Aiel 3R
A S 24 BRI, 30 AT YHISTH Wet, SAHBT 9 W) &1, Safep A g "+-a9
AT FAS-FAT TAR FHF T Y1 I M9 9T ff oo ad o 80 TRIe
THISTH Ugel Gol 2, AT 3BT ATl ST B, I gad 39 Wh1H Pl A1 "ST-& ATS1"
TET AT, THIF BT AT ST AT, ifhT IH ThIH BT M gl (ST 7T SH 78 Wh1H § a7
24 FRIS | 3 NI Wil FdT 7 BRIS, Il ¥4 HET FART AR Y4 9RT MMYPT, b1 39 b 1A

T M IS AT 3R I T B aT8-a78 W IR I H 81 2 B
e (331 ¢t O e IS e A5S € i) ot 8 e 1T (g8 3 i

St o o o S S P e 1977 e e e - o
Gl ey JY L 8 s e LA e 0 WSl K (s e a2 90 i
sl 50 =B e (5T O e RIS 2 53 S ¢ g8 S SIS
G S O 3 e e ol O hed 58 L W Al (e S S
Sl o e s S O OS5 e s 02 e gaS Gl g )
cemt M 30y Tus S LS e g A Oy ain €0

S S g3 2y e AS g WS Gae LS Giee b S a0, s S
(aa e B e S i Pl a3 8 S
o518 gaad . o ¢TSS S8 7l Bse ) e S el
e 2 e s e sl PSS e SOl Sl el el 1S sl <1y
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20 Ul g o i i i i ke ol o
ot in Byl U o 1€ gl g 2022 U O o (e s S O

st 0 (el RIS 3x 1985 g st i g o i o0 e
03 S e o g 8 i duali S ol el g g S )
28 ot (e e 1985 el el 1l i i ¢ (i paia o g oS
il o G g ol (g e g oy S IS5 (S 6T
Sardar ~ w2l e s Centrally-sponsored Scheme use 2009 La g sl gl
S e Whs wd e & ¢ Patel National Urban Housing Mission
o led &l Ja i 8 el (S i (A e BT AG1S (S e
G Slag S Ay oad S Al ). o W8 0 el &l 22k
i 2005 «Basic Savings Account, - bk Ua s s o & sl Jls

National Project on Management 48 Luli lia g a3 a ol il



388 Motion of Thanks on the ~ [RAJYA SABHA] President's Address

EIRNGIEECICISIC]

38 gils Jig ng ol oo o 042008 Us 32~ of Soil Health and Fertility
owavalamban Pension Scheme for Unorganized Sector, u-ﬁ o psfal
e Suiadad Sl Qi 3 (K o Ua g i BB Ol o (20010

e s ol L (32 2005 JNNURM -8 0 Wil gl g il 18 Ul (3 2010
Accelerated Irrigation Benefit -5 (s Us s AMRUT ) e clgf 5 fia 1S 5
a8 Ui a3 S (g ik laa gy 020 2007 Programme,
S 8 el o (S e 2007 Lng pdSy 2 S m RS 2
~ # National Agriculture Insurance Scheme (NAIS) -8 ¢ Lis g S
S R Lag L sl (5 aay m ol ol (A e 1985

National & ¢ Uil o Sa g 18y 5 o3 (e 2011 e atly S35 4ise
a0 Wl Bl g @l 6 e 2005 , Maritime Development Scheme
58 g nan 3 e 533 18 ) Gl o2 (3e 2005 , Fortified Urea Policy =
ot B e 2008 S aadgl a0l L 3K a0
Al O 5 e S b it LS Gl g ) 3 e s S sl 2
Ayl A58 g n (B lin gy iy 5 U8 Jy 018 ()& o lia g
o o S ol ol A LA i g s o W Gl sl e
Universal -8 (o L3I Jiad ol 35 iy 12 2006 o0k e )8 Ji5 15 56

National & uﬂ*-" oAl 8 U e (1985 Immunization Programme



Motion of Thanks on the [5 February, 2018] President's Address 389

A8 o G g ol iy S s 2011, Optical Fibre Network
—haall Jua 0~ el W e 2005, National Rural Livelihood Mission
us 2013, National Direct Benefit Transfer -8 o ls g aad gl (sl &
(g s s 2008 , National Girl Child Day Programme <8 (i Jig as il ik
o 2010 Yag Sgnn ¢ ile U8 a8 g A la Au w ol
e O Lin gy Ly e (s e (82 3 ol 6o

Gy e Tow GUS el B g o ke puad 1
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ot A e G e ble gl oag G S Ju i) gl S
e
To make the ¢ S s bl Sl ¢ oo (e i A3 e
g day M S LS e Lus e country swachh by 2019,
S 2l Culil 58 0k 532019 (e g LS g0l 2 2012 e SN (S
ey e b Sl g s g s ) 5100
U Jla S on b Gl el gl oSl ol A A
w435 e Sga G (e Usea g b B 81 ey b Sl e
st Bl 0ol S0 e (el S S sy S s
out of the constructed toilets only 33% are sustainable and ~S = LS s

=8 S A 2 S Gl safe, the rest 67 per cent are not usable.
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DE DI &, A1 TG A1 Sl D1 YTe S AT T1| < Alel U8l H BT AT fd 3R
AR ST g1et a1 & arex ff 2kl 8, @ S6iom iR Safor & forg o9 walga
<ol B, A1 gXI g H w9 991 X R ST Urel Bl el g1t gt |
ST, JHRTDBT, =1, AT, IR <201 b GBI o, QU & f7a 3 oy S,
T 31T AT ST, Fifes 3oy a<t TSR fret w1 o T FlgA A gg &, g
JpforT Y T2 ameht, SUBTTT Fa1 B2 &9 A 1% 24 € 931, AT I1811, B,
U1 &1, S UfetRicT Wt 89 S T2 @11 B AR A ) S WhIHAT B -k
oft &1 B A weT #A Ol 93§, I8 1 SIS 918 § 81 8, U HIh Ugel 81 Siidl
Bl ...(TagT). .. ;
e RSy L o ow Saet Sp 2 S5 2l T o e Glin

e e (i) o A G RS ) SiaSy sy —(lalad)
Je 0 o b B 1S o (o e Glad gy e 5 B S g g e (2
Bl 55 O e e e e g i il 81 RS LS s
V0 s i e Ly (g 500 95 6 8 e el Qa8 a3 S BaSumis ;)
s dad e el stha e b 5 A8 e S Ll Wia el disS
Sopley o 8 odla i Suf lin S SaaSymis o S Sl S she
et o e 58 € RS s e e I S eSS ila

Sar T8 S LS Bl o e o Sy F e oun a0 S
S e et el Sl 6 Lai S eyl Lia g ¢ petn S Luse
il S Ui ek Ol S e S OS] GO S D 08 S s
FOR IR gt LS PR L PYIRTORK PR I B I PRRPRRYTRS. IR (P PR T
()

fTransliteration in Urdu script.



396  Motion of Thanks on the ~ [RAJYA SABHA] President's Address

sft farora MRret: JMYHT ST ATV R E .. (aHT). ..

Y T S 37TSIIE: 3179 A1 gfAred) SIha] < §, H Hg a1 Hel § &
TITHERT TR & dR 3 AU oiex I P8 MY, oflex 3i1h T 8199 A $9 AIRIY|
qiferariest srhay fAffex &1, 99 3ice off rgd fAfRex 9 9, 91 S| Y & 918
S IR CelihIe 3 foran, SO wEt f5 § HeT dre GRMET Bl R U 99T W@ &,
P! ST T TI, R W FEE I gH SR RG A O B gH SAIRE b
aTferamiest arhar fAfeeR X8, dfe § uia Ardt arferamies) srhad 3§ 1991 9§ 1996 qd
RE1 3R I SIS AT g SITUITRA 9, IBi- Hel o H gH =i o1 & g9 &H Rusie
PR BI, TRPBR Bl Tal, MY SR, D] THSASN| F Ul IR S (T T 3R 3P
Wﬁﬁ@ﬂﬂmé@jﬂlm@ﬁ@'@,ﬁﬁﬁﬁ@@waﬂ Parliamentary

Affairs Minister is not supposed to interrupt.

S S el S e e RS e R s e s S :-*U‘u-:-"ri’-"*eu-:j

o el sl R e agaS e 81 B e ol S el G kel
H g e ailgn e I s S e i) (g el b L g agaS
OV Ot e S LS (e el S g O LT g g am S byl S s
s o e WS a8 e 20 B 8 el aus b e ode 2 Jled 5SS
b e il s Blald gl S Gl a3 A8 S e g8 adues s
A ey 5l Ly 531998 e 199 sl (5 e Sl Je il e S

¢ 52 308 Suia 5 e a3 A8 LS Ugmans ey (e RS LS 3 gl o 45 O ) 52
=Sl s WE e ondl aRl Sy e Lalesans S 01 G0 Gl i S 1S
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Parliamentary Affairs Minister is not supposed to interrupt. -3

MR. CHAIRMAN: Why don't you teach him now?

i} e T eI W), I 319 5 IS IR B SAT&T T8l g, Hifd
T84 AR e o1 &1 IS & aR H W 98 a1 $el Ts &1 TS 1990 B Wi off, S 918 7
HT IS 81 T8 1 $9P I H 9gd g1 8Kkl §, Wb ol AISHT 9 9] Sl Hfeawd U4
et Wavd €, 98 43,000/~ $UY el Ahd €1 U1 HI A1 AR 8, SI 43,000/- 9 H &
AT 2 < BT BIs AT MEHT 43,000/- FIY H BIC  BICT fqo9 T8l B FHT Bl
..(FALT).... D fIY WY 43,000/- TUY H WIS ST TG, THT AH MY, oA
STTE 1 TG 31d BH I GITHEId Al Tl &, drordl & U Udh 1A off, ST8f 50,000

H PB 80 PRI I Whd 7, ol d AN IR Tel | I FAA IR B, Al 327 fha

fTransliteration in Urdu script.
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T B STl SART Y 9 43,000 H B I, ot Sl S8 370+ uret aa & Hiffa
T 2, I H A el g bS] Aa & A1 TRIR Y| 89 AT 370+ Tt H IHBT
SR R, Al RS TART 41 & I 811 I S PILS] ARl S A1 A1 TR R, 9
PRIS gedi $ A, FTeh A1 ariaT fhar & S A1 1 IR &Y, A1l ITh1 Hl I
&l

IR, B & IR H YRS A18d & TS H folar 717 B - The highest priority will be
given to remove various difficulties faced by farmers and Government is committed to
doubling the farmers' income by 2022. NERR RS ﬁ?f IE A ¥ 7T 3 b S‘cﬁ
qreil | /g ft goie g9 3T E, @Y 2010, 2011, 2012, 2013 Y& AT, FR € Ygell IR §
5 goTc # B W § 2022, 1 RIT Ig IR ATA HI goIc HY 99 I&T 82 § T8 A
BTg R AT8T B 901 8T § [ $9H 2022 T BT Sooid 21 AT TG FT Sff
Al IR AT ¥ Hs ol DI 2022, 2024 941 32 &1 H I8 B8 81 1 fh S+ Arall o, 319 g4
fl 59 9e1 H U1y AT H 40 AT BN a1l ©, 89 Y AW & 2010, 2011, 2012, 2013,
<Ifh ool Uae A1 9 <@ 32 € & S ft W & 8, R ere 8, fosaat
SR | Ugel Sd1d 7 <1 Bl, DI bl 2022, R 2022 H S, T Tb AN Yl
S| 30t IRE ¥ 81U farmers & A1 9T 2014 H ST areT fabar o1 6 AT plus 50 per
cent profit, g8 T 3741 T B3N 781, oifchT 3T 2022 Teb THRT AleiaId & faT| 37T g el
dlelrarg a1 el 781, TERT Aleidid § & f 3! income RHT 81 STQIM 319 #
fPam g AR B Al S, A1a-Adeh €, Afehd S 99 &l 941 &, SS9 9ol Bl
IO TRE W U B, d I hed ol I UBA ¥ 3MUBl  Additional Secretary,
Agriculture, 37 32T TeTds B1 recommendation & IR H JATT ARG SR & ARBR o
BT g oAl P farmers BT income 2022 TH QN[ BT AT IHD!
recommendation & T % 6.4 lakh crore investment is needed for that. ¥ 6.4 lakh crore!
AR agriculture P YIB! S growth %ﬁ"*ﬂﬂﬂ%’i’, I8 10 RIC T 12 Wﬁ:ﬂmﬁq, then
only can you think of it. 3T growth 12 per cent &1, 3T I WX 6.5 TG BRI HUYY WY
PN, I9 I8 FYAT FThR B, <fhT M1 St RBTS 8, 4 ATl § 3BT ST average
agricultural growth ¥, T8 1.9 TRVC 81 I8 Udh THI Udh Al &UR Iell 7T T, oifh
JTqDT average agricultural growth 1.9 TRE Bl ERASEL H 2021 P ARG TP I8 growth
12 YR BIF 781 8, 319 50 ATl §HA DA, TI Al AT 6 oG PRIS BUY < 78l 2, Al
I income double T&1 BIF1T g1 fT8TST I8 984 simple method 1 31T &1 U a1 R
g, FoTa! 19T 9ga gfewd Biar 8 3R R forg smue! gearr W gsdl 87 39 A1
W agriculture budget H & fhaTT 98T &, 4,845 BRIS| 3R ATIBT I 3N dTel 4 ATl H
achieve HYAT 2T, AT 3P oI S THT ATTD] FaT IRT HRIS BUY extra o AT o, 7
o |16 TR B9R BRIS| T ST R, 3fd G I8 Dol 984 I_1 V<1 & fob g3l a1aT,
AIfh=T 3T fohaTl & A1 \eat a1aT e} $R IE €, ST ISl 7R &, S UoT SMHETE BRel
2, S ST YEPefl A 21 35! GePell IR AEH S & ol 3T I el dral
R &, Sil dT1aT 319 HHT GRT 1 B I1e| 39 IR g1 HR A9 2
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[57 7ot &Y 3reTTe ]

AT President's Address # 319+ fof@l 7, "To ensure availability of two-square
meals to every person, effective enforcement of National Food Security Act is
necessary." Y[p & & 31} 319 Food Security Act &1 T I&T Y[d T &, ATIE UHTE
AT H I8 FSe S, Wifeh § G PIS DI 9418 <1 &1 U DI sl a1et Hel 2
The Supreme Court in July, 2017 has said that the National Food Security Act, 2013 has

not been implemented properly and it is a pity that legislation enacted by Parliament for
citizen's benefit was kept on the backburner by various States. I8 H &I ®& &l &, I8
B9 &1 g9 BT GHT ensure HIT| JUIT Ta=ie oY 3R H JUIG Ta-He & dre i el
STt 1 FETS ST TS § b I8 ST brainchild 2T f food security BT @121 T H I
TR &, 7 IR JISHIR 781 8, S 31 781 9abd, S5 I S 81 8, S fofg ]
BUY/3 BUY BT fhall TS BT AMBY| T8 JUIT B A9 Is! U R8T 8 AR o
DI JATIH] HEdl & b AT gHD] 1 A8 A AT Te| bR o

3T 8, 'National Health Policy'. TR f&=1 2fifds™ X 'National Health Policy' & IR
H fEwper el 39 ST SIS W 3R ol st IR |avt SureT fewper gan 7,
BRI W I Tl AfP I8 § AR fHae SIn ¢ 5 g8 @ Q9 € on, S 10 RIS
FISTaTH1 B dTe | U1 gl o7 fh I8 A1 AT &1 AT, I ARE A T9R 8 dTel Hl IR
& % 89! $© 7 $B fierm, AfeT ITa! firen o 781 ©1 § ui= aTd 59 il # &1
3R I SR DT & B FIFREx & 12T Fs HifeT™ g3 | UTeH e el @R o
=g <% &b oo FAFRed 31 g o1, &4 A gor 3 59 ST Wi & IR 3 qargyl
ST <20 1 $E1 [ 59 STNG W1 1 gAa] e forn iR @1 form 39 $ea| dufrat
=1 31 ST g foran, A S/ AN 1 O 8T G| WA HHIRE A o9 =l gs o,
A o} AR fohdTe ofdx T 4TI 31TST 7R U7 foard w181 off, otfhs 91 aat fafrsil =
Tgd AR fopard <7 off | A ot aredt s 2, 71 el a9 9t fabard gl 3R & dert
g A forard gl S g9 IR I8 H oS & oy Jo1 gal AR fbard a1 off,
R amiaT, faeH 8k @8 deisl &1 Scorg T fh 2o SRR WhIRT & J1egq A
SN HUFTIT BT BTIST BIdT &, ARN BT AT URCH Bl Bls BRIGT Tal eiar 21 Jg ar
3FTR 22N BT a1 R 37T §, Fo1p Iat St &1 10-15 Tferera a1 17 wicrerd @< g 2
29 1 31} 1.5 Tferd | 8 ST I, 1 SR $RIRE fha1 8N iR wraT fhden
BINTT?

§ A g w31 Sfl SR A ey @3 S | wer @ & g8 @
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IS BT | JMMIDT TBol Yo STANY i off, AT 2015-16 3 MY T 3uT 1 I
R Y T8 fRAT| 3MAT 2016-17 H 1500 HRIS TUIT S ThIA H @7 T, AfdhT Rt 724
PRIS BUAT B G o, AT e & Wt 6 U7 39 IR 0 T TRT 31R 776 RIS ouaT
unspent I8 T MU 33 THIH & foTT 2017-18 H 100 HRIS BUT I, Afbd R 471
RIS T & @9 6y, I Ryt 35 wfcrerd & @d {6yl o1 S1-d19 91dl 3 39 WhF &
o <11 S < <2 €, g% onmen o @ T8 1 ], Rt 40-45 URIeIT @ 81 X8l 21 379 3179
X 2% P TY 2000 BRIS BYY PI WA G132 ©, I8 2000 PRI BUY Bl Wh1H Yo e
B2 T8 HHard e g9 B $9% I9TTd, BA 39 Wad H Sl SaH ST I, MY AREBRY
IRUTTEAT DI 31T IEISY| UTSAT IRUTA & foTg 31T ST Ui ofRg <, 319 3 qa18T, &
UTgde BiCed H 31T Sidey ®I f[FWIST, O 9 BT Uid ofRg BT fdel 317 SITgam, $Hfery
B9 I8 Aad ¥ {6 IRGRI SRUATell H SeTsl 891 AT, Rilfdh T U1 89 STIRY
T IR TG, 3R §H I[UAT 8] TRBRNI gIHReFR A HR & oy, fsRgae
TSI TR, IoTdl gSqdiey IR oG, Ol SATGT 7T I8 MM U+ goic H 24
AfEPHo Bletol I §, AfhT 7 58 AfEHA Dot fAy I 2mg B 7 ugell g1 gAR
gad ¥ o TR, wTaiic offe Sfear 71 AfSaa diol a9 3% 6Tl 9a¥ g8 al
I 58 AfSPHeT Bictoll BI ARG AMIDT T BIFT ATRY| 40 AFSHA Bleisll Bl upgrade
FE AlIMS like institutions T o T =7 Refist 3T, sanction foaT T, ST 941
ST AR R, B4 Y feRede gifieed, w9 fefgae eRe e @ 40 & 50 B9TR
TP 1Y I MR I BT &1 UdaUe 81 Tl T, I g1 A1y A7 3 &1 4, H 37+
W Bl g, T8 I AR g § A g, A Ugell BT 71 FIR SNy Ry i
T A HeR SICHC, STooR H &, ot wmae q1-arR 7M1 918 A-1g 9g
H31 Sff IGTeT BN 2,500 RIS BUY B AN A T AR S¥eIede 9 8T
AT 1. AAET RIg S 7 SH$T Bresyd W o fhar o iR v 98 vRmm &1
HY 3 YD TR G ST HIR SXCICYC BT IHP 3TeATd] S H P R S ISICH
TT TSI 3R JISTTel sSdaIcd IR 9 I8 &1 I8 gid aR-PIeH IR T BT STRvd
g, I 3¢ b 91 Hufral & T1eg® A goltsl BRI Ul 399 1497 Suf=ai U
TG SR URICH BT HIg BIIGT TEl s8Il

YA A, TI-d b 3R B start up, stand up 3R skill India. TETS 3
319 0 S, lfb ATl TR 3741 Uep Al e UgHl 81 WS 31U, Y TS| Al §s €, Al
Jo+1 & PIfae eI 21 Repet ST A1 SABA g3, B kill India STHR 3TT| A THM e
ferfrsT, #ifear, fiie Mifear, foram sik B1om # sre o €, Afte 3779 <9 3o Wt 7
g1 we Bl
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EIRSIEECIEINIC]
ITFHTART ST, TS YuR # e & f Fad 5 IRie uriivr 9=d aidheee SfF i o
T2 B 5181 Ui IRAT aiheel o+ W)l 2 of ¥81 &, Al el 2 3MuaT el 3fSar?

SyHTafT Gﬂ, g H employment generation UX 3Tl _gl'l JTA <97 P 10 W gl
F A1 graT fBar o1 {6 9= ISR f&ar Sew, «fee a8 ot gorm T8il ad 2015 |
employment generation Jgdl i ATl | a9 HH ot a9 2016 § AT ATl BT ﬁaﬁé,
unemployment H peat fHam a9 2017 § o= fUset employment generation T Rais dfic
T, BTS employment &Y 8T <11 39 YHR I ST ST, 1 3T a9 2015, 2016 3R a9
2017 ¥ unemployment generation T record 314 beat PR Bl

IYFATIRT Sff, 3@ § PR & gR H B8 dT&dl gl Terrorist violence in the
interiors of Jammu and Kashmir was directly related to the cross-border infiltration.
With better coordination, the Army, paramilitary forces and Jammu and Kashmir Police
are giving a befitting response to the perpetrators. I8 Udh T Y 7, foras IRT 9Rd
3ITqch AT RET| YRT HIR 3{T9ch AT RET, IR qrfeai afmach Arer off, qR1 favet smach drer o
3R ATYDHT AIBR I b 7Y 50 URHAT Il GR&T &1 |l 2, s Tqh, AT A
T HA ST 7 ¥4, 99 H 600-700 FfET @f, It H MU 9 g9 & g4 w9
Iad & BN & HAl, I g9 & I3 #Al, I g9 & & HA @ AT Bl AR
I7% RIch e BT Bis W HidhT A8l BlsTl I MU el AT fh FHR IWHR B,
STl 3T T8 HET AT {6 FHGR ARBR 8, 31%d H 37137 T8 [elTcil| I8 el AT b 376
3! fORAT W1 € SR $© T2l diokd §1 I§ Bad & B DIy BN HICR ATSAT H 8
RET ATEdT 8, AifdhT 98T 91d &1 $HR UTAT| MY BT fh TR Tb BIoh Bl 76T BIe I
IR of T 3R I <@ g | A U #3411 fiee & fog |/ foran fo &n
PR &, B 3T STRL-HR 3 S BT &, I g & 2419 § 89 Pad © (&b 84
AT € 3R 3MUd! IRHR T HHASR 7, 70 ATl H T HAGR gl 70 ATl § FG
SITET AR AISTHRIR dRIeIe 8T &, [l i ATel & 3R H, I 98 A9 gad H gV o
T I8 SRR dle] W Bl, ST, |idT, Hod1 H 81 AT ASIRI-Y8 & TN W &,
Y SITGT WISTHRR a1l gU &1 57 BiC | 99T H aR ®I BIS &1, ASE Bl 8IS
BN, FIH TATST Hioll 3FR W g, diex & IR GRSt & @ 969 SI1GT R €, 98
S 99 WX ©1 & P Ha ¥ BIfSY, G4 STeT R Ffdferi 7 €, A1 91 <1 arell §
N E, 918 98 HIHR 81 I ST 811 IR & el AR, 34! IRAT 81 8 MR AR | HOR 7
g, P AR E, Feicl AR &1 A A, I8 TRAR e TS|
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31T H 3iR AT I Sl SR P B STl 3 BIHR 3| I AN B BTl <!
Tl STt wrferear @t AferT I Q1 T F sfer gAR 8 Rafaferd R T3, 2R dig wistt
AR | dHsl 8- 9918 Y, FORI SIMaR, W4, TR, g6l 99i gUI 3Tqdh AN DI,
ot & AN Bl diex IR 81 ST o &l JATYD] Siell & I Te1? I ITD! S T81 od &,
P I Had g fdh M= a1 39 o fdueg & Raars AR STodrd IR 2, offdT e
89 e &, 70 el H B el o ARPR &b wHy 4 e} e &1 37To] ST aTex UR, 3R
W B AT 3R FHEaT F Grex I AT ISR | 6 I Sl 8Teld 7, I8 BIg Wl & BT
feRT 81, foredt Y Sy &1 81, foeg &, et 21, R 21 a1 S90S 21, 98 o arel 9
TSI X8 &1 fohdt ST ! BR1 I Yol BT Usdl &1 4R da<d § Pal 10 ATl | AT 15
ATl H 3R BIAT WY & 1 YHTeT 711a BIaT, 31T 15-20 & Tgel IdHRIa 75,000 RN GTex
A I fpaml S fory, GRem & oy ST7e T8 81 S7d Wi-UI &l gael 781 81 4
IR ER-TER WPl ¥ R I &1 S5 uTd 7= T8l €, ¥R el 2, o1 78l 8189 ha |
F R & S b o1 fob &9 S H, Aia1 # YR S8 U= urd #Rell S a1 3R
FHY H, ATS! ) SHI 8HT acquire BI 2| S8 Bl fb H U1 B YRT BRI, ATID
[T =, ST 37T MMIS FEARM 8, I8 FUIC [l B ol ... (aHH)... $AMY
BT oY fop oy a7 g &9 BT A el 1 39 1 W & fo7v ¥ oie < oft, swferg
MY YIS = .. (AHT).... {1 JARATYT ATAT & 17 S <1 21, sHfely |uIc faggl &
TRIT Y1 379 JATIBT AT ST &1 81 SR, 3179 U 7 RV FeT-fAeetl BT el Al g8 I
ECRGIE]

§ g e aredT g {6 S 7 9ie] IR T 984 O €, F1gd 1 981 37T HIdR
gTeld g1 HIHR # a1 Fora=t T 3R ST&Terd 31 STl Wabdl &, 1 Ahd I — S| aolg
RIT T, R 39 ARBR & IR DI Giterd! Tai g1 BT hot pursuit B 910 B 8, AT U
BIs 3R I PR &1 B HUD ANl Bl TAAEY TP <R 3D &, al dHI I U
ﬁb?ﬂ%f@f interlocutor ﬁvﬁ%, WW%%’;’, ﬁaﬁfﬁ@fﬁ_&ﬁﬁ?ﬁ%, hot pursuit ar
hot pursuit AT FTTAIT oI FTAAI| ST EA 0 | Hal b Iradid HIToTg, Al 319 HEl
A Al BRI 8, B B8 Bl AATd [ 41 TS 61, dieth STd USRI dTel Haad
J & 3! I<T HBGY[T 2, STd! 951 GGl &, 3P! UIBRIT b A1 TS IR 8 3fR
I8 S gRAT aTel &, A I Bl 91 DR &, AT ST 7S, I8 BRI 37 AT IR AT 7
I BR I8 8, T AD hot pursuit T R8T &, PV W 81 Ieidll & AR 39 §1d H STH-
PR S AN TE18 AR 991 81 Y, g H TS H ATYD! G A8 g1 39 AN+ $el,
'Due to successful diplomatic efforts' WT\’W?@?W@, AT TTHT ST qlefdl, offd
AT GIT? AT 3TSTER HYG DI PV DY 61 UTY, AN - MYl HR T8I fATl Membership




402  Motion of Thanks on the  [RAJYA SABHA] President's Address

EIRSIEECECINIC]
of Nuclear Suppliers Group & |a8 3 I 3ITY FB &I B UTY, I 7 YD B &1 T8l
feml <1 39eT UN Security Council &1 33R 9 81 o<l &, Al 3fTId! RIT peIfd 8,

FH-8 e 22

He1ed, § oRer ¥ fouel Tere IR ST ATE| HEmed Rrseufer Sff & arfdywreor
foue Toltd & IR | HET TAT B I8 7T b O B IRGR A UBA T BY
qiferfedd yfcal & gict, 396! fearss fharl fadt & s T S 3R, Bl B 5769
ST I B, R DY THRMSY | ST R diet, i ST oTify SareT 8 W B,
JMTST SRT3T Tl TSIl Fa™ SATGT Bl W&l 81 fhad &1 aTef! Il SA1eT &1 I8! B
T I8 o B TET ST BHAR aad H, 919 & 9T | BIC B 9, 79 dEd I b
I ISl BT financer ©, SHDT 7 BT AT Al §8 PR el [P gH el b A BIIF
& B, JH FHTSTEIE] b 8l g9 dI9Ul S B, JH FHT B 81, 7 SAD qadd 8l il
AP 3SR STl Bl BT Adld I8 & [ a1 W 1 B! 51 A JGT #7341 S, 39
FHET e Fhl, ST SX, SATT W, SIHT WIH & < H, I H X8 B I Aol Aol ot
21 I8 9Y SIb T8I 2| 3R ABER B 7 B, Il SHD! ¥ &, I8 984 370! d1d 1 IR
PIs HYRM B Y bS] Y, Al IHb [T VAT 8 89 W 50D [l A& Bl
AT, QIS G BT U8l DI 89 STH-HIHR H I fh IHDT Uil arcar ot
SIYI IFH X B, Afh I8 5 ) I arel & 8% S, 9 d1d de, S99
T UR 1A B.... A1 H BIg [I9T9 81 R A, TSR Tel BR Fehdll, institution
TET T Ahdl, AT FeT H31 SH, I8 WI < & fory S 21 81 3 & Al a & folg
A® &l Bl Freedom of Speech, freedom of socializing, freedom of business, I |9
B FIRYI TS BAR BIF UR BIg I T8l PR, FRiifh I8 B U 81 ST &HF Al
S TET 2 5 g9 Bis <U 72T fhanl g9 I8 o1 ot SiEi % fheft &1 v < foan
S| 31T b < 891 I8 A1 A1 S el aqrcicpariaad &1 B9 <U gia g1 519 § ol
IR A6 AR 9977, O 89 T ®arf<dl & B S &Rd o, < offex] & BiF <Y -Ta!
B 1 HIHR S sensitive area § H T8T 19 AT I81, 9 SR (¥l 1 899 I8 T&1
DI SR eI D! fop B9 [N TSR BT BIF U B AT A1 T8 ©, A8 I8 (AU Pl eliex
ﬁmﬁg@"\’ﬁmm%ﬂ;ﬂwﬂﬂﬁexcept for terrorism. 3TTST AT 3T BH terrorist
g7 ﬁ'ﬂ'{, international terrorist I1T f&TI SMTY=T STAIRTRIA BT BY terrorist 4T fa=amI ENISASH
P T, SR AR T DI IEIAd ST 3T, I T8 FAT ST g2

Y ORI H B ST, H U HITOT ST SATET publicity el off, oifb Jst Al =
IR R AT Al H R dIe 37 7Y, dF 3 die a7 3R R I1d 4l 81 7%, a1 396!
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Ao © for fath diordt aret 71 die faan &, smu= 81 3 7, safoy el @R 8 I8
PIF-T qIe A BT, 91 garner BRI BT AIBT 8, fh 3T SIHR, THGIHR dlc of all
SXT-GHBTRR A1 &4 4 TSGR H 70 ATel AT A A1, 200 ATl b FHAT bR bl I
H 3oy AT Rl g fob U TSI 9 BRYI .. (EU)... 99 W 377 g8 el
Fh b &, < GBI B b Bl ...(FALM)... T il B Iog & & Mq) 989 gs,
qRAT ATYD] TSN &1 DI AT? ... (FGLT)....

q8Iey, foud datd &1 87 9HIH B §, ofhbd fgud doid & a1 91T §1 ot
ey aTed & §9 J9=mT o f& feue doite & 31 91T & - U I8! W1 I Jald
3R TERT HRYFIET BT A B D WG F TelTdh | 32! |G § - Instant Triple Talag -
TATd, TATDh, TATH - IS MY TATH-Y-fed TAHBIF TR HN, TA.TH.GE. F HY a7

SJAT BN - ISP g4 RIATE &, cIfdh1 DT TERT UTIE Igd WARATD © - Sl 3 illegally
B B, I legal TATHY BT ATed 8l I8 & f 9 MM Criminal Act § A6 Uiy &
Siel # STl 11 19 I IR a19% 317, S| Il gt Ieifl, SHS a2 Hgi e, I WIg
HEl ¥, HE! A UIG? g8l 3ma - &1 giet oiR o/ @ ufid-uch &l aic vz g1 fod
?ﬁaﬁmﬁﬁl‘q,Hﬁgwﬁmﬁsﬁmlmpolarization Wﬂ?{ﬁ?ww
Si 1 gic f&al ...agm)... H§ I8l &3 & 91 dedl g1 R q31 3R drd &l dic
T =1 o9 3ueh! & die &, polarization & SR |1 &¥1 T §SRTI Castesism Al
TgS 9 B o1, fd 31 gl BT dTaRT 39 TRBR 3 ganl b Riar-geit &1 dearT fvan
3R el b R gaR iR Gl gt Wil &)o@ g 7+ S 75 3iR 3iRd 3, I7h1
ff deaRT IR &1 - 7S BT i 7 STl 1R SRT F e &7 b Jor! THRAT $T &4
FATEE HR S0 ... (FIEF)... I€ BIF-91 dSIRT 82 FT MY g T2 82 TE minority
community T8¢ 1 21 &, TRI9 &, 394 X &, Wl &, Lynching ¥ S §8 &, o7 9 Sl &,
PR H AT A Sl 51 3R [T 9 H Uelicherd <l 2 A1 o A I fyerar 7811 afd &
T & T 7, I W A9 T I8 S, uRT DY oA H TSR, JA & I < I GaT H
o ®1$ &= A1 SIS, Bl AT EH U1 IR SAIeT &1 S new HIRT ST ATST G147 7, &H
T8 new WA 7TE| A1RTI 84 old HIRA =M(SY, TH el BT IR @1, S8 fwg, FAer T,
g ok S48, ¥ R4 3R S48 4 41 3Is fdare 81 7, «ife el fawg ok gdeH™
Tep R & oG T <l &, g8 YRIAT HIR 2T, f37: 3179 dle & fofg, @RHR & {7y polarize
PR [T 3R SRTER FFRAR DR MR8 &, I8 IR 8 cllel all 89 98 WIRd dlel al, [
X E 81, 9ic T8 81l g6 98 Wk el & s g1 78, 09 7EM a1 IR 7EN @)
T & G FATDHR 7 BIdT 811 SH HRA DI &H STOd gl S781 Teal & |1, AT
SUHTART ABIGY, H MU TdTe Bl g 3R HEHIeH IR St & AFHTE0T IR ST
T gIaTE - IR A1 AT T8 SN A I 8, SHPT FH Bl &, o1 e
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EIRSIEECICISIE]
S 058 (8 S ol S g 0l gl e 1 3151 g B ki

1990 ~2 -0t B UnS U S o om0 2 S Un g g% e o e uy
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A3:000-/ o3 oy s da a0y wody) sn S Ol e a1k o5
IS At B e 430000~/ 52 ¢ o Mbp LS Ll e s Jo i
o B S i s o S om0 4360007/ ol e S
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S sttt o F G Ui T S G e L
wes A eom B 0 53 8 o mgaS e )3 50000 Ulen 1o afdd SO iy
et e U g oS U8 o F0 S8 gl waiey o S8 ol b
o = S ) agaae 0 ST L A el s 051 g B8 e 43000/ Uil
ol e U ) o oS el gl S (s S al S g B8 g g e
s S OS05s 8 S Ui L O S e e 1S S S Sl S
il 80 2 1S e s e S O om0 T8 0 018 Sl ou
3 Ol ot IS O S0 ey € Sl s
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highest priority will be given to remove various difficulties faced by farmers

= and Government is committed to doubling the farmers' income by 2022,

S o o e Ut S W e e g e

FTransliteration in Urdu script.
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St S 1 o B 5 2013 2012 2011 2010 5 e S S
e e by O e G S e g LS 5502022 ss pfad e
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-,_s
SIS ey g e 2018 it s S popa i S b
| g 552022 ol G s 132 ST o 5 0 oSy g e by oy <BY
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S S el R e S ) Sl s o
el S g ol B s UL e o b S recommendation

recommendation o o -k st L0 ST2022 $51 S e o b oS

Rs. 6.4 lakh crore investment is needed for that. Rs. 6.4 -5 =
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EIRCIEEEIISIE]
ot a3 ng ¢ iila i agiy £ e Sl S I S 4l lakh crore!

auaih 3 )l gy £ (S il then only can you think of it. s ks s s s
DS B S s s S A ) 538 Sy min 20 i g
1905 (ot mits B ol B sl s (Sl se il s 35 s B
38 B0 R s S SR e S ) Jle S e S s
o s a0 )l gl g B S5 AT S2027 e e ) o et 19
o 2 g S S S e Sl e 5 S S e e Jl il o
— usS 2l simple method S~ 13« i o S S0 S )
i e Sl ) S 0a gl e S G Ul S G i S ey
Al B 558 4845 « a5 S e Sy 2l Bl S s il € 53,
S Vg oS s T Sl 5l S gl g gl a1y )
i add S 558 g5 e b Sk oS i g e i | RS 5 558
I%.;;{Jhémiuslfiuﬂ‘\j:Tahjﬁqﬁalfsﬁlmkjﬂﬁbfﬂﬂﬂ_}au1
Ja s son SA el G5 s owgm e Ja) o owm g S oy
s g ble ) ey S By 3 (S g S8 LA
e 08 e o) B S o S ey o S8
“To ensure availability of two- = W& = <l Use s U iy 5 5 e
sguare meals 1o every person, effective enforcement of National Food

e Uy 518 E8) 5 ) S 358 o gl A8 = A4 Security Act is necessary.”
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U (aas o€ 1S oo e S 8 i s g e o bl L2 o K
The Supreme Court in July, 2017 has -— S Jus gay 58558 juu g m
said that the National Food Security Act, 2013 has not been implemented
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53 TAFTE & 311R 314 35 AT 81 71U &, STl a1 CIeH 941 §aiT 872
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TSl g3-gfedl BT ST 8Tl 81 T&T &, § MM BI Il 8ol 81 s 2, S da¥ §
S 3R I & SA1eT g9 8T fEged™ @l 81 18 81 919 ¥ Ve & A1ferd & an |
G, A1 XS BT AT WIS §8 PR T

MR. DEPUTY CHAIRMAN: Okay. All right.

i R SREATE: H v WH HR IBT E| H 3MMUD! g4 I § & e & Aiferd 7
U WE-$B d¢ DI < (¢TI AT 979, A 9 D 8,000 BRIS U § (Y B, IHDI €Y
Y frepTet &1 99 8 & oY #epT €1 7181 < X2 €1 379 VT HIf 915 b SR S bl
UqT g &, 1 A1-91Y & TE-XE B B SFD! REERT 81 8- § IR AT 8 &R ufa
T 9Tl &, T9 R DTS T XM, A1 A7 &t &M, TERT BIg 4@ T&1 327 I8 39
BT HNE T AT Sl RN 18T 8, IHD! S & folq 3119 da1a ol S8, TRE
Tl STEY, g1 T FRIRT ¥7 o9 VT 9 el 7 €1 78, afcws uie we’i 7 g g
T 51 I8 SN AR & 6 Ts T 519 T HarT U= iR ATel §s Al S T3, 39 I8
RIRY o1 718 1 A8, 1Y VA1 I S18¢, VAT fdel oSy, fory <21 & S 4971 &1,
! WRR RS @1 98 81 715 2, S01 Al AU A5t 31 RagReT A db,
AT et 9 SR fEgea ST o1, 98 R 4 991 &1 Egwi W81 R Taawed! &
RIPBR IBAI, A JHAH B, I B9 ISI-g9! F<¢ IR el <l &1
ATC AT & Siia H SS[-USH Sl &, SIS-ail$ PR H IS HIMER & 891 34 <« H "R
BT WY T &AT| DTN S Bl DR T &1 I FHY g1d1 <1 &Y, T8I Al gci] 21,
o1y 33y, g9 foe BRU 3R 3red S, S &8 T 9, I9 I § oIRe § 3d-11 &1

Hg fo,

S AT N IS T T BTl

e St 9 J TF g+ del | ol &Y R [1eT foham a1 srea St 5 Rrer faa,
TS arof i 7 faT BT 9 H HH B8 Uea] DI Bl ATG PR l1oTY, BT I8 Hell B
39T Igd-Igd T-Iarg|

MR. DEPUTY CHAIRMAN: Thank you, Nareshji and thank you also for injecting
a little bit of humour into the debate.

SHRI NARESH AGRAWAL: Thank you.

MR. DEPUTY CHAIRMAN: Well, hon. Members, I have to inform you that hon.
Chairman has already said that Parties will not be given more time. Parties have to adhere
to their time and, therefore, the first speaker should keep in mind that there will be a

second speaker or third speaker.
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it N9 AT SUFHTIRT Sft, AV Uk MU B1 8 ANT 59 IR BT TRHAT FE
IRA <91 T18d €1 3 SRR HEd © [ JIRHT 189 VAT B B 7V ©, 39 Ioig I VT

BT B 3TTD I AfABR T, 37 I H BRI BT SR 2 Tl 81 8T 21 59 ATh!
ot 7 9 e 3 €, Y 31T SRIAT HIFTYI 31T oRR &

MR. DEPUTY CHAIRMAN: I only quoted. ...(Interruptions)... No, no. I only
quoted. ...(Interruptions)... I only quoted. ...(Interruptions)...

2} 91 3ETe: 3y g onft faer vy, B9 we g anft sea S gm v AR €
o e #1 8my B4 fyer AIRTY, &9 Y forae onfY 9 <1

MR. DEPUTY CHAIRMAN: I was quoting the hon. Chairman. ...(Interruptions)...

SHRI ANAND SHARMA: Before that, Sir, I have a point for clarification. It is true
that the time has been allocated for this debate and for the Budget. But, now, every time
when the discussion is there, there are occasions when many minutes are lost for either
Party because of interruptions. Even if that is not Intentional, that happens. So, there is a
spill-over effect. The second thing is that the debate will conclude on Wednesday as we
have been informed. Now, on behalf of my party and on behalf of our colleagues in the

Opposition...

MR. DEPUTY CHAIRMAN: Please listen. ...(Interruptions)... Please listen.

...(Interruptions)...

SHRI ANAND SHARMA: We want to make one thing absolutely clear. Last time
also it happened that the Government said that the debate would conclude the previous
day and on the next day only the Government, the Prime Minister will speak. This will not
be acceptable to us. If the reply is on Wednesday then the debate spills over to Wednesday.
They will have to listen to some of us and then give the reply. It cannot be otherwise.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: That's okay. ...(Interruptions)... 1 have no objection
to that. ...(Interruptions)...

SHRI ANAND SHARMA: I am saying it in all seriousness. 319 §d1gY, B BAI?
MR. DEPUTY CHAIRMAN: I have no objection to that.

sft IV ¥HT: 37T TIRHA W8 DI 41 &, AT 1S BT A9 o of | ... (IGE)....
U 781 BT 31 IS1-9S1 a7 g$ §, Sl Samd dl <37



Motion of Thanks on the [5 February, 2018] President's Address 431

MR. DEPUTY CHAIRMAN: I have no objection to that. But, I am only saying that
twelve hours is the time allotted. We sit up to 8.00 p.m. today and tomorrow up to 8.00
p-m. By then, twelve hours' time will be over. So, tomorrow by 8.00 p.m., the discussion

has to be over because by that time it will be twelve hours.

SHRI ANAND SHARMA: No, no, Sir, we are very clear on that that if the reply is

on Wednesday, then, I speak not only for myself but for the Opposition colleagues also.

MR. DEPUTY CHAIRMAN: No, no, this is for the Government...

...(Interruptions)...

SHRI ANAND SHARMA: It has to be then there. The Government is here; the
Ministers are here. It has to be a level playing field. We do not want it and I have reasons

for that.

MR. DEPUTY CHAIRMAN: I understood your point. ...(Interruptions)... 1

understood your point.

SHRI ANAND SHARMA: I will also be very transparent because the Government
always has the advantage. Naturally, the President of the Ruling Party moves the Motion
which is his right, very good. So, the message which goes to the people, and even in the
media, the space gets restricted for the criticism of the Government. On the final day, it is
hundred per cent only of the Government and what others have to say in response, as the
debate evolves, that cannot be frozen. And, that will not come. Then, the hundred per cent

space goes one way. We will not accept that.

MR. DEPUTY CHAIRMAN: No; every party will get its due time. Now, Shri A.

Navaneethakrishnan.

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Hon. Deputy Chairman, I
thank the hon. President for having delivered the speech in the Joint Sitting of both the
Houses of Parliament. Since, I am hailing from Tamil Nadu, I would like to draw the
kind attention of this august House; also of the Central Government and especially, of
the hon. President to a burning issue because, now, the young students of Tamil Nadu
are preparing for the Plus-II examinations. At the same time, they are worrying about the
NEET examination. Now, as per law, NEET has been enforced. I would like to draw the
kind attention of the Central Government and also kind attention of the hon. President to

this issue.
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At the same time, I thank our senior Member, Shri T.K. Rangarajan who has done a
wonderful and a brilliant thing and, that is, writing to the office of the President to know
about the status of the Bill passed by the Tamil Nadu Legislature seeking exemption
from NEET. For that letter written by our hon. senior Member, Shri T.K. Rangarajan,
the President's office has given a reply that the President's Office did not receive the Bill
passed by the Tamil Nadu Legislature. Now, I want to raise this issue and I would also
like to draw the kind attention of the Parliamentary Affairs Minister to this because this
is concerning about the powers in the jurisdiction of the Central Government and also the
exclusive jurisdiction and domain of the hon. President. My humble submission would
be my reading of Articles 52, 53, 73, 74 and its provisos, Articles 246 & 254 of our
Constitution. It is very clear. I am not accusing the Central Government. But I am urging
the Central Government to take note of the mental agony of our Tamil Nadu students
which they are undergoing. Now from the reply given by the hon. President of India to
our colleague, Shri T.K. Rangarajan it is very clear. The Bill passed by the Tamil Nadu
Legislature unanimously is the will of the people of Tamil Nadu. The Bill has been passed
not without any legislative competency. The Concurrent List empowers the Tamil Nadu
Legislature to pass a law on the subject of education. Though the Tamil Nadu Legislature
has the jurisdiction, competency to pass a law which is included as one of the subjects
in the Concurrent List, of course, that law now passed by the Tamil Nadu Legislative
Assembly is a repugnancy to the law passed by the Indian Parliament, namely, the Indian
Medical Council Act, Section 10 (D). To resolve the repugnancy, there is a provision in
the Constitution; it is unknown to anybody but it is known to the Central Government. I
request the Central Government, and urge the Central Government to kindly go through
it. It is my humble request only to save the young students of Tamil Nadu. Last year a
bright young girl had committed suicide. It attracted the attention of the whole world
because she had secured more marks, in the State Board Exams but she did not secure

more marks in NEET. It is a very sensitive matter and involves future of young students.

In the light of my reading of the Indian Constitution, what now appears is the inaction
on the part of the Central Government and inaction on the part of the hon. President. It
causes violation of the Indian Constitution. How? What is vested with the hon. President
is the Executive power of the Union of India. So, the hon. President is the head of the

Executive of the Union of India. So, he discharges the Executive powers of the Union of
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India under the seal of the President. As per Article 74 the aid and advise of the Council
of the Ministers come into the picture only with regard to the matters of Executive powers
of the Union. So, for the executive powers of the Union alone the President is bound by
the aid and advise of the Council of Ministers headed by the hon. Prime Minister. But this
is a matter in which the Tamil Nadu State Legislature has enacted a law. It concerns the
subject included In the Concurrent List. So, legislative competence can't be faulted, it has

got full competence to enact the law that too unanimously passed.

Now, as per Article 254 "Inconsistency between laws made by Parliament and laws
made by the Legislatures of States, clause (2) says, "where a law made by the Legislature
of a State with respect to one of the matters enumerated in the Concurrent List contains
any provision repugnant to the provisions of an earlier law made by Parliament or an
existing law with respect to the matter, then, the law so made by the Legislature of such
State shall, if it has been reserved for the consideration of the President and has received

his assent, prevail in that State."

In this connection, I would like to draw the kind attention of the Central Government
to clause 2, "Provided that nothing in this clause shall prevent Parliament from enacting
any time any law with respect to the same matter including a law adding to amending,
varying or repealing the law so made by the Legislature of the State." So, my humble
submission would be, the power conferred upon the hon. President under article 254 is
not within the purview of 'aid and advice of the Council of Ministers headed by the hon.
Prime Minister'. It is an independent power vested with the hon. President because the
Legislature's power, especially those of the Tamil Nadu Legislature, cannot be exercised
by the Central Government. That is very clear. So, the Central Government's power is
only executive; it is not judicial or legislative and, there too, the legislative power of the
State Government, namely the Government of Tamil Nadu, cannot be taken'over by the
Central Government. So, what is being contemplated, according to me, with due respect
to the Office of the hon. President, the hon. President has no say here. If the Bill has been
reserved for his assent, he must give assent to it. Then, it is up to the Central Government
to introduce another law to amend or to do anything else in the Parliament. So, my humble
submission would be, the power of the Tamil Nadu Legislative Assembly has been now
taken over; it has been bypassed, ignored; and, further, by keeping the Bill that has been
reserved for the assent of the President by the Central Government, the Parliament has
also been bypassed. So, my submission would be that the Concurrent List is not a mere

paper. It doesn't mean that the law passed by the State Legislature can be kept with the
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Secretaries of the Central Government without forwarding it even to the President of
India. My humble submission is that the entire Concurrent List now stands deleted
because even as per Article 254, If there is any repugnancy, then the Central law would
prevail. That doesn't mean that you can ignore the entire Concurrent List; by deleting the
Concurrent List, you are taking away the powers of the State Governments. This is a very
serious issue. You are violating the very basic features of the Constitution. Now, even the
Court cannot decide upon a law competently passed by the Legislature or Parliament.
Now, the Tamil Nadu Legislature has passed a law seeking exemption from appearing in
NEET Examination. If it is repugnant to the Central law, it is permissible under law;
wherever repugnancy arises, a Bill must be sent to the President for his assent and the
President has to give his assent; only then, it must be taken over by the Central Government
to consider whether a Bill could be Introduced to amend, vary or to nullify the Act passed
by the Tamil Nadu Legislature. This is the scheme contemplated in our Constitution, but
you are bypassing the Parliament, the Tamil Nadu Legislature and also the Office of the
President of India. The principle of seeking the aid and advice of Council of Ministers,
headed by the hon. Prime Minister is not applicable to the law passed by the Tamil Nadu
State Legislature, that too, on a subject that is included in the Concurrent List. So, the
repugnancy can be resolved only by the Parliament passing the law, not by withholding
the files in Central Government offices. I am not accusing or blaming the Central
Government. This is the practice that has been going on since Independence. So, I cannot
blame anybody. We have to blame our own fate! So, my submission is that we don't want
to witness suicides of young students in this current academic year. Parliament alone can
pass the law, not the Central Government or the State Government. So, the Tamil Nadu
Legislature has unanimously passed a valid law. It is entitled to pass a law which is
repugnant to the Central law. Now, the Tamil Nadu Legislature has passed a law which is
repugnant to the Central law. It has legislative jurisdiction and competency. So, having
passed a Bill, -- it is only an administrative procedure to forward to Central Government.
Even now, [ humbly urge the Central Government to forward the Bill to the hon. President,
and the hon. President must bound to give the assent, and then only, the Central Government
can examine the issue thereafter. Its jurisdiction ends there as soon as the Bill is introduced
here, to vary, amend, abrogate or to do anything. Then, it is a matter within the domain or
jurisdiction of the Parliament, Parliament alone can say that the Bill passed by the Tamil
Nadu Legislature is not valid. The Concurrent List is now deleted by the Central

Government which is a basic feature of the Constitution. Without a Concurrent List, our
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Constitution cannot exist. The BJP is full of intellectuals. There is no doubt about it. By
force of habit, all the files containing Bills or proposals which will be repugnant to the
Central Law, are kept aside, without doing anything, or, for which assent is refused. My
humble submission would be, it is a very, very serious matter pertaining to the young
people of Tamil Nadu. Long back, in our State, the entrance examinations have been
abolished by passing an Act. That Act has been upheld by the Supreme Court. Of course,
now, the Parliament has enacted Sections 10C, 10D of the Indian Medical Council Act.
But, at the same time, I would like to draw your attention to the fact that the Central
Government has announced that more colleges would be established in Tamil Nadu, but
they are yet to be established. For AIIMS, NEET is not applicable. AIIMS is conducting
their own examinations. AIIMS is at a higher level. Students joining the AIIMS are very
bright and brilliant. Likewise, NEET is not the deciding test to assess the capability,
intelligence, hard work, or, the aptitude for service in the rural areas. Learning process is
a continuous one. By one single test, you cannot assess the capability of the student. That
is not the right method. One can acquire knowledge slowly. What is the concept of
inclusive growth? If a student is very poor, he should not be left to be poor forever! That
is not the concept of the inclusive growth. Social justice is being denied to the poor
students. The competitive edge is available to the urban students, though, of course,
thanks to our Amma, she has protected the poor people, and 69 per cent reservation is in
force. So, of course, in spite of the NEET, 69 per cent reservation is in force, is being
implemented. But, even in 69 per cent reservation, only the rich, urban people of those
respective communities are enjoying the benefits. So, the first generation students hailing
from poor, rural background, are not able to reach the medical colleges. That is why, those
students who have studied with the help of the Government quota at a lesser cost, as soon
as they become doctors, they never go to the rural areas. They confine themselves to the
multinational hospitals, corporate hospitals. So, my reading of the constitutional provisions
in the Articles is that the hon. President has exclusive domain, jurisdiction to give the
assent. Even with due respect to the office of the hon. President, the hon. President is
bound to give the assent to the Bill now passed by the Tamil Nadu Assembly because this
Bill is to protect the poor rural students. Now, my humble submission would be, don't
bypass the Parliament; don't bypass the Tamil Nadu Legislative Assembly; don't delete
the Concurrent List from the Constitution. You are violating the principle of the State
autonomy, and you are violating the basic features of the Constitution. I am not accusing
anybody. I am not blaming anybody. If any law is repugnant to the Central law, it will

either be kept under the drawers of the officers or it will not see the light of the day. Or, it
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has never seen the light of the day. I have gone through the case law to certain extent.
Subject to correction, I would say that the basis of aid and advice given by the Council of
Ministers are amenable to the judicial review. The judicial review, which is a basic feature
of the Constitution, you are now violating. So, Parliament, the Tamil Nadu Legislative
Assembly, the judicial review, the powers of the President, everything is now violated by

keeping the files in the drawers of the office of the Central Government.

My humble submission would be, if there is anything on the part of the Government,
it is reflected on the President. The President himself, according to me, is not bound by
the aid and advice of the Council of Ministers. It is an independent jurisdiction conferred
upon him. This is my humble opinion because what I quoted is a State law which is in the
Concurrent List, forwarded under Article 254. Then, the President has to give his assent.
The jurisdiction, of course, is vested with the Central Government to introduce a Bill or
to deal with that law. Before that, the Central Government can't destroy the Constitution,
the legislative powers, the Parliament, the judicial review power as also the office of the
President. Now, in Tamil Nadu, young people are agitated because they are not capable of
preparing for two examinations simultaneously—one for the NEET and another for the

State Board. They are suffering; they are undergoing mental agony.

I very humbly urge the hon. President, through this House, to kindly consider and
give his assent as early as possible. Also, I very, very humbly urge upon the Central
Government, led by hon. Prime Minister, to consider and give a favourable advice to the
President to give assent to the Bill so as to see to it that the law is enforced in Tamil Nadu.
Tamil Nadu may please be given an exemption from NEET which is now warranted,

which is now necessary.

I thank the President for his Address. I also thank the Central Government for the
wonderful schemes they have introduced. Definitely, there will be a New India. There is
no doubt about it. ...(Interruptions)... I hope, the Bill passed by the Tamil Nadu will be

accepted by the Government, I hope, the Central Government will not reverse it.
I thank the Chair and I also thank the hon. Members. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The next speaker is
Shri Sukhendu Sekhar Ray.
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6.00 p.M.

SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, although the empty seats

are staring at me. ...(Interruptions)... My voice is broken.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): There is enough

number of Members for the evening session!

SHRI SUKHENDU SEKHAR RAY: On my right side, there are empty seats, Sir.
Anyway, Sir,

20 S Bl S b Sqrde A H HEMiRH rgufy S 7 20 uH & forRad wryor |
BH F HH 11 FITTHAT TIST181 BT Seerd BT, SN - Jame 52t Soordel AToT=1, 9=
H3T g1 Iror1, geE FH1 fRA FReT Ao, TRE-TIRE| 39 a8 S9H 1 ATorrait
BT Iootd fhar a1 I|H a1 €1 72 I9H Tiee W g, fSfea afde i g1 suH
HTCAT 91 &, AT W &, oifehT TeTeary gar & a2

it fIreTa TRre: R, H U1 AR E [ 68 &1 99 &1 e & folg 97 fam S|

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): It has already been
decided in the Business Advisory Committee meeting that the House will run up to eight

o'clock.

2 JEg IER IW: W, AR Tl I8 971 & [ 97 TTE37q G &2 377 STl
T Wl H N2 I Alcadl 3R STAST & Saet gHID A ST B HHR 1 <
TS B, I 98 ICS3TT B BINN? SHBI DI ARIbT 5 SIAHTTUN H TET ITIT AT ST 7
Al ATAT Y6 B IR, 7 &1 GST B DI IR BR Fhell 51 §9 THR A S AMTATIT 3
ST 4 9T A, 98 39 AT s 51 H AT T AR 3Tl Aiel Al FHT AT Bl
AESR YW §Y 9a1d1 AT 8, S I8 Al U gArl JAAT ST 81 BT 39
IYTYOT H HE™RH Uy Sft & 79 B 91 el dal T3, Ifch §H &% (AR Bl 79 DI
I G 2, ST D1 AMAHTTOT 3 STBRIAT T 8, 39 STGT $9H $© 781 o

39 ATy § g7 H3 Aol IdTs T8 1 UST AT 19 H 917 AT T simultaneous
election BT AIEY IR AP fIT G BT fIaR HRAT ARV T YR HEl | SMAT?
AT TG AT A PIs AT UG T 82 9T Constitution 7 AT Blg ITa8T 52 A€
DI @il B Bis g fear § 6 s 39 idy # v ot nféarat 8, Uap +ft iifde 2,
S8l IR I 11 1T 81 [ Pt 31R 15T BT GG U A1 HRAT G| I8 Pel 18l &
3R |9 1967 9 3TN Tb WS B BT P MR [SY BT 19 Yeb A1 §aAT &, Al 379
3D P MR ST BT G Teb W1 BRM b g a1 2R R 79 1?2 QA1
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[Tt g ¥ <]
AT HIGETT G A8 &1 $HD AATdT Blg GORT BRI a1 &1 FAIT ST I8 & b gaqd
9gd @9 B Y@ 8, 9gd 99T 9418 Bl T2 Bl ...(Fau™)... 3T 99 R @ o 9
TS ST &1 21 31 o1 fefored sfean a1 fa, & ama Jiarg gomd &1 iy 3mg
JA-ITS FATd BT ST, S/ T 9 ST AR G A 99 ST $HH A W
TG B DI BIg STo)d Tei gsil, RIS g F deployment @1 BIS ST T8l
TS 31T 3iersT g1a Hx1sy, fefTed sfeam a9 Mam I 9 AR &R ARars! SaraT
&1 T 721 =rerd Bl

AT & UST AT 2 H HEHeH iy St 7 arert f& fouet dene o dag &
U foham 1T, I8l W g aardn T fb g9 AN A ST faRie fhan feed o ardh |5
@1 faxty =121 fpa, Ua Y faRelt <t =1 saT faxer =1 foram) eay /1 oY o 5 foat
H P8 Bl €, 3Ufry 9! Ugel Helde HHST H WSI SI1Y, T8 I scrutiny & a8 IHDHT
TET qTIE AT 91Y, IS 916 &9 39 9 DI aIRd B I8 Ul Weid Yollel! g1 31
39 AT UTTeft 1 T 991 HRAT1 A8 &2 31U Ygel SHBT STaTd gIforg|

HEIGY, TAH 9gd W 91 978 T8 21 S99 911 T {6 g 9gd o 99
1| fHaT SR 96 177 B9R U 1-9R RUICY g1 UNDP saadie Rulé & agar
q1g AT & f3rd A g1 & 188 <=M 3 HIR BT I 13131 81 ST Aelerd I8 © b
ARG A SIT&T A4 {419 130 <2 H g3 81 TAR A1 o1 R i, A ok
TSIl U < fohar ST Fepell 2, ER <@l 9 718l U1 89T SqouHCT gaTl &1 I8l
T [ BN TSIRA <21, #llciel iR ATela g WY 89 3fHI 81 I8 UNDP &1 RUIC &, JuiHa
BTN BT a1 81 World Economic Forum's Inclusive Development Index-2018 &Tcl HE]
e g, ST HE I 81 [Tl 51 SHP ATAR six out of ten Indians still live on less than
3.20 dollar per day AT & 60 HFIRIT 37T HIIAT 78 BRIS oGl 6 BOIR BT HE
UR 3T & IOIRA 1 =Y SRAT! BI9- ST eI Ve 3R ThSIars bl Sl GAardt
SITRE 872

CIA, BTeIifeh T8 SHRBT B! GithAT Yokl B, T8 8% ATl Gl &b AR <2 &b qR |
World Fact Report IebTefd 81l SMReT I 984 Tolald &, SAlerg S Al ®l CIA &
IR H PIg AU TI 811 AMEYI CIA BT RUIS BT o= 5 1 ufcd T&1 -1 =il
CIA @I World &R @1 29 STaxl, 2018 &1 RUI § 4T Fera ® & ugar, W Ua1 ad
FHY TG AR D G BT GRIT B A H Fg=I giam & 180 <201 H 564 I
W | SHP] A B {6 ATJaamTel= I & ATl H TN I B Jol H AT B T
120 <91 B89 YIS B1 89 S 3 §6 T &1 RT3 A8 89 TR] G BN HRAT 2ATe
27 QI 916 §og b Aol H WIRd 133 T2 A 31 51 IBT 35.60 Hferwra Rrg), f-a! 99 5
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AT H B B, I FIIToTS $F g9 & © 3R HF Ioi dTel RIRIT B AT H 9k BT
WM AT Bl dcelE, &1 919 87 H 3fecls T8l dldd I8 §, dodlle did I8l g
...(HTYT). ..

sﬂﬁ? M éf@l({ - Glogal burden of disease published in the medical journal. The
Lancet' ¥ Ud Fldl & b a9 2016 H, HRA H 5 ATl I 4 I & RIS BI g A=T 9
TRI B TS - AT T&T HIRA DI I 52 TT I T BSIR ANTRDI IR U SIFeR Bl ATy
Mt 71 fiyercll - 98 Wt clA @t RUIE 71 g2t Ul Uah g9 AR ®I ! 3v9dTel H Udh W1 9
T8 e - I8 W CIA 31 RIS 8, 7 21| IR ¥ 31 oG STl Bl UF.3775.41. US4 &
3R B9 T A TS AR I WR 371 g 21 ClA RUie & qarfaas 71.5 wirerd urion
ST 3R 37.4 wfrerd erest Sear o dfee Biifrdts w8t fierdi, i s wRa
BT 9 5 IR TR 2 T, T8 IR BT TRI Rl o I8 &2 § TRATON B dTed]
HRPR DI 3T AT H ST STard 7|

319 ¥ ofTST HETHIRH IISURT HE18d & STAHTYT BT TR 37T ATedT gl $Hdb Ul 3
TR HET T 8- "My Government is committed to doubling of farmers' income by 2022."
T2 91 GO B 2014 F g AfHET § W Bl T3 7, R s IR ATl §
fFATT BT G R ST 81 §s- SADI SIA1d DI SN2 THBI BIs ST AIBR B
T ¥ Y b Te] 1Tl R 2015 # 12,500 ¥ 31fdrds Rl = <97 H ST BT 81 8
RIS 35 fohaT Gagpefl R &, on an average. IR AT T I8 AXBR QI X&T AR 37
ST AT SITH TG 371 7T, T Had & b §H 2022 T BT 9T ST d1fes &9 fhami
DI AT ST PR Feb| 3T A I 40,000 FHAT ISR PR b &1 AT 37 PR
DI 3R TR AT B AGAd (el & N FIT ITdT STHH ST 81 SATGH, RT3 JET
P AT 87

HBIGd, 7T AN & U aR™S Fe 7 39 IR § 1 $8l B, I 3N & GRS
AW B I8 STRGHC AR T &, Al 319 goToldd o ol § S <qel IR 91 79 Gebell g I8
Economic Times I 31st January, 2018 Pl 91d %, ?T‘%{qﬁ Ay & A9 & T faT
g1, Y SMRINT & U IR SIfIHRY BT SHH Tdh guest column FHdwa, R S==H
Dhel, and | quote "MSP is notified for 23 crops but effectively ensured only for two-three
crops." T I Wil Tl B fh 919 23 Bl & foIv vH. 7. d). fedeiar fhar < ®,
<Ifp Rt S1-a9 el & oy I graferde fhar S 872 feaml & e s9d a1
TIRIITSNT BT 9T RIT BT Ahell 872 He says, "MSP does not generate reasonable surplus
(income) for the farmers." =T IMRATT & Y IIfIHRT TAT d1el I8 2l He says, "MSP
does not generate reasonable surplus (income) for the farmers" T AT & SrfeEy

dieT 2 €, "MSP does not generate reasonable surplus (income) for the farmers. Not

surpsisingly, farmers have been demanding effective implementation of MSP for all the

crops and keeping MSP 50 per cent higher than cost.” It was published in the Economic
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Times. ¥X U1 Economic Times &, SH®I H 3! SOIToTd ¥ <del BT d18dl gl IR,
Wﬁ gﬂjugglery ﬁ?ﬁ%@ﬁ’\’m fallacy Y 31 o™ %Sﬂﬁ Th HpfTSH §1 CACP 9 ST
BT ST B, ISP 199 &F AR, T T8 A BT AFTC BRI © - BRE T-230R”
PRE-2, BT U-2 BT P AR, BAA Idad & oy ATe, BiASoR, HRIR,
PBH, BT R, bullocks, e claR, SR TaRAUAST, Hewi¥ HIRE 3MTfa BT U-
2 ¥ 317 Bl 3FR YAYAYY, BIRe T-2 + HiFel ofaR, It foam & uRaR, St 919 <4 €,
SH! W Sed €, A1 SHG %R 3R 50 URAC THYAYT VT GT SITYT, 94 98 ATverIdh
BT, T8 A1 98 ATMQTId Tel ST 31l T I8 GoITdl a1 a1 731 g1 89 gl Bl
G AR UG, i I Bl Wt I o1 gar 11 b Tud e g o J9 fhan
ST, BT T-2 & MMYR R IT HRT-2 & IMEIR TR R B T-2 8, dl I8 I th
ISToN Bl

TR, YT | G 3R SHIIHD SHIHA! BT Scolwd fhdT AT 1 9 W H,
HRA" 3R "T&H IR, 9IS HRA" & faerra-fene fda ared <@ €1 59 ifiwryor # off
AT T, <Ifeh 370 & Bl 41 3 81 dleil SR, g8 I YR 81 bl g1 8T 4,
T HATSTT Annual Davos World Economic Forum @1 HIfeT § RN | 59 db T T2t
S El%f qg%, dd dd International Rights Group, 9 Osfam ‘bl SIdl %’, 39 Oxfam &I
RIS vt SHH ST AT T, SHD! H b g H 1 A1edl gl SHH Iq1T T -

'India's richest one per cent garner 73 per cent of the total wealth generated in the
country in 2017." AT H §9h 3T & 19 AT &b I1G FGEI BT I8 98 & 1 2017 |
ST 73 URAT I SINT s, I8 U URMC P deol H dell 1, AT I8 "qah] A1, AP
famra 781 8, 9fcdh T8 Ud TRT & 1 Udh IR &1 I Bl

AR, T AT H PTel &7 &b IR H $© Al 8| Il T &, Rl qrer & g
$6 el gl fHdl AFRE =1 vere w31 St & TwR § U RCI3Ms Uierdherd doil ot 9
AT WX SHIAA BIHTIR P U FA I8, Al TS Teb SHD] blg STard 8l el
I YBT T AT - I8 g1 S b Alcaal & a1 fha=1 BIel g9 ARBR b U™ JATAT?
T ATl did T, AfhT ST RIS UTh I BT STd1e 31T b sl Hell 21 I8 9t
IR-BILA 2, U] 811 A1y ot I8 e aia o1 b oFR &4 faeen 9 &rel 7 arax
TRIG ST b @I H 15-15 ARG $UY &1 ST B © 3IR 3R Aledal &I YH bl B
e H 81 fAerar 2, O 89 dR1e W ST 811 & oY IR 87 I8 fha- qaran o, I8 §
&1 dre1 arEanl § A1 A aredr €1 Ugd A1 Panama Papers e, foad 500 9
31t fegRaTtial &1 A1 31T, R fireel AT Paradise Papers 3 900 W 31fed T Y|
Y AN ARt Y 981 ®! Paradise Papers § T el 31T, S96T Hdold J TG
T2 &, ¥ IR H &1 I AN IRTSZS H 781 I8d &l 3R f7Hd g, d @Tse IR aifery
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3R 98T fob g U iR WRTeTs S Uudd # 79 fegan~al &1 71 o 8,
S RITh I8 BRATS DI 1 STAAT Bl Y GATHT DITQ| R B ST SI]
g ® fob IRBR FIT WHIY 82 White Paper 1oy, B4R I8 7T 8

THE VICE-CHAIRMAN (SHRIBHUBNESWAR KALITA): Mr. Sukhendu Sekhar

Ray, you have one more speaker.
SHRI SUKHENDU SEHKAR RAY: Don't worry, Sir. We are okay.
SHRI DEREK O'BRIEN (West Bengal): Don't worry, Sir.

SHRI SUKHENDU SEKHAR RAY: You need not worry, Sir. We will adjust among

ourselves.
THE VICE-CHAIRMAN (SHRI BHUBNESWAR KALITA): Fine.

#} U5 IR I: NG, 95 b TALULY. B IR F 7 WA § U 1 3
&I AT AT S 6 319 I8 TGN, 10 ARG FRIS T Ugd T BTN 3R WRBR
f&¥d & a1 willful default T criminal offence Ul Elﬁ, DI ¥ 9golg MU, wilful default
BT AleTd RIT B2 FAAd capability g, fbR Y 9 91 1 1 9o =18 € <= B According
to criminal law, this is a breach of criminal trust and cheating. So, both breach of criminal
trust and cheating come under the purview of criminal law. 3T9 ﬂﬁﬁ?ﬁ P AT Eﬁﬁﬂ’,
39 Cr.PC BT o aﬁ%rq 3R 9% RIATH criminal proceedings Eﬁﬁm, special court
TSV 3R 37 & ol 319 G 8] Fehdl, il I WIBR crony capitalism BT ABR T,
BTl 1, TR B, FAOGRI Bl ARBR el 5

TN, ISR & R F EI@EK% g By RN g, dfee survey data of the Centre of
Monitoring Indian Economy & 3IJAR AIC&! & BRI 2017 & Ugel IR He Al H 15 AR
HolgY IRISTR & U This is the report of the survey data of the Centre for Monitoring
Indian Economy, 2017. fUsel dTal 1% IR FENT § 15 g JHR| Alcdal & BRI 19
T 7 S fobe dRISFIR §Y 8111 U1 d 91 32 &, 89 a1l Al I8 el Bl BTl 2l
B Teb YRTAT 1< GAAT AT, b2l Sl B| "ART A9 SHR " fhed & foTg IehR STAfehe bl
g MR Wcl=s ST 7 foram &1l "$ed & Sb” ART SHMT, e g I e HEET"| I8
BHIDHd I gX U U BT &, SI [ SHAT WRT §AT U BT g olfch S BT ST
g% BT 81 arE Bl

R, H G B Tl gl HA WX SR aXdh AT Sif dleidl| ¥R, A0y fad
HAT S, 519 2014 H SHAER H GAME oIS I8 U, T8l W I IT ceiling P IR H $B Iall
o1, 39T ff AN U T B, f.Eans. 3 RUIE 2, oFR =med € a1 § Sua! ead o
HDHT | I8 arell AT 3 1T ceiling 2 AT A 5 ARG BT TS| S AT BRIS ST
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B 1Y e S==ie I ot <mar fhar f SRR T ceiling 78T 9@l & @1 trade or industry
q91g 81 SIG MR g1 HRT AT 3R ATSeie R A 31 98 Y| ETeAifh a8f & gA1g
#H 3exuiy o w3 S &R 1Y 9, oif e a1g § I 50 TR A1 HiferT qgrit off, 39%
q1e U T1 WY 18T 9T 3R 39 R Y LT Ieran| I WY omeft gdhidhd, ST BT Bl
AR, o w3l Sft 51 S o o1 e df drelTl olfd 319l <91 H cow vigilantism Y% 81 TT,
<3 ¥ o9 SIETE Y% B T 39 W UH ves g9 Ao F T 21 TR A F U
AOIGR Bl ISR H PoR A ART 7 AR Iqh 18 D] &1 STArT 7| IHS)
TR social site TR TS T51 59 IR H I I 1 FHB1 & {6 IqD! A AsC W]
eI fazarn =nfeq &9 a1ed § & 9 social sites TR faw@man SQ d1fs AR g < fos
eI 5 1 81 BT B ....(FAHT).... FIT I8 AT W 52 TR &b T IR Il & I
TG &1 I&! 81 T §H Republic of India # Y& & T ....(@EHM)... Republic of Cow H £2
T &H citizens of Republic of India & T citizens of Republic of Cow &, TE HaTd ISl 87

AR, 3§ § B! ATSTH ATed B g Alg Bl AT8dl § ST eH~ PR 7 AT
g ¥ ST fihew H 17T 2|

"3 A9 eIl BT <@ e, ST 1 HH Al Yo T

A 89 78 $B & 1 G, Sl gA a1 98 w8 gl

RAT < (B BT o BIg, ST al fbdl H &< e,

T8 & 311 3R 98, 37 o+l dI¥eel! I8 &I,

1 &t @t AT g arel, A1 gerh! 3l gu < ]l

H 79 1 G B FE g, Sl Hedl & ITD] He Il

SHRI T.K. RANGARAJAN: Sir, I rise to thank the President who was kind enough
to address both the Houses in the Central Hall. I have some differences with the President's

speech on which I have given amendments which I will explain later.

Our President Address contained a lot of statistics about the performance of our
Government. The Economic Times in its editorial headlines stated, "President Kovind or
Economic Survey.' The former Finance Minister — he does not belong to the Opposition;
he was a former BJP Finance Minister — Shri Yashwant Sinha gave the opinion earlier
that this Government is presenting a "Made to order statistics." I thought Shri Amit Shah
would have replied to him. It is a "Made to order statistics." What you presented in the
House, it was '"Made to order.' It is not the reality which I don't say. Mr. Yashwant Sinha

has gone on record.



Motion of Thanks on the [5 February, 2018] President's Address 443

While I am leaving these statements for the House to judge, let me bring to the
attention of the House how realities are way away from the assertions made in the

President's observation.

My friend, the hon. Member, Shri Navaneethakrishnan, spoke on NEET that how
Tamil Nadu Government unanimously passed a Resolution. It was sent to the President.
Actually, one Minister, the Central Minister, came to Chennai. She assured that 'we will
try to get you one year extension.' Then only they passed it in the Assembly. After it was
passed, I thought it will go to the President. Then I wrote a letter to the President. The
President replied to me, The Home Ministry did not send me the Bill.' See, whether it is
NEET or anything else, it is not just Tamil Nadu. Throughout India, the rural population
cannot write that examination whether it is Bengal or whether it is Gujarat or whether
it is U.P. Tamil Nadu only started expressing that feeling. Sir, take Jallikattu. You treat
Tamil Nadu always differently. Again, Jallikattu is a problem. Our hon. Minister went to
Madurai and assured the people that Jallikattu will be allowed. Then they said, "You will

not be allowed."
SHRI TAPAN KUMAR SEN: Cooperative Federalism!

SHRI T.K. RANGARAJAN: That is a part of cooperative federalism. So, not just
we, even your own allies in the NDA, the Shiv Sena and the Telugu Desam Party, are

unhappy with you.

Sir, I would now like to draw your attention to another part of the President's
Address where they have talked about doubling the income of farmers by 2022. Shri
Amit Shah spoke as if it was only this Government that worried about the kisan. No, Sir;
before you, Lal Bahadur Shastri was also worried about farmers! He gave the slogan Jai
Jawan Jai Kisan. Successive Governments were also worried about farmers, but nothing
was implemented. The number of farmers committing suicide is increasing every year.
The President's Address says, "Wait for four more years'! By then the suicides would have

increased manifold. How are we going to find a remedy to this problem?

Sir, the problems of water scarcity and irrigation in Tamil Nadu have been brought
to the attention of the Government several times. What Tamil Nadu needs is water from
the Cauvery river. Successive Governments have failed to provide legitimate share of
the water and till now, the Government has not formed the Cauvery Management Board.
Even the Supreme Court had advised them to form the Board, but they did not do so.
One Central Minister, Mr. Ananth Kumar, said that they would not give water to Tamil

Nadu. It was not just a citizen of Karnataka who said so, but a Central Minister. Sir, ten
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lakhs of acres in Tamil Nadu are in need of water. The water required to irrigate those ten
lakh acres is 15 TMC. Already Karnataka was supposed to have given 80 TMC of water
to Tamil Nadu. So, what is happening is that instead of economic necessity, political
compulsions are deciding the fate of the Cauvery issue. Yesterday, the hon. Prime Minister
was speaking at a rally in Karnataka. He should have advised the people to give water to
Tamil Nadu; they are our brethren. The Prime Minister's speeches are very popular. He
could have advised the Karnataka people in this respect, but he did not do so. So, there are
political compulsions. Karnataka is due for polls shortly. So, both the Central Government
and the State Government there say, 'no water to Tamil Nadu'. I would like to know
whether the Central Government treats Tamil Nadu as a part of India or not. The sufferers
are farmers of the delta region of Tamil Nadu. Whatever farmers produce in Tamil Nadu
is for the nation, but you deny them what is due to them. The Economic Survey speaks
volumes about the impact of the weather on agricultural productivity. In such a situation,
how can farmers' income double by 20227 It is a deliberate folly, deceiving the people

and nothing more.

Sir, a lot of claims have been made about the employment scenario in the country.
According to the report on employment, the Unemployment Survey, 2015-16, nearly
half of India's workforce, that is 46.6 per cent, is self-employed. I don't consider self-
employment to be bad, but I do not venture to call them 'pakora sellers'. The average
annual income of self-employed people is Rs. 60,000. It means Rs. 5,000 per month
and less than Rs. 200 per day. Can they survive? Can a family of husband, wife and
two-three children survive? Dear, Sir, people become self-employed because there is no
regular employment. You can see that autorickshaw drivers are B.A./M.A. today; Arrack
sellers are B.A./M.A. Thanks to the neo-liberal policy, there is a type of economic growth
which does not produce jobs, except low-paid jobs in the informal sector, and mainly
contractual jobs in the organized sector. Even school teacher is on contract today. The
economic slowdown and demonetization have killed the job prospects of all round.
Shrinking opportunities of rural employment have also aggravated the situation. In such a
scenario, the claim of the Government on the employment scenario is far from truth. Our
President started his Address mentioning about special dimension of our" Vasudhaiva
Kutumbakam", that is what we call Yaadhum Oore Yaavarum Kelir. But, Sir, the Indian
Government pushed back the Rohingyas when they sought refuge in our country. You say
"Vasudhaiva Kutumbakam" and when somebody comes here you push them back. The

biggest democracy in Asia, our country, which ought to have played a role in solving the
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Rohingya issue was silent and looked away from the issue. Why? When Pope goes to
Dhaka, America sent its Secretary of State; UK and Canadian Ministers go there; Asian
countries go. But India refused to go; India refused to intervene. Why? China is here to
use that situation. They emerged as the peace keepers. The real thing is that Government
of India's stance was negative. Why are they negative? They are so owing to their
communal and ideological compulsions because Rohingyas are Muslims. So, you have
your own ideological compulsions; you have communal compulsions. When everybody
is involved in that, they don't want to involve in that. Sir, it is worthy to note that China
played a mediatory role. The Foreign Minister of China went there and he was able to
negotiate with the parties, and the Chinese Foreign Minister called it three-phase solution.
In short, all of India's actions since the outbreak of this round of violence in Myanmar

have negated its position as a regional, sub-continental and Asian leader.

Sir, there is a mention about the benefits of development of the poorest of the poor.
But in 2017 one per cent of the Indian population garnered 73 per cent of the additional
wealth and the remaining 99 per cent of the population divided among themselves the

remaining 27 per cent of the wealth created.

Sir, while the Government is so much lavish in its claim of upward journey in
respect of Ease of Doing Business, in many places the President's Address is * silent

about India is going down in the rank of Global Hunger Index. He is very silent.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Your have one

more speaker.

SHRI T.K. RANGARAJAN: I understand. Sir, some 38 per cent of children in India
suffer from stunting, where the height is limited by insufficient calorie intake. Citing this
2017 Report "India: Health of the Nation's States", the Economic Survey emphasizes that
malnutrition is the most important risk factor for 14.6 per cent of the children that results

in disease burden in the country.

Sir, since I come from Tamil Nadu, I wanted to raise two or three points relating
to Tamil Nadu. Sir, in Keezhadi, there are 110 acres of land excavated, not even one per
cent of work has been done. Permission to continue the excavation in 2018 has not been
given by the Central Government. I request the Central Government to issue necessary
orders to the Archaeological Department to continue the excavation. When I brought

this issue to the notice of the House, as a Special Mention, the entire House supported

*Expunged as ordered by the Chair.
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that, including the Deputy Chairman. The State Government has allotted two acres of

land for establishing a museum in Keezhadi to exhibit 5,000-odd artefacts found during
the excavation. The Central Government has not even taken over the land up till now.
The Central Government has not even started the preliminary work of constructing the
museum. The findings of Keezhadi will throw new light about the history of human
civilization in India. Hence, I request the Government to pass necessary orders for

continuing the invaluable excavation there.

Sir, the fate of livelihood of eight lakh workers engaged in manufacturing of crackers
in Sivakasi and Virudhunagar in Tamil Nadu is hanging in balance as there is a case in the
Supreme Court for banning the crackers. While the environment needs to be protected,
we cannot ignore the lifeline of the eight lakh workers. The Government should come
forward to exempt manufacturing of crackers for special occasions from the Environment
Protection Act, 1986.

Finally, Sir, very importantly, I request the Government to come forward to adopt
Thirukkural, which is the sacred book of Tamil, containing valuable ethics and guidance
for the welfare of humanity, as our National Book as we have a National Bird, National
Flower. I also request the Government to erect a statue of Thiruvalluvar inside the premises

of Parliament. Thank you very much.

SHRI T.G. VENKATESH (Andhra Pradesh): Respected Vice-Chairman, Sir, thank
you very much for giving me the opportunity to speak on the Motion of Thanks to the
Address of the hon. President, on the eve of the commencement of Budget Session of the
Parliament, on 29th January, 2018. I feel it as a privilege to express my opinions on behalf

of our party, the Telugu Desam Party.

Sir, hon. President, in his Address to the two Houses of Parliament has detailed
the programmes being undertaken by Government in the country during the year
2018-19. Initiating the Address, he informed the commitment of the Government towards
its flagship programme "Swatchh Bharat" by 2019 under which taking up construction of
toilets to the poor with the financial support of the Government. Really, it is a marvelous
programme inculcating the health consciousness in the minds of the people of the country.
The popularity it gained is very laudable. I request the Government to earmark sufficient

funds for completing success of the programme.

Also, the Pradhan Mantri Ujjwala Yojana, to provide LPG connections to poor

families, is a praise-worthy programme. The initiation taken by the Government on LPG
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subsidy 'Give It Up' campaign is marvelous. The subsidy foregone by the people has, to a
great extent, helped the poorest of the poor to get LPG connections. The Jan-Dhan Yojana
scheme introduced by the Government has got a great momentum and the poor have
opened bank accounts with a view to get financial benefit from the Government. Making
the poor people to open bank accounts will not be sufficient unless the Government does
something to provide financial benefit to these account holders. I suggest the Government
to plan in such a way that every Jan Dhan account holder gets some sort of financial

benefit.

Through his Address, hon. President has given all the details about the schemes and
commitments made by the Government. But the commitments and promises made to the
State of Andhra Pradesh, like funds to construct State capital Amaravati, release of deficit
balance, construction of Polavaram National Project, etc., as per the Andhra Pradesh Re-
organization Act, 2014, have not been included. I request the Government to include all
the promises, along with the Special Financial Package announced by the Government to
Andhra Pradesh.

In his speech, hon. President has made no mention of the details of the Polavaram
National Project in Andhra Pradesh. Proper funds are not being released to complete the
project as scheduled by 2019. As this project is very important for the development of the
newly-formed State of Andhra Pradesh, I request the Government to take necessary steps

for its early completion without any delay.

While giving the details of the Railway works, hon. President stated that introduction
of High Speed Bullet Train between Mumbai and Ahmedabad will be taken up by the
Government of India. But there is no mention about the promised Visakhapatnam Railway

Zone to the State of Andhra Pradesh. I request the Government to include the same.

Hon. President added that New Metro Rail Policy has been envisaged to lay emphasis
on metro connectivity in various parts of the country. As there is no mention of the Metro
Rail project announced for Andhra Pradesh, I request the Government to include the same

for the development of newly-formed State of Andhra Pradesh and also the steel plant.
SHRI JAIRAM RAMESH (Karnataka): Sir, we support that.
SHRI T.G. VENKATESH: You supported the division of the State also.

Sir, hon. President has also informed that the GST has been introduced with a view

to achieve economic integration. The introduction of the GST has given rise to many
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problems in its implementation. The recommendations of the State Governments have to

be taken into consideration for its proper implementation.

While giving the details of the setting up of Institutes of Eminence in the country,
financial assistance of ¥ 10,000 crores and autonomy of I[IMs have also been announced.
But there is no mention about setting up of the Institutions announced and funds allocated
to the State of Andhra Pradesh such as NIT Building, Tribal University, Telugu Academy,
etc. I request the Government to include the institutions promised and announced for

Andhra Pradesh also in the list.

Hon. President has also informed that the bold decisions taken by this Government
like demonetization, implementation of OROP in the Defence field, repeal of obsolete
laws, launch of BHIM mobile payment system, Aadhaar payment system, one-nation-
one-tax system through GST, sustained global growth, liberalization of FDI policy, facing
terrorism, global affairs, global outreach, agreements with foreign countries, are leading

to all-round development of the country.

With all the above, I express my profound thanks to the hon. President of India,
on behalf of Telugu Desam Party, for taking up all the developmental schemes with a
request to honour the commitments made to Andhra Pradesh by releasing sufficient funds
for completion of Polavaram National Project, establishment of Visakhapatnam Railway
Zone, establishment of steel plant in Rayalaseema, development of Vizag-Chennai
Industrial Corridor, rapid road connectivity between proposed State capital Amaravati
and Telangana, Amaravati Metro Rail Project, development of Duggarajapatnam Sea
Port, along with release of revenue deficit for five years and implementation of Special
Financial Package announced in lieu of Special Category Status by the Government for
the development of newly-formed backward State of Andhra Pradesh to develop at par
with other States.

Sir, once again, I want to make a request. The Telugu-speaking people have been
divided by the combined hands. At that time, the Congress Party was ruling the country
and BJP was the main Opposition party. By them both together, the Telugu-speaking
people of the State have been divided. Congress was in power, but BJP also supported it.
Both of them had agreed to give a lot of benefits to the State of Andhra Pradesh because
all the investment was in Telangana, Hyderabad and other places. So, Andhra Pradesh

became a poor State as compared to any other State.
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SHRI T.G. VENKATESH: Sir, if you see the per capita income, it is excellent in
Telangana, it is good in Karnataka, it is excellent in Maharashtra. All these States are in a
good place and their per capita income is also good. We also should reach that level. Even
if you see the recent Budget announcements, importance has been given to all the other

States except Andhra Pradesh.

Once again, I request you to please ensure that Andhra Pradesh, which is a newly-

born State, is taken care of for the development activities. Thank you.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you very
much. Next speaker is Shri D.P. Tripathi.

SHRI D.P. TRIPATHI: Mr. Vice-Chairman, Sir, with due regard to the President of
the Republic, I must say that this is the first Presidential Address, which has neither the
dress nor the dressing. Why I say this is that both the form and content are faulty. As the
old Sanskrit saying, "l &l Y Jef=I, 'prose is the litmus test of poets', the
prose of this Address is very stale and awful. To use Shri Atal Bihari Vajpayee's

metaphor, there is no smile in the speech.

Form becomes very important in expressing the imagination and dreams of people.
Before I come to the analysis of the Address, Mr. Vice-Chairman, Sir, I must seek your
permission to make a few points, and, I would make only new points; I would not repeat

what other hon. Members before me have said.

Before I begin the discussion on the Presidential Address, I must point out the most
shocking omission in this Address. There is no mention about the hope and the future of
India, the children of India and their rights find no mention in the Address at all. Whereas
if you look at the two Presidential Addresses that I want to discuss in comparison to the
present one — the first is, the Presidential Address given by Dr. Rajendra Prasad after the
first elected Parliament in 1952, and, the second is, the first Presidential Address given
during the Prime Ministership of Shri Atal Bihari Vajpayee in 1998 —they all talked
about the children. This is the first time that children are not mentioned. Where you talk
about Beti Bachao, Beti Padhao, you don't read your own Economic Survey, its social
survey, which says that there are not one or two but twenty-one million unwanted girl

children in India. I am not saying this,- Economic Survey is saying this.

It is very good that through his maiden speech, the President of the ruling Bhartiya
Janata Party, Shri Amit Bhai Shah, initiated the debate. He has made a few points. Before I
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come to the Address which he elucidated, explained and enlarged about the achievements
of the Modi Government in all sectors of our national life, and, before I analyse a couple
of points raised by him, I must ask him a question. If you have made so much progress
in the NDA Government led by hon. Prime Minister, Shri Narendra Modi, why is it that
India is behind even Pakistan, Bhutan and Nepal in the Happiness Index issued by the

United Nations a few months ago?

Why is it so? Kindly read the entire Happiness Index report and you will find it

shameful where India is positioned.

The second point, you talked about many achievements and contributions. What I
see about your Government is described very well in the ancient text ' QNIUL STRII
which says "dIfE a9i: IR 2TER] dF] W WYST" -- speech is the vajra, speech is the

weapon, speech is the medicine for all diseases. So, speeches after speeches, speeches

after speeches, without any actions — this is the Government led by Shri Narendra
Modi. This Address looks like Prime Minister's election speech without its oratorical
skills. Now, Shri Amit Shah talked about the great coalition dharma which he is
following, how despite majority, after 30 years, they took all other partners along and
formed the NDA Government. What is there; how are they running the coalition
Government? You just heard Shri Venkatesh of Telugu Desam. He was talking about the
step-motherly treatment meted out to the Andhra Government. His leader, Shri
Chandrababu Naidu, is reported to have said to his MPs yesterday, which is ideally
reported in the media today, ...(Interruptions)... not only to put pressure, but disrupt the
Parliament, demand for the rights of people of Andhra Pradesh. This is what he has
said. The recent statement of Shiv Sena Chief, Shri Uddhav Thackeray, is before all of
you. From the Leader of the Opposition to Shri Sukhendu Sekhar Ray, all of them have
talked about this doubling of the income of farmers. I will come to that later. But
Shri Thackeray says that this promise is baseless. These are his words, not my words.
Then, the demand of the Telugu Desam has been supported by our friend, Shri Naresh
Gujral, of the Akali Dal. So, the voices of your coalition partners are very great. This
coalition seems to be uniquely cohesive where there are all kinds of voices. Prime
Minister Narendra Modi last time quoted my friend, Nida Fazli, to the best of my
memory, while replying to the Vote of Thanks to the President's Address last year. I

think I should also quote Nida Fazli about the kind of coalition that you are running.

a7 BTSTell BT IR B
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This is how you are running the coalition.

The next point, I think, I should talk about the two Presidential Addresses and
compare this one with the two Addresses. One, of course, is the Address, as I
mentioned, in 1952, after the election of the first Parliament of independent India, the
Address delivered by Dr. Rajendra Prasad. In many ways, it is unfair on my part to
compare that one with the present one. Even then I must request you to read this
Address because it gives a vision of new India. You are talking about new India in the
concluding para of the Presidential Address. How this new India can be made, for that
you should read this Presidential Address of 1952 where Dr. Rajendra Prasad talked
about the high destiny of India, its civilisational values, the vision of a new country and
wisdom and tolerance of spirit. He talked in detail about this. And you will be surprised
to know that in the very first Address after the election of Indian Parliament in 1952,
there were six large paragraphs about the foreign policy of India and international
relations. How you should build the presence of your nation in the world is described in
this. And, of course, all sections of society are mentioned in this. I am saying this
because if you read it carefully, you will find that this Address has more emphasis on
the Government and much less on the people whereas the Address by Dr. Rajendra
Prasad talks about the onward march of the people, the basic essence of the people.
SAIBeT= DI YRUTNT PR H&T H <=1 81, Al H B8l g b el sl AIERUT Bl STATERTT
21 Extraordinariness of the ordinary is democracy, il 2Tfax] ST=IdT H BI<il &, ATHG ST
H B 7, S 9 Albdd dofdl 2 In this Address, people are, more or less, absent. You

do not talk about people's endeavours and efforts whereas the Address by Dr. Rajendra

Prasad talks about all that.

Now I come to another one from which you have not learnt any lessons and that
is the first Presidential Address when Shri Atal Bihari Vajpayee assumes office as Prime
Minister of India. It gives a vision. One can agree or disagree with it, but that is beside
the point. Kindly read it to know what vision it gives. I will quote a few things from
that. First, it says that merely parliamentary arithmetic is not the basis of democracy.
Cooperation, conciliation and consensus are essential for democracy. I am quoting it from
this Address. Then it says that secularism is integral to Indian tradition. I am quoting
the sentence from this Address, not from the manifesto of the Congress Party or the
Nationalist Congress Party. It says that secularism is integral to Indian tradition. The
Government is unequivocally committed to upholding secular values. This is what is said

in this Address. In terms of foreign policy, it talks about Asian solidarity and regional
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7.00 p.M.
cooperation, in fact, various groups of regional cooperation. Actually, it has a kind of

perspective on foreign policy, a vision on foreign policy. You can agree or disagree with

it, but that again is beside the point.

On comparing these two Addresses, especially this one of 1998 which says how you
can build a new India, you will find that it gives that vision. It is not surprising that there
is no mention of communal harmony in the present Presidential Address. You should not
be surprised that there is no mention of it because they have not learnt anything from their
own NDA Government led by Shri Atal Bihari Vajpayee. This is what is there. There is
paucity of time. I have only 15 minutes and I have to cover other points also. Therefore,
I am not quoting all these things in detail. There is a perspective on this. The present
Address does not present a vision of India. The vision of India is based on tolerance,
diversity and togetherness. And this one sentence in this Address of the President in 1998
is very important for you, the Members of the Treasury Benches, to learn. It talks about
the governance that seeks to unify and not to divide the country. This is very important. I

am not saying this. This is your President's Address during your own Government.

Now, Shri Amit Shah talked about some new experiments during the BIJP
Government. All other hon. Members before me, beginning from the Leader of the
Opposition, Azad Saheb to Shri Sukhendu Sekhar Ray and Comrade Rangarajan have
talked about all these issues but I must mention as to what kind of image of India we are
showing to the world. It depends on the actions of the Government. What actions are we
doing? New experiments that he talked about, I must mention the new experiments. There

are two points that I would make.

First is, where BJP, by its political decision, has gone against all values of Indian
culture, civilization and Hindu religion. Why I say this and I want the Treasury Benches
to answer this. What is the concept of a yogi? The yogi is one who renounces all the
material life. Even the yogis who became sanyasi and were born in a royal family like
Buddha renounced the rajpaat. I8 Ugaell ) g3l HEESERSEIERCUR LIRS ]
fadepT= A IR HETCHT e T, fhedl =1 RToTdTe @67 eyt =181 &l A1 A Iehr JETeHT
TP | Ul IR YRATI ST IIET 5 U H1H 6T © foh T He & U&= Bl Iretare < fea,
R HA 1 feml it 7 317t dap IR 1 Hqreg Ha g Ar? fedl | T8l ann a'
HRATT ST UIET DY .. (IFE). ..
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude.

...(Interruptions)... Mr. Tripathi, please conclude. ...(Interruptions)...

SHRI LA. GANESAN (Madhya Pradesh): Sir, he is talking about a person who is
not in this House. ...(Interruptions)... How can he comment ...(Interruptions)... He should

not comment upon him. ...(Interruptions)...

SHRI DP. TRIPATHI: It is not on him. ...(Interruptions)... 1 did not take the name.
...(Interruptions)... 1 believe in parliamentary decorum. I have never. ...(Interruptions)... 1

never interrupt. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please do not

interrupt. ...(Interruptions)...
SHRI D.P. TRIPATHI: I never interrupt. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): It is his time. Let

him finish. ...(Interruptions)... Please conclude, Mr. Tripathi. ...(Interruptions)...

sft St Brardt: = 7 7 foram 71 H9 S 791 WA 31 IR 8 ¥, BT ISR
foram &1 SRT 9a1gY, R # fhat ¥ foeft anft o1 wrorure e e L (craem). .

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude

now. ...(Interruptions)...

2t SL.At. Braret: Aeiey, § g ard 31 A ==l BR g1 3l TR U A A
F &1 AT T TS F SAITTDT b dR H ST AT8T WR, d $O 8l diel | FETIAT
P BRI HIYGT $ HRUd $B 78] dicll § $9 R AUS IR & oI $& Fe1 aear
21 U A1 9T w21, 2l SiaRT e 7 <91 & SuTdhTel & 9 H & A I8 BiF did
TR, AN ea= A W‘T{I I do not indulge in self-praise but there is no book on the
Emergency right from David Selbourne to Coomi Kapoor to latest by A. Surya Prakash

which does not talk about my case and my role during the Emergency's struggle.
Therefore, I am saying this. Mrs. Gandhi not merely apologized to the nation. There
have been two Presidents of the Congress after that who had no role to play whatever,
nothing bad, during the Emergency. And I am not saying this. The Shah Commission
said it. The leaders of the Janata Party Government in 1977-78 said this that Shri Rajiv
Gandhi and Shrimati Sonia Gandhi had no role to play whatever during the Emergency.

I am not saying this. I have quoted who said it.

Now, when BJP talks about that anti-Emergency struggle, I never repeat but today

I am repeating for the consideration of Shri Amit Shah that by your actions you have
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actually humiliated that heroic struggle against the Emergency. I consider the best period
of my life those four months being underground and fourteen months in jail during the

Emergency. Being the part of struggle. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude

now. ...(Interruptions)...
SHRI D.P. TRIPATHI: Let me. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You have already

acceded your Party's time. ...(Interruptions)...

SHRI MD. NADIMUL HAQUE: We all are listening and learning something.

...(Interruptions)...
(MR. DEPUTY CHAIRMAN in the Chair)

SHRI D.P. TRIPATHI: By your actions you have humiliated the anti-Emergency
struggle. Why? It is because two people, who were indicted by the Shah Commission
appointed by the Janata Party Government, were made Ministers by you. One of them was
responsible for atrocities. ...(Interruptions)... This is according to the Shah Commission,
according to all your leaders; he is a Minister now in the Government. There is so much
about anti-emergency struggle. Very briefly, [ wish to make a few points about doubling
of the income of the farmers. Kindly read the Economic Survey, Volume I, Page 95. What
does it say? It says that the income of the farmers in the irrigated sector will decline by

15 to 18 per cent.
MR. DEPUTY CHAIRMAN: Tripathji. ...(Interruptions)...
SHRI D.P. TRIPATHI: Sir, I am quoting from Page 95.

sft SuwrTafar: Bardt S, YT S18H 3MaR &1 1411 ... (&@ae™). .. Tripathiji, your

time is over. ...(Interruptions)...
SHRI D.P. TRIPATHLI: It is Volume 1, Page 95 of the Economic Survey of India.
MR. DEPUTY CHAIRMAN: Tripathiji. ...(Interruptions)...
SHRI D.P. TRIPATHI: I will be very brief. I will take only three minutes more.

MR. DEPUTY CHAIRMAN: No; already, you have taken extra four minutes.

...(Interruptions)...
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SHRI D.P. TRIPATHI: Just three minutes. I am making my last point.

3ft AT S7ctl WM (JTR USTN): WX, 39 12 €¢ 9 14 € R ST ... (Ie)....
(81 e S G e TR e O g e

SHRI D.P. TRIPATHI: I am leaving the point of foreign policy. There is a lot to be
said about the foreign policy.

SHRI JAIRAM RAMESH: Sir, give him five minutes.

MR. DEPUTY CHAIRMAN: Will you give your party's time? ...(Interruptions)...
Will you give? ...(Interruptions)... You always intervene like this. ...(Interruptions)... No,
no; Shri Jairam Ramesh, you should not do this. ...(Interruptions)... You always do like
this. ...(Interruptions)... Will you give your party's time? ...(Interruptions)... They have

already taken extra five minutes. ...(Interruptions)...
SHRI D.P. TRIPATHI: I am concluding. Okay; I obey your orders.

MR. DEPUTY CHAIRMAN: One minute. ...(Interruptions)... 1 have no problem
in allowing ten minutes or fifteen minutes but you should decide to sit beyond 8'o clock.
...(Interruptions)... That is all. ...(Interruptions)... | have no problem. ...(Interruptions)... 1

have no problem but every party is taking more time. What do I do?
SHRI D.P. TRIPATHI: Okay, I will be very brief. I will obey your orders.

MR. DEPUTY CHAIRMAN: Decide here and now. Will you sit up to 9'o clock?
...(Interruptions)... I have no problem. ... (Interruptions)... Okay, finish in three minutes.

...(Interruptions)...
SHRI D.P. TRIPATHI: Let me just conclude. Allow me one minute to conclude.
MR. DEPUTY CHAIRMAN: Yes, you are allowed. ...(Interruptions)...

SHRI D.P. TRIPATHI: So, Sir, just one thing. I said that there will be 15 to 18 per
cent decline in the farmers' income in the irrigated sector and 20 to 25 per cent decline
in the farmers' income in the unirrigated sector. This is what the Economic Survey says.
The second thing is about the nature of growth. And, I will conclude then. If you look at
the nature of growth, the Address talks about an impressive growth. What is that growth?
What is the nature of that growth? GDP components are manufacturing, consumption

and export. According to your Economic Survey, Volume II, Page 7, consumption is 95

—

fTransliteration in Urdu script.
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[Shri D.P. Tripathi]
per cent of your GDP which means your growth stands on a feet of clay. The domestic

investment has been going down. It was 30 per cent of the GDP in 1999; 40 per cent in
2010 and 29 per cent now.

SHRI ANAND SHARMA: It is 26.9 per cent.

SHRI D.P. TRIPATHI: That is now, 26.9 per cent. So, this is the position of the

domestic investment. How are you going to strengthen your economy?

31 AR W, 3T A1 S1eT 99 forg gy, # O yemr 3 Sft & i TR, a1
i ST Wotell B €1 Igd B ST §l MID! PR S/ B BT 8, T8 IR SABT
gl Whe PR &, I ol 51 TR &

"S- Y BT, B Sl Pl T8 AT B
371 91l 1 g 7 A9, 3iRT DI FHAT 21"

MR. DEPUTY CHAIRMAN: Now, Shri Swapan Dasgupta; not present. Sardar
Balwinder Singh Bhunder; not present. Shri Tiruchi Siva; not present. Shri D. Raja, yes,
he told me. Shri Joy Abraham; not present. Shri Shwait Malik.

sft waq AT (doTe):  3fiRae @ kAT W), § wemfeH wgufd Sft &
gRIATE B, TR gARI IRER 3 @i TSI & IR § SIHHRT <1 3T
JATRAS TSR 3% & JUIRTEA 7 $© 475 IS I=BM $B W & M BT gFh
ST, 1 H S99 I8 IS ATEI § b WhIH, Sl BITST H I8 &, SHDT ATH ATGH Bl -
9 B2 ST 98 Wi ot I el Ugd, I hadl A 7 &1 a1 o1 27 § wern A,
TR AT S P 3R BT ARBR BT THT HHIT [ S AT b IR b1+ Fell &, B
T o forg =rell &, dTe a8 gaT 9il &1, aTe Al 1, a1 AR Rifes = &, =me wiof
&, 91e fhT 81, 9 eRId dob ugdl &, el ao ugdl €1 ! Are pR1%H 6 gd
e H3A, T8 U 9R I8 accept fohar o1 fb &9 9% €, &9 fagma € {6 <19 &w
BT W ST B FIT & oY Uh BUAT Word 2, Tl 85 URHACT Soflel Wl SITd © 31X $had 15
AereTe AT4Tell I UgEd 8, IR S8l $9d HUR [Ha el (b3, 7 &1 &1, i Iqb
o7 F I & wHie €, o M A o 72 9, Afd o1t Y1 &l Bl H g dT 98 9T
dredl g:

U & AR Al 57, Riei= amex g WY foram, fordr oft &) 3R getrer i O @1
ST &, ISP FoTT STH-89 AroTT 97Ts, FTRIP 3icTd BRIst SIaTRIAl & zero balance IR
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QT Gel AR AT 39 <R b i1 o e anfee, a8 el I TR Sd1 &
G H SINTE SR 81 8T 21 319 I 7R 1 i1 U1 7, a8 it Ao7gR & @il # Sf 3&T
21 T ST 9, I Y TR BRI A9d o §, IR Bl Bl dlc &l 5l I8 8 TR
IRBR 3N T 97 TR BRI BT Sl STl dheax AT, T8 31T o9l & Sig | 17

H

JUIT ARBR H BT JRATAT 27?7 SH GRBR § Y[R P died AT, HIHI 3 &HT
FI 3¢ BT 231 Te 1S oM 1 IS BT WRHR W fawarsy g $o1 77 o1 U I H Siet
YR BI I B, 12 ARG BRIS BT S TLAR &b B4 ol | AT 2G ThH DI d1d 317 R8T
off, I TR IS investigation %ﬁmﬂwwﬁn@aﬁsﬁ?a—sﬁﬂhwﬂﬁw
ISR T IR &1 H A1 GG (S Dlet sl D1 FAT 3T? ATYh TSN, Ol BIeX Thd H
S T G IR &, SHDT FAT §al? 3MMqd AHST & S AT 7 MMID! regime H &S
TR STeT T DI, ITh] 9T §AT? TSI ARBR DI AT TR g9 81 del &, T H3 X%
A St & Tged 7 SR TR facreror e, £ ar0r Sreelt Sff, it ofreR off fS BTew €,
o =201 €, 817 YR WR dic - H 984 g1 RId Ml (61 2, A1 U qHI H 319
Ig 913V fb IR GfHsd A 89X Ii¥el 3T Ue W) IIRIY &7 U1 817 I Bl ©
IRBR, T IR Bl &1 TIel Bl fheft TAT01 BT 3magadhdr a1 gl Tgt BT o fb
I P ST A SMIDT & T, T2 BY ST 7 3MYB! THR {27 3R 2014 H 3119 FgaqH
T Tdhx 33 1S H 1V &1 7 2 Tal, J&f UA.S1.T. TRBR &, AlGl St I IRBR
?ﬁgood governance%@ﬁﬁww, \Mw%ﬁmwwﬁawﬁmﬂﬂwﬁﬂﬁ
=IATH BId 1Y, Yeb-b-d1G Yeb G.S1.Y. TG ST AT, 2 DI ST BT .81, &b
HaR H e THI01-UF B1 9 < Bl SIdl 7 U] weed § Hl HR fam s agt aam
I &b T H, T8T Y S YRR ST ISt &1 ARBN &1 YR Si=al gret 3191 11
BRIS SR dTell GIRIT BT FI T$! UIeT bR IH 51 37 VAT urel R b 92 &
MR W, Rt JHc & MR IR B 7RI &1 [ehdl & 6 T4 § F1 811 22 H U8l
ft w1 7 {5 39 <91 &1 TR19 #=aT X&T 1R 317 AT & 4 Ferdd T2

S Y b YIYDY, U JURAT, T HHARN P 81 H AR« Ul ag9d bl TRBR
<181 Q9 1 99 W R [4warsy {6 iR I8 Irh, 98 ygel ygr w41 9, Nisi 39 99
BI AMBTH BT AR AFT AR IH THA B I8 Hedl ge Jasl fha i g8 W forg dfer
&1 39 e & AT BT SeH HAR Bl TRE &l ol b1l I81+ U8 Hebed fordn fob H <ar
Tt fre=t <, # <er 72 g i O mer WA € BRI S urdt & driadtalf iR
T P ST BT e fhar fb favg o ant 7 9w w6 e 93 RmeiRai T =T R,
T P TN g4 SHIS ©, I Pl 3 9gd STUETY & iR §H I eTail Bl gRT ST 2
N ol &A1 8 Modji has a vision for India, and the courage to take risks for the
upliftment of the people of India. J 3MMUH! dRE dlc S B ST Tal B | AT T 37T
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[sft v Afera ]

DI I DA &1 Y TR AT SN &, S dle Dl el 781 R, Tl D =11 T8 del | F<l
S ol a7 BT AT 81 T < DI w1 = € 3R 20 I8 11T B et 81 20 a9
ITPT fasT B, 20 9§ B ITd! IS &1 3T T&T 2022 B 91 HRA 8, 9 ar 2022 F At
3T 20 A9 BT WA & 3R W R & b < DI HAT g1 1121 Ig g9 & b
ST 55 Y 3779 AT V2, ol <3 el XET| <% & TEIal < 39 <2 & {7y off Wo
forg &, f9=2 oa” EXaI-89d S8IH 379 TvN 1 Mg < <1, 31 d 3fUery gt 78l
g1 AT MY TS —YATH WR UR 3 T & - =1 S5 81 AT Y2 &l AT AT i Pl Sl
A el 2, S8 17 il $B HET, IeM Rt TR ECT8ll" &1 ART &1 781 o l, dfeh
TE AR § SR 31 SMGH! &) Wl Bl O IR BT odhR MY SN 8 1Y 9,
8™ 81 9& ¥, S9 YR TR I technology & AT ¥ el oM Ts| S8l dd
ST-89 ITSTHT BT FaTel 8, TH.3MMs. 1. 919 6T A8 9R T |31 Sl o fhar 39&
1< tax equalization & foTT, el B 3TUG T H GST & IR H AT 17, I8! 9 R &
U AT 1S = 917 {3 310 ST & YA IR WX 2] Sax UTY, ST 31+ ar1eT faan
QIT,W‘ZBTTE?WNW, Hﬁﬁmﬁmoonsensusﬂ_ﬁ?fwm, this was the reason for
your failure. f5TT GST et @1 319 10 I8T T UT=T T&T BT AT, YT #A1 St & -Iged #,
ﬁﬁﬁwxﬂddﬁlﬁﬁidqw H, 94T BT consensus b dT&, AR H 379 T8 UTH
ZaTI I8 U WHR &, 1 IR Al &1+ e 2, s gaen &1 ot fagars sian
3ITST 39 At ST © b 376 & Uab ok U 1Y MR B! 3N =, T a1 3179 0 uged
T 2, Afh 3T SHDI YRT 2] BT YTY, SAAT MY DT fIR1e B &

[Suwvrend (s &.%. TRISM) far+7 57/

A H I Yg H30) BT BRID! 8, I U] bl DRIDd| g [T+ I8 8] Hel f &4
JMRIY T Yedll SBIH BEl fh d HI I SR 39 g9 ol SfhlRide ' 11, i o
FHY W Y.ULY. TRER o] PR UTg, ITD! 8H HYRIC B 3R IHHI 5 TY P HRIBIC
H BN <2 I ITSTE Bl 85 AN o 7Y <, 1857 W W= AU YRd G, 1 I febar
EIGT & UTUN B JMGHRT & dT1& 1947 H B &H 3MToial et off| fhR sreie! & a1 70
TY I Y1 AT SR I8 Adhed forar g T 89 o1 aret 5 auf # S |erdt 3faed 2, e
S 9% DI AP DI dXE I1C o1 8, SHA S & FaT |l BRIS Al bl i e
I BT fF MR YRT B8], TRIE 9RT Blel, Sfde YRd B!, AHEriars
AR BIST 31X Toh T@el 3iR 26 WK S T MTeare fam 21 3 V4 Jer w30 81 g
e & 919§ fqemedt o, TR 1989 & JMRIUT, | travelled in the bullet train Shinkansen
city, in Japan, a small country. AfpT T&T B <MSRY HW A8 &l B ‘TI'I'.% ﬁﬁ_d Q_*T
T BT, U B d T H31 8, SNl golc o R 31T & iR I8 eI o <ol arell 81 37T
ST AR s 8 B AW, A8 AR 81, AILIRT 81, 34T Sl fEUet Telrd dT AT AT
o1, QMBI BT B MU HI ST A1 ... (FFET)....
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THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): Now, please conclude.

it vdq AfeT: W=, 99 § |1 e o7l foue Il & SR el 8HRT ARBR o
T B 37T ATRITRT BT 12 TS W 26 A dP AT ofld & B, 98 TR TRBR o
& 315 "I gal, 9 USTei” BT BRI B, 98 SR GXGR 7 I 81 317t AgRife,
R & gcd PR BT T, 59 S BT HY I HeT AATHR Joui &b A1

THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): Now, please conclude.

it w9 Aferas: USRI &1 AISTHT & forg v #2011 Wg 97 4 I8 Pel © & oy
subsidy RSX BRI 3R SHBT Hu=ie fhar Te] & vl 3157 3 BRIS 30 ARG BRI
T 3R SHBI ITHR TH AT dTel Iolc H 8 BRIS PN (AT Bl

THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): Thank you. Mr. Shwait

Malik, you have exceeded your time by two minutes.

s} vaq 9feter: TAR YL H31 St 7 TR & fTT S 50 RIS STHAT ST ST
BT 40 TRTETT g1 &, SHB! I8 "IYGHM HRA" IS &1 &, Forad I GRIEa 831 3l
SIS

THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): Please conclude.

Y vaq Afeter: g ST & b fasTolt U1y 5191 81 31 99g § 18 BSIR g 3O &
| T SR, T BTSN B! [ ISTell Teft ST Y SHRT 9T 99117 377 ... (SqALT)....

THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): Please conclude. I have to
call the next speaker.

Y 339 AfIP: TS 16 TAR TTidT BT fAoTell Uga 18 ¥ 39S 919 2022 TH =R-

o o -

R fqSTell ug=arg Srg

THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): Mr. Shwait Malik, please

conclude.

sft vaq 9ferd: W R Bl & e IRER H81 S 9ol gl fhd <F
TRTY, Y7d T N, SHRTFR @ T, 6 TR BRIS & GSd g9 8l 3,
TATSINEGR 9 T2 €, a-717d, TR-8R IF Fed Ugd el gl dl TH.S1.Y. TWHR Ul 2,
I JISRI I ...(FAHF)... ofex  3H IIfeTed w1 exviig €, dad M 4
AT &1 Felell, S ol IaT 1 edT 2, T9 SR 37 IEH IF Igaeh v,
RIS, ST YR
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it TIE far) (STR JQw): 9159 IIRAT A1, H DT SMHRT § 6 i g1
ITEUf it & STFHTTOT TR 109 fIaR &Jakd ®==1 BT 1a9R T 519 | e yfey Sft &1
AT garT &, H §9 UQ I8 AT 3R Ugell IR H a1 o g ufy ST & S99 S1fiwmor §
S 39 WRBR B S B 3281 FH1G 81 T 81l 3R § 34 U gs H g ol Femied
RTEfY St b Hie YRT ATGR e HRel §Y H bal ATedl - S & oY e e I8l g, ol
I B g1 B &, b I8 59 AP B dying declaration B, ST ITEUFT BT AFHHTTOT
M AT 51 3 WeR $R foran g 6 89 % d 8, TR U1 31d 9iasy & $ls
ST 2T &1 VT ¥ BT AT S 3177 fohhe B At B I 81 I8 A1 Il X1 8, I8
JISTHT TeT BT 81 MY I STt & ST Y qRUTYT o7 FHIST| SHH AMTh! T8
AT BITT B o6 $9 ATel TRBR FIT HRA o7 W&l B

THE MINISTER OF TEXTILES AND THE MINISTER OF INFORMATION
AND BROADCASTING (SHRIMATI SMRITI ZUBIN IRANI): Sir, my only request to

Pramodji is, please don't say that it is a dying declaration.

s} 3= Irt: St 91 B, I UTfelamiest 2l

7t wire frar): U e | ot a1 1eRTar g1 H S1us aTd |leRid § fb I8 g9
IARBR BT dying declaration &1 AR Th A1eft B8 X8 & b AR T g<! Uy ® fb
AT T, IR ATl H 89 TR AR $I BIs AR Te] oMl § S99 U dIol de1 ared]
B WX TS, I "Bl Bl HICTAT FIT 872 500 BRIIS BT 1,500 BRI H WG 7T &I, §HG]
AT AR 32 811 "1 91 B2 91 U8 HICTel T8l 27 51 @ AR Y| I8 BIRIS BT
TTael HICTEl FIT 872 TSR ¥ ... (FAY).... H WISTIT ARBR B G1d PR 8T g 3MIDbT
BABTT H Sl Bdl-Fol 781 B, § IFP! 91d B 8T gl ORI H 40 §IR RIS Bl
HICTSl RIT 87 3T TR Al BRI o | TERI BI ATgT A1 @ T 9, M G U 78T |
a8 freperan faan, fRorre Sex 1 72T bl § SioRy w1 aredn g & I8 S #eRTs &
TRTYR T TcIST T HICTE 83Tl &, I8 &1 82 I8 [a! "ieTell a1 87

i} 3FR TBR AT (TERT): IE B T8l Tl ...(FALM)...

it wE foramdt: § Rt ga1 e arean g 1§99 1 ol o JieTal &1 R1e faha
Bl Fra! BT S 8, 98 |1 872

i} 3R ¥ A I8 §5 f T Bl
st YurT e (3T TIT): IS B | $B T Sl

3t IR AHX WEA: DI A HET © ...(FAUM)... [Fadh! dieren v W T8 2
...(FTET)....
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THE VICE-CHAIRMAN (SHRI T.K RANGARAJAN): Please sit down. Let him

speak. When your turn comes, you may speak.

3t yHtg fyardt: ToRTT &1 IS ST R 82 U8 T GHS § qEl
I T TeTel & gRHTST € 98 <t 1 319w ol =icTel & Sfayon | foran g, o
I WIPR B ol &l § Al ATD Hscil b $o T8 e Xa1 A1, 319 JHY a1 9el § graror
3feHl g, W1 B 1 JBI 81 {1 <1 1l $© & IR &, ATY FAT IR 81 2 82 H 3
BE 1 g b 59 MUD! Pooll UG! ST, AT §HR 71, a1 AR ot A1 3MTsie
Wﬁf@%ﬁﬁaﬁﬁgﬁ%mrepmkagingﬁ%@m%ﬁwg,ﬁm
foTQ o1 ' 82 3MUDT "ICTell B BT WIgdl G1 3V &, TR I8 3BT & - AN
BHTHR H PR &, RS H PR 8, 37 Ble™iel 3 AR <l 81, AT I8 $R o 81l 37 g T
2, RT® IR # 1N T § SR T St 9gd 31! aRE A ST 811 - g9l & d1a
IR Ahe H ST FRTaE It B, 98 91 82 IE MY Hx7 72 B - FRIST A1 ¥=01 @t &
DSl DI 919 A 8, MY Tl ATGT BT B ST 21 379 fIeTet AN &, A6 E9IR BT 3T
PRIE 1A 81, MY Al SHR W T2 ol Bl - 377 3o 99 IR ¥ ford g1 # 3oy
PEAT 18T § [ 3R MY <X A1 IR AT H SATIHT S BT AT, IGH 3 (a1 §8 T2,
3ITY ST T BT Y& Il 7 3MABT 15 ARG BT 7 8, T MBI ISR BT 76 81 A
Y NTHS BE I 8, § 781 7 &1 € 3 Nds &8 2 ¢ & 89 70 g AT Bl
RISTTR &1, 319 1 &1 HRIS B 1 &1 78] PR I8 811 H I8 d1d HE 81 § b IR Aaed §
RISHR g€ I8 &1 518l i), 77 ual wR agd {1 9 Fryfad 121 g8, 311y S sl &l F9ra)
PR T2 Bl A1 MMYD! ARBR G SATGT SRR " dTel] ST SIge, i g9+ UeT faran
71 BT Aeli & oY I8 oo™ M RIR IR 81 98l Soui™ I8 2 b ST <91 &l J=1-a1H1
T St =T g7 2., 39 fRg - R -RIg- ST B el Bl STl TERT, AT IR Soul|
Ig = & Sl AT R & WReR 7 91 39 <9 &I fgawe & RRdr <t o,
IFPT MY T fhaT, drs T, T ST SouT™ MMUD] IRGR Bl IR AT BT Sy H
3mgd RR TR &

H TR P FTEdl § b MUP! F91 TR & b 39 FAM Siad gof o &1 H
3T Ryth U AIST HE1 18l §, 3R H ORI BT fTh B, dl AT W@y
ERT BT STYT, FRifes 319 1 e B8R Y1 S9d 91§ Y ! FHeT § Tel 37T & -
HeI Yo H 915 Sold= g, g8] UR T §all? BIIIG 3 7 §AT? STd 31T HOTGR AT
a1 &b IR 3 B B [ I8T AT IgA AT 2, A1 H B B IR <@ o1l g fb el
IR T 7Y 3777 ST ST A dleld 811 Y a7 7 RTa &, IHS A I8 MY 3MIH]
TSIYTE 1 G=9aTE <1 ARV, MMID! g=d1E 31 AMfey b IHeTg # a1 gan? uoie
H Sl P gall, IqDI 1l 89 F7eh B &1 BRA1 AT 81 3R ORI H SRT 4 daR I
foredt g2 39RA &1 ug oI, A1 Ars I8! A 491 gY I &Ik I8 foua fSfire & saa fefire
UR AT Y| H ST HET1 AT8d g 1 IR <1 el IFH ¥ [Tt |1, A1 79799 49 1T &t
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EIRLIEAGEIR

1T 319 PR & BI, 3T 40 YA P ~i1d AT TR A9 g$Ial, R, JeAENG AR
SThIe B H9ot {6 # st % g1 & der aredt € fF oy WS ue
SHITQ, Rifd § aoTdhd Well TBdl §, AT U ofdl g 310 I dl ST &M &,
SafeTY 3T ) T18H Tl BR UG MYl 3T R gosiM & b 89 Sil 3ideh! JoTqd
JIgRT T oY, AU SHPT HHGIR BT, T & -9 DI drel, Faen-e iR
ST ARerett B HHAR fHT, WIRA B WY B AP .. (GEH). ..

ft FERTST S MY ST B fhaT ... (asm). ..

sft yeiIg fart: <91 3 FHCIR (a1, IREBR & faeaa-aar GAT B 3R AT BT
SRR 3R UG ! AR 31 H 7Y 7 &8I, A TR o all, IR AT 317t R a1
MY &1 79 Qb FEIGR PHTe B 37T 3R S, T NS TRER &b 44 AL % 3fex R
AT AR T 8, § I TS Bedl, I+ Aie HRAE g H 4 TEle 78 gy ol
MU 21 7, AT BIgA A TN, SN, 91 ol ARR Ugd SMRiRY, =Rof § AR
SIS 3R I 1 A1 HR M| H ATIH] BIST A 91 I g AR 377 SRT SRIY
b Ay IRBR & Jblael TSI ARBR § 500 TRTed SATET g faR™ B1 A1 b1
Ioci gl g1 § e R a1 § {6 44 FEM H 160 IR AISTHRIR BT Ieciad g4l
AT &1 T 8 3iR 2,474 ATID IR A & BRIBI Bl &, ST 89 500 T SA1aT 51 7
319! I ATET § b BAR A 3R g ATH g1 b 340 ST ALl §U & 37 194
FATTerI=a 91 1Y &1 31TUdT 56 S BT WA BT TAT? U & &l & IR AT 3i1R TS
1 FIH 1ET 4TS 3R dhellb gs 2, H 9 YISl 3R 8 $T S8R AT I18d1 g (b
ST9 TSR ST 918 St 91 /8 &, S6! Hed Wi oft S=iH &gl f& afTed ese
<% & gfIEr # Ugel aR g8, A1 SU FHYI AU I ATHT FT ;HH R @ I, Rl
T e, TRIAT IR ARTHel FE1SD di1 31T 1971 % Y& BT AT PR I8 I, 59 g1 &
RN UR, YIS I&f DR, STATQL 7T AT ... (RALTH).... 3T dR GfTehT BT AT B
T d ..(FAUF)... 3T IR AFST &1 9 - 7 o, R wered &, Wy %
3T ® fh 89 Q91 & forg Sid €, 31 g & fofg Sfid 811 .. (caaem). .. uget W dfoTad
ToTgd Bl oY, B9 ST f7h 8] Brd & 3R 319 AfThel TTgd Bl 8, AT 3T SHHT
GIfeifedhe BIIRT IOT 81, Filfh I T WRT &, FHD! [Egwi™ ™R g1 TeT AT
3R BHH B gl H A% ST e aredl § b 9+ 9| b ... (@@aem ). .. 3Ta
YA [hT ... (AETH). .

THE VICE-CHAIRMAN (SHRI T.K RANGARAJAN): Please conclude. Time is

over.

3t yHie far:: W), 991 Ua a1 31 fee &1 w9y < IR, o1 Sie ©, 9T H
BIAS BRAT Gl ....(FIUM).... H Bl BRI E| ... (GLH)...
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S} MR B AE: TR, S| T TAT St &7 3|7 foham 31 wems w4t sit fap=dy
% TN R 13L&, IS HEDY ... (FGE)....

THE VICE-CHAIRMAN (SHRI T.K RANGARAJAN): You speak in your turn.

...(Interruptions)...

SHRI ANAND SHARMA: Sir, I am on a point of order. Interruptions' time should

be deducted and ample time should be given to him.

THE VICE-CHAIRMAN (SHRI T.K RANGARAJAN): No, no; the disruption was
only after his ten minutes. He started speaking only after his ten minutes. He did not

disturb. Please conclude Tiwari Ji.

Y v foamdt: 9=, 3§ R Q1 fee oiR ol 97, 3819 39 <9 & fohaml & e
X HOTe [T &1 g1+ $el b 89 UH.0.0. &1 50 R¥< a1 {1, wifd it drra
o) IW HF B X1 21 §9 AXE A ol iR A B &l A% 81 few@rdn ford avg g1
DI AHTS MM AR 21 3170+ I <S¢ o, <o foRT SHveT fovan, 99 &t oa &l
HH B ST 3R BT FE ® 3R 2t YA B, < 31 X1 H R ST Rl Y
BT 8, 39 91 Bl &4 SIA19 RT3 P 191 H YorId F1 81 X&T 8, 84 39 BT ofdd
IS

AR, SUGHTEGE HEld, 31T H1egd § -7 f+de & o 3179 37m reH) ) oig W
STHT STAT §€ BR <1 31T BT S1-<9 TS Tgel BT Ugial BT e BUY 67 point something &
3R SIIH 31TST USTeT 73.08 BUT & X< TR 99T B 379 73 HUT USTA & 3R 64 TV SoTd B
...(TALT).... 38 SIolcl & N BT Udl Tl & Fifh g (BT B &Terd BT ydl el 81 ;A
a1 gotufal @t aiet 71 5% we e € o Sivra R # swe g 7, et
SWIATA BIAT & Sdex 1, SIoidl B H Hels ¥ STl 81d1 81 99 a¥g 319 9 I 1T
SIEARCaSIRIC AR CR RS s

Helqd, § U 91 IR gl <d §Y bl d1sdl g 1o H 9 dying declaration 781
BRI, I8 WRBR BT G Y4 [T 71 997 2

WER Fafaex g e (Uo9): AR argq-daRET A18d, A1 URiTse
ATET 7 29 BRAT, 2018 DI Ol U9 AT 8, H SIH 99 2018-19 H TRBR P w7 BT qUIS
PR F o0 Te1 gan g1 39 3 B, A 3R o€ IS IR Sl 99 | TG thrust 8, T8
ST, FTSHY St &b fIsT § AT -7 Bl The architect of our Constitution, Baba Saheb
Dr. Bhim Rao Ambedkar used to say that political democracy cannot survive without
social and economic democracy. I8 main trust & 3R demand I g1 ST &N ﬂﬂﬁ
3SR B AT TS & &, I ART 41 & 21|
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[ARER gaifdex b8 Yex]

31T AT e BiR 1.1 U1, & Uo7 984 91 del &, ofbe § &I-1H priroties
1T\’EI'IHE@'\‘WI ?ﬂ?ﬁ major dTd upliftment of weaker section %Sﬁ?ﬁﬂﬂﬁaﬁaﬁ%, dg
"SI ST, ST fEAT" P ST STaT & (Y Bl T 81 ¥ S 70 Aol YR demand
off 3R R 919 R W9 | SATET thrust 8, I8 third page T 99 ¥ front § {1 1 1 89
qe AN Y8l Weq § 93 &, § I€ a1 Hel °Tedl g (b achievements & 37T H T time
R 3R # 9 WX RS A 7181 &8 Fahdl, b1 U 91d ol 98 & b farmer @1 91a1 1
BT front page TR HHI Te1 T &f| SHTAY Arerdd Haex | Sl fha 2, 98 A1 g4 ugal
e aTel T Wl dTct B 3R &H TNIE1 & {10 Be al, STH-89 IS 8, SrIele Ao
2, T Rielex &1 Ao 7, BTSN B 8, 1971 A1 7, U9 A1oT 8, SafdeRic! &f
AT 81 3 THR "G STaH" & ol a9 ¥ 99 U3 o< <1 8, fths it fpam &
Wrge §, S [0 St araeT fovar Tam © 6 1.5 A1, a1 St @ BHiee & Ruid
off, IHP ATl B9 2002 HXIT| AP oY UsTiSc AIEd 3R 39 WBR HI 9gd garg|
H bl BIRAY TR B SITET T BT, AfehT 8HR Bl &b AT Uleetd 1 82 H 9 9
el Ra § o6 89 U GO IR DI IBTd &l MU PIFS dl 09 IBTeTY 3R T 8
UTET 15T BT 81 T 9ISt =1 55 AT 3191 fohdT, foRTH 40 STl 3Tdbel Udh UTST  JIof fohan
3R &9 A1e IHIY &t TRHR 7 3791 foma| iordt g gerg=a uret ¥ 8 Aret ugel 37t foman
3IIR 379 $HD! A AT 81 T &1 SATAY H a1 d18dl § 5 Sl Qi 81 IS W g6 ANT
2, A IS A a1l 21 Yerrss H Al o 911t € 3R Y # ot o STt E1 31T Hieer ™ by <
FATTY {3 T2 & A T Hiee¥ 21 3R J&T IR AR S Y2l iR I18x 9gd G 8l
2, 1 3T 39! IR Al 1 IRIYI 7 BT = HieetH 31-3FATIHE 21 Sl Hebvs Aleatd
g, 98 T BT 4Igeler 21 Sl J Ireerd 8 3iR foid SR 89 SR @ W8 ©, 98 BRAY
Jdex 81 S 4th UTeclH B, T8 Tec Ul SIdR=T b1 & 3R 5th Uiseld 3 99 A1l Bl &
HI ATl IR 2 H S Gl DI RIS T T8l HR G, Afdh PR 3Tl
WW@?@@W&H%W% per cent %,Fﬁq%ﬁgm'ﬁso per cent
JTETET BRI Haex # off, 39 <9 BI fHAH] T <97 BT ST 81 89 $8] TR 3R
TR F W A1 311 T2 9 Th | H BRI Aaex IR Ha1 ared g MR vd R gen
T&dT §l The Report of the National Commission on Farmers (NCF), submitted to the

previous United Progressive Alliance in October, 2006, had found a minimum fifty per
cent profit formula for fixing MSPs by stating that the net take-home income of farmers
should be comparable to those of civil servants. But in actual, please listen, o1 Sff, §
I B8 BT '§\"I IE 3MYdT R 7, but, in actual, the net take-home income of farmers
is not even equal to class-IV employee of Government, whose monthly gross salary is
between I 25,000 to ¥ 40,000, depending upon the length of service rendered by him.
MY RICESH TP ]%FQ, EXED Y e R %\', But farm income had increased merely
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by 3.6 per cent, between 2000-01 and 2012-13. The Economic Survey of 2013 had
pointed out that the average income of farmer was I 20,000 in seventeen States. * "Per
month income of farmers in 17 states is given in the survey of India of the year 2016.
Earlier the commission set up by you had said that the earnings of a farmer are
equivalent to a class 4 employee. These are not my words but fact stated by the
commission in it's report. This fact is true because even PhD students are not interested
in farming because a son of a farmer doesn't want to be a Class 4 employee. But this
fact has been stated by the survey report. Whose fault is this i.e of those who have been

ruling for four years or those who have ruled for 70 years.

Today in the country the crime is rapidly rising and robberies are taking place. What
is the reason for this rise in crime. Is it due to overpopulation, unemployment or due to

frustration amongst the youth. How will you solve these problems?"

A AT 21 <SR |red, H {6 B e Bl oI DI BRI, B Fole4d
ST I & ST WIS &, I8 Sl $el T & % 89 S J1 § b &, now, I come to the
thrust points of the Price Policy of Rabi, 2017-18. ¥ I8 UIvg &I RUI< ug a1 81 N
HHITH P8 VB T, § IqH ﬂ?l'l'%l—cﬁ T BT g f&, the Minimum Support Price of Rabi
crops for 2017-18 is calculated on three basis. First is parity with the Wholesale Price

Index. According to this, price of wheat becomes I 1910/- per quintal. Second is parity
with Input Index. According to that, the price becomes ¥ 1,988/- per quintal. And, third
is the cost of cultivation per hectare. On the basis of various agricultural inputs such as
fertilizer, seed, pesticides, labour charges, irrigation charges, machine charges and land
rent, etc., used for crop production, the price becomes I 2,180/- per quintal. The
suggested price of wheat for 2017-18 by PAU or ICAR is more than this. The suggested
wheat price is ¥ 2,180/ per quintal and the support price is ¥ 1,735/-. I d Sl AoRT
o aan, 97 +ft T2 fAeT 8T 7, *"how will they give 1.5 times the price" T Ig IXTEN
o R 9 €2 T2 AT suicide BT LIS 81 *First I will discuss the rabi crop because it
is not being purchased and second is the kharif crop," "R TRES e 8l B Bl

AEIGY, Uhe g W% &1 W% H Bl 99 &1 H SIaRT T8 g, §9 IR TS

STE] ST BT, @fded the support price of paddy for 2017-18 is 1,590/~ per quintal,
S EH T T 8, is ¥ 1,590/~ & 3R S WoRe a1 8, PAU 1, is % 2,490/~ *"This is the
price difference of the paddy." The support price of cotton for 2017-18 is between
% 4,020 and ¥ 4,320/-. The suggested price according to this formula is ¥ 6,745/-. This is

*English translation of the original speech delivered in Punjabi.
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[TRER gafdex e 4]

the price gap. This is the reason for committing suicide. ...(7ime-bell rings)... X, i
3iT & Aeotae uah fG7Ta 93 Y 21 diem, § BIC-BIC, UH-Ud WiEe WX aid &l &l
Now, | come to production of pulses, ST 22140.00 ESIR T & WWWW?%%7
e 5420.25 BVTR <1 81 H I De- =6l § [P pulses, S 8H HIIC BRd &, H AT
2015-16 B! TR &8 BT E, X UTH olc¥e R 781 §, B9 22,300 HRIS UR-5IX pulses
SHIC IR B &1 BT 2016-17 H 70,000 BRIS 3T WIS SHIC B &l H §79 I I8 Hel
Wé%mmwmﬁmwg,ﬁwsﬂéﬂﬁpulsesqﬁﬁﬂfﬁﬂ%,
3ifTet Wred e 81 Whdll &7 I8 Wa-$ 8l AT 7, IR 89 ITP] TFgaTd] U1s9 § AR
ITD] RS BN | g fhd=T1 g1 A1 82 B TRIST 918 off ¥8T &, T <91 § 3R
T 95 V& B TR WIHR &7 U991 98 BTHR oIdHR ST &7 Bl

SRS ITAHTEE HEG Y, H 3IH F© Aol IR UId-Be dls Hel aredl gl
HRT I FOIM & o oFR I Ulee™ 8 PRl 8, IR ID! 1.5 AT B R <1 8, Al
TIP] YIS $Sa Sl BRAT IS Sl W1ed JAafGe! Folve Bl 8, 3ad] Idb
YD IS <A1 IS Sl Uagarel UIsd &, Sl WHIHIT Bl & -2 BRel &
AR B, U-T Bl P AFAR 81, dfcep HI-g Bl &b AR il WHIATA RUIE g,
SECACECEIRRIN

qBIgY, Udbs Wise Ig 8 b RSl § 21 org Hifgsd <9 &f it ot o) =1 Abs,
ST RS aTell 1Y 8, TTd R &, 3iall 6 IRHE B &l

THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): Please conclude.
AYER garfdex g Yev: W, § ya a1 31 fire § draes Hr T gl

THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): Please conclude. Please

conclude.
TSR gafaex g YSv: Uh-Ueb ol1s H U 1 gl

THE VICE-CHAIRMAN (SHRIT.K. RANGARAJAN): No, no. You have exceeded

your time. You have already taken two minutes extra.

WYER gaAfdex g Y3 W, S %19 Iwas 8 I 8, 98 % wed ax @ &,
IfhT BT YHRTIRIS QRTVC T8l « X811 But until the entire cost is borne by Centre, the

promise of procuring all crops will remain empty slogan, S S ¥ T8 ST SR,

o ST &.....
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THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): So, I have to call the next
Member.

WeER gafder g Yev: W, I Siigadt it 8, a8 onft ft foam &
...(TIHTT)... T4 WH HIAT IRYI S 319 Mo I e A &, IHH 500 HRIS 98
B B, 39 HH F HH 2000 BRIS HRAT A1RV| S STIRYG Ao 8, SHH UoId dl Hax

BN B T2 &, S el 8, ST BT a1 ST ATy

THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): Okay. Please conclude.

Please conclude. Bhunder Singhji, please conclude.

SR Faifaes fE 4sT: IR, H UH-Us a8 H S, IH-9R @ise 81 %8 M &1 Sl
SEISC TP TR, HBT 20 B S8 30 R ToTd # Tidbedr, ST, Bifcher, I
RISESESICE R RCI Y

THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): Please conclude. You

have taken a lot of time. Please.

WER gafdex g Yev: W, § aud IRY JET B aredl § (6 Iase ared 1
IE 3BT T d IR T 2, B #¥el Bl A T Bl §H I3 SHAhaTd Hd & AR
e 9§ I Bvd € 1 9T S |al 81 ST, df <97 BT Well 81 S|

THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): Thank you. The next

speaker is Shri Ramkumar Verma.

2 IFMHHAR T (TSR : ATERUNT SUFHTEIE A, A9 3T Ieyfel Sff b
STYHTYOT TR, ST 29 STaRY, 2018 PI WIS $ AY A3 H I gRT [T 1T, Flel &
fore w3 e, 59% forg § smue! g=udre <d1 g1 §4R <21 & Jer H4, fRe! § g
5 I 1 Padt WA &b Flew [42a & 3igy Wi Ue AgYd AldIcd 5, I U U (A9 B,
Y F URT 3R I & FRIS-HRI Al & URT S9! ufiagdl g, ST¢ A9 § 9Rd
WHR 7 Sl fUsel Are 011 aul § oM U &, 97 Ui & A1 g 3fax I8 i
AT AT B P 9wy Y gARY @ gfiagdn 8Rfl? ol AR ¥ gd gaieli | &R gAR
R ST & 3fede A ATe Sil 1, <. {477 Feags Sif -, A it 7 9gd fawga
Y A TR & R &R USe] Bl <9 fba 81 Suqreder Sff, #R forg fe erss grml

THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): You have ten minutes.

You have consumed one minute. You still have nine minutes.

it I FAR A A H $TA § T B U1 91 a1 AT b 70 I B TSR
P 9IS 37T AR <2 H TG qh U TGT 301 b Agcd H 89N WRBR 1 AR TRBR g7
& 915 ¥ [ead BRI A1 g €1 I uly ST & SAHHTY0T 1 YRS Uil 3 Wi I8 gar
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[57 I HHR a9 ]

AT & 3R ST §HAR A1 et & =rsii, srgwat Aarsii 7 wel fb i 2 |red =
P A T8I (14, AT, H A1 oI+ 2Me § fob gl #Aeied 7 ST d1.37R. SFSHR Sff
&1 = feran|

(37 Su=rHTafcr ARG 15T §7)

IYFHTAfcr Sff, g1 P A1 H Y8 bl b Ieb 4 a1 fordn 3R SHb A1l Bl
T fF Q9 & e} IBM dal o7 {6 T s & A1 # M iR Ao,
IR AR H ARSI AR ATH SAlhea T2l gall, 1 I8 <2 b oIy St 8]
BT I BT AGa-ToIR X gU H U fauer & agd AR qawi 9, Sl 8l-a$! a1
PR T &, ST BT AT § (b ITPI T BT ST 1 THRT 8, SAD! < DI STl 7
ignore &R far 21 FifRaa 2 f S arax gamen grfll X 9IRA & <R AT TS
AT St & wigged H WIRTI ST 9ISt <1 g8 Uo7 fohan o1 b ST drel 9973 # <79 89 A<l
AT, A <9 Bl YEER A Fad B A S W §, o B €, o fear € o
TorgR 2, S gar fRmen # g9 =@ 8, S feam €, Afeand €, 396 S & fow gw
IS TG, o aRafdadr # ST ST 811 dfd I31 TH AN & A1 Bl I
TET R 5 31T 5719 S i oF a1 @} ST IET B, I I Bl Ao 91 & e B S W& T,
Ifeh S a1 & B AR gROMH W [ 31 2 €, 1 39 I8 B 91d DI o 2 21 7o
qTel J 55 g9 e TR [T B, ATST STd 5 <2 A D] YRT B X1 ST THBH 1Y 2T,
g WA BIF DI 8, Il WHIfde & fb 598 SHPB! doU, SHB] frustration Tdhe BIdT B
TS I 1 I T o b SR 89 Uab 310 I 1 R dled, A1 61 IR Teb 3[6 Bl dlei
H I8 [ T 3R R 89 39 k8 Bl I B, dl AT AR DI ST (Y RIS 8
S| I 1 MR 1 B I2i auf ddb Jg! HeTl I/ IRIa1 & folg I8 | fb TWig
DI TR I8 ST, Y DI 31 IIST ST {6 I8 19T SHATATIT BR o, offhT I
SO AIEH HOF 7 Y, 9 31 aTel 99 H 9 M S e | HAoigd 81 & AY-
fR1ETT & T IR MY 31T ATV 3MR I 37U TS-qR I G4 &l Syl

HAAAT TR AIGT S & Iqd H 9RA ARGR 7 5l B {6 &, § ST a1 BT
TR 1 3 ST-8 TSI Bl 1 81 <&t o H a1 el § (5 SAR <2 & I e
HETHT Tefl, ST, 3R, rdedy 3R ufed dMeurd Sutard o w8l of b Aoy
refegave iR 99 TRI9 & oy &6 FAfid g1 A1fey| S9-89 IIST & §RT 32 TRIS
TN B W | SITST A7 3R Sd 37X 73 BN RIS S INIET B I47 §9d & ®Y §
SITT| 3ATST b 3R D! HETd DI AOIGY 3Tl &1 I FHY SIF I APR -Tei o,
T P IR AM-AMME o1 I8 A 51 o 7 T F87a -4 ¥, A9gY B I, AR
AR & ATEIH | BN, IR HRA ARER DI AT T IR IRBR DI AT & ATETH A
BN, ffdhT STdT U1 SaTdl iR fSaiferdl & gRT S9! &1 firerar 1| st S el &
foTQ S <91 1 HIWTY B1 3T TR A1aT S & forq § &g 6 59 < 4 91 41 9ga &l
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8.00pP.m.

s off, AT U w_MET & U § Wl $ I & IR H H gl b S+ 5H-97
JISTT & HIEGH A Sh ATHATHET Bl 91— gl S8 7 % SHhI I BY b
LT, AT SIS 7, dfed ITd! HOIGS! Bl, HEd BT il T4AT &, S HaTTg< AR
g, S g€ S €, ST A1Y-1 FARY faegar A1 3R 98 €, St Yo & g oft
IT] el 8T 81 H I AN W, S AT P& U1 HEd & [ I8 AXPR ddi I B of 8T
g, I8 YOI 9TedT § b T I8 ST el Sl BT [, ST, d.3AR. FSHR Sl Bl

9T, Ufed SISt SUTTI St BT YT T8l 212 A AThs ol ¥ Y F31 Ioodall
AT 6 IR H FATT ATE 5 T O B &) 91 & 5 3 RIS 20 g @l 31 39 &
oo g 7g1 § go1 aredn § fb @1 55 94 & 39 BRIBTe H 3T 3 BRIS 20 ARG Al
oz w1, a1 § ooy S Argm? e € g off 97 anedn g fo R ol | s
T BT AT 3R 9897 BRI et off, S ITBT FaRLy @RI BIAT AT, STRT AHAFH
IR gaT 21| A 31T 39 I & 3ieR I IRl 19 g ART, AfgelTd AR AT
g, N1 gor el 8, FTad ST ST 967 8l

MR. DEPUTY CHAIRMAN: Okay; you can continue later on. ...(Interruptions)...

S IFHAR T 37 JIoT131 P A1Egq A W] Bl 7 Hefl 21 31 erfe 3@ 721
& b 3R 3Te BRIs @i &1 3 fag S|

3R B9 TeT HAT a1 IS DI I B, (SN ST Bl 1 B, I R
IRT BT a1 BN, A T YISTY AR &1 U 984 d1 IS WReY AISTHT $ 8 10 BRIS
IRaRT &I @ fHerm .. & 6. WA 980 9R) 9§, S H 91 =@medl g,
Afp i # H I8 B, H D! Afdd <IgH TR o, i el IR H 3Maah]
fo=Ter faa, so, within my time I will complete my speech. ...(GIIET). ..

MR. DEPUTY CHAIRMAN: Have you concluded your speech? & 39! ¥t
GH BT 82

SHRI RAMKUMAR VERMA: I will take only one minute. H wE eI BN
T A AT AT &, 519 fauer & AR Bl Grem eyl d faa, TeRIEs efedo 9
B PN AR IRT WHR 7 9 dxg @ Aifai a8 € ik < foig fag €
...(TGI)....

2} STFHTITY: AT TR I1f TH BT TS 2 379 3713 I 71T &
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3} IFHAR T A1 A<l BT 0 81, °re SHgde! o1 (077 81, @78 one rank-
one pension T f101Y 1, ITh A1 FEAN B §Y, I TR DI SHD] &b faerd H
3TTT HEANT & 7 o S[S-Fea YR H<I §Y, STD] TATE B | ....(FALH)....

SNt STFUTUF: 373 7 7T &, 319 §S S8V Time is over.

A TAHAR = : AT 37T THS 77 €, S fadep 31 71 8, e |

SPECIAL MENTIONS

MR. DEPUTY CHAIRMAN: Now, there are four or five Special Mentions. If the

House agrees, I will take up the Special Mentions.

Demand to take strict measures to protect the identity of

whistleblowers in the country

SHRI CHUNIBHAI KANJIBHAI GOHEL (Gujarat): Sir, nowadays we are
hearing a lot about the issue of protection of whistleblowers, especially in view of many
incidents coming to light about victimization of such persons. It may be noted that in
cases where the information is being provided by the RTT activists or other civilians about
corruption in various Government establishments/entities, the said Departments are not
taking appropriate action (by maintaining secrecy) on such specific cases and are merely
forwarding the same to the concerned department/authority for clarification/comments.
This not only gives a word of caution to the corrupt and facilitates them in escaping from
being caught with proof but in certain cases results in identification and victimization of

the whistleblower.

I am given to understand that the CVC has already issued a circular to protect
interests of the whistleblowers and to maintain strict confidentiality thereof. However,
as stated above, the Government Departments/entities are not following the spirit of the
CVC circular.

Accordingly, in view of the above, I request DoPT to take cognizance of this all

important issue and take appropriate action. Thank you.

Demand to declare potato as the National Vegetable and

increase its Minimum Support Price

T YR Al (STR U<e): 16, 519 Al 97 H ATHTERT HIST BT 4 ATl
2 d1 8% SIS IR W9 Ugd fO Feoll 31 aojg fS@rg 1 § SHHT 14 31T 81 &,
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[=Ner) FTea” HefH ]

qIRE-TIRE| T T fSUST Sl 377e], b BRYI SHRG BT g Tl &, ST MM B
HIS[E qTebl kM AT 812 I8 BRI SI P TeT <2 H Ueh S ersl aTdd a B
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fTransliteration in Urdu script.



472 Special [RAJYA SABHA] Mentions

A W ) e el 0 s Ganly l Sy W5
Lo b S (e S o ST S sa e LA L e g Ty
FA e oday s gl ) oa Sup B S 0L 38 lag Sl S sy
A el e S s 48T S o S o SR S8
BSOS paa gl (g 2 0 S g a9y 175 12 ad (S gl SIS g
opined Jii Al e gla (8 ¢ o 65 Ul plaail By (B 255 375 )2 11
S Sl Wl gls g Sl gy il G gl Lgad T S8y S
SUTE-STTS FIPSpPtpe pueyy LRty | PEVY PRI S [P PR 1LY URR POy
Ipga o U8 Sl Sl e g e e gy S Gl o gy e OS9 p As
.dujﬂﬁﬁlmw@@:hjfmsduﬁfaﬁﬁh
S G e oS gl 1y el B0 S i S (s g
TS TP RRT-pvpy. X LI JP R BT B SPS SNy - PIY PR G-
03 B8 Sile IS pus (g3e 2y 0 (S 8 028 s I Sl )l
Demand to take necessary steps for early passage of The AMASR
Bill, 2017, pending in Rajya Sabha

SHRISAMBHAJI CHHATRAPATI (Nominated): Sir, I raise the issue of an accident
occurred on 26 January, 2018 at Kolhapur wherein more than 13 persons died while the
bus they were travelling in from Ratnagiri collided with the railing of Shivaji bridge on
the river Panchganga. The existing bridge had been constructed in 1877 and hence has

become very weak.

In view of increased traffic and condition of the existing Shivaji Bridge, Maharashtra
PWD had taken up the construction of a new bridge. But, the construction was stalled

since the site fell in the prohibited area of a protected site known as Brahmapuri.

I have raised the issue of grant of relaxation on construction of infrastructure
facilities of public importance, like the bridge at Panchganga, many a time in the past

from various platforms. I had even apprised the hon. Prime Minister about the problems
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being faced in execution of vital infrastructure. The hon. Prime Minister assured me that

the Government would look into the matter.

Subsequent to my request, the Union Cabinet decided to take out public works
from the definition of 'construction', provided the work is undertaken by the Central
Government. The Amendment Bill had even been passed by the Lok Sabha in the last
Session and the same is now pending with the Rajya Sabha. I appeal to the Minister of
Culture to use his good offices in getting the discussions of the AMASR Bill, 2017 in
Rajya Sabha prioritized to ensure passing of the Bill or an Ordinance should be issued by

the Government.

MR. DEPUTY CHAIRMAN: Shri V. Vijayasai Reddy; absent. Now Shri Jairam

Ramesh.
SHRI JAIRAM RAMESH (Karnataka): Sir, [ want to read.

MR. DEPUTY CHAIRMAN: Why is Jairam Ramesh holding the Special Mention?

You are such a senior Member! ...(Interruptions)...
SHRI JAIRAM RAMESH: Sir, I want to read.
MR. DEPUTY CHAIRMAN: Okay; you read it.

Demand to take necessary steps for reorganization

of the State of Uttar Pradesh

SHRI JAIRAM RAMESH (Karnataka): Sir, my Special Mention relates to the

reorganization of Uttar Pradesh. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You already did it in Andhra Pradesh.

...(Interruptions)... You want it in Uttar Pradesh also. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, the population of Uttar Pradesh is already over
20 crore making it the sixth largest single geographical entity in the world. Its population
will continue to increase astronomically and is projected to exceed 40 crore by the middle

of the century, which is just a little over a generation away.

The reorganization of Uttar Pradesh has become an inescapable reality. There are
already enormous complexities in governing a State with 75 districts and over 800 blocks,
52,000 Gram Panchayats and over 1 lakh villages. These complexities will only multiply

in the years ahead.
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Debates have taken place in the past on such a reorganization. The noted historian
K.M. Panikkar, who was a Member of this House, had given a dissent note in the Report
of the States Reorganisation Commission over six decades back arguing for two States to
be created instead of one Uttar Pradesh. Dr. Ambedkar in his representation to the States
Reorganisation Commission had also come out in favour of smaller States. In November,
2011, the Uttar Pradesh State Assembly had passed a resolution urging the creation of
four new States from the existing State of Uttar Pradesh and had forwarded the resolution

to the Centre.

Considering the demographic expansion that is inevitable, I urge the Government
of India to take the necessary steps to reorganize the State of Uttar Pradesh to make for
more effective governance and give a boost to the accelerated development of some of the

poorest and backward parts of the country.

MR. DEPUTY CHAIRMAN: I hope you do not follow the same path of Andhra
Pradesh. ...(Interruptions)...

SHRI JAIRAM RAMESH: I won't ask for Kerala; don't worry, Sir.
MR. DEPUTY CHAIRMAN: Now Shri K.C. Ramamurthy; absent.

Demand to bring an effective legislation to address the

problem of human trafficking

SHRI SANJAY RAUT (Maharashtra): Sir, human trafficking is the worst violation
of human rights wherein humans, especially women and young girls are duped with
false promises into a life of cruelty and despair. It generates more than ¥ 20 lakh crores

annually.

India happens to be a source, transit and destination state of human trafficking.
Within the country inter-State trafficking is rampant with a clear majority of victims of
trafficking being women and children. Nearly 20,000 women and children were victims
of human trafficking in India in 2016, as per the National Crime Records Bureau (NCRB)

Statistics on Crime.

Traffickers usually lure these young women into the trafficking nexus under the

pretext of a "better life" and promise attractive employment opportunities.

The current legislation has been unsuccessful in identifying different forms of

trafficking in a comprehensive manner. Despite authorities setting up the dedicated
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Nirbhaya fund for safety and security of women and children in the country, instances of

trafficking, abduction, and rape are still rampant.

Of course, the Government has currently been focusing on a lot of women-centric
issues such as Triple Talaq Bill. However, human trafficking which affects women and
young girls, across the country especially those from the marginalized sections of the
society, should also receive its attention. Women continue to live in constant fear of
being kidnapped and raped in spite of the 'Beti Bachao, Beti Padhao and 'Nari Shakti’

campaign.

I urge on the Government to take up the issue of 'human trafficking' seriously and

bring a comprehensive legislation to tackle this. Thank you.

Demand to take necessary steps to restore the traditional occupation of quarrying

carried out by the people belonging to Banjara and Ode castes in Gujarat
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SHRI SAMBHAJI CHHATRAPATI (Nominated): Sir, I want to read.

MR. DEPUTY CHAIRMAN: No; you have already laid it. Now it is not possible.
...(Interruptions)... That is absolutely against the Rule. ...(Interruptions)... Once laid
means it is the property of Rajya Sabha. ...(Interruptions)...

SHRI SAMBHAIJI CHHATRAPATI: Sir, it is important. I Want to read.

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: No; it is impossible. ...(Interruptions)...

SHRI SAMBHAJI CHHATRAPATI: 1 didn't know about the procedure.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: That I can understand. ...(Interruptions)...

SHRI SAMBHAJI CHHATRAPATI: 1 didn't know about the procedure.

...(Interruptions)... It is important. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: But there is no way. ...(Interruptions)... That is
already laid; I cannot allow it. That is against all the norms and rules. ...(Interruptions)...

So, don't worry; you have laid it on the Table. It is as good as reading it out.
SHRI AJAY SANCHETTI (Maharashtra) : Sir, allow him to read the title.

MR. DEPUTY CHAIRMAN: I cannot allow him to read. If he wants to mention the
title, let him do so, but that will not form part of this. Don't try that. It is laid means laid.
After laying a paper, if I allow a Member to read the same, that means, all the papers, that
have been laid on the Table of this House, become unimportant. Once a paper is laid on
the Table of the House, it is considered to be as good as read because all important papers
are laid on the Table in the morning. They are very important papers, and to say that they
are unimportant and only what is spoken is important means you are cutting the very basis
of the functioning of the Rajya Sabha. I cannot allow that. That is the point. If it is laid,

it is as good as read.

Now, the House stands adjourned till 1100 hours on Tuesday, the 6th February,
2018.

The House then adjourned at six minutes past eight
of the clock till eleven of the clock on
Tuesday, the 6th February, 2018.
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